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Wednesday, April 21, 1982/V aisakha
1, 1904 (Saka)

The Lok Sabha met at Eleven of
the Clock

[MR. SPEAKER in the Chair]

AT AETD : WA SIHAC THIS
& T

DR. SUBRAMANIAM SWAMY
Why do you forget ?1 was in fact
also a Professor.

MR. SPEAKER : Isit ?

DR. SUBRAMANIAM SWAMY:
I fray not look like a Professor,
but once upon a time, I was.

MR. SPEAKAR ;
time ?

Once upon a

DR. SUBRAMANIAM SWAMY:
Under the Communist conspiracy I
was removed from the Professorship.

AN. HON. MEMBER : So, he
is the culprit.

SHRI SOMNATH CHATTER-

JEE : He is shown his own place.

MR. SPEAKER : Look here,
Professor comes first. Prof. Satya-
sadhan Chakraborty.

PROF. SATYASADHAN
CHAKRABORTY : Question. No.
797.

MR. SPEAKER: Minister is
more prompt than you.

2
PROF. SATYASADHAN

CHAKRABORTY : These days old
people are very prompt.

AN HON. MEMBER : He is not
at all old. He s very young.

DR. SUBRAMANIAM SWAMY::
Because you dye your hair......

ORAL ANSWERS TO QUESTIONS

BBJ Construction Company,
Calcutta

+

*797. SHRI SATYASADHAN.
CHAKRABORTY :

SHRI AJIT BAG :

Will the Minister of INDUSTRY
be pleased to state :

(8) whether Government have
received any communication from
the West Bengal Government regard-
ing the Braithwaite Burn and Jessop
Construction Company Ltd.,
Calcutta;

(b) if so, the details thereof; and

() Government’s reaction to the
suggestions made in the said
communication ?

THE MINISTER OF INDUSTRY

AND STEEL AND MINES (SHRI

?AR&\_YAN DATT TIWARI) : (a)
es, Sir.

(b) The main points are :

(i) Loss of employment due
to closure of the Company
needs to be avoided.

(i) Possibility of rehabilitation
of the Company shoeuld
be considered and wuntil
this is done payment to the
workers should continue
In  some manner on
humanitarian grounds.
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(c) Since BBJ Construction Com-
pany in its present form has been
found to be non-viable, its reorgani-
sation is necessary. A final decision
will be taken after further discussions
with the Public Sector Undertaking
- concerned and the West Bengal
Government.

PROF. SATYASADHAN CHAK-
RABORTY : Mr. Speaker, Sir, the
Hon. Minister in his reply has stated
that they are thinking of the closure of
the Company and also they are think-
ing about the viability and also he has
said that the payment to the workers
should continue in some manner on
humanitarian grounds. That 1s
what he says. He " has received a
communication from the Govern-
ment of West Bengal. But I would
like to refer to the two letters writ-
ten by the Chief Minister of West
Bengal, one dated October 22, 1981
and the other of December 23, 1981;
where he has emphasised that this
BBJ Construction Company, and
particularly Braithwaite Burn and
Jessop, they are experts 1n cast iron
foundary, fabrication engineering
works. These are viable and he has
stated that there should be no change
in the status quo at least until the
construction of the second Hooghly
bridge was completed and this re-
organisation is going to affect adver-
sely the construction of the second
Hooghly bridge. Also, the West
Bengal Finance in his letter dated
10th September 1981 has given
certain suggestions, as to how these
Companies can be modernised and
also how they can even be expanded.

Now, I would like to ask the Hon.
Minister, in view of the two letters
of the Chief Minister and also in
view of the letter from the Finance
Minister of West Bengal, whether
the Government is considering to re-
vitalise and modernise these and not
to think on the lines of re-organisa-
tion and closure of Victoria Work-
shops which they are contemplating
and considering also this possibility
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they are going to use the latent
capacity of this organisation.

SHRI NARAYAN DATT
TIWARI: The Hon. Member has
referred to two communications, two
letters written by the Chief Minister
of West Bengal and also the: Finance
Minister. Both these letters of the
Chief Minister have been appropria-
tely answered. I myself wrote a
letter on the 19th September in
which I had also referred to the
construction of the second Hooghly
bridge and assured the West Bengal
Government that the Department of
Heavy Industry and the three
constituent public undertakings of
BBJ shall take all necessary steps to
ensure that the work on the second
Hooghly bridge project is not affected
in any way by the proposed re-
organisation. The basic problem with
this BBJ is that it has been running
into constant losses for the last 15
years or so. The cumulative loss is
of the order of Rs. 4.53 crores. The
current liabilities and provisions as
on 31 March, 1981 are of the order
of Rs. 7.88 crores. Most of its
machinery is second hand, which
was purchased perhaps in 1936. Apnd
most of it is obsolescent. T hey are
not organisationally ready to take
orders of modern structurals. It is
not possible to reinvigorate it
in the short term. Therefore,
we have been, technmieally, advised
that it is not possible to re-susciate
this BBJ concern, particularly the
Victoria Works, written down value
of whose capital, machinery and
structures 1s about Rs. 3.5 lakh.
The West Bengal Government jtself
rather the Chief Minister himself in
his letter had mentioned this uneco-
nomic condition of the Victoria
Works. The Chief Minister’s letter
dated December 4, 1980 says :
‘While Victoria Works of BBJ have
relatively small contribution to make
in regard to fabrication of structu-
rals and steel works........ . As 1
have said in my reply, we shall take
a final decision after further discus-
sion with the public sector
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undertakings concerned and the West
Bengal Government.

SHRI SATYASADHAN CHAK-
RABORTY : I'would refer to the
letter from the Chief Minister of
West Bepgal addressed to you, dated
October 22, 1981.

DR. SUBRAMANIAM SWAMY:
How did you get it ?

SHRISATYASADHAN CHAKRA-
BORTY : It is an open thing. There
is nothing secret. It is an open
Government (Interruptions) This is
a very important thing. Because the
elections are coming, things have
to be sorted out.

In his letter dated October 22,
1981, the Chief Minister has made
it amply clear that the Victoria
Works of the BBJ have already started
fabrication and this fabrication work
is of the order of 1500 tonnes. Now
the Company has started picking
up; they have secured orders. In the
midst of this, if you take the decision
of closing the factory on the basis
of technical advice—I do not know
who are the technicians for you to
judge—that will not be a correct
decision. The fact is that the Com-
pany has started picking up and
the Chief Minister has pointed out
that the fabrication work 15 of the
order of 1500 tonnes. If you try
to close it now, yeu will actually kill
a company which has, started work-
ing and receiving orders. I have
information that all of a sudden the
imported steel for the work of the
Company has been off-loaded. On
what basis has this decision been
taken ? The Chief Minister has
clearly said that there is no question
of non-viability. It was purely due
to mismanagement. Because of
managerial inefficiency, this BBJ has
suffered. So, the question is not that
of closure but increasing the mana-
gerial efficiency, And you are goin
to pumsh the workers for the fault
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of the management. Are you going to
revise this policy? Will you increase
the managerial efficiency and not to
think of closing this unit, which is

vital for the economy of West
Bengal ?

SHRI NARAYAN DATT
TIWARI : 1 have already made it

clear that, as far as the construction
of the second Hooghly bridge is con-
cerned, it is not going to be affected
byany means. AsI said, the final
decision is yet to be taken after pro-
per consultations, after consulting
the West Bengal Government and
the undertakings concerned. So
we have kept the door open. Ido
not know why the Hon. Member is
insisting upon raising a matter that
has already been discussed. T have
bad the pleasure of discussing this
matter at some length with the Chief
Minister, Finance Minister and Indus-
tries Minister of West Bengal. After
that, a group of officers was consti-
uted, which went into all the details.
The nominees of the Government of
West Bengal in that Committee were
in full agreement with the technical
details that were made available by
the BBJ. There is no difference of
opinion, as far as basic facts are
concerned. The only question is
whether we can continue with the
extremely uneconomic operation of
the existing Victoria Works. The
Chief Minister of West Bengal
recognizes that this is an uneconomic
unit. What we have proposed in
the past 1s that BBJ continue as a
legal entity. Further, it would con-
tinue to be legally responsible for the
construction of the second Hooghly
bridge. What does BBJ mean? As
the Professor knows, BBJ stands for
Burn Standard, Braithwaite and
Jessup. This is a consortium of
three public sector companies, which
was created in 1934 or 1935 i.e. in
thirties to construct the first Hooghly
bridge. That consortium remains a
legal entity. Now that legal entity
would continue to remain and function
as a legal entity, . The full responsi-
bility for the functioning of the BB)
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would lie with Messrs Jessup &
Company. The construction work
for the erection of the Hooghly
bridge will be the responsibility of
each of the constituent companies—
Burn Standard Company, - Braith-
waite and Jessup. I may assure the
Hon. Member that BBJ's responsi-
bility towards the construction and
the safety of the Hooghly bridge
will be honoured, accordingly to the
time schedule. As far as the closure
of the workshop is concerned, we
are still' considering the matter. A
final decision will be taken after we
had consultations with the West
Bengal Government and the three
public sector undertakings.

SHRI AJIT BAG : Shn Cha-
kraborty has discussed theissue in
detail. So, I dot not want to waste the
time of the House by giving the
background. I will straightway put
the question. Has the Hon. Minis-
ter received two letters, dated
11-2-82 and 19-2-82 respectively,
from the General Secretary, BBJ
Construction ~ Company Limited
Staff Union and, if so, what action
has he taken on that? Secondly, may
I know whether the report of the
Enquiry Committee, set up by the
Government to re-examine the
matter, has been finalized and, if so,
whether a copy of the same will be

placed on the Table of the Lok
Sabha ?

SHRI NARAYAN DATT
TIWARI : I do not, at the momeant,
recollect having received any re-
presentation on behalf of the union.
I would request the Hon. Member
to table another question for that
purpose.

As far as the Enquiry Committee
report is concerned, if that can be called
a Committee Report,it is on the
basis of the said Enquiry Committee
report that this decision was taken to
close down the uneconomic opera-
tions of the factory works. A sum-
mary of that was sent to the Chief
Minister of West Bengal. Iam sure
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the Hon. Member has got a copy of
that summary.

ferelt & Ty @ few & N

*799, it wrAMI® WETA! : WT
qg Wet qg qOIA FY O AN 6 1~

(%) fawel ¥ oF wrET @< Qe
Aggang @ gk @V, sEgl
ORI A MO F graey F fwaA
=feq fra 69 1) O

(@) =wwamar & gfaw o e
a% waT srdargr 1 ug g 7

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS' AND DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHRI P. VENKATASUBBAIAH) :
(a) No person has so far been
arrested in connection with a case of
theft of jewellery of one Stefania
VYon Kories Zu Gaetze at Oberoi
Intercontinental, which was reported
to Nizamuddin Police Station on the
7th January, 1982. There has been
no theft of dollars in this case.

(b) The investigation of the case
was entrusted to the Crime Branch
of Delhi Police on I1th Japuary,
1982. The concerned hotel em-
ployees and other persons, with
whom the complainant had come
into contact, have been interrogated
and the investigation is continuing.

s WO WY gege o,
w§T T@@rd gieed ¥ wfgwac fadwy
qUeH WTHY TP §, faQ gaR A
w1 AP AwrAr F fae qer freet @0
WY ITH TA-HIT K7 g7 Agy  gri
O xwd gAR  Qiew fase o g
SHTH AT, €WH 2w o
geft § o
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urAtr weft o ¥ agetar | f gw
FeAT F1 whT AT WA ¥ I Q)
g AR owM as Y gwr #t
g Ag) et &1 awad & ggy e
gt % &Y faweht ¥ wrg7 ez e
B3NN gz g€ 2o s
§ET AT gew 1 NG F a2 ¥
qmAlg q= St 7 gamar fear &,
UF g4 ged # 10 g ey
S g g AR ©F s g,
fra®r am gra g=z ¥ a4m w
g, qel 9 31 fafey odeski & 17 3
vy s wfear <t @ aF )

X9 qIg F T92A7C @ W g #W
aR HEAT & gfaw oar agl aar
@2 gfea F g ag & % @
awg @1 Nf@ T Faafay #v g
g WX sHarfa) &1 Fgar § 5 xw
g #1 Fifzal H ag-a8  gwaw
gFared ¢ 1 @) ¥ FAWLY, R
a1 gfaq, gg avg &1 faw § fx
g TF AT qaT A a7 qT @
g1 gg 9T ANV /! qITE |

§ A@ATa ®#:AY &Y ¥ qEAT
Frigm & f&ar g ool S @lo
Ao WTEo, TeaTfe { 3T FITATHI &7

SIF QT FT GIER &7 fqae g 7

afg & @ 3@ 999 ¥ AT FrdAIgr A
FA AT @ & AR FF T8 FL 7

SHRI P. VENKATASUB-
BAIAH : Sir, the Hon. Member
has mentioned that at that parti-
cular time there have been a series
of thefts in many of the Five Star
hotels and that will bring down the
image of our hotels because many
of the foreigners come there.

yThe Five  Star hotels have gotg
security system of their own wl‘g%
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take care of the pilferage etc. from
the hotels.

About the investigation he said
that some of the hotel employees
also might have been involved.
What he said is not found to be
cortect. No connivance of the
hotel staff as such has been involved
in this case.

While dealing with this parti-
cular case, we have taken action in
having contacted the Interpol also.
We are taking the assistance of
foreign detective agencies to inves~
tigate this particular theft which
occurred in the Oberoi Inter-Con-
tinental Hotel which he has read
out. In other matters it is not
cotrect to say that at that parti
cular time simultaneously thefts had
taken place. According to the
statistics available, in 1981 there
was one theft case in Chanakya-
puri. This is Ashoka Hotel theft.
On 2-5-198] a theft from Maurya
Hotel had taken place and on
7-5-81 a theft had taken place in
Akbar Hotel. There are more Or
less 11 thefts that had taken place.
But it is over the years from 1981
to 1982 these thefts had taken
place. Wherever it has been re-
ported, investigations have been
carried on and we have detected in
one case. A Dutch national was
staying in Maurya Hotel and he has
reported a theft, the police have
investigated and detection has been
made and the culprits have been
brought to book. It is not as
though at a  particular period the
thefts have taken place. In addition to
hotel authorities having their own
security system, the police as such
have taken various measures, such
as the following :

(i) They have increased the
police vigilance.

(ii) Intensive foot and mobile
patrolling including armed
patrolling with walkie-talkie
sets and wireless fitted motor
cycles.
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(i1i) Actionunder the normal pre-
ventive sections of Cr. P.C.
against bad characters and
criminals.

(iv) Continuous drives by the spe-
cial squads of the districts to
detect dacoits, robbers and
other bad characters by deve-
loping intelligence.

(v) Surprise checking of the vehi-
cles to detect those involved
in commission of crimes.

(vi) Strengthening of surveillance
over known criminals.

(vii) Organisation of Thikri Phra
and patrolling local residents
and private chowkidars in co-
ordination with police patrol
pickets.

(viii) Special watch on released cri-
minals.

(Interruptions). These are the
steps that are being taken by the
police.

Y WAITH AAAY : AAT HGIET
¥ wgr ¢ 5 59 ¥ A=t a1 2w
T &1 fEa § AEY g Wl g, 98
gfeq &1 Fgar & & 7 =fad a0
qar g4 gafeu A @ Wrag, @ H
feawa zafag o1 wWig & za #
FHAIE ®7 g19 § AV FHAMET &7
FEATE @ T a8 a3 qAKAq
Y| T gEAE H AT FT AT

FEATY 7

st @ies &g wgA F AN &
fag sa & @Y ST F @ garETiw
qca YSEIET FIA § AIX WE AT FT
T s § forg & gAR 2T Ay
gfa gfaa it &1 ST *F @ig =«
ATg T SAIgIT 7 &I, IAHT  GLEAT R
ofwg sgweyr ), % fMq wIwre
oY & W weTh o ot § 7
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SHRI P. VENKATASUBBAIAH :
All possible steps are being taken.
We see that no such instances take
place. If they are brought to the
notice of the police, immediate action
is being taken. As I have enumerat-
ed, several steps have been taken
by the police department to keep
vigilance on bad characters and on
such people who indulge in maltreat-
ment and harassment of the foreign
visitors.

=t 7w faema aarR
(@) & wri F AT A=A

(¥) A<

(®) W ag 3 fs =g S adw
oW H wIET WX gledl ®T T IO §
fay dR & a7 99 & Fegw & wAR
g7 7q g ? & sqraar mgar § fF g
@A 1 W1 ZAFT Seqgd X &7
FTgrg? (@) wrrag § f+ ae
AT 9T g7 @ @ NI F) 2@y
8T AR J8 WAAA dIE@ A FET
fe =@ & dasdz =1 gre gear g,
wfusifal &1 gra grar §, s aga
43 9HM 9T |ismis AT §, wr
AT 5T FIFT TSI Qies] $1 993
gra ¥ o &1 fawe s @ ?

AR AW : g I D=
9T ALY | A FAWE 2

SHRI P. VENKATASUBBAIAH:
It is not correct to say that a large
number of crimes are being com-
mitted in Five Star hotels, I have given
the statistics. From 1981-82, I quoted
some of these incidents which have
taken place. My Hon. friend must
know that in Five Star hotels there
1S no Increase of crimes. About the
other matter I need not reply. I may
say that whatever steps ought to be
taken are being taken.

sft T famra qrawra ; AEIC WO
Y & Weft ar mff ? xewr W A
R?
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weq@ AT . FTE & W T
XA%T &9 7§ & | He cannot say
about it,

SHRI P. VENKATASUBBAIAH :
There is no such proposal before
the Government.

DR. SUBRAMANIAM SWAMY:
This question of thefts in Five Star
hotels is not only in Delhi but out-
side Delhi too. The Minister may
have seen a week ago a press item
which said that Nirmal Setya who
is alleged to be a smuggler lost his
diamond studded watch in Bombay.
I would like to know from the
Minister, has any thought crossed his
mind that such thefts might be a
convenient way of avoiding paying
customs duty on these valuable
items and then declare them as
lost 7 In this connection I would
like to know in this particular case
that it was, in fact, a theft case.
Before allowing the countess to leave
the country did  Government
make adequate preliminary investi-
gation ?

SHRIP. VENKATASUBBAIAH :
Before the countess left, adequate
steps have been taken and the
people whom we suspected have been
interrogated. This lady has given
the statement on her own. She has
created a sort of controversy by
going to the press, inviting the press
and holding Press Conference. We
have taken sufficient care in this
matter. As I said investigation is
still going on.

The suggestion made by Dr. Subra-
maniam Swamy with regard to
Nirmal Setya who is said to have
lost his wrist watch is for consi-
deration.

SHRI RAJESH PILOT : Mr.
Speaker Sir, every day we are ap-
preciating that sciemce is progressing.
But there are disadvantages also.
Even thefts are committed in a scien-
tific way. May I know from the

VAISAKHA 1, 1904 (SAKA)
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Hon. Minister whether he is aware
that some recommendations have
been made by the School for Re-
search on Crime. Recently, 1 had
attended a lecture at the School.
They have made some recommenda-
tions to the Ministry. Have they
been fully implemented or fully
ignored ?

- SHRIP. VENKATASUBBAIAH :
I want a Notice for that.

Development of Power Engine based
on BIO-GAS

*800. SHRI PRATAP BHANU
SHARMA : Will the Minister of
SCIENCE AND TECHNOLOGY
be pleased to state :

(a) whether it is a fact that India
nas developed a power engine based
on 100 per cent use of bio-gas as
fuel ;

(b) if so, the details thereof :
and

(¢) what is its _programme for
commercial production in the coun-
try ?

THE MINISTER OF STATE
IN THE DEPARTMENTS OF
SCIENCE AND TECHNOLOGY,
ELECTRONICS AND ENVIRON-
NENT AND OCEAN DEVELOP-
MENT (SHRI C. P. N.
SINGH) : (a) to (c). Engines based
on 1007, use of biogas as fuel have
been developed in India at different
R & D institutions such as BHEL
(R & D Centre), Mafatlal Polytechnic
Bombay, Indian Institutes of 1 echno-
logy, Delhi & Madras, etc. Testing
and evaluation is presently being
carried out on such engines to deter-
mine their long term performance.
They will be available for commer-
cial production subsequently.

SHRI PRATAP BHANU
SHARMA : Sir, it is a very impor-
tant question. Bio-gas is a future
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source of energy, especially in our
country where about 30 to 40 crore
tonnes of animal dung is available as
based for bio-gas production and if
it is utilised properly, about 7,000
crore cubic metres of methane gas
could be produced. I would like to
know from the Hon. Minister
whether our Government have any
plan to produce these bio-gas
engines based on bio-gas on a
large scale in any public sector
undertaking.

May I know whether our Govern-
ment have given any financial and
technical assistance to those organi-
sations which are doing research and
development work to develop such
type of power engines ? If so, the
details thereof be given.

What is the maximum B.H.P.
developed by these engines, So
far ?

SHRI C. P. N. SINGH : The
Hon. Member has very correctly
pointed out that bio-gas can and
should be taken up as a priority
because in India, as this august
House is aware, we have got lot of
bio-mass and animal dung. Fortu-
nately under the commission on the
additional source of energy, we
have now taken up this programme
with a major thrust.

I would like to clarify the Mem-
ber’s question on the points. At
this stage, we have got one pump
which uses 80% bio-gas and 209,
diesel. As far as 1007, bio-gas
engine goes, we are, at present, In a
state where trials have been made
for a particular engine which is
being made by BHEL. This has
been under trial runs. But as the
Member is aware, unless the cost
viability and the performance is per-
fected, it would not be right to put
it out for commercial use.

The other part of the question,
namely bio-gas funding, engines are
tun ‘on bio-gas, TIT, and 'many
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private sector industries have also
been taking it up, i.e. Mafatlal,
Kirloskar and Sterling Engines,
Uttar Pradesh.

SHRI PRATAP BHANU
SHARMA : Sir,  am fully satis-
fied with the answer. But I have
got one more supplementary. Under
the new 20-point programme the
Hon. Prime Minister has given
priority for bio-gas technology by
launching a national bio-gas techno-
logical project. I would like to
know from the Hon. Minister, what
is the progress made by this new
agency in the field during the last
two years as we have already fixed
the target to develop 10 lakhs
family size bio-gas units and..........
(Interruptions). No buttering, It is
an important question. You should
know the importance of the
question.

MR. SPEAKER : Order, please.

PRATAP BHANU
SHARMA : We have already fixed
the target of 1100 community
bio-gas plants during the Sixth Plan.
How much we have achieved uptil
now ?

SHRI

DR. SUBRAMANIAM SWAMY :
Can they get butter from cow
dung ?

SHRIC.P.N. SINGH : Dr. Swamy,
I am sure, is looking into that tech-
nology himself.

The Hon. Member did raise a
point which has been looked into.
Our Hon. Prime Minister has given
importance to it in our 20-point
programme which is for the uplift-
ment of the poorer sections of society.
I am sure my Hon. friends on the
opposite side would appreciate that
this programme is for the weaker
sections as 76 per cent of our popu-
lation live in rural India. This is an
appreciable fact and not merely a
laughing matter.
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Regarding the programme of
family bio-gas units, this is under
the Ministry of Agriculture and they
have got a major programme. But
after 1980, as the Hon. member
pointed out, this programme has
been given more impetus.

As regards community bio-gas
plants, that is under the aegis of the
Commission and, I am sure and I can
assure the House that we will cer-
tainly put them up during the Sixth
Plan.

SHRI DIGVIJAY SINH ¢
The experiments are still going on.
But in China, almost every commune
has these power engines and the
power engines are running on-bio-
gas. [ presume, there is a scientific
coordination with the Chinese system
and our system as well. My sugges-
tion is as this is an experiment and

our farmer is a conservative man,

would the Department coordinate
with the Cooperative Depargment so
that the cooperative societies give
better incentives for the farmers to
buy these power engines ?

SHRI C. P. N. SINGH : Regar-
dipg the programme in China, this
is being repeated in the House a
number of times. But I would
assure the House and the Hon. Mem-
ber that our scientists, technologists
and engineers are behind
China. But fortunately or unfortuna-
tely, their system of Government
provides a different method of
putting up these sort of units.
Technically we are not really
lagging behind.

As regards the second part of the
question, the Hon. Member said that
this programme is continuing. It is
a programme which has to continue
for the simple reason that technology
of today may not be relevant
tomorrow. An updating of this
technology in coordination with the
farmer js necessary, not only at the

laboratory stage.
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The other part of the question is
about closer coordination with the
cooperatives. Fortunately, in
Mabharashtra, because the cooperative
movement 1s much stronger, Wwe
have been very successful. Now,
this is a programme to be carried
out by various State Governments.
We are liaising with the various

State Governments. Some have
been actively  cooperative and
some have not been so. But we are

still pursuing the matter with the
State Governments that have not
been pushing up this programme as
it should be.

Assessment of Tin Reserves in
Keoraput District of Orissa

*301. SHRI K. PRADHANI :
Will the Minister of STEEL AND
MINES be pleased to state :

(a) whether Geological Survey
has made any investigation to assess
the tin reserves in Koraput district of
Orissa;

(b) if so, which areas of Koraput
have be surveyed; and

(c) the details about the assess-
ment and steps taken for the explora-
tion of tin [rom those areas of
Koraput district ?

THE MINISTER OF STATE IN
THE MINISTRIES OF INDUSTRY
AND STEEL AND MINES (SHRI-
MATI RAM DULARI SINHA) (a) :
Yes, Sir.

(b) The areas surveyed so far in
Koraput district are around the
villages of Dammoguda, Tentuliguma,
Tondapalle, Dumripodoro, Podapo-
doro and Bandabada.

(¢) Several zones have been
demarcated in these areas which
show tin values. Tin-bearing rocks
varying in length from 20 to 60
metres have been identified. Tin ore
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has also been found as secondary
deposit in some blocks of Darmoguda
village. The investigations are still
in progress. The exploration of
these ore deposits will depend on
firm assessment of reserves and their
economic viability.

SHRI K. PRADHANI : The
Hon. Minister in her reply has stated
that the Geological Survey of India
has conducted the survey regarding
tin ore reserves in the KXoraput
district of Orissa. The State Govern-
ment of Orissa also say that the
Mining Directorate is proceeding with
the case of investigation. May I know
from the Hon. Minister whether the
Government of India and the
Goverment of Orissa are proceeding
with the investigation of the case
independently or are they do it in co-
ordination with each other. Further,
I would like to know from the Hon.
Minister what is the quantity of tin
ore reserve estimated so far and
when the investigation is likely to be
completed.

SHRIMATI RAM DULARI
SINHA : Illegal mining in the
Koraput district of Orissa was
brought to the notice of the Govern-
ment and the Department of Mines
had a meeting in this regard last
December, 1981.

The State Government has been
alterted and it is a law and order
problem and this relates to the State
Government of Orissa. (Interruptions)
In tensive  exploration  work
has already been carried out in
Koraput district of Orissa by the

Geological Survey of India and by,

the State Director of Mining and
Geology.

So far about 300 tonnes of ore has
been obtained in Mandak Block of
Koraput district.

Intensive exploration

work is
continuing. -
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SHRT K. PRADHANI: In view
of the fact that tin ore is costly and
that we are importing this from
other countries, I would like to know
whether the Government would
expedite the investigation work In
this regard and sec that this work is
carried on as easily as possible.
May I know the approximate date
by which this exploration work would
be completed ?

SHRIMATI RAM DULARI
SINHA : Exploration work for tin
deposit is going on since 1975 and
we have chalked out a time-bound
programme of five years of further
intensive exploration.

st g6 gqq f@g @ F SAAr
wrgar g f& fager @ ast § fda-fas
X & fagar fea grara fear w4 §
oI 41 IT AT F1 7 FE & AU
a1 fagre 7 T@ g 1 FIT-
AT @iaa 9 fasre #T @ g

sitwet Tw gar faqgr 0 oF feA
&T FIEET GG & fag 25,000 =7
feg s1T #1 sramaFar idr § 1 ad
gAR AW A 3200 a7 ueerHfew feq
feqrfqzc g, foad & 2900 z7 wex
T § HIT 300 =7 IHITHA &
gq ¥ foq &Y haedl 7d go gwdy g
sIgi a% TEAE T graRT g, gH AT
AAURET § TMIE & & AR §9
g AT fqagaam & sw@ )
A f&IS JrAa ®Y gragFar §, @
# aar @Far g |

Increase in number of unemployed

*802 SHRI MOHAMMAD
ASRAR AHMAD :
SHRI B. V. DESAT :

Will the Minister of LABOUR
be pleased to state :

(a) whether he 1s
reports that the number of unemp-

-loyed has trebled during the last ten

years;

aware of ';
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(b) if so, what is the Govern-
menf reaction thereto; and

(¢) what will be the outcome of
the schemes drawn up and being
implemented to tackle the problem
of unemployed towards the end of
Sixth Plan?

THE DEPUTY MINISTER IN
THE MINISTRY OF LABOUR:
(SHRI DHARMAVIR) : (a) Pre-
cise estimaltes of the increase in the
number of unemployed during the
last ten years are not available.
However, according to Live Register
Statistics, the number of job-
seekers registered with the Emp-
loyment Exchanges (all of whom
are not necessarily unemployed)
increased from 51 lakhs at the end
of December, 1971 to 178 lakhs at
the end of December, 1981.

(b) and (c). A statement is Jaid
on the Table of the House.

Statement

One of the major objectives of the
Sixth Five Year Planis a progres-
sive reduction in the incidence of
poverty and upemployment. A
number of programmes being imple-
mented as part of the Plan have a
large employment potential, some
of which are listed in Annexure.
Others which have a large employ-
ment potential for the educated are
expansion of the agricultural exten-
sion system, agricultural research
programmes, schemes for agricul-
tural census and farm management
studies, technical and infrastructural
aspects of the Operation Flood II
Project, inland fishery project, suu-
vey, planning, monitoring, etc.
activities of Block Level Planning,
etc. The decentralised strategy for
manpower planning and employ-
ment generation that is being adopt-
ed through the setting up of District
Manpower Planning and Employ-
ment Generation Councils and the
New Deal for the Self-emgloycd are
important features of the Plan. The
Plan document estimates that tho
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Plan would generate employment
opportunities equivalent to 3.4
crore standard person years.

PROGRAMMES AND POLICIES

PROPOSED 10 BE ADOPTED

FOR EMPLOYMENT GENERA-

TION IN1HE SIXTH FIVE YEAR
PLAN

1. Generation of increasing em-
ployment opportunities in agriculture
and allied sectors through massive
irrigation programmes (with a high
component of minor irrigation),
improved availability of agricultural
inputs .especially for small farmers
etcC.

2. Extension of the Integrated
Rural Development Programme to
all the blocks in the country. This
has already been done. About 15
million families would be benefited
during 1980-85 by this Programme
and brought above the poverty
line.

3. Operation Flood II Dairy
Development Project is expected to
benefit about 8 million basically milk
producing families during the Sixth
Plan period. Other dairy develop-
ment schemes would also benefit
about 5 million additional families.

4. Development of fisheries.

5. The National Rural Employ-
ment Programme (NREP) covers all
the blocks in the country and would
provide wage employment parti-
cularly during the slack agricultural
season. About 300 to 400 million
man-days of employment per year
would be generated by the Prog-
ramme.

6. The plan allocations for small
scale, Khadi & Village industries,
sectors which provide the largest
number of jobs in the rural areas
next to agriculture, have been increas-
ed. Programmes of assistance for
the development of Khadl & Vallage
and Small industries including hand-
looms, handicrafts, sericulture, etc.
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are expected to benefit an additional
9 million persons during the plan
period.

7. Various components of the
Minimum Needs Programmes are
likely to generate considerable em-
ployment in construction industries
and the expansion of the infrastruc-
ture and social services brought
about by the Programme would also
generate substantial 1nd1rect employ-
ment.

8. The TRYSEM would train 2
lakh rural youth every year equipping
them for self-employment and these
persons would be assisted in setting
up their own ventures. The Special
Employment Schemes being imple-
mented by several State Government
would be further strengthened and
extended.

9. Works for environmental sa-
pitation, slum improvement, tree
plantation, construction of houses
for the economically handicapped
etc. would help to increase the in-
come of the unemployed wurban
poor.

10. An important feature of the
Plan is the decentralised strategy
for manpower planning and employ-
ment generation being adopted.
The District Manpower Planning
and Employment Generation Coun-
cils being set up would draw up
strategies and plans for employment
generation in the districts based on
the scientific utilisation of local
resources. The Councils will be
provided with appropriate profes-
sional support and be actively assisted
by the District Employment Exchan-
ges, District Industries Centres,
District Agricultural Offices. Lead
Banks and others in their task,

11. A New Deal for the self-
employed is another important
feature of the Sixth Plan. It is &

package of policy measures consisting
of ‘ guidanee, oredit facilities, mﬂn-
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ing, marketing and other measures
for promoting self-employment of
individuals and groups of individuals,

st HIFFAT AT AFAT ;.  ATTAY,
fagm qwrel &, 9 989 ¥, g 99g
I F ¥ ¥ gAT-997 I
91 gidl @Y & | A " SF A ™l
g fF AT I FHET F) g FA
Ffag 1l A g § | TR
St wY ot ¥ qg warg fxar § ag 11
NeArT Iy grafag gt &1 D aw
YA MW, ATGH TG fF Sa% 97 ®E
niss § ar ad) fw fea® Y 1 A9-
MY AT A0fgy 91 W) fwaal wy fa«r
ag W wiwd g Al feg g §
99X W gL faar s fF 7
gi®e FHESI FI& ¥ad 1 qqMEI
T 7

FaR, g foeT @ 9y, g
T I A1 FET @ 9T H1g Arfa-
zfar &ndr aarg & an €Y ? e anrd
T SAY Fg-FAT ATH ISTAT § UG
qATH &1 FST FT 7

W WA ® ¥ "qat (o v
TA W1 WY sege wgea, &
TFATT FT IoGIF a9 Ioor@ fwar §
ey ag fear gar @ fF avadlw
NIAT & WATT A AT TATE
S W fa 11 &1 IeqE IgiA
fear Su¥ frod weada feaar afas
Jee fadw gwar &1 IIgT@E
¥ ogdl QA @ FEEEw
A% AW fes ®W JqA9H e,
UK AW fawrg  aIAn, I -
W 1 F0w 50 @ af@Erd &y
1980-85 ¥ wraar ATt | YO, Uy
WY e anfgg e Mo weg o
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Frsraret & fafasr fasmrat grer =sman©
arar g (FaEg@) g Al Hw
F WA FT FT§ & wmomr o
uIT Fg 1oy, 6T & &gam )

MR. SPEAKER : He is not
You are answering to Mr.

allowed.
Ahmed’s question.

st WWEd W AWIE ¢ Sqr 19
Farar f& g arq #7 toee ANFF 98 2
fe deme W 3fg g2 fs fagor @
agt ¥ 39 2w F1 wifgw eqaeqr H
arg wranfrw g 9y #fw g1 gfg g¢
g1 1299 fafags =7 g & gard
-9 g% 2 #i gefegaq a7 § 8 a%-
q2 gE R | %9 IR AIF  gfFg SN
geq 4 37 g fqu f ¥ HiFI 39
ag & ATF & fF gz a1 Ffw i
I § gfg greargdz & faar @k
9 ¥ gfg & faar g g a5 g
39 9994ty T F HqIAG FT qG
green gg dl 1.2 FUT & SFAM
97| 9 98 FgaT gy 2 f& 1980-
85 &1 TR MIAT F  Hafd g 3.4
FUT TEogs ge@d 9T A QImT
IqFsT HIA A g geug g fo z@r
a9 IR § AT oufes wId | A
g T AT & HeATd EAFATT
gg § -f% @t g qiE 1.2 &7q9 &7
THATT § WX S 6 OH AT F 79
qAqAT 3.4 FAT F ITHI g7 VAR
YATAT HT I | qg FEAT AAT THT
graT agY & v few Asmr & faen
w19 feqr a1 «f6T A§ g9 TS FgT
wrgx § fF @ear § Qe faer @
R
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st WigraT maul agae . {9 ag
= ot s fre-fag faar & T o
TATE § 9% weywia  fwadAT TAgh
# frlde FTAT 9 AT ST XY qaw
4 fagdr sag Az gd qar wwRw
d ag 7 feaar @t gy gasr

- Sqrg JY wraT Ag § | 9g 919 I8

3T |

st WWEd W ST . Wsu
ugien, 7 Ag Farar IAF) fx owdr
TeHIS qiF 99 F geaga @t 11 grer-
T & IF A o 57T 37w qWa-
HT QI @ I9F Hweaad 1 s7€ 50
arg qlar #1 arnfag §E@ )
EATIATT & | ST g WY §Y aqmar
fa g sl Tiww § wa@dT e
SN WAz NIFe § IgF FeaAq
80 &r@ WYz gal I JWATHE N
g 50 @@ &

. 7 AIgEHE ATGWIT AFHE WO
WEIRA, WY qg 9 AG ¥ | AW Ag
eT g fF g7 At & geava fogdy
21 a9 A faray @ & AR g 11
TS & seadq faar a7 ?

AR WEET © WU HIZT §4-
UTFT TR & AYT g T g #%

W@

S WITEE W STeE - miwEY &
AT 9T IF  F3r 1 gHar g fw
gyfrE IweT § 1981-8% ¥ 8
sfasra #1 gfg g, 1979-82 & 1.4
gfeera gera &Y gaar § | g% wew
T @ gfrzw ¥ 9gT 1979-80 F
21,635 U ®9A FT IqTEA T
qgT 9T 23,569 ®UT IA &7 IoqT+
"7 1980-81 & Wi\
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SHRI NARAYAN CHOUBEY -
Let the Minister say that he has no
figures. We shall accept that.

MR. SPEAKER : Let him finish
first.

St WIEd HT WI9R 38 d1d
aaFY F1 g | (zmaew)

off MEAT gAS ¢ AAT S, ggw

AT W T A A |

it |ITHT W AN - fEg oF
g aTd &) Fgd B FZ TGN g
WIqET JAFT HIAT g AR AT W
HGAT Fg4 & AOF g | § g Fg Wl
gfs Alww ¥ weawa  (smAwm) &
drer @ aa Wi e FfwF
a1z WY &, WG T A G GHW FAAA
11 Qe § wequ @ § fager
aut ¥ faaar goT, ag IarAT @vHd ag)
2 afeT TaR g9 ®T H FHFAT gEIQ
2 fog aeg & o @9 TRRIS
¥ 1979-80 ¥ 21,635 ®AT TqT &I
SereT gar, 1980-81 # 23,569 w113
F1 IAIGA gHT | g8 T §E9IT gAT
w7 gad arwAr (6) F FrAdd I
e ¥ gaar Semew fFar ) gafag
zay gfg gf (soaaw) meger 91 §
N ATET T gEFAT § Af®A FHIA A
q1g d gAY T B |

SSieRW & fog gadr Arear goe
qu Fr g 1 agl 9% Sigh 1979-80 &
290 w3 Tl # gfg g5 MmT 1980-
81 & 310 FAL & g5 & | & &gl
qrgal § 5 gueew AT SISEA §
qg At T QAT F wFada § W
xai 1979-80 o gwnr ¥ wrer gfz gt
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3| wa wise ¥ feaq syfea ad it ay
HiFaT grwg Agf § wfwa feaat
gfg gt g ag g ag &1 gfamw
g fFag g & saeww & fag
1980-81 & fg & 15.4 wsfawa
#t i gfg gt (saaam)

st Yo geT wreat . Y
q IHIST FT #qT q¥a¥9 ¢ qGF 9 7

MR. SPEAKER : No....I have
not allowed. Production is related
to employment, Without produc-
tion there can be no employ-
ment. Production 1s the main
thing.

st e fagrdy adet @ g o
g aFar § fF gama 73 Wi Wk
JTET H T gU 9 FH G AT |
ag @G g gl g |

SHRI SATYASADHAN CHAK-
RABORTY : Production may in-
crease but employment may decrease.

ot AR W AT : T EqeT
g1 T | WA ageq #1 wgar & fw
TR FM & IR # gfg g€ @
SEFT QHATEAE § fT grEea § |
FHET FT I g 9T AT wrar 21 ¥
i A FE (Twe) IR W
faq agi wraeadiz  owgEYe ¥ 162
are 1980 ¥ &, 1981 & 178 wre
& T wIgA v § fr gfe gf Afe
S ag 8 5 9gr 1979-80 ¥ 13
sfawa 1 gfg g€ agi 1980-81
TR T At FY, gad 10 sfwws
W gfa gt, aoft 3 gl AQame
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wfes gur | IagRw ¥ fag arfarese
Jvze ¥ 1980-81 & 6 arg aY 3fg
g ina A ww &gee § 7 &gl 9%
223.2 91| 1980 § ¥, wa 229.2
wig 1981 ¥ & gt wATISe
e 6 wt@ Fr gfg & g
X SH1C AT 2GT fF ¥ Y @R Hyiwe

g, ¥zgaad Maw g F 3w A

agt & Qs gham g § F i 3fe
AR

St AYgERE HaTR AERE - § gee
&Y ¥ ST g fR sEEde S gad
w1 fawsa 2 @ & & swarg gewrd
¥ & aq aYg AN F 17 A g5 WFS
adY "are fF wgi-wgh fRaT Qs
My Y fagar aofge @ fraar w1
ag fen & wrafs foar sqz 9T, g
| X AT g T gv sufeat
Tt g€ &1 SR T@ AR ®
w19 fegr € w1 @ mAfeator fear
¢ T ga%T WIS e fFar g oar
T ?

oY WRTAT W0 ARMT ;A A
TATAT § ATE AIG fF ATTAIESE JaeT
¥ Nx A g $r Wy qrT g, I9H 6
arg #Y gfg gt & Wi { oag @
aarar s arga et N oraamHe
QA & ¢ | (saEaTE) wT W19
Y g § F& wrar, @ § §4T F®

I can only give you the facts and
figures. 1 canmot give Yyou the
brain. What can 1 do for that ?

ot gfedm wgige @ AFIAC, w7
ST X S ey wara fear @, 99y dar
waar § e AQsrd A ag G
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g3t g7 QA § A @A g
qre 7g) & afdq ga@ gw Aa@ FT Y
fr Tg Tsa FIER AL FT 94T
adt g FAifE IASTAY T F IS
g ®T 9T W@ FI H weAT ST @
STIAAT Wgar § o aar Awdm @I
5q femr & @iw @ & AR S9F @A
¥ar 71 sea 2 f w0 ag AR
8N X FHAT ¥ FEN BT ST HT
AT 3 7 g9 4 & weAT o qang |

S WIEd | ATATE : HeTe A
QFIATIRE gagaad & 1539 foeey
97 599 T 7 § fF owe gw fae
3% & 100 =¥ gfy amg war g,
T @rgg ST 9T uw 9w A9}
Iq% #fgF ¥ § ar 1300 Qs 70
FT  IWHT TIIIIL IR A
ST a9 AT QT | GIHIT TG qHEAT
g f& garg gaF f& 1300 AT w9
gfg av War cFaderaT ganrefsey
I 9T fwqr q1e, F€ QFAT FTATFL
IEH FAAT TIGT A FI, d¥ SUY
wfas @19 giar | gefae ga g ayear
% faaga qer § 78 § 1| w7 GG,
10 gTeta gXF1X 59 ¥ ¥ §B FT
W & AT 3 oot fraay & geadiq
FAFT FIGT § AT AT JAFT HIE QAT
WA F WEAGT WA &, q AgE gH
IAF FFHAT T § WAC AT §
JRATEA &FHAT & |

ot RYAWTE sTTe YOt ¢ meger
|1y, TIST T §  FATATQ g HFE
# el § gray qwm@ A q7w@ wt
HIE GIET HIGH! 1ETT GWIT | Fq QR
warg faer qarg s, ot a4, 5
FAT TR graEde FE N oMx
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ozt fadmr 400 wnefaay =1 4
FAT T FHIT FEFT @Y 92 gH
qITE, A I@ X 4-5 AT ATRIHAT
#1 QT fae aFar § Wi ITFT gw
sfafer 5, 7%k 10 Trar 3 @Fa
1 @ AT aE 39 frar ¥ @ W@
g1 9q aF Farg faw qwE JIA
T, 99 IF HFAL AWQ@ § FH A9
AT G & HIT TAA S FAST 74T
g Sa&r fady o I et § 1 7N
qorg & Y &9 W AgY @gar | ggfag
§5 foead ga weax 9a&t & fag
FT fF gaa1 @@ ¥ FACA AT IF &
FYST IATAT SATTT |

zdY g3 & famE H Al g9 &Y
FY § | aAMEY JT HE-AET FATT
¥ fau ofcar fed &1 fear smo &
50 feeder & wes7 gifas agA
7Y =T@T GO | TH qEg { agh )
AR F g7 9 T6d 5 | &R
3@ AR ¥ gz @19 W g

s wWMad Wl AT TEUE
wgieg, g% sEear & 6 g |
geed] ¥ ¥ uF gEEr 4 gAY HUHA
FY GURAT &7 WIT IAR! 997 ¥ g
0T WS | G UF FEAFA @E WK
faRrar greedlor arar & | 9@ gaET
gUGAT &1, TAGT TH THAAT |
g wwada 29 90 @rm safway i
QFARL AT AFA &) g7 W A@ &
quagl ggad § & wray @ &
ofer ga Ao A TFd & AT g
fau z@ ZrE@w AITT F WeawTa dgrat
Heq FO%d & Sf@ 2 91| ® @
qgq & AFY I7T |

N fesdga & 4T SRiN FEl g,
I qears § § g FgAT A@gar g ®
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@y grafeag @@t weeT N A ag
q1T aqT AT HIX A Fg a9 § &
T¥ & JATIAT AT AL

Proposal to meet domestic needs
of steel in the country

*8§03. SHRI KRISHNA CHAN-
DRA HALDER : Will the Minister
of STEEL AND MINES be pleased
to state :

(a) what are the proposals to
meet the domestic needs of steel in
the country ; and ’

(b) details thereof ?

1HE MINIS1ER OF STATE IN
THE MINISTRIES OF INDUSTRY
AND STEEL AND MINES (SHRI
CHARANIIT CHANANA) : (a)
and (b). The demand for steel in
the country for 1982-83 has been
assessed at 10.95 million tonnes.
There are sizeable stocks awaiting
disposal in the plants and stockyards
and some imports are in the pipeline.
Indigenous production during the
year is likely to be of the order of
9.82 million tonnes. Nevertheless,
certain categories will be in short
supply and there will be surpluses
in the case of some. An import
programme for the former categories
has been prepared, and some quan-
utes are expected to be exported.
The domestic requirements of all
categories of steel will thus be met.

SHRI KRISHNA CHANDRA
HALDER : Mr. Speaker, the Hon.
Minister has stated that in 1982-83
the demand will be about 8.95 mil-
lion tonnes and production of steel
this year will be 9.82 million tonnes.
L would like to know the production
break-up plant-wise. 1s it not afact
that 4 m. tonnes of steelis lying in
different stockyards the value of
which 18 about Rs. 120 crores?
Sir, this year’s production is 9.82
m. tonnes and we are already 4m.
tonnes in our hand that means
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there will be 13.82 m. toanes of
steel available. Taking into consi-
deration the demand for this year
there will still be about 3 m. tonnes
of steel being surplus. Then you
are going to import steel also.  Will
it not affect indigenous production
of steel and how you are going to
overcome this situation ?

SHRI CHARANIJIT CHANANA:
Sir, the break-up of 9.82 m. tonnes
is : Main steel plants—6.47 m. ton-
nes ; TISCO—1.55 m. tonnes and
mini steel plants—1.80 m. tonnes,
Sir, the Hon. Member has asked
about the stocks but he has not
given the date as on what date be-
cause the inventory is related to a
particular date. The Hon. Member
would appreciate that thisis a vari-
able figure. In fact, it changes from
day to day.

Sir, maximum efforts are being
made to streamline the inventory
management of steel lying in over
50 stockyards. We are, in fact,
developing an inventory escalator to
run as fast as possible so that the
stocks at the plants and in the
stockyards do not exceed a certain
limit and do not become a liability as
the Hon. Member has tried to con-
vert it into terms of value.

Sir, as far as imports are con-
cerned earlier large imports took
place under OGL. Now, we are
canalising bulk of the imports and
there will be no glut at all. Balance
between stocks, demand and pro-
duction will be maintained so that
there will neither be an irregularity
nor would the imports be a drain
on steel production of the country,
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WRITTEN ANSWERS TO
QUESTIONS

Setting up of Industries by Indiauns
Settled Abroad

*804. SHRI DAULAT SINHII
JADEJA : Will the Minister of
INDUSTRY be pleased to state :

(a) whether Indians settled abroad
are interested to invest in industrial
ventures in India ;

(b) if so, the details in this re-
gard ; and

(c) the reaction of Government
thereto ?

THE MINISTER OF INDUS-
TRY AND STEEL AND MINES
(SHRI NARAYAN DATT 1IWARI):
(a) to (¢). Indians settled abroad
have shown interest in investing in
industrial ventures in India. Taking
this into consideration, Government
have taken several steps to liberalise
the facilities for investment by non-
resident Indians. Broadly, these are :

(1) Interest rates on new deposits
of maturities of one year ana
above held in non-resident
(external) accounts will carry
interest of 29, above rates
permissible on local deposits
of comparable maturities;

(2) Gifts made in India out of
deposits in these .external
accounts will be free from
gift-tax;

(3) Non-residents can invest in
the 12 per cent 6-year national
savings certificates which, for
them, will be free from wealth
income and gift taxes;

(4) Any investment, without re-
patriation right, made by the
non-residents of Indian origin,
so long as it is not for
transactions in commercial
property and land, will be
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)

(6)

(7

(8)

©)

 the

(10)

treated on the same footing as
investments of resident Indian
nationals;

They will be allowed to invest,
with repatriation rights, in any
new or existing company upto
409, of the capital issued by
such company;

They can purchase shares of
companies ¢uoted on the
stock exchanges subject to
specified limits;

Facilities for investment in
non-resident (external) accounts
and in Indian companies will
be extended to companies,
partnership firms, trusts, socie-
ties and other corporate
bodies owned, to the extent
of at least 60% by non-resi-
dents of Indian origin ;

Tests of ‘residence’ in India
laid down for taxation purposes
are proposed to be liberalised
deleted in some respects ;

Non-resident Indians who
either themselves set up, or
invest 20 per cent or more in
an enterprise in India, for
production of electronic com-
ponents, electronic instruments,
tape recorders, electronic
teaching aids, indusrrial &
process control systems and
some other elcctronic pro-
ducts, will be allowed to im-
port the entire machinery for
purpose under Open
General Licence, without the
need for indigenous clearance,
if it has been purchased out
of their foreign exchange
earnings abroad ; and

The facilities - available to doc-
tors and highly qualified
scientists for import of their
professional  equipment on
their return to India, have been
substantially liberalised. Any
such equipment used by them
for at least one year abroad
can be imported into lndia
irrespective of its value.
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qeqT ¥ @i qEa Y oA

%805, ot ®gT YU : W7 JAR
weAl gg FAW F FIT FIA {7 ¢

(%) =7 ag q=g fF qq TR
J WAy Az Ao # o"HeT 9x
s fea §;

(@) afggl, @ 7ar AgaE afc-
9T & (oo @i & grazgsarHl &1
ST ¥ @ gU qEdT § dHT gaed
FT T TAT FY grafwHar & @@,

() wearfaa @z gaex FT IQT-
g SFAT §AT G

(9) & gaex 1 earqat &7 F14
F9 g& f&ar 1A, 69

(%)

IUNT AT FEAq AR @1 Awat (o
arerer 3 faandt) ¢ (%) S, g6

(@) ¥(3) =ewmwey #r ggaEq
wagagR forar aeax F wfqad 10 ara
Ho a7 &HJAT & UF §IAZ T+x FI
vqraaT & fag @ide FITTT ATH
gfreqr 1 1-4-1982 &Y u& wIxTg 97
a1y faar war 1 @i FROREM
WG Zf0ear 3 ga &7 & 7 qeuT &
fae wagy fear § qar a1 v
fA&rat &1 @7 agr faar &1 g@ afe-
AFT T dA=gar A JaR FW@
gAY &4 gra & ¥ ferar war & qur
gareaar ROE AT g 91 Wix qft-
AT AFATAT 9T EdFfa faq ora &
CICE-CIIN e S E T IE T SO ek
faware sraar o

Tq e § SqIT FqT § 7
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7% afaal & awd

#«806. =it UATIG FIAKT ATEAT
FT I G ag IAIT FT FA0
FIA fa -

(%) (oza @7 aray § Eear (o
Zo UHo Yo 7io) 7 fawrad Afaxyl =t
faata far, sa% ¥ faafe fse ac
oY W ¥ qge=A1s fFy a3,

(@) sogw #mafa § fwad =
dfaw g% 77 @ AR 7713 § AR <
et a7 afy g gs; wix

() seiverr gETF A K TF
4fqw &9 % g T 7 gEEAr
2 71X Ifvg 1 gor 9% few arda
F AT 9T age (Ha1 T3 |

I AT T NI @A A= (B
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Aamw v faat) @ (F) Jo Tewl
gr<r Fqrd Y saR famfafas § :—
g fafwag® Afew swagw
Ffadt &1
ﬁm‘fa

1979-80 21257 3529
1980-81 27089 3100
1981-82 33603 3000

(@) fawfqel g @ a8 «ma-
FIQ & wga g5 Afgdl # garar
g fasa gHw1T o —

1-4-1980 94,061
-4-198 1,38,780
1-2-1982 1,40,841

FEAT Y Far § 6 28 &waq,
1982 & sorww 50 FUT §IA FT FA
fearfoz wwear fawmar war ar |
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(T) SwEA T3 F Frw Sfaw)
%1 Iqerear ¥ ager § AT TR |
sfadl #1 afv @ g a= 9 wdla
AT & 1 FTOAT ¥ aqrar g & afeaq
75 gq faser wEA F w4 frar ar
W g W 5a% arg giwa & oF ay
% weaT afaat &7 feead #1 sra a
GEATATT § |

dfeg &Y ggEdr & fea o gew

el ET AT § ATgF & fau aa”r qeq
T FAT Fafara §

Removing Constraints in Industrial
Production

*807. SHRIMATI JAYANTI
PATNAIK : Will the Minister of
INDUSTRY be pleased to state :

(a) whether the proposal to
take steps to remove constraints in
industrial production is  under
consideration of Government;

(b) if so, the steps proposed to
be taken in this regard;

(c) whether the sick units of
industrial  backward areas are
proposed to be given priority while
taking the above proposal into consi-
deration; and

(d) when the above steps are
going to be taken?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI) : (a)
and (b). Government have already
taken several steps to remove cons-
traints in industrial production.
Following the declaration of 1982 as
“Productivity Year”, some further
measures are contemplated. These
relate to removal of production
constraints, re-definition of produc-
tion priorities an encouragement of
sectorally inter-related production,
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(c) These are not inter-related.

(d) The details of the measures
are likely to be announced very

shortly.

Mat Sector in Coir Industry

*208. SHRIMATI SUSEELA
GOPALAN : Will the Minister of
INDUSTRY be pleased to state :

(a) whether the Coir Board has
passed © a unanimous resolution
requesting Government of India to
refrain from mechanising the Mat
Sector in Coir lndustry considering
the unemployment that would be
created by such mechanisation; and

(b) ifso, the reaction of Govern-
ment thereto ?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT 1IWARI) : (a)
Yes, Sir.

(b) Government is fully seized
of the employment implications of
mechanising the Mat Sector in Coir
Industry which will be kept in view
during the evolution of Government’s
policy in this regard.

Surrender by M. N. F. Members

*309. SHRITARIQ ANWAR :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that
several members of outlawed Mizo
National Front are ready to surrender
provided they are assured of lenient
treatment;

(b) whether any such offer has
been received from M. N. F.; and

(¢) if so, whether Government
have given any assurance in this

regard ? :
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THE MINISTER OF STA1E IN
THE MINISTRY OF HOME
AFFAIRS (SHRI NIHAR RANJAN
LASKAR) : (a) to (c). Govern-
ment’s policy has been to give sym-
pathetic treatment to underground
personnel who come overground volun-
tarily and give up the path of violence.
They are also given all help to rehabi-
litate themselves properly and return
to the normal peaceful life and take
their due place in society. The U.P.
Government has schemes for gainful
employment and economic rehbilita-
tion of such persons.

Since 20th January, 1982, 335
MNF personnel have already surren-
dered to authorities.

Complaints from various states about
non-availability of cement

*810. SHRIMATI PRAMILA
DANDAVATE : Will the Minister
of INDUSTRY be pleased te state :

(a) whether Government have
received any complaints from citizens
and corporate bodies for non-avail-
ability of cement from various States
from the cement quota allotted to
them;

(b) whether
enquired into
and

have
complaints;

Government
these

(c) 1if so, with what results ?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARID) : (a)
to(c). A few complaints/requests
from corporate bodies and individuals
1n regard to inadequate availability
of cement from the State Govern-
ments/Union Territories administra-
tions were received. These were
forwarded to the respective State
Governments for necessary action.
Within the overall availability of
cement, wherever possible, additional
allocations were made available to
the States/Union Territories adminis~
trations. | .
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Implementation of Block Level
Planning

*811. PROF. NARAIN CHAND
PARASHAR : Will the Minister
of PLANNING be pleased to state :

(a) whether the concept of Block
Level Planning has been accepted
and implemented in all the States and
Union Territories;

(b) if so, whether there is any
mechanism to ensure that the plans
approved for Community Develop-
ment Blocks and the districts are
ultimately dovetailed in the State
Plans;

(c) if not, the names of the States
which have still to accept and imple-
ment this concept; and

(d) the steps taken by the Plan-
ning Comunission in this regard ?

THE MINISTER O+ PLAN-
NING (SHRI S.B. CHAVAN): (a)
Yes, Sir. The concept of Block
Level Planning has been accepted in
principle by the States. However,
the progress of implementation of
this concept and the supporting ad-
ministrative measures devised by the
States vary from State to State.

(b) The need for evolving a multi-
level planning structurc with adequate
mechanisms in which plans at diffe-
rent levels will be dovetailed with
thosc at the next higher levels has
been emphasised in the 6th Plan.
Some States are evolving their own
mechanisms for the purpose depen-
ding on the degree of decentralisa-
tion achicved and their own adminis-
trative capabilities.

(c) Does not arise.

(d) There has been considerable
inter-action between the Planning
Commission and the State Govern-
ments in regard to the setting up of
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appropriate machinery and coordina-
ting mechanisms for planning at
different leve's. Planning Commis-
sion have formulated model Guide-
lines for block-level planning. The
States have also been requested to
strengthen their district planning
machinery, coordinate different levels
of planning activities and to dis-
aggregate their divisible outlays at
the State level to the district level.
These measures are expected to
strengthen the process of planning
from below.

Strike in Textile Industry in
Bombay

*813. PROF. MADHU DAN-
DAVATE : Will the Minister of
LABOUR be pleased to state :

(a) whether 1t is a fact that the
strike of the Textile workers in
Bombay has continued for more than
70 days ;

(b) 1f so, whether it is also a fact
that the strike has been prolonged
not so much dueto economic de-
mands as due to lacuna in the labour
laws regarding the representative
character of the bargaining agent ;
and

(¢) if so, whether Central Govern-
ment will intervene to have a second
look at the provisions of concerned
labour laws ?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR
(SHRI BHAGWAT JHA AZAD) :
(a) Yes, Sir.

~(b) The Bombay Industrial Rela-
tions Act provides for the registra-
tion of one union in an industry in
a local area as the representative
union. The Act also provides for
the registration of another union as
representative union in place of the
existing registered union if such a
union makes an application to the
Registrar and fulfils the requirements
regarding membership,

(¢» There_is, no,such proposal,
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Insurance Scheme for Workers
in Public and Private Sectors

*814. SHRT NAVIN RAVANI :

SHRI MOHAN LAL
PATEL:

Will the Minister of LABOUR be
pleased to state :

(a) whether Government are con-
sidering to introduce compulsory in-
surance scheme for workers in public
and ' private sectors as had been
done for Government employees ;

(b) if so, the details thereof ;
and

(c) if not, the reasons therefor
and whether Government will consi-
der to introduce it for the benefit of
workers ?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR
(SHRI BHAGWAT JHA AZAD) :
(a) to (¢). There is no proposal at
present to introduce Compulsory In-
surance Scheme for workers in Public
and Private Sectors. However, the
nominee/legal heir of the workers
in Public and Private Sector, who are
covered under EPF Scheme are enti-
tled to the following Insurance
Benefits in case of death of the
member —

(a) Family Pension Scheme @ A
lump sum amount upto Rs. 2000/-
as Life Assurance Benefit, subject to
completion of two years” membership.

(h) Employee’s Deposit Linked
Insurance  Scheme Assurance
Benefit equal to the average balance
in his provident fund account during
the preceding 3 years or during the
period of his membership, whichever
is less, subject to a maximum of
Rs. 10,000/-. To qualify for this
Benefit the average balance during
the period should not be less than
Rs. 1.000/-, ‘
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Set back in Steel production in the
first quarter of 1982

*815. SHRIMATI GEETA MU-
KHERJEE : Will the Minister of
STEEL AND MINES be pleased to
state :

(a) whether it is a fact that the
Steel production has received a major
set back in the first quarter of the
current year;

(b) if so, the month-wise details
of production in the integrated steel
plants against the targets; and

(¢) the reasons for shortfall in
production?

1 HE MINISTER OF STATE IN
THE MINIS|RY OF INDUSTRY
AND STEEL AND MiNES (SHRI

CHARANJIT CHANANA) : (a)
No, Sir.

_ (b) and (c). Production in the
six integrated steel plants (SAIL

plants and TISCO) during January-
March, 1982 was as follows :—

( 000 tonnes)

January-March, January-March,

1982 1981
Month Target Acnuai _ -A(::.I:ll
January 684 633 604
February 635 601 575
March 695 723 737
Total 2014 1957 1916

It is correct that the production
could have been better, but the above
posiilon may not be described as a
major set back. Shortfalls in pro-
duction vis-a-vis the targets fixed
were mainly on account of the inade-
quate infrastructural support. Mea-
sures relating to adequate infras-
tructural support are under constant
review at various levels in Steel
Authority of Iedia Limited as well as
in Government. Efforts are on to
meet the infrastructural requirements
of steel plants.
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Cash Subsidy for New Industries

*§16. SHRI CHINTAMANI
JENA : Will the Minister of
INDUSTRY be pleased to lay a
statement showing :

(a) the details regarding the
cash subsidies being provided by
Government to the new industries
being set up in economically back-
ward districts at present ; and

(b) whether there have been
any changes in their pattern of
policy, contemplated by Govern-
ment in view of the new 20-point
Programme for the wellare of the
weaker sections of the society ?

THE MINISITER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DAIT T1IWARI) :
(a) and (b). While the primary
responsibility for setting up indus-
tries rests with the State Govern-
ments, the Central Givernment
reimburses the State Governments
for expenditure incurred by them
on Investment Subsidy to industrial
units, including new units. set up in
101 backward districts notified by
the Central Government. A total
sum of Rs. 120 crores has been so
reimbursed to the State Govern-
ments so far.

Under the IRD/IRYSEM prog-
ramme eligible families setting up
rural industries, businesses and
services are inrer alia entitled to a
subsidy of upto Rs. 3000/- (en-
hanced to Rs. 5000/- in the casc of
tribal beneficiaries). The Govern-
ment Keepssuch programmes under
constant review and will make
appropriate modifications as are
necessary in the light of the new
20-Point Economic Programme.

GOT aqeal qAfAal & eaaeaat
#frw awm qyA ¥ & feu
| CIECU K
#817. =it THTAATT WIERY @ T
g Reall qg qAT A1 FAT w0 fw:
(%) Taragaag ff g@FR A
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37 onfgamt @ faax faeg fafew
gIFTT N TEIeAST qAH F QA
fregardr & arte s f6d & qyeg
FAT G T T tageaql fas geam
Taq & foq wided g3 & gifed &
ufean fafa 31 ar9, 1982 fauffa
FT 4T

(@) afe g, a1 #1 €@FC A
ufraw fafq &1 gqurfta & a1z o=
FUT Taaeaar aaifaat & a9 graen

931 &1 TFTT FLAT QF fGar 8;

(m) afz gl at W& aafwal =,
fa® w135 oF GO CageFar  JaT-
fagt & arq 31 a1, 1982 a& e
g0 ¥ MT Ty syfaqal &1 faa#r o
wlga #Y 15 91, ST AT AR AT
q; HIR

(9) @IFR 1 AT 59 qraeq
93t &1 fra g#F13 fAeam F 1 & ?

g HaTe™ quqT qqsa g faw
4 Iew Hat (s dte dgegewar)
(%) & (x) 1-8-1980 & T Frwrar
¥ IAR JAW T F AT qfAqq
maear aarfal aag gegEw oY
sgaeaar Jarfagal 1 I 9ge graET
T FT @&/A fan gEw ¥ faw
31-7-1981 3% WTATA HA I AT
fear mar a1 | sq@ T@E=ar ¥arfaay
F TCHIETA qagae afafa i
fagrfer oz v ardeE +1 & aA
ag1d W9 w7 geqrg fear aar v )
T Waaar Jarfaat & erat &
gaaT ¥ #ifira aga wta F@F
ITR FfeAr@ FY g ¥ @ w1
Ay e @ o9 Win ww
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31-3-1982 F 12 HIAET  TF oAAT
g fT fegr a1 ¢ | @ FFR A1
wfgsir maga a3 N fafq=
srareaTel W = &7 T TEY § AT U
qraeEt & grace § w18 gus fue
g W@ @ g faegly wuy/difed
goufagal & ®7 § g7 A q€Gd
fey & e o figee gy e«
g ¥+ qurfy 3T § GO T@d@==1ar
Faifadl & &7 § 3@ UFR geF WK
g fHy 77 ardEd AT & e
ggeIaF § & g |

& fra waeAar darfaat &
ey ¥, fagia fawmardl & aite
ugar aaIasdy & grzm & faafas #
difsq gaufaat & ®7 F Fiaraga
#7 rar fdar g A1 foegiv 5 a9
gfa® Y JIIAHi F gvE ¥ ggT
wadAar JArfAaT ¥ FANG 99 S
fey &, geg wafua vsa awwry, &
ge) &1 gearad % gug famfafas
qraest fazgl & sarw ¥ T@dT &
gadw faar @ g, & fafase fawr-
feg s1ca @1 & QI EF TET  EHET
FT STT & —

(1) gfea &1 ARG 1 T&W
97X g Easgr @ fang
agy gAT U |

(2) wgm w@aFar ¥mfaat
YA 97 TEET FIT A7,
978 ag glafeaa s g
fr gg mafa & a1 faame
gAY AEY § |

(3) st sur@FAT TEIFAIT AN
F1 AT 95 QT &, I¥ TSA
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¥ gATET ¥ g AT
s&Y weafas gfaz &1 AT
Fifgy, fagsr  EFaeAar
AT g

(4) wfama argar & @l wEs,
ST gIEIY [kwret 9T smarn-
fra agl 8, Usm 9aEsR
gfafa & guer fAfszsgs & &
gega &g o =g ok
gfafa # FIarEt &
q1q ST qIFR #1 fqErRay
Fg GIHEIT HT AT AT
=rfea |

Ter T g gg W wgaw fear
Tar g f& 3 18 gg@ w@adFar At
F UF gafwd g7 &7 gIe1L F1 I9-
de9 09 fagid 5 a9 a7 37y wig"
T # 1Y g arfE g graat #7 Wy
AT Y ST GF |

MADA Programme in Dhanbad

8765. SHRI A. K. ROY : Will
the Minister of HOME AFFAIRS
be pleased to state ;

(a) the progress of the ‘MADA’
programmie in the Dhanbad district
of Bihar in the year 1981-82 block-
wise ;

(b) the amount sanctioned and
actually spent for the year 1981-82
block-wise ; and

(c) whether the progress is very
unsatisfactory, if so, the steps taken
thereon?

THE MINISER OF STATE 1IN
THE MINISTRY OF HOME
AFFAIRS (SHRINIHAR RANJAN
LASKAR) : (a) and (b). A sum of
Rs, 13,41,300 was sanctioned by the
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Government of Bihar towards the
end of 19:0-81 for MADA schemes
1. e. for pockets of tribal concentra-
tion in the district of Dhanbad.
Administrative sanction for the
following schemes was accorded by
the Deputy Dwelopment Commns—
sioner, Dhanbad :

(1)
(2)
3)
(4)
(5)

Animal Husbandary.
Cottage Industries.
Agriculture Subsidy.
Irrigation Scheme.

Health programme 1including
Drinking water wells.
Training of tribals in typing.

Small Schemes (distribution
of Bullock Carts, Sewing
Machines, Pumping Sets, etc.),

(6)
(7

Opening of residential schools
etc,

\8)

It has been indicated by the State
Government that the funds sanction-
ed during 1980-81 were ulilised
in 1981-82. Release of funds
amounting to Rs., 14.97 lakhs for
1981-82 was made by the State
Government for these schemes in the
last week of March, 1982 and these
funds will be utilised during the
current financial year.

(c) The progress 1is reported by
the State Government to be satis-
factory.

Setting up of Manpower Export
Corporation

8766. SHR1 K.A. RAJAN :
SHRI GADADHAR

SAHA :
SHRIMATI USHA -5
PRAKASH
CHOUDHARI:

Will the Minister of LABOUR
te pleased to state :
(a) what is the reason for delay-

ing the setting up of the proposed
Ovcrseas Manpower Corporation;
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(b) whether it is a fact that the
Estimate Committee in its 2lst
Report has asked the Ciovernment to
expedite the same so that Indian
nationals intending to go abroad for
employment are saved from cXpIOIta-
tlocrll by private recruiling agencies;
an

(i) if so, the Government’s re-
action thereof 7

THE MINISTER OF STATE OF
THE MINISTRY OF LABOUR
(SHRT BHAGWAT JHA AZAD):

(a) There 1is no proposal at
present to set up an Overseas Man-
power Corporation.

(b) Yes, Sir.

(c¢) The need for the formation of
Overseas Manpower Corporation to
curb the malpractices of the recruit-
ing agents was considered by the
Government in the context of the
anxiety of the Estimates Committee
and the real needs of. emigrant
workers and it was felt that the
existing arrangements required better
implementation rather than total
replacement by another Institution
which may prove to be a serious
hurdle rather than a help. The pro-
posal for setting up the Overseas
Manpower Corporation has, there-
fore, been dropped.

Delay in Revision of Minimum Wages

" 8767. SHRL BALASAHEB VIKHE

a2

o

PATIL

Will the Minister of

LABOUR be pleased to state :

£

(a) whether inter-departmental
committee set up by Government has
recommended that the States should
adopt the notification method to
reduce delays in the revision of
minimum wages 1n agriculture;

(b) if so, the details of the recom-
mendations of the Committee;

(lﬂ
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(¢) whether Government have
asked the State Governments to
suggest changes which could be in-
corporated in the Minimum Wages
Act;

(d) if so, the details of the sug-
gestions so far received from the
State Governments and when the
replies from the remaining States are
expected;

(e) the extent of central assistance
given to each State Government for
the speedy implementation of mini-
mum wages in agriculture during
each of the last three years; and

(f) what measures have so far been
taken by the Central Government
and State Governments in this
regard ?

THE MINISTER OF STATE OF
THE MINISTRY OF LABOUR
(SHRI BHAGWAT JHA AZAD) :
(a) Yes, Sir.

(b) The inter-departmental meet-
ing held on the 15th February, 1982
to consider the implementation of
item No. 5 of the new 20-Point Pro-
gramme regarding review and enforce-
ment of Minimum Wages in respect
of agricultural labourers made the
following recommendations :

(i) State Governments m: ay cut-
short delays in the revision of
minimum wages by adopting
the notification method and
reducing the time lag between
the notification for notifying
objections and final notifica-
tion.

(ii) The State Governments may
review their stafl position to
secure  implementation by,
periodic inspections, prosecu-
tions of defaulters and speedy
settlement of claims.

(iii) In the first instance, attention
may be devoted to the enforce-
ment of minimum wages in

certain vulnerable areas in & t.
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State where there was a con-
centration of  agricultural
workers or scheduled castes/
scheduled tribes.

(c) and (d). Consultation with
the State Governments has been
completed. A Working Group of
some of the Labour Ministers consti-
tuted to review the proposals for
amendment of the Minimum Wages
Act has also made its recommenda-
tion.

(e) and (f). No Central assistance
has so far been given to the State
Governments for speedy implementa-
tion of minimum wages in agriculture
as there is no such scheme. How-
ever, after the announcement of the
new 20-Point Programme the pos-
sibility of evolving a scheme 1s be-
ing explored in consultation with the
concerne.l authorities.

Re-publication of Central Civil
Services (Conduct) Rules, 1964

8768. SHRI ZAINAL ABEDIN :
Will  the Minister of HOME
AFFAIRS be pleased to state :

(a) whether the ~ Central Civil
Services (Conduct) Rules, 1964 priced
25 paise each were published last in
the year 1969;

(b) whether there have been
changes in the Conduct Rules after
1969;

(¢) if so, what are the changes
made and whether the Conduct Rules
have becn published for sale after
1969; and

(d) if not, the reasons thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS AND DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHRI P. VENKATASUBBAIAH):
(a) Yes, Sir.

(b) Yes, Sir,
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(¢) Changes have been made in
the various rules of the Central Civil
Services (Conduct) Rules, 1964 from
time to time, according to require-
ments. A publication named “Notes
on Central Civil Services (Conduct)
Rules, 1964” had been brought out
- in 1974 incorporating the amend-
ments and decisions upto September,
1974. This publication is now being
up dated and the revised Edition is
expected to be available shortly.

(d) Does not arise in view of the
' position stated at (¢) above.

Assembling of Jeeps by Mahindra
Company in Iran

8769. SHRI GULAM MOHAM-
MAD KHAN : Will  the
Minister of INDUSIRY be pleased
to state :

(a) whether the Mahindra Com-
pany had agreed to assemble jeeps
every year in Iran ; and

(b) if so, the number of jeeps (o
be so assembled and the terms of
agreement entered in this regard ?

THE MINISTER OF INDUS'RY
AND SILEL AND MINES (SHRI
NARAYAN DATT 1IWARI) :
(a) and (b). The Company,
namely, M/s. Mahindra and Mahin-
dra have reported that they do not
have an agreement to assemble jecps
in Iran.

News Item Captioned ‘Ye Panch
Hazar Log Kidhar Manc Jayen’

8770. SHRI PIUS 1IRKEY :
Will the Minister of HOME

AFFAIRS be pleased to state :

(a) whether the attention of
Government has been drawn to the
news ltem appearing in Hindi
Hindustan dated 2nd February, 1982
captioned ‘Ye Panch Hajar Log
Kidhar Mane Jayen’;
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(b) whether some enquiry has
been made about the merger of
population of about 5,000 people
between Maujpur and Babarpur
villages across the river Yamuna; and

(¢) if so, the action taken or
proposed to be taken in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS AND DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHRI P. VENKATASUBBAIAH) :
(@) to (b). Information is being
collected and will be laid on the
Table of the House.

Cottage Industries in Gujarat

8771. SHRI NAVIN RAVANTI :
Will the Minister of INDUSTRY be
pleased to state :

(a) the details of the develop-
ment of small and cottage industries
in rural areas in the country ;

(b) the amount of Central aid
given to Gujarat for the develop-
ment of small and cottage industries
in rural areas during the last three
years ;

(c) the progress achieved in
Gujarat in this regard during the
said period ; and

(d) whether the aid meant for
the purpose was fully utilized by the
Gujarat State, iIf pot, the reasons
theicfor ?

THE MINISTER OF INDUS-
TRY AND STEEL AND MINES
(SHRINARAYAN DATT TIWARI):
(a) to (d). The primary res-
ponsibility for development of small
and cottage industries in rural
areas rests with the State Govern-
ment concerned. An outlay of
Rs. 950.00 lakhs was provided in
the Annual Plan 1980-81 in the
State sector for the development of
village and small industries 1in
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Gujarat. This outlay was enhanced
to Rs. 1557.00 lakhs during 1981-82.
The actual expenditure reported by
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the State Government was Rs.
1351.68 lakhs for the year 1980-81
and Rs. 1150.00 lakhs for 1981-82.

Under the Centrally sponsored DIC programme the progress achieved in
Gujarat during the years 1978-79 to 1980-81 is indicated below

No. of entrepreneurs identified
No. of Project profiles prepared

New Registrations done

New Units Established

(a) Artisans

(b) S.S.1I.

(c) Total

No. of sick units assisted

Credit provided by financial insti-
tutions (Rs. in crores)

Cash subsidy provided (Rs. in crores)

Addl. employment generated (No.
of Persons)

Units given technical and other
assistance.

Assessment of Renewable Energy

Sources
8772. SHRI MANMOHAN
TUDU : Will the Minister of
SCIENCE AND TECHNOLOGY

be pleased to state :

(a) whether assessment has been
made about the renewable energy
sources of the country; and

(b) if so, the details about the
estimate made in this regard ?

THE MINISTER OF STATE IN
THE DEPARTMENIS OF
SCIENCE AND TECHNOLOGY,
ELECTRONICS AND ENVIRON-
MENT AND OCEAN DEVELOP-
MENT (SHRI C. P. N. SINGH):
(a) and (b). Yes, Sir. Renewable
Sources of energy include hydro-
energy, Solar energy, wind energy,
biomass (including dung. 'waste
material, sewage, wood etc.), ocean
(including tidal, ocean thermal and

1978-79  1979-80  1980-81
5722 21500 20096
346 1415 280
4715 5754 7099
4518 11683 20160
3174 4090 4824
7692 15773 24984
204 113 45
4.47 20.21 32.34
2.75 6.76 10.93
31800 70072 91905
11625 35446 13413

wave) energy, draught animal etc.
The hydro-electric energy potential
in the country 1is about 400 TWH
which is equivalent to a power
potential of about (00000 MW at
409, load factor. Solar energy
equivalent to I-1. 5x10® KWH per
sq. km. per annum is being received
in different parts of the country. The
wind energy density in various parts
of the country per annum falls
in the range of 650 KWH per sq.
mt to 1800 KWH per sq. mt. In
regard to biomass, cattle waste can
generate about 845 cft of gas having
a total power potential per apnum
of 33 billion KWH. 'l he information
regarding the potential of other
bio-energy sources like waste mate-
rial, sewage etc. is being surveyed.
Tidal power potential along the
coast” of Gujarat is approx. 18.4
TWH per annum. The potential of
other ocean energy sources is being
assessed. The work dnimals of the
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country are capable of generating 40
million HP on an average. Other
new sources of energy which are
under investigation include geother-
mal and hydrogen energy.
Sale of Steel at Producers Godown
Price

8§773. SHRI G. NARSIMHA
REDDY : Will the Minister of
STEEL AND MINES be pleased to
state :

(a) whether it is a fact that
Government have given an assurance
in Parliament with a view to encourag-
ing the small scale industries that
Steel will be made available to State
Industrial Corporations and they will
sell to the industries at the producers
godown prices ;

(b) whether Government have
made any survey to find out how far
this is being implemented and if so,
the sale price of steel to small indus-
tries in all the States, State-wise
during 1980-81 ;

(¢) whether complaints have
reached to Government that these

industries are still paying 15 to 20

per cent more than the producers sale
price ; and

(d) if so, where the snag lies and
the steps taken to fully implement the
assurance given in Parliament ?

THE MINISTER OF STATE IN
THE MINISTRIES OF INDUSTRY
AND STELL AND  MINES
(SHRI CHARANIJIT CHANANA) :
(a) to (d). All efforts are made
to ensure that requirments
of Small Scale Industries Corpora-
tions for iron and steel items are met
fully. They are expected to sell
these ilems to Small Scale Industries
at stock-yard prices. No survey of
the operation of the scheme has been
made. Some complaints have been
received that certain Corporations
are charging more than the stock-
yard prices. The Corporations claim
that they have to do so to meet
their operational expenses. Demands
have been received from Small Scale
Industries in some areas that they
should have the option of taking
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supplies direct from the stock-yards.
The system of distribution of iron
and steel items to Samll Scale units
through these Corporations does not
appear to be working very satisfac-
torily and a review would be
necessary.

Four-Door Small Car

8774. SHRIMATI MOHSINA
KIDWAI ; Will the Minister of
INDUSTRY be pleased to state :

(a) whether the Maruti Udyog
Ltd. has recommended a Japnese firm
to collaborate with for the manu-
facture of a four-door small car in the
country;

(b) whether there are some other
proposals also before Government
for consideration in this respect;
and

(c) 1ifso, when a final decision is
likely to be taken in the matter ?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI) (a) to °
(c). Based on evaluation of the
proposals received from various
parties. Maruti Udyog Limited has
concluded a Memoradum of Under-
standing on 14th April, 1982 with
M/s Suzuki Motor Company of
Japan with a view to negotiating a
collaboration agreement for establish-
ing the project. The final decision
on the collaboration will be taken
by Government after specific pro-
posals are received from Maruti
Udpog Limited.

Fatal Accident at Laskarbandh Unit
of Madhipur Colliery

8775. SHRI NIREN GHOSH :
Will the Minister of LABOUR be
pleased to state :

(a) whether Government con-
ducted any enquiry on the fatal acci-
dent at Laskarbandh unit of Madhi-
pur colliery under ECL on 20 June,
1981;

(b) if so, the details thereof:
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(c) whether Government are aware
that due to negligence of the manage-
ment this accident occurred;

(d) 1if so, who are responsible for
this accident;

(e) whether Government instituted
any case against those persons who
are responsible for this accident;
and

(f) if so, when and the details
thereof ?

THE DEPUTY MINISTER IN
THE MINISTRY OF LABOUR
(SHRI DHARMAYIR) : (a) to (f).
An enquiry into the accident occurred
on the 20th June, 1981, at Laskar-
bandh Unit of Madbaipur Colliery
was conducted by an Officer of the
Directorate General of Mines Safety.
The enquiry revealed that while three
persons were being lowered by south
side cage of No. 6 Pit, the winding
rope snapped and the cage crash-
landed at pit bottom after falling

from the mid shaft over a height of

about 43 m. causing fatal injuries to
them. Another loader who was
travelling in the ascending cage also
received serious injuries due to heavy
jerk.

The General Manager, Agent,
Manager, Lngineer, Superintending
Engineer (E&M), Jr. LEngineer,

Foreman Incharge, Foreman have
been held responsible for the
accident. Cases have been institu-
ted on 17th December, 1981 against
them.

News Item ‘Daughter used for
Prostitution’

8776. SHRI VIJAY
YADAYV :

DR. A.U. AZMI :

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether Government’s atten-
tion has been drawn to the news
item in Indian Express dated 28th
March, 1982 captioned ‘Daughter
used for prostitution’ ;

(b) if so, whether any enquiry
bas been made with regard to the

KUMAR
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complaints made with the Janakpuri
Police Station and action taken
thereon ; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS AND DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHRI P. VENKATASUBBAIAH):
(a) Yes, Sir.

(b) and (c). The complaint, Shri
Satnam Singh, had met the Deputy
Commissioner of Police (West
District) and also the Commissioner
of Police, Delhi who got necessary
enquiries made ioto his complaint.
His sister, referred to in the news-
item, is married and is residing at
Haldwani with her husband. She is
on a short visit to her parents’ house.
The allegations made by the comp-
lainant were found to be baseless.

Soyabean Processing Units

8778. SHRI HARIHAR SOREN:
Will the Minister of INDUSIRY be
pleased to state :

(a) the names of the States where
soyabean processing units have been
set up by Government ;

(b) how many of them are
managed by National Dairy Develop-
ment Board ;

(¢) whether Government have a
proposal to raisc the capacity of
some of the soyabean processing
units of the country ; and

(d) if so, the names of those
units ?

THE MINISTER OF INDUS-
TRY AND STEEL AND MINES
(SHRI NARAYAN DATT TIWARI);
(a) to (d). Government has not set
up any unit exclusively for soyabean
processing. However, several letters
of intent/registration have been
issued to units in Cooperative and
Private Sectors for the manufacture
of soyabean products and the de-
tails are given in the attached state-
ment. Some of these units in the
cooperative sector are being financed
by the National Dairy Development
Board.
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SC and ST in Khadi and Village
Indostries Commission

8779. SHRI ARIJUN SETHI :
Will the Minister of INDUSTRY
be pleased to state :

(a) to what extent the Ministry of
Industry extended its aid to Khadi
and Village Industries Commission;

(b) whether the Khadi and Vil-
lage Industries Commission are fol-
lowing the Government policy regard-
ing appointment of persons belong-
ing to Scheduled Castes and Sche-
duled Tribes/Harijans as per the
percentage fixed for them; and

(c) what is the strength of the
staff of the Khadi and Village Indus-
tries Commission, cadre-wise and
percentage of Harijans and Adivasis
in the staff in the State of Orissa?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI):
(a) During the years 1980-81 and
1981-82, Government allocated Rs.
85.88 crores and Rs. 95.00 crores
respectively under Plan Budget of the
Khadi and Village lndustries Com-
mission.

(b) Yes, Sir.

(c) State-wise cadres are not
maintained in respect of Class I and
Class Il posts. Details in respect
of Class IIT and Class IV stafl in
Orissa are given below :—
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Scarcity of Cement even after intro-
duction of dua] system of sale

8780. SHRI MOHANLAL
PATEL : Will the Minister of IN-
DUSTRY be pleased to state :

(a) whether it is a fact that there
is still scarcity of cement even after
introducing dual system of cement
sale;

(b) if so, what measures are being
taken to makec the cement available
as and when required throughout the
country;

(c) whether Government have
made any plan to establish more
czment plants in the country to meet
the increasing demand of cement
during the Sixth Plant and

(d) if so, the details thereof ?

THE MINISTER OF INDUSTRY
AND STEFL AND MINES (SHRI
NARAYAN DATT TIWARI) : (a) to
(d). There is a general scarcity of
cement in the country and it has
pot yet been possible to meet the
requirement infull. Lvery effortis
being made by the Governments to
improve availability of cement in the
country by way of better utilisation
of existing capacities sanctioning
new capacities and allowing imports.
In addition to the annual capacity
of 29.25 million tonnes as on 1-4-82,
additional capacities have been
sanctioned by way of grant of letters
of intent/industrial licences and
registration with D. G.T. D. to the
extent of 42.83 million tonnes, out
of which a capacity of 18.49 million
tonnes is expected to fructify by
the end of the Sixth Five Year
Plan period. The availability of
cement isthus expected to improve
significantly by then.

Allocation for Coir Tndustry

8781. SHR1 G. Y. KRISHNAN -
Will the Minister of INDUSTRY be
pleased to state:

(a) the amount allocated to Coir
Board for development of coir
industry during  198C-81  and
1981-82 ;
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(b) the details regarding the
allocation utilised during that period,
State-wise ;

(¢) whether there have been
reports for not utilizing the allocated
amount ; and

(d) if so, the details in this regard
along with the reasons ?

THE MINISTER OF INDUS-
TRY AND STEEL AND MINES

(SHRI NARAYAN DATT TIWARI):

(a) to (d). .The plan alloca-
tion of the Coir Board and the
amount actually released were as
follows :

(in lakh rupees)
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The shortfall in the utilisation of
fund in 1980-8! was mainly on
account of certain machineries re-
quifd for S&T programme which
could not be imported during the
year, and certain new schemes
proposed to be taken up with States
had to be finalised only after dis-
cussions with States and hence could -
not be approved.

The shortfall in utilisation of funds
in 1981-82, is mainly on account of
the scheme for the co-operativisation
which is now in the final stages of
consideration of Government.

The approved Annual Plan outlay
for 1980-81 and 1981-82 for coir
industry, for the various States/
Union Territories and the actual

198081 1981-82 expenditure incurred in 1980-81 and
e anticipated expenditure for 1981-82
Allocation 138.00  200.00 (a5 mentioned in the State/Union
Amount actually 36.00 73.95 Territories Plan document) are as
released follows :
(in lakh rupees)
State/Union Approved Expenditure Anticipated as
Territories Qutlay actual indicated in
plan document
1980-81  1981-82 1980-81 1981-82
1 2 4 5
Andhra Pradesh 3.00 6.00 2.55 | 6.0
Assam 1.00 10.00 0.73 2.00
Karnataka 30.00 20.00 7.40 18.65
Kerala 200.00 145.00 326.44 283.85
Orissa 7.50 10.00 7.66 8.30
Tamil Nadu 15.00 20.00 15.20 15.65
West Bengal 5.00 2.60 0.57 2.60
Andaman and Nicobar
Islands 1.00 2.00 0.32 1.75
Goa, Daman & Diu 1.00 1.00 1.01 1.00
Lakshwadeep E 4.40 5.00 5.67 4.90
Pondicherry 0.50 0.50 0.38 0.05
268.40 222.10 367.93 344,75

It will be seen that the actual expenditure incurred by the State Govern-
ment/Union Territories as a whole is more than the approved Plan outlay

both in 1980-81 and 1981-82.
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Recruitment of Ex-Serviccmen to
Reserved Class 11T & 1V Posts

8783. SHRI N. E. HORO: Will
the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the method for re-
cruitment of ex-seivicemen to the
reserved Class 11T & 1V posts in the
Central Govt. and Public Sector
Undertakings has been changed; and

(b) if so, the details thereof?

1THE MINISTER OF STATE IN
THE MINISTRY OF HOME
A¥FFAIRS AND DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHRI P. VENKATFTASUBBATIAH):
(a) and (b). As from 1-4-1982, all
vacancies reserved for ex-servicemen
in Groups ‘C"anl ‘D’ posts in Govt.,
Public Undertakings and Nationalised
Banks other than posts required to
be filled by the UPSC, SSC or other
Central Recruiting Agency, are to be
notified to the Zila Sainik Boards/
Rajya Sainik Boards/Dte. General of
Re-settlement. A copy of the ins-
tructions giving details in this regard
is enclosed for information. [Placed
in Library See No. LT-4008/82].

Increase in Price of Uniforms and
Shoes provided to Class IV and
Security Employees

8784. SHRI NIHAL SINGH :
‘Will  the Minister of HOME
AFFAIRS be pleased to state :

(a) the number of times the
prices of uniforms and shoes provi-
ded to the Class LV and securliy
employees of Central Government
were increased during the last three
years and the increase made each
time and whether this increase tallies
with the market prices ; and

(b) whetlier Bata and Baluia
shoes cannot be purchased within
the cost prescribed for the employees
at present?
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS AND DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHRI P. VENKATASUBBAIAH) :
(a) the ceiling prices of Khadi
cloth for Summer & Winter Uniforms
including shoes for eligible Group
‘D’ (Class IV) employees of Central
Government were fixed in 1930/81.
The Ministries/Departments make
purchases of Khadi clothi/shoes re-
quired by them through Directorate
General of Supply & Disposals/Khadi
& Village Industries Commission or
by inviting tenders from local market
to the extent permissible. As the
prices fixed are ceiling prices, the
question of their tallying with market
prices does not arise.

Upto 1980, uniforms of Security
Staff of the Central Goverament
were  purchased from Ordnance
Clothing Factories Group, Min. of
Defence. In 1931, the cloth for
Terricot Uniforms for SSF Personnel
was puarchased by inviting open
tenders through News papers.

(b) Ministries/Departments them-
selves make purchases' through
Directorate General Supply and
Disposals or by inviting tenders from
local market where permissible. I he
question of purchase of Bata and
Baluja shoes specifically would nor,
therefore, arise. )

Reservation of Commodities for
Small Scale Industries

8785. SHRI ANAN . HA
RAMULU MALLU: Wil tie
Minister of INDUSIRY be pleased
to state :

(a) whether Government propose
to expand the list of commodities
reserved for small scale and cottage
industries;

(b) how many commod_ities werce
included in the reserved list during
the last three years; year-wise; and
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(c) what further measures are
under Government’s consideration
for protecting small industries ?

THE MINISTER OF INDUS-
TRY AND STEELL. AND MINES
(SHRI NARAYAN DATT
1IWARI) : (a) Government keep
under periodical review items for
reservation for production in Small
Scale Sector; while doing so, Govern-
ment take into account technical
feasibility, economic viability and
distinct vantage in organising such
production on a Small Scale basis.

(b) 1979 — None
1980 — 27 items
1981 — 12 items

(¢) In addition to reservafion,
protective measures for Small Scale
industries arc built into policy chan-
ges made from time to time. For
instance, neither regularisation of
installed capacity nor automatic
growth/permissible  expansion  is
allowed to large or medium indus-
tries in reserved items. Endorsement
of capacitics and COB licences on
balan~ed line capacity are applicable
to production of reserved items, sub-
ject to stringent export obligations.
Government keep wunder constant
review the necd and scope for pro-
tective measures for the Small Scale
Sector.

“Steps  to Protect Environment
and Ecological Balance™

8786. SHRI K. MALLANNA :
Will the PRIME MINISTER be
pleased to state :

(a) whether Government are
aware of the necd to protect the
environment and maintain ecologi-
cal balance in the country ;

(b) if so, the immediate hazards
facing the country

(c) the steps Government propose
to take in this regard ?
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THE MINISTER OF STATE
IN THE DEPARTMENTS OF
SCIENCE AND TECHNOLOGY,
ELECTRONICS AND ENVI-
RONMENT AND OCEAN DEVE-
LOPMENT (SHRI C.P.N. SINGH) :
(a) Yes, Sir.

(b) Degradation of land resour-
ces, loss of natural living resour-
ces, water and air pollution and
insanitary conditions in our human
settlements.

() With the setting up of new
Department of Environment at the
Centre and in some states, greater
efforts are being or are proposed to
be made to tackle environmental prob-
lems. Among these are (i) the setting
up of a National Land Resources
Conservation and Development Com-
mission ; (i) extending the exis-
ting network of protected areas for
wildlife conservation by establishing
biosphere reserves in representative
ecosystems for conserving our genetic
diversity, and also preventing loss of
natural resources by afforestation,
social forestry and eco-development
programimes ; (iii) more effcctive
implementation of the existing
legislation to control water and air
pollution, and (iv) extending sewerage
facilities and slum clearance in some
towns and providing drinking water
in rural areas under thc minimum
needs programme.

SC/ST Officers Promoted in E.P F.
Organisation

8787. SHRI R. L. BHATIA :
Will the Minister of LABOUR be
pleased to state :

(a) whether it 1s a fact that
Scheduled Caste/Scheduled Tribe
officers working in the E. P. F.
Organisation have not been promo-
ted so far against the reserved posts
. from Class II to Class 1 ; and

(b) if so, what action has been
taken by Government to fill up the
reserved posts ?
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THE DEPUTY MINISIER IN
THE MINISTRY OF LABOUR
(SHRI DHARMAVIR) : (2) and (b).
The Employees’ Provident Fund
authorities have intimated that the
posts reserved for Scheduled Castes
and Scheduled Tribes are filled in
accordance with the prevailing
orders.

Denial of P.F. benefits to Convoy
Drivers of TELCO, Jamshedpur

8788. SHRI R.P. YADAYV : Will
the Minister of LABOUR be pleased
to state :

(a) whether Government are
aware that Convoy Drivers number-
ing more than 1000 of M/s. 1 ELCO,
Jamshedpur have been denied provi-
dent fund membership although they
have been working for several
years ;

(b) whether M/s. TELCO has got
all these convoy drivers registered
with transport companies and their
services are utilised by taking them
from such companies to deprive
them of P.F. benefits ;

(c) whether the authority while
visiting Jamshedpur has investigated
the same and what is the outcome of
the proceedings ; and

(d) why M/s. TELCO has not
been persuaded to extend provident
fund benefit to Convoy Drivers ?

THE DEPUTY MINISTER IN
THE MINISIRY OF LABOUR
(SHRI DHARMAVIR) : (a) to(d).
The required information 1is being
collected and the same will be laid on
the 1able of the Sabha.

Appointment of Vice-President
in C. S.1. R.

8789. SHRI HIRALAL R.
PARMAR : Will the Minister of
SCIENCE AND TECHNOLOGY
be pleased to state :

(a) whether it is a fact thata
whole time Vice-President has been
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appointed in the Council of Scienti-
fic and Industrial Research whereas
the job was being done by the
Ministers of one Department or the
other earlier ;

-4

(b) whether it is also a fact that
with the appointmeat of this whole
. time Vice-President, CSIR, the Chief
(Planning) CSIR is misusing his
position and over-ruling the other
Chiefs of CSIK; and

(c) if so, what action the audit
propose to take in this regard ?

THE MINISTER OF STATE IN
THE DEPARTMENIS OF
SCIENCE AND TECHNOLOGY,
ELECTRONICS AND ENVIRON-
MENT AND OCEAN DEVELOP-
MENT (SHRIC. P. N. SINGH) :
(a) Yes, Sir. In accordance with
Rule 3(ii) in the Memorandum of
Association (CSIR)—

“The Minister-incharge of the
Ministry or Department dealing
with the Council of Scientific and
Industrial Research shall be the
ex-officio Vice-President of the
Society :

Provided that during any period
when the Prime Minister is also
such Minister, any person nomi-
nated in this behalf by the Prime

Minister shall be the Vice-
‘President.”
The Prime Ministers when they

have been the Minister dedling with
C.S. 1. R. have earlier been pleased
to nominate other Ministers/Deputy
Chairman of the Planning Commis-
sion as Vice-President, CSIR.

(b) No, Sir.

‘(G) Does not arise.
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Tncrease in number of defaulting
exempted and un-exempted
establishment under E.P.F.

8790. SHRI R. N. RAKESH :

Will the Minister of LABOUR be
pleased to state :

(a) whether it is a fact that
number of defaulting establishments
both exempted and un-exempted have
been increased in an alarming
manner during the last six months

in the Provident Fund Organi-
sation,

(b) whether itis also a fact that
no action has been taken against
such establishment to cancel the
exemption, of exempted establish-
ments and prosccute the un-exemp-
ted establishments ;

(c) which are the defaulting
establishments for non-payment of
P. F. dues for more than Rs. one
lakh, region-wise and action taken
against them ; and

(d) what action Government
propose to take against the res-
ponsible persons who have failed to
take suitable action against the
defaulting establishments as provided

under the Employees Provident Fund
Act/Scheme ?

THE DEPUTY MINISTER IN
THE MINISTRY OF LABOUR
(SHRI DHARMAVIR): (a) to (d).
The required information is being
collected and the same will be laid
on the Table of the House.

Exploitation of Child Labour

8791. DR. A.U. AZMI :

SHRI SATYASADHAN
CHAKRABORTY :

SHRI RAJINATH SONKAR
SHASTRI :

Will the Minister of LABOUR be
pleased to state :

(a) whether Government are
aware that the tender-age of the
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children is being exploited by various
methods as have been brought out
in the article “Karoron bachhon ke
bachpan ke katil” appearing in the
Blitz (Hindi) ol 13 February, 1982;

(b) if so, reaction of Government
thereto; and
with details

(c) action taken

thereof?

THE DEPUIY MINISTER IN
THE MINIS'RY OF LABOUR

(SHRI DHARMAVIR) (a) No,
Sir.
(b) and (c). Do not arise.

Number of persovs Died at ASIAD

SHRI N. SOUNDARAJAN:
SHRI C. CHINNASWAMY:

Will the Minister of LABOUR be
pleased to state :

8792.

(a) how many pcrsons have lost
their lives at the construction works
of ASIAD so far and how many
persons injured severely;

(b) whether Government
paid any compensation o
families; and

have
their

(c) if not, will Government con-
sider to give compensation to them?

THE DEPUIY MINISIER IN
THE MINISTRY OF LABOUR
(SHRI DHARMAVIR) : (a)
According to available 1nformation
8 workers have died and 1 has been
injured severely.

(b) and (c). The Workmen's
Compensation Act, 1923 requires
the employer to pay compensation.
In the present case, the employers
are the coatractors. It has been
reported that out of 8 cases of death,
the compensation amount has been
paid in 3 cases. In 3 other cases, the
compensation amount has been
deposited with the Commissioner of
Workmen's Compensation and pay-
ments would be made shortly,
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while in remaining 2 cases, the com-
pensation amount has yet to be
deposited by the employers. The
information regarding payment of
compensation to the worker, who
has been injured is being collected
and will be placed on the Table of the
Sabha.

Lockout of Udyog Bhawan Canteen

8793. SHRI RAM VILAS PAS-
WAN : Will the Minister of
INDUSIRY be pleased to state : ~

(a) whether Udyog Bhawan
Canteen has been locked out affect-
ing 35 employees despite the condi-
tion imposed in 1973 when the new
management took over that in the
event  of its mismanagement, the
canicen would be run departmen-
tally ;

(b) whether itis also a fact that
the Canteen employecs have not been
paid their salaries since January,
1982 and that the amount deducted
from their salaries towards EPF
has not been deposited with the
Regional Provident Fund Commis-
sioner’s Oliice till date; and

(c) 1f so, the reasons therefor ?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI)
(a) No, Sir. The management of
the 1Jdyog Bhawan Co-operative
Canteen have reported that they
wound up the operations of the
canteen, .since they could not run
it properly.

(b) and (c). It has been reported
by the canteen management that due
to paucity of funds they could not
pay part of the salary for a certain
period to a few employees and some
amount is due to be deposited with
the Regional Provident Fund
Commissioner.
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WERI HIT SigiEe § gHogHodlo
afqal ®Y TaqAr wIA

8794, =it gtmTiEd :  F4T T
Al gg aaTy &7 F97 w1 7

(%) =ar3IaT wawr F wmedyer
o AT 79Iz § g9 vt &y wrsfas
SAATY FT ITIFAAT F1 @A gT QHo
THodlo gAY &t TqIgAr HIX &I
ST §; 9%

(@) afz gy, at ga% a1 FIIQ
g7

JUNT aq1  geaTd T WA war
(s Areraw 2w faardt) s (F) 9% (@)
Tde UHo HNo #FI fqa¥M qaTaz-
qal & T4 §RT  AEHIST WIAT SIgT
gie & A% gEEar grfgq & W
aT4T 98 @ E |

CEANT &1 Icq(ET IT FH A 1
QAT

8795. &Y YATIIATY WIEA!: FqT
QT AR @ Hall g Tamd F1 a7
F1A fw& . —

(%) a1 FTHT T geard &l
IQIAA qT a7 FE F AT F:g
NF7T ITE §;

(@) afgah, ar acEeasl sara
T & "I

() vg@FATF F7 AT fHC
AR KT GFEATTAT § 7 '

IJUNT AT FEAIF AT @A WATHA W
T et (s GTold S|IEAT)
®) ¥ (w) wearzm 7 gfg FW@F
faq ffg &1 G @47 ST F FeATT £Y
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WEqIET FqETT F FET FNT | TG TF
frweax s@7 arst afwar § #C @9
TFANT TEUTX FTLATAT F1 AT Fa77
saFeqr 1T 2 |

wea gamwtan @t afe sfame
fagas, 1979 #t wpfa 3

8796. =it gfz =g W : &4
Tg 5T g AAA A1 Far FIA F

(%) #zagzw & 93 &y af«
gfamea fatrge, 1979 Fr eaafa &
NFHF 37 7 faara @9 F 341 F17Q@
At

(@) wezafa g @ fa@as &1
sdypfa &7 #1 @ aQFr &1 § 7

ag wawg a@nEada w14 faem
¥ wea war (st fo IFeqEagaAn) ¢
(%) w17 (@) faqas & $o Ta4i &
Ay gF qrad arfaa €AY qeg 937
TTHEIT T TUFT J AT T[T & AT
@Y ¥ | W= 93W ATAI A GHI-AT
qeax fag a7 21 Fg 9I 9T 16
g, 1982 &1 UTT QFIT I
sqeyE Wi a2 {FaF 9| A
T & ) |

Infiltration from Pakistan in Kashmir

8797. SHRI A.C. DAS : will
the Minister of HOML AFFAIRS

be pleased to state :

(a) whether two thousand Pakis-
tanis have crossed the line of actual
control in Kashmir illegally and
staked their claim to property left by
them at the time «f partition § and

(b) if so, the facis thercof to-
gether  with the precautionary
measures taken ?
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI NIHAR RANJAN
(LASKAR) : (a) and (b). The re-
quisite information is being collected
and would be laid on the Table of
the House.

Supply of Medicines to ESI by
Lupin Laboratories, Bombay

8799. SHRI KRISHNA PRATAP
SINGH : Will the Minister of
LABOUR be pleased to state :

(a) whether it is a fact that
Lupin Laboratories Private Limited
are supplying medicines to the
Employees State Insurance Scheme;

(b) if so, the total value of medi-
cines purchased by Employees
State Insurance Scheme from Lupin
Laboratories Private Limited,
Bombay during the last three years,
year-wise

(c) what is the total value of
medicines purchased by the Em-
ployees State Insurance Scheme
organisation during the last three
years, year-wise and the percentage
- thereof purchased from Lupin
Laboratories Private Limited,
Bombay ; and

(d) the reasons for which the
preference is given to Lupin Labora-
tories Private Limited, Bombay over
other well framed and reputed
standard drug manufacturing com-
panies ?

THE DEPUTY MINISTER IN
THE MINISTRY OF LABOUR
(SHRI DHARMAVIR) : (a) Yes,
Sir.

(b) to (d). The information is
being collected and will be laid on
the 1able of the Sabha.
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Progress of Alumina  Complex
located in Coastal Region and
Port-based Steel Plant at
Paradeep

8800. DR. KRUPASINDHU
BHOI : Will the Minister of
STEEL AND MINES be pleased to
state :

(a) the progress made by the
aluminium/alumina complex located
in the coastal region and the port-
based gigantic steel plant at Paradeep;

(b) the annual production of the
above plants and the employment
potential generated by the plants ;
and

(c) the steps taken.for their suc-
cessful running ?

THE MINISTER OF STATE IN
THE MINISTRIES OF INDUSIRY

AND STEEL AND MINES
(SHRIMATI RAM DULARI
SINHA) : (a) to (c). 'The details

of the Orissa Alumina-Aluminium
Complex and the Paradeep Steel
Plant, as also their present status,
are given below :

I. Orissa Alumina-Aluminium Com-
plex :—This Project is planned to
produce 800,000 tpa of alumina and
218,000 tpa of aluminium metal ; it
is expected to provide direct employ-
ment to about 4850 persons, when
in full production.

The project is being implemented
by the National Aluminium Com-
pany (NALCO) incorporated in
January, 1981. NALCO has ap-
pointed consultants for the major
sections/activities of the project.
Financing the project has been tied up
through a loan of US $400 million
from France and an FEuro-currency
loan of US $680 million from a
consortium of banks. ‘The cost of
the project is estimated at Rs. 1242.4
crores.



81 Written Answers

The French consultants of the
project have supplied the documents
covering kaow-how and  basic
engineering data, as per schedule.
Detailed engineering Is in progress
in Engineers India Limited (EIL)—
the prime Indian Engineering Con-
sultants. Action has been initiated
for procurement of equipment, cons-
truction material, acquisition of
land, etc. Civil construction in
respect of the technological sections

of the project is expected to start.

after the ensuing monsoon. The
project is, by and large, on schedule
and is expected to be commissioned
during 1985-86.

II. Port based Steel Plant at
Paradeep.

On the basis of examination of
meteorological data, the Government
have decided to locate the second
new steel plant in Orissa in the
Daitari region, about 120 kms. from
Paradeep.  Negotiations are in
progress with M/s. Davy Mackee
for finalising the technical specifica-

tions, as well as commercial and
financial terms for setting up of
the plant.

The annual production capacity
of the plant is planned to be 1.5
million tonnes. The employment
potential will be know on completion
of the negotiations with M/s. Davy
Mackee.

To implement the project a
wholly Central Government owned
company by the name of ‘Neelachal
Ispat Nigam Limited’, has been
formed.

Tours by Managing Director,
Rourkela Steel Plant

8801. SHRI R.P. SARANGI:
Will the Minister of STEEL AND
MINES be pleased to state :

(a) the total number of days of
tour of the Managing Director,
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Rourkela Steel Plant between
1 Octoberf 1980 to 31 October, 1981;

(b) the total salaries and TA/DA
paid to him during the above petiod;

(c) the number of his visits to
Bombay and Delhi respectively dur-
ing the period at (a) above ;

(d) whether it is a fact that a hot
line exists between the corporate
office and its subsidiaries to help
instant conversion between them ;
and

(e) if so, whether the frequent
tours of Managing Director to Delhi
were justified ?

THE MINISTER OF STATE IN
THE MINISIRIES OF INDUS-
TRY AND STEEL AND MINES
(SHRI CHARANIJIT CHANANA) :
(a) and (¢). During October 1980
to October, 1981, Managing Direc-
tor, Rourkela Steel Plant was on
tour for 95 days. He visited
Bombay and Delhi 7 and 28 times
respectively  during the above
period.

(b) The salaries, TA and DA for
the above mentioned period were as
under :

Rs.

(i) Salary 49,632.00
(i) T.A. 59,276.98
(i) D.A. 16,226.25
(iv) Expenses on 14,512.00

foreign tour
(d) Yes, Sir.

(¢) The above tours were under-
Managing Director,
Rourkela Steel Plant in the interest
of company’s work.
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afaw @Y giwa

8802, it Trasrw g aAt : ;T
JONT G 4g qqTA KT AT KA &

(%) =1 aFIk 7 g <@ql, wife-
arfgal, fafera s safewal, sfa-
fera graa Q) W< wr7a saferat &Y Eay
(SadggR) & Aregw § T&@ A1 TR
¥ Sfag srafasar F oo 97 &7 &
SIEYT 3T §

(@) #ar Y adi =T TR &
4fag g7 I ¥ fae sm ) ~g7an
9T 50 FUT w¥ q W ufuw
yaufa gwfag # § ;

(M) wardfaw 20-30 g@wiz WA
® A A FIA e ¥ faw <@g d
FIAAI qIX TH2] F Aqeqw ¥ ST

Aml @ Gfed g% #3& Fhw gwma
FaT FLIET § ;

(7) &argfwn dear 231, faais
24 gvd, 1981 udo o 52 &g
dfeg @1 fafaar @idd g
(fagre) & g+ ®vrar § ;

(¥) =#a121 933, 1982 &1 7§
arqy 3 fergr war stz gdr grgac A
Wen widMargeq a1 § gfenr g
60, fzai® 24 frgvaz, 1981 udesilo
52 F greag ¥ 16 FA9Q, 1982 &1
feetadr & & ;

(9)  afz g, ar ey saYyer
g ;A

(B) T AR TABT FP9A1 &
avaf wiafaa gru gfaad fag o g
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AT TI4 F FTH ATAI & ®FNT
s e § QT HIATEAT ?

JWN AYT TEAE SR @ Ha
(=it ArTAw T faad) @ (%) q@ER
T arfufsas mifeny & fanfargt 1
aarg Y & f& magfaa smfaai =%
vagfaa saaifaal & gz, fafea

IAI qur ea-faaifaa qaga afqad

ara I o fual F  wragst &)
qifafsas wifea) & wfaw giafea #33
# stafawar  s1g )

(@) #odem1d amarg fF QR
2w & g fa®arH) @1vr 28-2-1982
a® nifsat & gstFw & fag qmww
50 ®TT &9 7 Ul o1 afagy &
®q § gFZar Fy af gt wfeat &
ggEm aF g7 91 ufmat gz 129
wfa aq Y g2 & ena fzar star @

() weadAr G g § fx fray i
%< ATgF & fau ag wifaa ad &
fo ag whaga goor & sarar wfw &1
qrarr 3Iax  fagammt &1 FT)
arfarfsas mifeat a1 fagt st faawy
# T K AFA & fq7 gewc A
arfgfsas arfegl a7 ade 7t grefeus
fafa & 21 aw *1 wala aF 378 g1
fasft g Q&% anr v g |

(@), (z)agr (¥) &9y F Fargn
g % ofe feat w1gd & +Aae «
e gq9ar (g qF § SAr ag 9
fewg § a1 dafug e gv fwar
qgar Y faxamat & qa aifafas
mfeat & a3 gad g gfen F@
a7 #1§ wfaay a8t &, a1 wiAalwaar
AEY ¢ | ATEF A S 1 [ FA
& fad o @aE

(&) w=7 &Y agY 9zar
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. afl g gEamare faa fod
gfera mar fafax & 8= w1 &Rw

8803. =t gt Ww: FAT g
AT g FAIN FY FIT KA {F

(%) =1 gFwrare feaq fiaa
gfora wrar fafax £ sdm &1 ad
gTar &f1Ta gr W@ g

(@) zg*Y GTA@ #) AAFAT &

a1 7% 97

(1) za® frmifeag g3 av 1979,
1980 sYT 1981 & a1 g9 II1q
T E W1 FA7 gIATT @R wafa A
qIz & ;

() afz 78, a1 #ar FTFIT I
gfearsar # fearfraa & s @@
AME gaF qIU FA §  fadrd F &1
I 9T A AT Wd 7T ¥ AT AT
% ; U

(¥) #ur 333 afzqqar 4 o
A F @d F T 9T {;HZ F FAT
FT SANT FLF KT geaqrd § G Far
TaF =9q § %% yAr gfg gir ?

g dHawa ¥ e AW
(st fAgie WA @ewy) @ (W) @
a7 gramiz feaq Fa food
gfwrg a9 & wfvgy aramF QAT A
e AEY g W@rg | IGY ey
FT gwrgar &1 guicd Ag fegr e
gar adifE T &7 G4 F O ogier ar
gfada g war g |

(@) fagre &7 ¥ faawas,
1977 ¥ -5 ¥ I KT H
FIFAT € F1 47 |
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(r) fagrxAEX & arg fag=w
frdms gru dwre &Y DA
AT wiFaT g@ 1979 § smeq gu
¥ | @ ;X T F+E a1F fankg
fawrn & wivaa Fare v & ) giwn
F1 AMA IFT g1 waAfza o1
fear war ar o7 qaad, 1980 ¥
14,51,240 s9a ;Y eqrgfa 2 & o
g} faEgT gty F quaig Fg
M faafag fawmr gzar ¥ gedt &
gfg & Fw 14.54,260 wax *
ufalze vfa & fad aavazg, 1980 &
wTRA &1 97 wegd  fFar ar ) FeAg
srF faata fawra 7 fageas, 1981 &
gaifaa gigas da17 f57 AR azgamn
A F v M GJINTAF F1aTFaqT
& fag misaat v g1 £ 26,19,200
¥ £74 & fam magaz, 1981 #
gawfa & 7% |

(o) s=A A 93T |

() dA=zifug giwadl & qra |
afsaaY &1 wiagE fFar Tar g1
qerg wafwa ofzwrr #y @iw o«
gfemat gqasT T giT AT ITAY FIAF
waafus @13 F &A@ Gadr §  gaw
¥ gafya fama Q7 @i fanfg
faara grar swgyw @Ag av fwgr
HTTAT |

Recommendation of Committee
on Institutional Credit for

Agriculture and Rural
Development

8804. SHRI S.B. SIDNAL :

SHRI GHULAM MOHD.
KHAN :
Will the Minster of PLANNING

pleased to state:

(a) whether it is a fact thata
committee to review arrangements
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for institutional credit for agri-

culture and rural development had

submitted its recommendations ;

(b) whether it is also a fact that
an officials Conference was held in
New Delhi recently to consider the
above recommendations ; and

(c) 1if so, the outcome thereof and
steps proposed to implement the
same ?

THE MINISTER OF PLANNING
(SHRI S.B. CHAVAN) (a) Yes Sir.
The Committee submitted its report
in January, 1981.

(b) Yes, Sir. The officials confe-
rence was held on 18th and 19th
March, 1982.

(¢) The deliberations of the
officials conference are being pro-
cessed. It is proposed to convey
the general consensus that emerged
on various recommendations to the
State Governments and concerned
institutions for necessary action.
The action taken on the recom-
mendations will be reviewed by the
Reserve Bank and the Planning
Commission in due course.

Allotment of Sheds in Okhla
Phase 11, New Delhi

8805. SHRI R.Y. GHORPADE :
Will the the Minister of INDUSTRY
be pleased to state :

(a) when will the price be fixed
of the sheds in Okhla Phase 11
allotted to entrepreneurs in 1974-75 ;

(b) whether Government are
aware that DSIDC filed eviction
proceedings against Pradeep Aggar-
wal shed No. 23 Lawrence Road
on Charges that he owed the Cor-
poration Rs. 54,850.97 on July, 1979
but the suit was withdrawn on
December 15, 1979 without recovery
of money ;

(©) if so, the reasons for not
withdrawing the cases against other

entrepreneurs in Okhla Phase II;
and '
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(d) if not, the reasons for not
filing the cases against all those
who are not paying or paid any rent
or hire purchase instalments ?

THE MINISTER OF INDUS1RY
AND ‘STEEL AND MINES (SHRI
NARAYAN DATT TIWARI) : (a)
The matter is under consideration
of the Government.

(b) Yes, Sir. The matter 1s
being investigated by Central Bureau
of Investigation.

() The withdrawal of eviction
cases pending in the Courts of Law
are guided by the policies and
conditions laid down from time to
time.

(d) Eviction suits have been
filed/are being filed against the
defaulters.

Owners of Hindustan Pilkington for
Glass Works

8806. SHRI NARAYAN CHO-
BEY : Will the Minister of
INDUSTRY be pleased to state:

(a) who are the owners of Hin-
dustan Pilkington Glass Works Ltd.,
whether this company have changed
hands of owners; if so, how many
times; who is the present owner;

(b) whether Government  are
aware that many important compo-
nents of this factory have either been
removed or stolen; and

(c) how many wagons have still
been held up in the factory premises
and what is the demurrage for
that?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI) :
(a) Till August, 1981, M/s. Hin-
dustan Pilkington Glass Works Ltd.,
was a subsidiary of Pilkington Bro-
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thers Ltd., U. K. who were holding
56.129, of the equity shares. In
August, 1981, M/s. Pilkington Bros.
Ltd., U. K, transferred half of their
equity shares to Shri H. C. Somani
of Calcutta.

(b) and (c). As the factory has
been under lock out from 25th May,
1980, the information is not readily
available.

West Bengal Annual Plan 1982-83

8807. SHRI CHITTA BASU :
Will the Minister of PLANNING
pleased to state :

(a) whether it is a fact that
Government of West Bengal has
proposed an outlay of Rs. 799 crores
for the 1982-83 annual plan as against
Rs. 638.50 crores last year; and

(b) if so, what has been final
decision of Government regarding
the larger allocation?

THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN) (a) The
Government of West Bengal proposed
an outlay of Rs. 799 crores for the
Annual Plan 1982-83 as against the
approved outlay of Rs. 638 crores
for 198]-82.

(b) The discussions with the
Government of West Bengal were
held but in the absence of the
requisite information from the State
Government regarding expenditure/
State’s resources and at the request
of the State Government, the discus-
sions were postponed.

Memorandum from Democratic Youth
Federation of India, Tripura

8808. SHRI AJOY BISWAS :
Will  the Minister of HOME
AFFAIRS be pleased to state :

(a) whether the Prime Minister
has received any memorandum from
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the Democratic Youth Federation of
India, 1ripura State Committee;

~(b) if so, the salient points raised
In the said memorandum; and

(c) the steps Government propose
to take in respect of the demands
put forward by the Democratic Youth
Federation of India ?

THE MINISTER OF STATE IN
THE MINISTRY :OF HOME
AFFAIRS (SHRI NIHAR RANJAN
LASKAR) : (a) Yes, Sir. A memo-
randum dated 9-3-82 was received on
the 20th March, 1982.

(b) 71he salieat points are (i) pro-
vision of more funds and food
for continuing the National Rural
Employment Programme; (ii) increas-
ing the existing allowance of Rs. 30/-
per month given to physically handi-
capped, blind and old people by the
State Govt.; (iii) provision of funds
for smooth running of the Autono-
mous District Council, (iv) financial
assistance to the Govt. of Tripura to
implement the recommendations of
the Pay Commission set up by them,
and (v) monetary help by Central
Government for the jhum crops
damaged during the last drought in
the State.

(¢) Concerned Central Ministries
and the Govt. of Tripura have been
addressed for taking appropriate
action on points concerning them.

Manipulation in Liquor Shops

8809. SHRI MADHAVRAO
SCINDIA : Will the Minister of
INDUSTRY be pleased to state :

(a) whether any cases of mani-
pulation in liquor shops run under
the Delhi State Industrial Develop-
ment Corporation against its emplo-
yees were recently referred to the
Vigilance Department;
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(b) 1if so, the dctails of the cases;
and ' .

(c) the action taken against the
concerned employees and to prevent
recurrence of such cases ?

THE MINISTER OF INDUSTRY
AND S1EEL AND MINES (SHRI
NARAYAN DATT TIWARI) : (a)
Yes, Sir.

(b) The.cases pertain to the
allegations like overcharging, non-
issue of cash-memos, not selling
brands cemanded by customers
though available in stock, lack of
supervision, embezzlement of cash
and shortagesin stocks.

(c) In the six cases finalised so far,
appropriate penalty has been imposed
on seven employees. Inthe remain-
ing eight cases enquirics are In
progress.

To prevent recurrence of such
cases, various measures like surprise
checks, periodical transfers of the
staff, physical verification of stock/
cash etc. are taken. Reconciliation
of accounts is also looked into by the
IMEL Accounts Division.

QM gq fadwi A 7y eafsq

8810. =it Acfag wa&waTM : FAT
o] FAY ag FA F¥ FI &4 6

() 37 sufewal &1 @ear aar §
SY g Ay AT F I fadw
T ITFT ASA-ATL AT 74T & AT
g fagw frg gvr & Uamr & fou
Tq,

(@) & uSer F AreAw @ fady
g Ot Fa1 fada @7 @ awfwal giu
ST TE FoE F AT gIF AT
#1% fagraa fadt & oic afz gt ar
qCqFaTH] ST F4AT §; WX
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() gw¥  gararEy a9
Aty ufsexy w1 Fa1 ggraar € ag
gaY A F I @ ¥ fadw My §
Wit 77 ay  frax safeal &) Tat
ggraar 9= &t af ?

T HATAG |/ (ST qay (= |
Wt oananz) (%) T wufeal & &ay
¥, @t gerare ¥ fag swarfaar &
Nzt & qra gz &, frafafea
i faw gix? guaey § :—

qrag 176041
fzeet 62586
FAu3 7443
FrE1A 11497
faaia 7247
HITH 10333
FARAT 840

94 & TEgg § fxax falg ag
T IART  AF-FTC AGT AFHA-
ary AT F AEF: AK(AT AE) fF7Q
T E

(&) uY-arx =aYar Far @9
Agl &, FNifs Fswaw smawa #
gizal & guia gsIm sfEar F
gaitg fee s F afgmigessg
wiafaai # dear qv w1§ fagaqg
gt g | faga ¥ safgg w=fasy &
AT gAY 9 gsqagiy, HAGY A
Ferdy, gfag & farda w10, mfx
gadY fasragd wrea g€ §

() facta  @graar ¥ aeE,
gHIR gamw  Swarer =fawi .y,
fadyasi &1 qqr quoy § fady A
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A A 07 wfAE) F fag Awm
3 ¥ forg & wrafrar el# ag
w3t fowd fag 3wy & g
Wazm #3d@ wE faneasl &
g gREgrgl #1 fagzRr #39 ° o
qZ1aar 7 § A gzt a5 fa wfas)
F WM Y 99 =gy 7Y gEIT-9F
A faaa &1 DY sfaw) &Y e
TaEr gwg Ag g, fFaFr gar
gfr  ZararEl g @ ad &
QYug g 2ol & agraar § af |

Fixing of Minimum Wages for
Azricultural Labour

8811. SHRI GADADHAR SAHA:
Will the Minister of LABOUR be
pleased to state :

(a) what is the criterion proposed
for fixing minimum wages for land-
less Agricultural Labourers by Dr. C.
Gopalan, former Director General
of the Indian Council of Medical
Reszarch and now Chief of the
Nutrition foundation of India,

(b) whether the present Minimum
Wage Act is to be revised in the light
of the proposal and whether this
criterion to be applied in fixing the
minimum wages in the context of
amending the Minimum Wages Act
and in enforcing minimum wages for
‘Lendless Agricultural Labour’ In
accordance with 20 Point Programme;
and

(c) if not, the recason thereof?

THE MINISTER OF STATE 1IN
THE MINISTRY OF LABOUR
(SHRI BHAGWAT JHA AZAD) :
(a) In hisarticles published in the
Press on 23rd and 24th March, 1982,
Dr. C. Gopalan has suggeste.l that
the minimum food requirements
should be calculated on the basis of
a net intake of 8100 calories for a
family of two adults and two children
i. e. at the average rate of 2702 calo-
ries for an average adult of moderate
activity, as against the intake of 2100
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calories in urban arecas and 2400
calories in rural areas assumed by the
Plapning Commission.

(b) and (¢). The Minimum Wages
Act, at present, does not containany
criterion for fixation of minimum
wages. The Sub-Committee  of
Labour Ministers at its meeting
held on the 12th Feb. 81 had recom-
mended that a Committee of Secre-
taries of six States represented on the
Sub-Committee with Addl. Secy.,
Ministry of Labour as Chairman
might be constituted to examine,
inter-alia, the criteria for fixing
minimum wages. The Committee
has taken note of the views of Dr.
Gopalan while finalising its report
which would b¢ considered by
the next Conference of Labour
Ministers. ‘

Market availability of cement meant
for free sale

8812. SHRI H. N. NANIJE
GOWDA : Will the Minister of
INDUSIRY be pleased to state :

(a) whether Cement Corporation
of India will be handling distribution
of 1mported cement to users and
States :

(b) whether the cost of imported
ccment  will  be less than the
cement that 1s manufactured in the
country and as such the criteria
evolved for distribution of this
cement to the States and what would
be the share of the States out of the
total imports envisaged for 1982 ;

(c) whether Government’s atten-
tion has bcen drawn to the news
item appearing in the Statesman
dated 24 March, 1982 that far from
easing the difficult supply position
the new policy of Government
announced on 27 February, 1982
will make things difficult for house
builders in so far as availability of
cement 1s concerned ; and

(&) if so, whether GQVerpment
concur with this view and if not,
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whether since the announcement of
the above policy, the market avail-
ability of cement meant for free sale
has substantially increased and if
not, the reasons for the same and to
what extent Government’s expecta-
tions in this regard have been
fulfilled ? .

THE MINISTER OF INDUS-
TRY AND STEEL AND MINES
(SHRI NARAYAN DATT
TIWARI) : (a) and (b). The Cement
Corporation of India is handling
imported cement which has already
been contracted for by the State
Trading Corporation of India under
the scheme of import which pre-
vailed prior to 28-2-82. The im-
ported cement is free from price
and distribution control. Under
the Import & Export Policy for
1982-83, the State Trading Corpo-
ration and one public sector agency
designated by each State/Union
Territory Government is allowed
to import cement on actual users’
account.

{c) and (d). Under the policy of
partial decontrol of cement recently
announced by Government, require-
ment of cement on account of
construction of dwelling units having
plinth area upto 80 Sq. metrs. is
met from the levy quota of cement.
As regards requirement of cement
for bigger dwelling units which are
not entitled to levy cement, the re-
preseniatives of Cement Manufac-
turers’ Association has assured the
Government that the cement industry
would maintain supplies of cement
from the non-levy quota to all
areas in the country including
deficit pockets at-least upto the same
level as obtained in 1981 irrespective
of the transport costs.

Declaring Refrigerators as Essen-
tial Commodity

8813.
Will the Minister of INDUSTRY
be plased to state :

(a) whether refrigeration manu-
factnrers in the country have urged
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the Government to declare refrige-
rators as essential Commudities, ade-
quate excise relief proforma credit
diplomats
without excise and other forms of
encouragements to help the small
units and attract new entrepreneurs;
and

(b) if so, the reaction of Govern-
ment and when the decision on the
same will be taken?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATI[ TIWARI): (a)
Government have not received any
such proposal.

(b) Does not arise.

Committees on Import of
Substitution

8814. SHRI K. RAMAMUR-
THY :  Will  the Minister of
INDUSTRY be pleased to state :

(a) the action taken on the re-
commendations of Aggarwal Com-
mittee on import substitution ;
and

(b) the action taken onthe re-
commendations of Tandon Commit-
tee regarding the creation of addi-
tional capacity and specific export
targets in the textile sector ?

THE MINISTER OF INDUS-
TRY AND STELL AND MINES
(SHR1 NARAYAN DATT

‘TIWARI): (a) An interministerial em-

powered committee has been set up
to consider the various recommenda-
tions of the committee. The em-
powered Committee has so far held
three meetings. It will take some
more time for the committee to
finalise its examination. Govern-
ment’s decisions will be taken on re-
ceipt of the recommendations of the
empowered committee.
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(b) Tandon Committee made 9
recommendations on Textile Sector
out of which 3 have been implemen-
ted. so far. One of the recommen-
dations which has been accepted by
thc Government relates to the crea-
tion of additional capacity and speci-
fic export targets.

AN & sma & fau dAvgaa
™[ |/ gaw fawmn & sfawfeal
g I

8815. =t gwie arew : ag7
T HAT g FATH A FAT Fr fw
feee sETEA I WO S fawm
¥ 37 g9 wiusfal & fagg ar
wraaTgt 7 fF7 97 1 Far Hifea 2
foad fasg @ gt & omaa
fau wrzaz w65 F a3 W@ Tt &
ATAT g ATFHA 294 A Q99T FIF
® g7 4, o soaeifrem marfas
T T & GIAR AATT FIA AAGF
qgl oY qar fagw ofcuaaes faa
a1 &1 wveng g (Rfen— aw=da
gaxar Wi 1 1980 & faq wfg-
aza, 955 20,51 (V)/(?)

g RATET q9T €A@@y fawn
A T Hat (N o dwagemar)
feselt waraw g FeElw  gawar
HIGIT §F GATZ &1 €NFT AZ) HE
& sfaeg &1 F=NT gawar qraT &
garg (a9 1980 & fau A7
gagar sra & 174 arfys
file ) &1 wEdiF (T F37 F FQ) W
qFIY TS F199 & GUAEF 6.1 ¥ 6.6
¥ wgez fagr war g, fs@ 18 faawy,
1981 &Y 9T 92 I TET 74T 97|

Per capita income of states and
Union territories

8816. SHRI RASA BIHARI
BEHRA : Will the Minister of
PLANNIG be pleased to state :
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(a) the per capita income of diffe-
rent States and Union Territories of
the country during the year 1981-82;

(b) which of the States and
Union Territories lag behind the
National average of the per capita
income; and

(c) the steps taken or proposed
by Government of India to remove
these regional disparities?

THE MINISTIER OF PLAN-
NING (SHRI S. B. CHAVAN):
{a) and (b). The official estimates
of per capita income of different
States and Union Territories are
compiled by the respective State
Statistical Bureaus and the same for
the year 1981-82 are not yet availa-
ble. | he latest year for which esti-
mates of per capita income for all
States and Union Territories (which
release such estimates) are available,
is 1977-78.  ‘These estimates are
given in the annexed statement
alongwith per capita net domestic
produce. Owing to differences in
source material used, the Statewise
estimates are not strictly compara-
ble. However the States of
Andhra Pradesh, Assam, Bihar,
Himachal Pradesh, Jammu and
Kashmir, Karnataka, Kerala Madhya
Pradesh, Manipur, Orissa, Rajasthan,
Tamilnadu, Tripura and  Uttar
Pradesh have reported per capita
income lower than the national aver-

age.

(c) Correction of regional dispa-
rities has been considered to be one
of the objectives in Five Year Plans.
In the Sixth Plan, the problem has
been tackled by adopting the follow-
ing measures:

(i) by evolving suitable policies
relating resource transfers to
the State at the Central level.
Assam, Himachal Pradesh,
Jammu and Kashmir, Manipur
Meghalaya, Nagalard, Sikkim
and Tripura are considered as
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(i)

(i)

(iv)

special catego.y States and
their resource requirements
have been pre-empted from the
pool of total Central Assis-
tance. For other States,
Central Assistance is allocated
on the basis of modified Gad-
gil Formula which gives
wezightage to backwardness.

By giving assistance through
Centrally Sponsored Schemes
for specific problem areas and
target groups, and for pro-
grammes of national priorities,
such as tribal areas, drought-
prone areas, Minimum Needs
Programme, etc.

Public sector programmes of
development aiming specifically
at the development of the
backward regions, and

Incentives to private entrepre-
neurs through schemes of
concessional  finance, seeds/
margin money schemes, central
investment subsidy schemes,
tax relief, specific interest
subsidy for entrepreneurs.

Statement

Per Capita Net Domestic Product,

1977-78 (at current prices)
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13. Orissa 820
14. Punjab 1966
15. Rajasthan 969
16. Tamil Nadu 1027
17. Tripura 862
18. Uttar Pradesh 952
19. West Bengal 1263
20. Delhi 2310
21. Goa. Daman and Diu 2000
22. Pondicherry 2021

All India per capita 1201

net domestic product

State/UT/All India per capita

Lo NAWwm PN -

income (Rs.)

Andhra Pradesh 1018
Assam 912
Bihar 728
Gujarat 1462
Haryana 1736
Himachal Pradesh 1178
Jammu and Kasmir 986
Karnataka 1129
Kerala 1004
Madhya Pradesh 900
Maharashtra 1637

Manipur 808

Note : The States of Meghalaya,
Nagaland and Sikkim as
well as Union | erritories of
Arunachal Pradesh, A and
N Islands, Chandigarh, D.
N. Haveli, Lakshadweep
and Mizoram do not pre-
pare such estimates.

Report on India Survey of the
Textile Machinery Industry

8817. SHRI S.A. DORAI
SEBASTIAN : Wiil the Minister of
INDUSTRY be pleased to state :

(a) the principal recommendations
of the World Bank Report on “India
Survey of the Textile Machinery
Industry” ; and

(b) the action taken thereon?

THE MINISTER OF INDUSITRY
AND STEEL AND MINLS (SHRI
NARAYAN DATT "TIWARI) :
(a) In the World Bank’s Survey
of the Textile Machinery Industry,
the principal recommendations em-
phasised the following aspects re-
lating to textile machinery and textile
industry :—

(i) Modernisation of the machi-
nery manufacturing capabili-
ties and development of an
export-oriented textile indus-
try,
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(i1) Strengthening of the
indigenous textile machinery
manufacturing base  with
emphasis on resultant exports;

(i1i) Design upgradation by allow-
ing purchase of designs or
collaboration agreements,
increased foreign exchange
assistance for purchase of
capital equipment, spares and
componeants, particularly for
exporting firms ;

(iv) Reviewing the regulation so
as to promote production
and exports and also joint
ventures with International
textile machinery manufac-
turers.

(b) These observations generally
fall in line with the Government of
India’s policies and procedures in
respect of development of capital
goods industry including textile
machinery. The targets of capacity
and production in the field of textile
machinery are carcfully examined
and fixed with particular reference to
the targets in the textile industry,
having regard to both domestic
requirements and exports. The
policies and procedures relating to

the industrial  licensing, foreign
collaboration, 1mport of capital

goods and components are reviewed
periodically with a view to identi-
iying and removing bottlenecks. A
considerable retiopalisation in this
regard has been brought about 1n
the recent past. The production of
textile machinery and components
and accessories has been progres-
sively increasing, as will be seen from
the following figures, in the last 5
years :—
(Rs. crores)
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Particular attention has been paid
to permitting suitable arrangements
both for purchase of designs as well
as for collaboration agreements with
reputed textile machinery manufac-
turers abroad. During the last 6
years, viz., i976-77 to 1981-82 82
foreign collaboration proposals have
been approved by the Government.
Besides, under the ‘i echnical Deve-
lopment Fund Scheme, foreign
eXchange assistance to the extent of
Rs. 4492 Jakhs during 1976-77 to
1961-82 has also been provided for
import of designs/drawings/know-
how/impoit of capital equipment
etc.,, upto an annual limit of US
$2.5 lakhs per unit; this limit has
now been raised to US $5 lakhs per
unit per annum as per the current
import-export  policy (viz., for
1982-83).  The objective of this
assistance is largely aimed at tech-
nology upgradation, modernisation
as well as quality control and export
developments. '} he textile machinery
industry and the textile mill industry
have been major beneficiaries under
this scheine.

The performance in the field of
export of textile machinery has been
as under during the last 5 years 1 —

(Rs. crores)

Year Complete Spares. Total
machinery accessories
1977-78 89.83 54.02 143.85
1978-79 134 .31 67.39 201.70
1979-80 165.50 72.35 237.85
1980-81 221-39 81.30 302.69
1981-82 250.41 68.56 318.97

(Estimated)

Textile machinery and

Year accessories  including
Knitting machinery

1977-1978 10.02

1978-1979 9.77

1979-1980 13.31

1980-1981 18.50

1981-1982 25.00 (Estimated)

It has been impressed on the

industry that they should mount a
vigorous effort in the field of exports
on a sustained basis.
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arat waw, Af faeet 7 fagfeaat

8818. it viwfag wmrwm: T

QT weAl gg @A HT AT HA
fe .

(%) war ard) waq, af feer
frafaa sraar sears fagfeal & fac
AFMT Fex1 § A9 A1 qIA  FA1T §
X ¥ fagfeqat aa@m &0 & *1
ST §; "I

(@) wa = ast & A agr
frafag mear wend fagfaaal & fag
QM g § fwgar 1T 419 /¥ T
I HlT 5@ grEew ¥ QU SR Al
2«91 9% § fead safaq awage #
frgag fag ag ?

JYIT aYqT WAT AR "R WAL -
(st mrTmmw 7w faard) () S,
AgY 1 Sgl a% gaAr w7 U W o
arer fxaa TaraY &1 gFae g, §AF a1
# fagma  fgar sar & aar
AaMT Fedi &1 wfagagar 49
srEy &1 ASmT & gru
qiafad Iedtzard &1 srgfasar
a1y g aar uw fafgaq afsg saard
ggq gfafa grer = fHar smar g |

szt & aid) i@y ¥ Sq@em #
faw! W gz @ # wafa & <Ma
waq gru fAanfaa wrwfers smaay
FT graeq g, TE°H®H, @K JTHIANT
waa, 4% fgeet, waq & sHArfAl HY
g% 9ftas Il FI F AATFGT GHTIATT
o1t ¥ u& fawga 2ar g faasy oF
gfa VAT Fex FT A AT vy 2

(@) wq a7 ast & A fAg-

fag ok weardy fagfeaat & fag
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QT Feg § i@ 91 fAvT THIT Y
AT AT TG § —

fafg faafaa o
giwfea®

qftqy gear

Fo sflo EI"\To/ 20-1-1979 faufqaa
gEHA/34]
6940

2. e STo Eﬂ'o/ 20-10-79 fagfag

usHT/34/79]
5000

7-2-80 frafag
yEHA(34

Fo Wlo EI"TO/
g &/382/80-
81/470

16-4-81 faafug

5. Fo fto dlo/ maEad 79 wWiwfens

2865

6. #o Sflo alo/ 19-8-80 wrFfea®

HNT/80/2872

%o Sro dlo/ 7-8-81 wmiwfens®

81-82/3237

397 & GATIHT & ATa § QAT
HE GV IIZIT Fe Fo 5 &) guAT
w1 glew fHat ot g1 & fao a1
1 A safaa Ggf fwar war ar
T PAAT & FAT F UAMT Few A
Jegaa ¥ arFfens 9z ¥ fag 26
THIEET & AT WS T AT @t
Irflerd F qranFH & fag gaar
TAT 4T | reIcE & g Faa 17
IHIEAIT & 71u ¥ foay § 7 Iwdle-
1T 9 qur fagx fag ag |
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Wl qUATET RoxAt &1 fAdiee

88:!9. =it w3We: wAT IEW
oY g3 Fam &) F7 FIq fF

(%) <97 Usal & 17 747 § IgT
gy iy gTanr Zr 31 A,
1981 a® @riaY qravenT a1zt &1 fad-
g fhar a1 §

(") & @Y ARRNT g A
aw 1981 % Irsq @EY qravear NSt
¥ feg g fraw & Ifaqd Sgqiv &
wR@-97 & fzar §;

(1) @& FEARAT SOT ZIY
T gAY qqr yEHT et wy g
fras wify grafeq &t af qar wraw
nT Ifag g F ark § &1 aF Qi+
& gyar A fwadl iy &1 geadn
qraT TAT ; HIT

(o)  @I1& AIRIANT HTIT GIU I
wafy & YT @Il aqr qravET 918
useaE & Fa fgadr ofy s ag-
Z9 fwar war gar smayn g WY a4
wig & 93T IF wafe F T aqg
1981 % g fwadt wfg &1 geaair
qrgT 14T ?

I qq1 §EqTT AT @I Heay (s
Araaw a9 fand) @ (F) @ aar

JIEAYGRT A9 39 GH1T &1 fadeqe
@Y w@r g afex grales geamay,
qifa® aoe ¢ faega &7 & fa=rT famat
wIT s wgrI@iFER ® et 1
qFAFE o@r aderT a9gr T F qregy
¥ TSg grEr gar wEEm aef §
FEAETW ¥ GHIGT ®WGT Gar g |
HTAT AT ST TS © FHT THL 6
WOAT G GHIT FT FHAT & Feqaad
faar T g
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(&) =¥ (7) & qar grarE
HIEAWT Ireg qref F1 Afaa) & qgfeg
STar & fae faedt gFT F gamw-q7
T A FAT § | FAFIgT wfa-
Tt wrfz gru s # fafaay g9-
AN GEIEE) FHIQ-9T  TEIT w1
§1 g gru Sg@w g Eet o
faaret &1 sfg &Y Sty @ qar @A
NHRIT ¥ §ET 17 ATY T g7g EAIHIT
%< faar srar g1 fafwe= wsy At
%1 A% FIT gEgd qifvFd wearad &
HIYTT 9 gaed fHar srar & | |r=y
qqT AT qraiT & @l F fqazq
gAY HEZ F @R wEIA fwQ 9y
g1

(7) @& qar FEET A
ST USTEYTA UST @I 91 JIHanT
TS &Y av 1980-81 § fawafafaa
ufy faafa ST a5 —

(are w94t ¥)
T XU
1. @rdr 0.46 93.63

2. g 39.01 225.69

39.47 319.32

——— c—

qvg wiE A gt gt &
garE e ® fag fadas

8820. it AWAE TN HT
I FAT ag A &1 FAT % 7 ¢

(%) a1 Faad, 1981 § Iane
wWiT g fagra wfaal & qeoma
U A AR g st F w
WYL A€ FEFWT & fqq agar faqy-
g% (urew fawr) sma & fag fa=e
fwar st av ;
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(@) afe g, @ Fur eg wfaal
& gg quAm ®F qgar fqFaE
(wrea faa) qarz fear aar § 5 WX

(n) afz gl ar €% w9 aF g
¥ g7 eaifea fear s gk @
graeg & faora & a7 FRAW § 7

IMT AT TEQE HIT @ HaAl
(= Areraw ag faaidd) @ (F) St

(@) otz (7) wrea fauaas faa
FT UF waiar qqe fear aar g @z
faeqfmaY & fag wsa g@d 7 9ft-
aifaa fear nar g 1 vsa @y qiA1-
AW A1 & T3F § grafeaq F1T G¥a-
fega wsat & fagast o170 afufaxfag
ferar SraT B

Bio-Gas Scheme

8821. SHRI SONiOSH MOHAN
DEV :
SHRI CHING WANG
KONYAK :

Will the Minister of SCIENCE
AND 1 ECHNOLOGY be pleased to
state ;

(a) whether 1t is a fact that the
bio-gas scheme is not popular among
rural and urban areas in view of
conservative approach of the people
to use waste and lack of technical
expertise, inadequate financial assis-
tance and non-availability of suitable
equipments;

(b) if so, the measures proposed
to remove technical and financial
constraints and also reduce the
investment requirement for the small
units ; and

(c) what other steps are proposed
to make the biogas scheme popular
in the country ?
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THE MINISTER OF STATE IN
THE DEPARTMENT] OF SCIENCE
AND 1ECHNOLOGY, ELECiRO-
NICS AND ENVIRONMENI! AND
OCEAN DEVELOPMENT (SHRI
C. P. N. SINGH) (a) There has
becn an increasing response to the
bio-gas programme which was laun-
ched during the Fifth Plan Period
(1974-75 to 1978-79); as against the
target of 100,000, 70,000 biogas
plants were installed during the
period. There has been adequate
back up given to this programme in
terms of technical expertise, financial
assistanee and creation of organisa-
tional/institutional structures.

(b) and (c). A multi-institutional
inter-disciplinary All India Coordi-
nated programme involving seven
research institutions in the country
was launched by the Department of
Science and 'l echnology in 1976 to
take up research, development popu-
larisation and management aspects
of biogas tcchnology. Since then,
there has been considerable success
in the research work and several new
designs and technical know-how
have been developed. A National

7Technical Committee on Biogas is

functioning under the Commission
for Additional Souices of Lnergy
(CASE). A national project for bio-
gas development is being implemen-
ted with a target of setting up
400,000 biogas units in the country
during the Sixth Plan. To promote
and popularise the biogas program-
me in the courtry, the following
measures are in progress : Central
subsidies to beneficiaries; creation
of trained man-power; setting up of
biogas units by corporate bodies on
turn key basis with one year guara-
ntec; promotional incentives to
village functionaries; organisational
support to State Governments; publi-
city and extension support; publica-
tions (Status report, newsletters);
setting up of demonstration-cum-
experimental units of community
biogas plants; preparation of films
and audiovisval aids etc,
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Requirement of steam and coal for
Vellur, Newsprint Project

.8822. SHRI M.M. LAWRENCE:
Will the Minister of INDUSTRY be
pleased to state ;

(a) whether itis a fact that the
machine in Vellur News Print Pro-
ject has to depend on coal for
steam ;

(b) ifso, how much steam is
needed daily and for that how much
coal is needed :

(c) the limit of ash content of
the coal to be used in Vellur News
Print Project machinery ; and

(d) the steps Government have
taken to get coal without hindrance?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI) :
(a) Yes, Sir.

(b) and (c). For normal operation
of two coal fired boilers generating
120 tonnes of steam per hour, daily
requirement of coal would be 480
tonnes per day, at 26% ash content.
As average ash content of present
coal suppliesis 269, the coal re-
quirement per day would be 600
tonnes.

(d) Adcquate quantities of coal
have been allotted to the project by
D.G T.D. and the matter is being
pursued with the concerned autho-
rities to ensure that required quanti-
ties are despatched in time.

Setting up of industries in
Karnataka

8823. SHRI S.M. KRISHNA:
Will the Minister of INDUSTRY be
pleaszd to state :

(2) whether there are a good
nymher of districts in the country
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which are rich in resources but have
no industry whatsoever ;

(b) if so, how many such districts
are there in Karnataka and the na-
ture of resources available there ;

(c) whether big business houses
are proposed to be given extra faci-
lities, by the Centre and the States to
concerned to attract investment to
start new industries there ; and

(d) if so, the nature of progress
made so far in the matter and the
target for opening industries In
1982-83 ?

THE MINISTECR OF INDUS-

TRY AND S.EEL AND MINES

(SHRI NARAYAN DATT TI-
WARI): (a) 83 districts have re-
cently been identified in 18 States of
the country where there are no large
or medium scale industrial units.

(b) ‘There is one such district,
namely Bidar in Karnataka State.

(©) No, Sir.

(d) Central Ministries have been
advised to give priority to such dis-
tricts in establishing industiial ven-
tures and in infrastructural deve-
lopmeni. Stite Goveroments have
also been advised to give pointed
attention to such districts so that ade-
quate infrastructural development
takes place and medium and large
scale industrial undertakings are esta-
blished in such districts. These
measures are long term measures and
will bear fruit in course of time.

Reversion of deputationists from
Cement Controller’s Office to their
parent offices

8825 SHRI DAYA RAM SHAKYA
SHRI MRUiYUNJAYA
NAYAK :

Will the Minister of INDUSTRY
be pleased to state :
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(a) whether the Government
Resolution No. 1-16/70CEM dated
22nd July, 1976 provided that the
deputationists who did not opt for
absorptionin the Cement Controller’s
office on Government pay and aliow-
ances will be reverted to their parent
offices after the expiry of two
months period given for option 3

(b) whether such deputationists
were reverted to their parent offices
as provided in the Resolution and if
not, the reasons thereof ;

(c) whether the said Resolution
also envisaged that such employees
will be paid pay and allowances as
admissible to them prior to conver-
sion of the Cement Control Organi-
sation into an attached Government
offices ;

(d) if so, whether these depu-
tationists were actually paid the pay
and allowances as provided in the
Resolution ; and

(e) 1if not, the reasons thereof?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI) : (a)
Yes, Sir.

(b) Since persons with suitable
qualifications and experience were
not readily available, 28 employees
who did not opt for absorption were
retained after the expiry of the pres-
cribed period of two months. Of
these, all except one have since been
reverted to their parent offices, and
the question of his absorption 1is
under consideration with UPSC.

(c) to (e). According to the Reso-
lution dated 22nd July, 1976, such
of those employees who were retained
during the two month period for
exercising option were to be paid pay
and allowances as then admissible to
them. The question of grant of higher
allowances to such of those employees
retained on deputation, is under
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consideration in consultation with
Ministry of Finance.

Rules Relating to Kendriya Raj
Bhasha Seva Posts A and B
Pending with U.P.S.C.

8826. SHRI T.S. NEGI : Will
the Minister of HOME AFFAIRS
be pleased to refer to the reply given
to Unstarred Question No. 60! oo
25th November, 1981 regarding
rules relating to Kendriya Raj
Bhasha Seva Posts ‘A’ and ‘B’
pending with UPSC and state ;

(a) whether a meeting is propos-
ed to be held between the Officers
of the Ministry of Home Affairs and
the UPSC to f{inalise these rules;
and

(b) if so, when the proposed
meeting is going to be held ?

THE MINISTER OF STATE IN
THE MINISTIRY OF HOME
AFFAIRS (SHRI NIHAR RANJAN
LASKAR) : (a) and (b). Yes,
Sir. The meeting between the
Officers of the Department of
official Language (Ministry of Home
Affairs) and the Union Public
Service Commission took place on
the 8th April, 1982, wherein the
draft rules for Group ‘A’ and
Group ‘B’ posts of the Central
Secretariat Official Language Service
were discussed.

Award of undergraduate diploma
in Ceramics

8827. SHRI L. K. IMBICHI-
BAVA : Will the Minister of
INDUSTRY be pleased to state :

(a) whether only two students
have been awarded under graduate
diploma in ceramics by the Ceramic
Discipline in the Faculty of Indus-
trial Design of the National Institute
of Design, with six faculty members
to look after the faculty ;
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(b) if so, the reasons of such
poor pecformance by the faculty :

~ (c) the amount of expenditure
incurred on the members of the
faculty till now ; and

(d) whether expenditure is Rs 10
lakhs or Rs. 5 lakhs per student ?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATI TIWARD:
(a) and (b). Three students have
so far been awarded the Diploma
for Ceramic Design. Irrespective of
the final specialisation, all students
in the National Institute of Design
are required to undergo basic train-
ing in various design Subjects, in-
cluding Ceramic Design.

Three members of the Faculty
are specialised in Ceramic Design.
In addition to their specialisation,
they also teach other design subjects.
Besides teaching, they also undertake
activities for meeting the needs of
the small scale, craft and rural
sectors and in extension training
services. Along with other members
of the Faculty, they also participate
in consultancy assignments awarded
to the National Institute of Design.

(¢) The total cost incurred on
the three Faculty members specialis-
ed in Ceramic Design during the
period from 1974-75 to 1481-82 to
Rs. 3,28,540.

(d) The per student costs is
approximately Rs. 8,000/- per year.

Use of Hindi in Correspondence by
Ministries Departments

8828. SHRI KAMLA MISHRA
MADHUKAR : Will the Minister
of HOME AFFAIRS be pleased to
state :

(a) whether no special attention
is being paid towards the implementa-
tion of the policy of the Official
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Language in various Ministries/De-
partments and most of the letters are
still being issued in English ;

(b) whether the main reason 1s
the inadequate arrangements in the
Ministries/Departments  in this
regard ; and

(c) if so, what action is being
taken to set the things 1ight ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI NIHAR RANJAN
LASKAR) (2)&(b). No, Sir. The task
of implementing the Official Language
policy of the Union Government in
various Ministries/Departments s
being given full attention and ade-
quate arrangements have been made
in this regard.

The Official Language policy of
the Union Government, as defined
in the Indian Constitution, the Offi-
cial Language Act, 1963, and the
Official Language Rules, 1976 framed
thereunder, have three main planks
to ensure the progressive use of Hindi
in the work of the Central Govern-
ment Ministries/Departments/Offices.
'The first requirement is that all com-
munications received in Hindi should
be replied to in Hindi. The second
is the statutory requirement that all
Notifications, Resolutions, General
Orders and other papers mentioned
in Section 3 (3) of the Official Lan-
guage Act should be issued both in
English and Hindi. The third re-
quiremet is that correspondence with
the Governments of the Hindi-speak-
ing States and Union 7 errtiories
(Region ‘A’) and to individuals resi-
ding therein shall be in Hindi, while
correspondence with the Central
Government offices located therein
should be progressively done in Hindi
in such proportion as may be deter-
mined from time to time. Correspon-
dence with the States of Gujarat,
Maharashtra and Punjab and the
Union Territories of Chandigarh and
Andaman and Nicobar Islands (Re-
gion ‘B’) is also required to be ordi-
narily in Hindi. These requirements
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are by and large being fulfilled by the
Ministries and Departments and satis-
* factory progress has been achieved
in the progressive use of Hindi in the
working of the Central Government.

The Government has taken various
steps for implementation of the Offi-
cial Language policy. Some of the
important meisures are as follows :—

1.

XS]

Tastructions have been issued
to all Ministries/Departments
to 1ssue all papers referred to
in Section 3 (3) of the Act
both in Hindi and English.
A close watch in kept at diffe-
rent levels on the implementa-
tion of this and other aspects
of Official Language policy.

Apart from a Central Hindi
Samiti under the Chairman-
ship of the Prime Minister
and the Hindi Salahakar Sami-
ties in 25 Ministries of the
Union Government under the
Chairmanship of the concern-
ed Ministers, official Language
Implementation Committees
have been constituted at diffe-
rent levels in  Ministries,
Departments, Attached Offices
Subordinate Oflices and iIn
Central Public Sector Compa-
nies and Corporations.

Setting up of Town Official
Language Implementation
Committees in 56 important
towns of the country for coor-
dinating the Oilicial Language
policy implementation work

in Central Government Offices.

Constitution of a separate
Department of Ollicial Lan-
guage in the Ministry of Home
Affairs under the supervision
of a Secretary to the Govern-
ment of India.

Provision of in-service train-
ing under the Hindi Teaching
Scheme for those employees
who do not have a working
knowledge of Hindi and train-

ing in Hindi typing and steno-
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graphy to all typists and
stenographers.

6. Provision of various incen-
tives and cash awards for pas-
sing Hindi examinations con-
ducted by the Hindi Teaching
Scheme, and for using Hindi
in Official work.

7. Provision of adequate Hindi
staff in various Ministries,
Departments and Offices of
the Central Government to
enable fulfilment of statutory
requirements regarding the
use of Hindi in Official work.

8. P.eparation of an annual pro-
gramme for implementation
by the Ministries/Depart-
ments of the Government of
India. 1he submission of
quarterly progress reports by
all  Ministries/Departments/
Offices of the Union Govern-
ment as a part of the cons-
tant review of the progress
achieved in the implementa-
tion of the annual progrimme.
An Annual Assessment Report
regarding implementation of
these programmes 1s also
placed before both the Houses
of the Parliament every year.

9. Taking of coordinated steps
to develop mechanical and
electronicaids for introduction
of up-to-date techniques in
Hindi typing, printing and
telecommunication in Deva-
nagari script,

10.  Permission to use Hindi and
other Indian languages as
optional media of examina-
tion for recruitment to various
Central and All-India Services.

Suicides During 1981

8829. SHRI SATYAGOPAL
MISRA : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) how many people of our
country have commiited suicide
during the year 1981, State-wise ;
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(b) how many of them were
male, female and underaged persons
(below 18 years) ; and

(c) whether Government have
assessed the causes of their suicide
and taken any steps to remove those
causes which make pcople to com-
mit suicide ?

1THE MINISITER OF STATE IN
THE MINISIRY OF HOME
AFFAIRS (SHRIL NIHAR RANJAN
LASKAR) :(a) to (¢). No datain
regard to number of people of our
country committed suicide during
the year 1981, State-wise and num-
ber of suicides committed by male,
female and underaged persons (be-
low 18 years) is compiled on all
India basis as law and order Includ-
ing crime is a State subject. Pro-
longed illness, mental  distress,
quarrel with parents, quarrcl with
parents-in-law  are some of the
major recasons for committing sui-
cides. The cases of suicides are
registered under the Criminal Pro-
ce.lure Code and investigated.

Estimated Production of Vizag Steel
Plant

8830. SHRI P. RAJAGOPAL
NAIDU : Will the Minister of
STEEL AND MINES be pleased to
state

(a) the estimated production of
the Vizag Stecel Plant ; and

(b) when it will be completed ?

THE MINISTER OF STATE IN
THE MINISI'RIES OF INDUS . RY
AND STEEL AND MINES (SHRI
CHARANIJIT CHANANA): (2) and
(b). The capacity of the Plant will
be 3.4 million tonnes of liquid
steel and the project is to be com-
pleted by the end of 1987.
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aferoit g3 & aifwarm & fag awifas
AR tEfw srgEan afiey gra
famr sr7 aren |gam

8831. =wat fawraat =gae) :

FAT ST JeAl T8 ATTT &7 FAT HLAT
f& -

(%) 71 AIHIT 57 919 ¥ GgAA
¢ & amfas v st s gggyam
afygg & wgamr ¥ faar swa =T
F1 wifwara gwa 7@ giar ; A%

(@) dw7fes gz stafos og-
gar qfvag grr fao qu ggaaT &
s AT & 7

fasm itz etefasy, soegtasy
X gafaww Far wgtaar  fawE
faamit & wsm waEl (7 d@lo gt gdo
fag) : (&) waza, dmfs A4l
arfos wygar afiag awfga &€
FIFTA FAFQT 7 glant gq ®
wiwgiT Waq 7 azgrT f2ar

(@) Fmfas gtz s #93-
g qfaz & g9iT oF i A
ggzfasa & Midlg wfwewan § =9
¥ &1 fHar 1 agramT faara (@am
& faddi & wsadq AstAE® A
wrfrs wgagw oy ¥ 3
gatafas &1 | grarar | Farfasy
F 21 gaedg SIW H & 7, aArfAF
1 Arafas gaarT ofwg & 3

faeelt afam & gradmdi ® a@ @&
® €9 § &1 FT F {aug

$832. =it udw guw f&E:
FT MG WAl A AATN W FA FIA
f -
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(%) #a1 feeelt gfe@ &1 @&
g feaidy & weel ¥ ®q ¥
TGA FT gL ; WIT

(@) afz g, at ag wdar & &9
¥ feas fqody v@ g®ar § WX &9
guz 0¥ wifedl £ g« gean fraqn
g ?

g Aeem qan wadta e fae

§ g weat (st dYo  awEgeAl)
(%) 3 (@) 1968 ¥ €@ me1Ag
g fauifea feg @ arasy & ggar
feeet gfaw &1 oF fadeaw uw
FiEeqd GIAT @A F gHAIT ¢ |
g8 g7 209 siecawr gfag MO
F A9 B3I F T H F1G FT G § |
oy fads® fasr gear 176 g, &
nigal 4gY fam g §

gfag a4 1 FEagadar 9T w7
a3 31 faqr sidaw w4y agfa &
wq17 qT 21§ w-a ggfg @@ & fazg
few 7o ¥ 1 39 grasw F faga worga
& weara¥ 9T fa=r faar o <gr &1

Cement factories in Karpataka

8833. SHRI D. K. NAIKAR:
Will the Minister of INDUSTRY
be pleased to state :

(a) how many cement factories
are established in Karnataka so
far :

(b) the total production of cement
in 1980-81 and 1981-82 from these
factories;

(c) the total need of the State p:r
year;

(d)  whether Government are
aware that the housing activities in
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Karpataka have been stayed for want
of cement; and

(e) if so, steps taken by Govern-
ment to remove the scarcity of
cement ?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATI TIWARI) : (a)
Eight.

(b) 1980-81—15.54 lakh tonnes.
1981-82—14.94 lakh tonnes
(Approximately).

(¢) The State Government of
Karnataka has indicated that their
quarterly requirement of cement
would be 4 lakh tonnes.

(d) and (e). There 1is a general
scarcity of cement in the country
including Karnataka, To this extent,
it is possible that some of the hous-
ing activities might have been affected
adversely. i he Government aie
making every effort to increase the
availability of cement in the country
by way of better utilisation of existing
capacities, sanctioning new capacities
and imports.

Setting up of National Institute of
Design

8834. SHRI E. BALANANDAN:
Will the Minister of INDUSTRY be
pleased to state :

(a) whether Government have set
up the National Institute of Design
as an autonomous national institution
for education, research, service and
training in various fields of design;

(b) if so, bow 1nany students
have so far been graduated from the
said 1nstitution till now;

(¢) the per student expenditure;
and

(d) the number of drop outs and
the reasons for such drop outs, details
thereof ?
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THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT 1IWAR1): (a)
Yes Sir.

(d) (1) Professional Educa- 118
tion Programme 5%
year Course

(i) Advance Level Pro- 39
gramme

(c) Approximately Rs. 8000
per student per year.

(d) Drop outs from Profes- 39
sional Education Programme

Drop outs from Advance 27
Level Programme

As the standards set are rigorous
the students who cannot measure up
to the level drop out of the courses.

Looting of Explosives From Jamehari
Colliery Calcutta

8835. SHRI K. LAKKAPPA :

SHRI D. M. PUTTE
GOWDA :

Will the Minister of HOME
AFF AIRS be pleased to state :

(a) whether Eastern Coalfields
Ltd. have sought the immediate in-
tervention of his Ministry in connec-
tion with looting of 150 Kg. of
Explosives, 054 detonators and 36
loose cartridges valued lakhs of
rupees from the magazine at the
North Brook unit of Jamebar!
Colliery, Calcutta, West Bengal;

(b) if so, whether due to inter-
union rivalry, a number of deaths
have also been reported by Eastern
Coal-fields Limited;

(c) if so, the details thereof; and
(d) the action contemplated by

Government in the matter to book
the culprits?
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI NIHAR RANJAN
LASKAR) (a) to (d). The requisite
informajion is being collected and be
laid on the Table of the House on
receipt.

News item ‘Newsprint Price hike
sOOn”

8836. SHRI HARINATH MISRA:
Will the Minister of INDUSTRY be
pleased to state :

(a) whether. Government’s atten-
tion has been drawn to the news-item
under the caption ‘“Newsprint price
hike soon”, as published in Econo-
mic Times dated 26th March, 1982.

(b) if so, whether Government
propose to effect a “‘substantial”
increase in the prices of newsprint
produced indigenously in an effort
to offset the high cost of pro-
duction;

(c) whether it is also a fact that
Government have decided to raise
the prices of imported newsprint
presently canpalised through STC in
keeping with the high prices prevail-
ing in the New York market;

(d) if so, the quantum of increasc
for the indigenously produced news-
print and whether BICP have been
asked to suggest a workable price
mechanism; and

(¢) the estimated total domestic
production  of mnewsprint during
1982-83 and the total imports?

7THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT 11WARI) : (a)
Yes, Sir.

(b) The price of newsprint indi-
genously would reflect the cost of
production, which is likely to be
higher, particularly in the case of the
new units.
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(¢) Yes, Sir.

(d) 7he BICP have been asked to
carry out a study of the costs of
production of the newsprint units.
1 he quantum of increase in price has
not yet been decided.

(¢) The domestic production of
newsprint in 1982-83 is expected to
reach a level of about 1,50,000
tonnes, and the imports may be of
the order of 1,84,000 tonnes.

Cooperation between Workers and
Employers to improve National
Economy

8837. SHRI G.Y. KRISHNAN :
Will the Minister of LABOUR be
pleased to state:

(@) what are the details regarding
the steps Government have taken to
promote greater understanding and
coopera[inn between the workers
and employers in an overall effort
to improve the national cconomy ;
and

(b) to what extent Government
have achicved success in its progress
made in this regard ?

THE DEPUIY MINISIER IN
THE MINISTRY OF LABOUR
(SHRI DHARMA YVIR) : (a) The
Government has taken the following
steps to promote greater understand-
ing and cooperation between the
workers and the employers

(i) By
schemes of workers’
pation ;

initiating a number of
partici-

(it) Through tripartite forums ;

(iii) By setting up of Industrial
Committees :

(iv) Through statutory and non-
statutory Advisory Boards and
Committees ; and
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(v) Byholding a continuous pro-
cess of discussions within the
Ministry at a tripartite level.

(b) The fact that the national
economy is making rapid strides
indicates that the Government has
achieved a broad measure of success
in this direction

LEmployment to Land Losers in
Bhojudih Coal Washery Project

8838. SHRI BASUDEB ACH-
ARYA ; Will the Minister of STEEL
AND MINLELS be pleased to state :

(a) whether it 1s a fact that all
land losers have not been provided
with employment in Bhojudih Coal
Washery Project under Steel Autho-
rity of India Limited ; and

(b) if so, the reasons thereof ?

i HE, MINISi LR OF SIATE IN
I HE MINISIRILS OF INDUSTRY
AND  STEEL AND  MINLS
(SHRI CHARANJI1 CHANANA) :
(a) All those whose land was acquired
and who applied for jobs have been
provided with employment in
Bhojudih Coal Washery Project.

(b) Does not arise.

Undue profit (0o cement producers
by Dual Price Policy for Cement

8839. SHRICHITTA MAHATA:
Will the Minister of INDUSTRY
be pleased to statc :

(a) whether it is a fact that dual
price policy of ctment is giving a
scope of undue profit to cement pro-
ducers in the country ; and

(b) if so, the details thereof ?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT T1WARI]): (a) &
(b). Partial de-control of cement was
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decided upon by the Government
inter-alia in order to eliminate sub-
sidies, provide an impetus to higher
capacity utilisation and location of
new cement capacity closer to defi-
cit areas. [he policy of partial de-
control of cement has been imple-
mented with effect from 28-2-82
and as such, it is premature to indi-
cate the exact impact of the policy
on the profitability of cement pro-
ducers.

Take over of Mapnagement of
Jaipur Udyog Ltd., Rajasthan

8840. SHRI NAWAL KIS E
SHARMA : Will the Ministef™ of
INDUSIRY be pleased to state :

(a) whether itis a fact that the
management of the Jaipur Udyog
Ltd., Sawai Madhopur, Rajasthan
has been taken over by Government ;

(b) if so, the reasons of the take

over of the management of Jaipur
Udyog Ltd.; and

(c) the further policy of Govern-
ment in regard t» this undertaking
with details thereof ?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARID):
(a) No, Sir.

(b) TDoes not arise.

(¢) No decision in regird to the
future set up of the Company has
been taken by Government as yet.

Popularisation of Science Education
by Indian Science Congress

8841. SHRI RAJESH PILOT :
Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state :

(a) what steps have been taken
by Government to keep up the tempo
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of awareness shown by Indian
Science Congress and other Science
educationists for popularising science
education to remove poverty and
social injustice ;

(b) what has been contribation
or encouragement given by Govern-
ment during last two years; and

(¢) have Government received
any such proposals which can contri-
bute to (a) if so, what steps have been
taken so far?

THE MINISTER OF STATE IN
THE DEPARTMLEN | OF SCIENCE
AND TECHNOLOGY, ELECTRO-
NICS AND ENVIRONMENT AND
OCLAN DEVELOPMENI( (SHRI
C.P. N. SINGH) : (a) to (c). 1he
Science Advisory Commititee to the
Cabinet (SACC) had discussed the
whole issue of popularisation of
science, including aspects of dissemi-
nation of scientific developments
abroad as well as of Indian plans
and achievements and of Science
education and creation of scientific
temper in the country. All of this
is important not only for meaningful
social and economic development
but also for the very growth of
science and its utilization in the
development process.  As  recom-
mended by SACC, the Cabinet has
recently approved the setting up of
a National Council for S&1 Com-
munication of which the Chairman
will be the Minister for Information
and Broadcasting and Vice Chairman
Minister of State for S & 1 which
will be serviced by the Department
of Science and Technology. The
main objectives of this Council will
be to : provide policy guidelines for
preparing a plan of action for dis-
seminating scientific and technolo-
gical information in the country
by making use of various depart-
ments/agencies and media ; to
monitor and evalvate the programme
and its impact on the national
scene 3 to establish appropriate
organisational structures such as a
National Science Information Bureau
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and the like ; to serve as centralised
source of authentic information and
material ; to undertake and approve
training and demonstration pro-
grammes by involving a large number
of voluntary agencies and other
governmental and non-governmental
organisations ; set up State Level
Committees for taking up specific
programmes on popularisation of
science ; and to consider other items
related to popularisation of Science
and creation of scientific temper in
the country. The Cell in the DST will
ensure close coordination with the
educational institutions and the Cen-
tral and State level to disseminate
science education across the country.
It is expected that in the above
fullest use will be made of all efforts
such as of the Indian Science Cong-
ress and other programmes in areas
of Science education.

Setting up of industries in
Madhubani and Darbhanga

8842. SHRI BHOGENDRA JHA:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether industrial seminars
‘for young entrepreneurs seeking self-
employment through productive ende-
avours were held in the districts of
Madhubani and Darbhanga during
the year 1981 ; if so, details thereabout
and the results achieved ;

(b) how many of the registered
units have been enabled to start
their small and cottage industries,
block wise and how many still lag
behind: and

(c) the steps being taken to enable
them to start quickly and what are
the incentives, subsidies, credits
offered to them ?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI]) :
(a). Yes, Sir. One Open-House
discussion-Cum-Seminar was held at
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Madhubani from 20/21 April, 1981
on entrepreneurship development
programme and prospects of indus-
tries to be set up in the district. More
than 270 participants took active
part in the discussion for the two day
seminar where they identilied their
products and registration on the spot
were given to more than 150 Indus-
tries.

A Demonstration/Programme-Cum-

Seminar was held at Madhubani
where process of manufacture in
respect of items like ink, chalk
crayon, nail po'ish, boot polish,
lipstic, footwear, laundry soap were
demonstrated on the spot.

kil

A seminar at district level was
organised by DIC Darbhanga to
develop entrepreneurship on 20/21st
November, 198]1. In this seminar,
115 propos=d SSI units and 25
artisan units were registered. 9l
units based on Animal Husbandry
were also got registered and 9 appli-
cations were obtained by Khadi &
Village Industries Board.

(") The number of new units es-
tablished, both registered and un-
registered in the district industries
cent-a Madhubani & Darbhanga
during the year 1979-80 & 1980-81
are as under :

Item DIC Darbhanga DICtI)\Aa_dhu-
ani
1979-80 1980-81 1979-80 1980-81
New 588 2126 4582 6875
Units
set up
(Nos.)

(c) The Small Industries Deve-
lopment Organisation has established
a S1S1 at Muzaffarpur which pro-
vides a variety of services to SSI
Upits including Consultancy in
technical, economical and mana-
gerial disciplines for processing and
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testing facilities, training, marketing
assistance etc. to Small Entrepre-
neurs in the district of Madhubani
& Dharbhanga.

Darbhanga district as it existed
prior to its re-organisation has been
declared industrially backward eli-
gible for 159 capital subsidy on
fixed investment besides concessional
finance from Financial Institutions.
Several facilities incentives are be-
ing provided by the Bihar Govern-
ment to the Small Scale Units such
as Sales Tax Exemption, Subsidy on
Preparation of Project Report,
Rebate on Power Tariffs, Subsidy on
Private Consultancy Services, Inte-
rest Subsidy Scheme, Seed/Margin
Money Scheme etc.

Loan liability of DSIDC

8843. DR. VASANT KUMAR
PANDIT : Will the Minister of
INDUSTRY be pleased to state :

(a) the total loan liability of the
Delhi State Industrial Development
Corporation (DSIDC) to various
Banks and Financial institutions as
on 31 March, 1982;

(b) the total gross income, total
interest payable to various banks
and the total expenditure of DSIDC
during 1980-81 and 1981-82;

(c) the list of entrepreneurs of
industry to whom loans of 3 lakhs
and more were disbursed for building
sheds and which are in arrears of
Tecovery;

(d) the efforts made to recover
the above loans and legal action
taken against each for recovery ;
and

(¢) whether Government are
planning to close down the DSIDC

activity until the financial position -

improves ?
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THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI) : (a)
Delhi State Industrial Development
Corporation had taken terms loans
amounting to Rs. 612.01 lakhs from
various Banks/Financial Institutions.
Besides this the Corporation has a
cash credit limit of Rs. 2.00 crores
with a Nationalised Bank.

(b) The accounts for 1980-81
and 1981-82 have not yet been
finalised.

(c) Delhi State Industrial Deve-
lopment Corporation did not dis-
burse any loans to entrepreneurs for
building sheds.

(d) Does not arise.

(¢) There is no such proposal
under consideration of the Govern-
ment,

fewae w3m ® fewa W@
AIE & wafad

8844. Y FEw A Fearagll :
BT 8W  HAT g IITF & FIT HIA
f& :

\ (%) fewrad 3@ A WG FWIT
F fraa srafag § ; 9

(@) <waw fgaraa g2 & f&qa
FATY § WY 9Aq g whawrd
fray & qar sday wat & fao aar
qTAZE HIATT AT & ¢

M/ HAINT § 3T qa@T (S gHadi) ¢
() 9= (@) AIMR G AT
FAFA F T CFT AT T 4AAT
I F w9 30-9-1981 H fgav-
qq g3 ¥ W@ @I & vfassidy
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9T Y geqrasHr QAT HY q&=qT
Tq &1L 9)
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g g1 A a1 waFfd) ¥ yw

I &F AT HWIT T G ITWH

wdl ¥ A F FIETC 9 THA &I
qTaT 2 )

Utilisation of Job Quota for SC/ST

for 1981-82
8845. SHRI KUSUMA
KRISHNA MURTHY : Will the

Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that the
job quota for Scheduled Castes and
Scheduled Tribes candidates largely
remained unutilized during 1980-81 ;

(b) the percentage of utilisation
of the quotas during that year in
different categories, Class [, Class II,
Class Il and Class IV ; and

_(c) the reasons for under-utilisa-
tion of job quotas for SC and ST
communities ?
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THE MINISTER OF STATE IN
THE MINISIRY OF HOME
APFAIRS (SHRI NIHAR RAN-
JAN LASKAR) : (a) and (b). In-
formation is not collected by the
Government in relation to a financial
year but is collected in relation to a
calendar year. Information as on
1-1-81, as available with the Govern-
ment, has been given in Statement-1.

(¢) The particulars of represen-
tation of Scheduled Castes/Tribes as
on 1-1-81 are given in Statement-1I.
The shortfall is mainly of Sch. Castes
in Group A & B and that of Sche-
duled Tribes in all the Groups
though the overall percentage of
Scheduled Caste has crossed the 15%
mark. Some of the reasons for this
shortfall among others, are that
reservation in promotion by seniority
subject to the fitness in all groups
was introduced for the first time
only in 1972 and it was extended to
cover promotion by selection upto
the lowest rung of Group A only in
1974. Scientific and Technical Posts
upto the lowest rung of Group A
have been brought within the pur-
view of reservation orders only In
1975. A part from these reasons,
one of the main factors in low re-
presentation of CS/S1 is the non-
availability of propoer SC/ST candi-
dates for filling up the posts reserved
for them.

| Statement-I
Statement showing particulars of utilisation of reserved vacancies in the year

1980 as on ]1-1-198].

Reserved

i e

.3 B k5

Q'G5 = 3 .

Group ,g g 38 28

5 o2 = 9 =

Z S A0 e
A 3977 413 144
B 6220 896 395
C 126026 20430 10201
D 62136 10000 6393

(excluding sweepers)

lisation

Number of vacancies Number of SC/ST _Perc;lt_agc of Utln-
Candidates available

] o o <

2 2 L oL

=3
28 88 38 33
S * ST S & S°c
v O = wn O v =
309 70 74.82 48.61
736 146 82.14 36.96
19447 5810 95.19 56.96
13190 3207 131.90 50.16

*These figures do not include informahlion from DGP&T and Works & Housing.
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Statement-11

Representation af Scheduled Castes and Scheduled Tribes in Central

Government Services as on [-1-81,

)
. L [}) )
o oh b= en
Group Z —'Z !; " g = *g
(Class) SE 32 3 32 8
=5 &0 £ A& &
ACLI) 48,353 2,583 5.34 565 1.17
B (CI. 1I) 52,802 4410 8.3§ 707 1.34
C(CL II1) 13,70,855 1,72,007 12.55 41,665 3.04
D(CL IV) 11,34,543 2,17,475 19.17 57,296 5.05
(Excluding
sweepers)
26,06,553 3,96,475 15.21 1,00,233 3.85

Total

& Housing.

Meeting of North Zonal Council

8846. SHRI CHIRANIJI LAL
SHARMA : Will the Minister of
HOML AFIAIRS be pleased to
state :

the decision taken and recom-
Northern
held at
1982 ;

(a)
mendation made at the
Zonal Council meeting
Chandigarh on February, 6,
and

(b) the steps taken or proposed
to be taken to implement them ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FATIRS (SHRI NIHAR RANJAN
LASKAR): (a) and (b). The proceedi-
ngs of the 17th meeting of the
Northern Zonal Council, held at
Chandigarh on 6th February, 1982,
are being finalised. After finalisa-
tion, the recommendations would be
forwarded to the concerned States
and Union Ministries for taking
appropriate action on them.

*Thess figures do not include information from DGP&T and M/o Works

Represchtatiou to SC/ST in Overseas
Projects run by Engineering Project
India

8847. SHRI 1RILOK CHAND :
Will the Minister of INDUS]RY
be plcased to state:

(a) whether it is a fact that per-
sons belonging to the SC/ST commu-
nities are not being given due repre-
sentations in the overseas projects
run by the Engineering Projects
India;

(b) - if so, the reasons therefor and
the remedial measures taken by
Government in this regard; and

(c) if not, the number of persons
belonging to SC/ST community
selected under “preference to SC/ST
during the last two years’ stating the
fact for which they were selected and
the names of the States to which they

belong ?
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THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI) : (a)
to (¢). Engineering Projects (India)
Ltd. (EPI) have been recruiting per-
sons on contract/temporary basis in
skilled, semi-skilled, helper supervi-
sory categories for specific require-
ments on its overseas projects. While
doing so, the company are making
all efforts in giving due representation
to the candidates belonging to the
SC/ST communities subject to their
suitability for the job. Out of 817
persons selected by EPI during the
last two years on contract/temporary
basis for deployment on their various
overseas projects, 120 belong to the
SC/ST communities. They belong to
different States viz. Andhra Pradesh,
Bihar, Delhi, Gujarat, Haryana,
Karnataka, Kerala, Madhya Pradesh,
Maharashtra, Orrisa, Punjab, Rajas-
than, Tamil Nadu, Uttar Pradesh.

Appointment of a Committee to
review representation of SC/ST
in Selection Grade Posts of
Central Secretariat Service

8848. SHRI R. R. BHOLE :
Will the Minister of HOME AF-
FAIRS be pleased to state :

(a) what action has been taken
by Government to implement the
recommendations of the Committee
of Senior Secretaries headed by the
Cabinet Secretary made in February
1979 regarding representation of
Scheduled Castes and Scheduled
Tribes in services ;

(b) whether Government are
satistied that there 1s now adequate
represen:ation of Scheduled Castes
and Scheduled Tribes in Selection
Grade posts of Central Secretariat
Services ; and

(¢) if not, whether Government
propose to appoint another Commit-
tee to review the representation of
SC and ST in those services ?
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI NIHAR RANJAN
LASKAR): (a) A Committee of
Senior Secretaries was constituted on
16-2-79 under the chairmanship of
the Cabinet Secretary in pursuance
of the recommendations of the High
Power Committee. | he term of re-
ference of the Committee was to go
into the question of inadequate re-
presentation of Scheduled Castes/
Scheduled iribes in services under
the Central Government and to sug-
gest ways and means for making up
the deficiency in their representation.
The Senior Secretariecs Committee’s
meeting held on 5-7-1979 was presi-
ded over by,the then Home Minister
and the Committee suggested, inter-
alia, the following major steps :

(i) the major employing Minis-
tries/Departments should
carry out a study of the repre-
sentation of Sehedulec Castes/
Scheduled Tribes in the Group
‘B> services under their con-
trol and make proposals re-
garding the steps to be taken
to wipe off the backlog

(1)  the existing fuacilities for im-

parting pre-entry coaching
and pre-appointment tiaining
to Scheduled Castes/

Scheduled Iribes candidates
should be streamlined and
augmented.

(i) to build up a reservoir of
suitable  Scheduled Castes/
Scheduled Tribes candidates
to ensure continuous and sus-
tained supply in future of
Scheduled  Castes/Scheduled
1ribes candidates of requisite
standards of suitability for
various jobs and special mea-
sures to provide professional
and technical training.

The recommendations have been

brought to the notice of concerned
Departments for suitable action.

(b) The only Selection Grade
post in the Central Secretariat Ser-
vices is that of Deputy Secretary.
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Since this grade is above the lowest
rung of Group ‘A’ and is required to
be filled by selection, no reservations
are provided in this grade. However,
there are 18 Scheduled Castes and 3
Scheduled Tribes Deputy Secretaries
in the Central Secretariat Service out
of a total of 355.

(¢) No, Sir.

Payment of Additional D.A. Ins-
talments to Employees of Direc-
torates of Census Operations

8849. SHRI N.K. SHEJWAL-
KAR : Will the Minister of HOME
AFFAIRS be pleased to state :

() how many instalments of ad-
ditional dearness allowance have
been paid to Central Government
employees alter fixing the consoli-
dated pay for Tabulators/Coders in
the Directorates of Cenus Operations
all over India ;

(b) whether such consolidated
pay employees of Directorates of
Census Operations have been given
benefit of dearness allowance, declar-
od for time-scale employees in 1961
and 1971 ; and

(c) if so, whether Government
propose to consider this time to
extend benefit of ADA as referred to
in (a) to the consolidated salary em-
ployees of Census ?

THE MINISTER OF SITATE
IN THE MINISTRY OF *HOME
AFFAIRS (SHRI{ NIHAR RANJAN
LASKAR) : (a) 8 (cight).

(b) No, Sir.
(c) No, Sir.

Anomaly in pay of equal posts in
EPF and ESIC

8850. SHRI R. N, TRIPATHI :
Will the Minister of LABOUR be
pleased to state :

(a) whether itis a fact that the
Employees Provident Fund Orga-
nisation is managing three major
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Social Security Schemes and the
ESIC is managing only one scheme;

(b) whether it is also a fact that
the PFI (Gr. II)/Supdt. and Assistant
in the EPF Organisation are not
getting even that much pay after
doing the work of three schemes
which their counterpart in ESIC are
getting;

(c) if so, what are the pay scales of

the above category in EPF and ESIC
and what action Government propose
to take to bring at par the employees
of EPF organisation with the pay
scales prevailing in ESIC; and

(d) if not, what is the justi-
fication ?

THE DEPUTY MINISTER IN
THE MINISTRY OF LABOUR
(SHRI DHARMAVIR) : (a) The
Employees Provident Fund Organi-
sation administers the Employees
Provident Fund Scheme, Employees
Family Pension Scheme and Employ-
ees Deposit Linked Insurance
Scheme. The Employees State
Insurance Corporation administers
the Employees State Insurance
Scheme wlhich provides for a variety
of bencfits such as medical benifit,
cash allowance during sickness,
maternity bencfit, disability benefit
and dependants benefit in cases of
injury etc. The schemes being admi-
nistered by the two Organisations
cannot be compared.

(b) and (c). There is no post of
Superintendent in the Employees
State Insurance Corporation. As
regards Inspcctors, there are two
grades of Inspectors in the Employees
Provident Fund Organisation Where-
as there is one grade of lnspector in
the ESIC. The comparative scales
are given below :

Pay scale  Pay scale
Name of the post  in EPF in ESIC
L Orgn.
Rs. Rs.
1. Provident Fund
Inspector (Gr.1) 650-1200 —
2. Provident Fund
Inspector (Gr.II) 470-750 =
3. JIYnsurance Ins-
pector — 550-900
4. Assistant 425-640

425-700



139  Written Answers

(d) The recommendations of the
Central Board of Trustees of the
EPF Organisation regarding revision
of scales of pay of certain categories
of posts in the Organisation are
under consideration of the Govern-
ment.

fg=t smafafe qraasa

8851. = ®;}A TE QIR :
FAT qW 75! g QA1 1 FAT FITA
ﬁF :

() =#ar fg=y wrgfafa qzasw
97 gafgax <7 F fau faawaz,
1981 ¥ fasras gfafy &7 o d3@
garg % 9v

(m) afz gf, a1 ag 45+ fHaq
a1 a1z gag ¢ A1 gE wrfsa
FIT & AT FAW T

(7) wa dFz% # fg=2r wrglal
qIEAEHT § 1 GEITEIT A0 HWIT

(=) =mrgfaf =@t Z2F5a & 39
a3 gEAET & A 91 @ fwa 97 g\
g5% § w41 g5 ?

WA AEwa F gqwedr (a7
gaaY) :  (F) S i

(@) wrafns sfaag @raAy o
TH [T ®) TITH W & IQ
qragFd % gafaare gl gaaw & fao
ag 999 45% 9Y | IFEHI § AE-
fus gafawie/aataa =% qarag w1
gy fifa #1 0F Wi g1 awify,
zg arad ¥ #rgfafs faes # owew
ggfa qar 3§ sygart § ufwemy &
I F a3 & fag Su g @ fasras
N GrERIFAT ® "gga fwar war

qr |
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(M) gwiT 7 5 Ig® GHIT &9
THIT § :
(1) T €aT 93 UF @THIY
ST HIATAT |
(1) 9g@ & =wef &t gear ¥
gfa

(ih) wfaaw @it zaar F @7
F1 qzrar aifs sfaemfant
F1 A wiuw fagma Qw

FATAT AT g% |

(1v) o "9 39 g W
gfaal &1 qaad aarr |

() =fw, fag, feega, ad)m
wrgfafy, fafaez g a@® sfaay
Far fafua guifagi 9z famie @
fasr< foar mar ar AT FaT WA
qurel #Y wqq4rd & fou, foa d@ie
fear war § wamifza fem mar § ok
et faam, ag waEa gro fg=
wrgfafe stagm &1 g § fag
Fiaifas fegr sr g , gaqewa
fratg famr @war o) azgTix, €@

gfa o wrea gwwc gru wwifaa
qEAFT FY TIT F T 47 AT EALEAF]
& &7 ¥ fasifwa fear 7ar qgrfy,
Feq qiferat €Y geast qT oY fa=nt
fear mar qar 3a% & g gAY

gad qeawl ¥ ®v & fawifeg 1 0g

aY |

wHar) wfasy fafu & wama dw

g1 fag g gt & fearma

8853, = {amiwE Mo wigY:
¥qT MW BT gg  qdrA HTOFAT FIA
f& : :
(%) wfgsy fafa e w@wa gru
qq 1977-78 ¥ faw tg gwra¥ F A
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wa aF frad gt £ fwafaa fea
TaT § WX /W gEEl & F9 as G-
frag &7 faar sraaT qar <A 7 -
T @ § wEieq fag & Fa
®ICU § ;

(@) wmuT qI9T F14 F T |
wwrgsa gfafa qra as 1980 & =t
T fawifan & feaf=a 7 fagam
F T FIW § WX T2 &9 IF (FHaAT-
feaa fawar sraem ; Wi

(1) a5 1971 ¥ shaa faalig
AT g9FiF & 561 ¥ dgwlay
1981 & 1306 g1 9194 #! g9 o
@Y g I T gANEAW 9T W e
g fafm®T Uy Y & ArHer §
feawr dwr gTaw 40/- sga &
FH & ; TN T2 WX JSIAIT 47
gasis H 3gfz & @ig-ara gasr
qga & ufe # re & gfz
STy ?

SR HaTaq A 99 war (= gHa) ¢
(F) AT CFAFT AT @ g AR
qAT € A 9 1@ & Ay

(@) =g wfasy fafe gader
afafa (xmgew afafg) gra a1 af
fasrfaY av gagic & faar faar §
&Yt 37 fawrxaY v, faaa sfafqgn
¥ gt wAr o8, ufaftaq § ga-
yg & qf ¥ aufad w7 faar qar g
fag qT g AT F G | 9
fawrfeat & art #, faay gfufaaa §
dafua «r srewa Ag &, T wWA!

VAISAKHA 1, 1904 (SAKA)

Written Answers 1 42

F1 Grewy, faaqT 37 waragy/faamy
& @1y quue F@& faar fwar «ar @r
g, frasragy @ qma & & ame
@Y araet & faapa & faar aar @

(M) R g AFar § gar-
g9 37 &1 fagy fEar qar & aifs
FH § 9 60/- wq7 wfaarg it afvar
9ET FY FIAA HIT AT E gy gu
frafg aon #Y efez & w@d gu dav &
az¥ gfg FT egacar @ a1 G o
g g 16 grazgs wfggsar MNu
AT FT FTTAT |

Utilisation of Services of State Police
Intelligence Wing.

8854. SHRI N. DENNIS : Will
the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the services of the
State Police Intelligence Wing are
utilised by Government of India;

(b) if so, whether the services of
the State Police is paid; and

(c) the details of the payments
made to the State Police admiais-
tration by the Government of India
during the last three financial years,
State-wise ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI NIHAR RANJAN
LASKAR): (a)to (c). Intelligence
Organisations of the Central Govern-
ment and the Intelligence Wing
of the State Police work in a mutual
spirit of cooperation in National
interest. There is no question of any
payment being made ecither by the
Central Government to the State
Government or vice a versa in this
arrangement of mutual interest.
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Debar of Assistant Directors, Research
Officers of Indian Statistical Service
for applying for Ex-cadre Posts in
various Departments

8855. SHRI SANAT KUMAR
MANDAL : Will the Minister of
HOME AFFAIRS be pleased to
state :

(a) whether feeder post holders
officiating as Assistant Directors/
Research Officer on ad hoc basis
against Grade IV of the Indian
Statistical Service are being debarred
by the Department of Personnel and
Administrative Reforms from apply-
ing for various ex-cadre postsin the
various Departments/officers not
participating in this service and
public undertakings, circulated by
that Department for filling up these
posts on deputation basis; and

(b) if so, the reasons therefor
and the steps Government propose

to take to set matters right in this
behalf?
THE MINISIER OF SIATE IN

THE MINISIRY OF HOME AF-
FAIRSAND DEPARTMENI OF
PARLIAMENTARY AFFAIR (SHRI
P. VENKATASUBBAIAH) : (a)
and (b), Ex-cadre posts in Depart-
ments/Offices not participating in the
Indian Statistical Service in the Public
undertakings etc. for which the
services of officers of the Indian
Statistical Services are'required and
circulated amongst eligible officers of
the Service to ascertain their willing-
ness and avatilability. Feeder post hol-

ders officiating in Grade IV posts of the

Indian Statistical service on an ad-hoc
basis are not member of the Service
and hence the question of their
applying for the posts circulated
amongst oflicers of the Indian Statis-
tical Sersice does not arise.
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Registration of Names for
Foreign Assignments

8856. SHRID.S.A. SIVAPRA-
KASAM : Will the Minister of
HOME AFFAIRS be pleased to
state :

(a) the particulars of persons
who have registered their names in
the Foreign Assignment Division of
the Departments of Personnel and
Administrative Reforms during the
financial year 1980-81 ; and

(b) the particulars of persons
who were given foreign assignment
during the year referred to above
together with the countries ?

THE MINISTER OF STATE IN
THE MINISIRY OF HOME
AFFAIRS AND DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHRI P. VENKATASUBBAIAH):
(a) Number of persons regis-
tered on various foreign assignments
panels during the period from
1-4-80 to 31-3-81 are as under :—

(i) Engineering experts 2529

gii) Teaching experts 2644

(iii) Medical and para- 3652
medical experts

(iv) Financial and Mis- 2636

cellaneous experts

(b) A statement showing coun-
try-wise and category-wise selection
of experts in different fields of special-
isation during the financial year
1980-81 is enclosed.
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Total 151 5 415 333 82 52 1038

(b) whether Government have

Amendment to payment of

Gratuity Act taken alny decision about these
als,
8857. SHRI SURAJ BHAN:  Propos®s _
(c¢) if so, the details of the

Will the Minister of LABOUR be
pleased to state :

(a) the various proposals before
the Government in connection with
the amendment to payment of
Gratuity Act, 1972;

decision; and

(d) if not, the specific reasons
for the delay in arriving at a decision
in this regard, and the steps taken/
being taken to expedite the same ?
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THE DEPUTY MINISTIR IN
THE MINISTRY OF LABOUR
(SHRI DHARMAVIR) (a) to (d).
Decision has been takea by Govern-
ment on certain  proposals for
am2niment to the Payment of
Gratu'ty Act wa'ch relate mainly
to :

(a) e;)hanccment of
[tmit

the wage

(b) extension of the scope of the
Act to certain categories who
are now not covered:

(c) enbancement of the rate of
gratuity payable to permanent
employees of season:l
establishment :

(d) enlarging the powers of the
controlling authorities; and

() empowering the appropriale
Government to appoint En-
forcement Oflicers.
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Filling up Posts of Members of
Commission for Scheduled
Castes and Scheduled

Tribes
8859 SHRI K. B.S. MANI:
Will  the Minister of HOME

AFFAIRS be pleased to state :

(a) whether some posts of mem-
bers of S:hieduled Castes and Sche-
duled Tribes Commission are still
lying vacant ; and

. .(I_)) whether any action has been
initiated to fill up these vacant
posts ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI1 N[HAR
RANJAN LASKAR): (a) and
(b). The Commission for
Scaeduled Castes and Scheduled
Tribes was set up in July, 1978 by
a Government  Resolution which
lays down that the Commission shall
consist of a Chairman and not more
than four other members. The
Commission has been reconstituted
with effect from 16th August, 1981
with Shri K. Rajamallu, Member of
Parliament as Chairman and Shri
Hokishe Sema, Member:

Vacaat posts of grade II Supdts.
in Regional/Central Offices of
EPF Organisation

8:60. SHRI ASHFAQ HUSSAIN:
Will the Minister of LABOUR be
pleased to slale :

(a) whether it is a fact that a
number of vacancies in the cadre of
PFI(Gr. 1I)i Supdts. are lying
vacant in the Regional Central office
of the EPF* Organisation;

(b) whether it is also a fact that
the last examination was held long
back and that no further action 18
being taken to hold another EFF
Accounts Service (PartI) Exami-
nation;
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(¢) if so, what action the Orga-
nisation propose to take to hold the
examination and fill up the aforesaid
vacancies and by which date; and

(d) 1i not, the reasons thereof ?

THE DEPUIY MINISTER IN
THE MINISTRY OF LABOUR
(SHRI DHARAMAVIR: (a) Accor-
aing to the information given by
the L. P. F authorities, there are
some vacancies inthe cadre of Pro-
vident Fund Inspector (Gr.Il) and
Superintendents in the Employees
Provident Fund Organisation.

(b) The LEmployees Provident
Fund Accounts Service Examination
(Part-1) was last held in June, 1981.

(¢! and (d). It is proposed to
hold the next Lmployees P.ovident
Fund Accounts Service Examination
in July, 1982.

Chiid Prisoners and Undertrials
in Jails

0861. SII. XAVIER ARAKAL

SH. K.M, MADHUKAR :

Will  the Minister of HOMEL
AFFAIRS be pleased to state :

(a) how many children are kept
in jails as prisoners and undertnals;

(b) what are the measures taken
by Government to safeguard the
interests of the children in jails and
custody; and

(¢) whether tlere are gross abuses
of children in custody or jails ?

TH: MINISTER OF STATE IN.
THE MINISTRY OF HOME
AFFAIRS (SHRI NIHAR RANJAN
LASKAR): (a) Children coming
in conflict with law are lodged in
Jails 1n areas where Chiliren Acts
are not in force or separate institu-
tions for their cust. dy are not avai-
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lable. According to the informa-
tion available as on 30-6-1981 the
number of children below 16 years
of age in jails of all the States and
Union Territories (except Andhra
Pradesh for which figures as on
1-1-1982 in respect of children below
14 years only have been takcn) was
2209.

(b) with a view to safeguarding
the interests of child prisoners the
State Governments and the Union
Territory Administrations who are
primarily responsible for administra-
tion of prisons and maintenance of
prisoners have, barring a few, enacted
Children Acts. As provided under
these Acts delinquent children are
not to be sent to jails but are to be
kept in Observation Homes pending
inquiry against them and in Ap-
p-oved or Certified Schools after
their conviction. The Acts also
provide for their trial, care, protec-
tion, training, education and rehabi-
litation. Even when the children
are in jails, they are required to be
segregated from other adult prisoners.
Government of India have advised
Slates/UTs to augment the facilities
under the Children Acts, to make
effective segregation arrangements
for children in jails, to strengthen
the inspection and supervision
machinery and to appoint Board of
Visitors consisting of both officials
and non-officials to visit jails regu-
larly and report to the State Govern-
ments on the condilions prevailing
there.

(c) Information has been received
from 23 States and Union Territories
nd non of them have reported any
incidents of  gross abuse of
children in custody or jails. The
Government of Uttar Pradesh
have, further reported that the allega-
tions of absue of childred in the
District Jail, Kanpur which appeared
in a section of the Press have not
been found to be correct on inquiry.

Staff of Burn Standard Company

8862. R. L. P. VERMA: Will
Minister of INDUSTRY be pleased
to state @
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(a) whether Burn Standard Co.
Ltd. was taken over by Govern-
ment of India because of bad admi-
nistration which is still continuing;

(b) how is it that about 90 per
cent of its officers and staff come
from only one community;

(c) whether the vacancies for
officers and other employees are
notified to the Employment News
Magazine (A publication of the
Government of India): and

(d) what is the ratio of notifica-
tion to the Employment News Maga-
zine to the total vacanies filled up
during the last three years ?

THE MINISTER OF INDUSTRY
AND S1EEL AND MINES (SHRI
NARAYAN DATT TIWARI):
(a) Nationalisation of Burn& Co.
and Indian Standard Wagon Co.
was done with a view to eosuring
continuity of production of goods/
vital to the necds of the economy
and for the fulfilment of the cont-
racts for the supply of railway
wagons/abroad and for matters con-
nected there with/or incidental there
to, as set out in the Act nationali-
sing these companies.

(b) The Company does not main-
tain community-wise information
regarding their employees.

(c) and (d). Employment notifi-
cations are sent by the Company to
the concerned Employment Ex-
changes. For recruitment of officers,
vacancies are notified in leading
Newspapers. Burn Standard Com-
pany Ltd. had been notifying vaca-
ncies in Employment News Magazine
also. On account of abnormal delay
in its publications, notification has
not been made in Employment News
in recent past.

Devrajan and Rui Irrigation Projects

8863. SHRIMATI USHA PRA-
KASH CHOUDHARI : Will the
Minister of PLANNING pleased to
state ;

(a) whether it is a fact that the
Devrajan and Rui irrigation projects
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had been approved by the Centre;
and

(b) if so, the estimated cost there-
of and other details ?

THE MINISIER OF PLANNING
(SHRI S. B. CHAVAN): (a) and
(b). Yes, Sir. Devrajan and Rul
Irrigation Projects have been ac-
cepted by the Planning Commission
for estimated costs of Rs. 152.65
lakhs and Rs. 178.18 lakhs respec-
tively.

Devrajan Project will irrigate 1880
ha. of land and Rui Project 1650 ha.
of land, annually in Osmanabad dis-
trict of Maharashtra.

Distribution of Chassis

8864. PROF. RUPCHAND PAL:
Will the Minister of INDUSiRY be
pleased to state how many bus
chassis have been given to different
States during the last two years,
State-wise figures?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI) :

M/s. Telco, Ashok Leyland, Hin-
dustan Motors and Premier Auto-
mohiles Ltd. manufacture bus chassis.
A statement is attached furnishing
the details, as reported by the manu-
facturers, of the total number of bus
chassis distributed Statewise during
the period in question.
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4. Chandigarh 69 83
5. Himachal Pradesh 126 99
6. Delhi 900 601
7. Uttar Pradesh 1022 1707
8. West Bengal 426 695
9. Assam and 109 204
Meghalaya
10 Arunachal Pradesh -— 5

11. Tripura, Manipur, 30 77
Nagaland and

Tripura
12. Bihar 352 220
13. Orissa 175 82
14. Rajasthan 364 322
15. Madhya Pradesh 526 525
16. Goa 71 80
17. Maharashtra 1902 1752
18. Gujarat 1129 1084
19. Andhra Pradesh 1126 475
20. Karnataka 919 967
2]. Tamil Nadu 206] 2221
22. Kerala 506 085
23. Pondichery 7 5

Statement
S. States Total number
No. of bus chassis
distributed

1980-81 1981-82

(Upto Feb.
1982)
1. Jammu & 163 232
Kashmir
Punjab 629 371

W

Haryana 243 169

Welfare of Adivasis in Rajasthan

8865. SHRI JATI NARAIN ROAT:
Will the Minister of HOME
AFFAIRS be pleased to state :

(a) the progress made so far with
regard to various schemes launched
for the welfare of Adivasis in
Rajasthan;,

(b) the number of Institutions to
which Government have given assis-
tance during the years 1980-81 and
1981-82 under the Modified Area
Development Approach to tribal
sub-plan launched recently; and

(¢) the number of persons who
have been benefited from it?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI NIJHAR RANJAN |
LASKAR) : (a) A statement show-
ing the progress made in various
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sct_xemes for the welfare of Scheduled
Tribes is laid on the Table of the
House.

(b) No assistance is given directly
to any institution under the Modified
Area Development Approach. How-
ever, amounts of Rs. 210 lakhs and
Rs. 20,.79 lakhs have been released
to the Government of Rajastan as
Special Centre assistance during
1980-81 and 1981-82 respectively for
Modified Area Development
approach.

(c) 4416 persons were benefited
during 1980-81 and 4725 persons
during 1981-82 through the various
schemes of Tribal Area Development
Co-operative Federation. | hrough
the training programmes run by the
Rajasthan Small In!ustries Corpora-
tion and Handloom Board, 327
persons were benefited each year in
the Tribal Sub-Plan area.

Statement

The progress of important welfarc
schemes executed sincee 1974-75
December 1981 are given below :

1. Agriculture.

(a) Under the Agriculture Exten-
sion Programme out of 28133
Contact Farmers, 17790 are
I ribals.

(b) About 50,000 to 70,000 hec-
tares of land was brought
under H.Y.V. programme
every year.

(c) About 25,500 Qtls. of im-

proved seeds and 43200 M.T.
fertilisers were distributed.

(d) 4313 demonstrations were
held.

(e) 3,86.000 fruit plants were dis-
tributed free of cost.

() Up-dating of land records
have been completed in
Pratapgarh and Jhadol

Tehsils.
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2. lIrrigation.

(@) Mahi, Jhekam, Som Kamia
Amba and Som Kegdar dams
are under construction. The
consiruction of Daya dam has
been completed.

(b) 2200 wells were deepened by
blasting.

(¢) Three Minor Irrigation
Schemes with an additional
potential of 2400 hectares
have been completed and the
work on another 20 Schemes
1s under progress.

Animal Husbandry and Fisheries.

(a) 15 Animal Husbandry Insti-
tutions and 3 Fish Farms
were started.

Foresiry.

(a) Re-forestration of degraded
forests was done in 14,120
heclares.

(b) Uncer Farm Forestry | (One)
lakh plants were distributed to
10,000 tribals.

Electrification.
(a) 1100 villages were electrified
(b) 6200 wells were energised.

Roads.

766 Kms. of new roads were
constructed.

Education.

(a) 638 new Primary Schools were
opened.

(b) 217 Primary Schools were up-
graded to Upper Primary
Schools.

(¢) 99 U.P.S/S.S. were upgraded
to S.S./H.S.S.

(¢) 27 Ashram Schools were
sanctioned, 12 started and 15
are under censtruction.

(¢) Nearly 1.lakh Scheduled Tri-
bes Students are being bene-
fited through education incen-
tives.
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(f) 400 Non-formal education
centres and 200 play centres
are running.

Medical and Health.

(a) 32 new Allopathic and 87
Ayurvedic Dispensaries were
opened.

(b) 2] new Sub-Centres were
started and 35 P.H.Cs. were
upgraded to Referal Hospitals.

(¢) 13 M H.Cs. were sanctioned,
of which 9 started and 4 are
under construction,

. Rural Water Supply.

(a) 66 P & T Schemes completed
and 2500 Hand Pumps have
been installed.

(b) 1520 problematic villages
were provided with drinking
water facilities.

Detection of Foreign Nationals

8866. SHRI AMAR ROYPRA-
DHAN : Will the Minister of
HOMIJ. AFFAIRS be pleased to
state ;

(a) whether Government have
formulated any guidelines for the
detection of foreign nationals in the
countay ;

(b) if so, the details thereof ;
and

(c) if not the reasons there for ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFF-
AIRS (SHIR NIHAR RANJAN
LASKAR) : (a) to (c). Foreigners
staying unauthoiisedly are dealt with
in accordance with relevant laws and
rules made thereunder. Instructions
are also issued from time to time
for the guidance of executive
anthorities.
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Reported Torturing of Children in
Jails

8868. SHRI D. M. PUTITE
GOWDA:
SHRI K. LAKKAPPA :
DR. A. U. AZMI:

Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether Government  are
aware of the reports relating to tor-
turing of children in jails;

(b) if so, full details with instances
thereof; and

(¢) the steps proposed to be taken
to bring an end to such torturing in
jails ? '
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS AND DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHRI NIHAR RANJAN LAS-
KAR) : (a)to (c). None of the
27 States and Union Territories which
have furnished information so far
have reported occurrence of any inci-
dent of torture of children in jails.
The Government ol Uttar Pradesh
have however reported that they are
aware of the reports regarding alleged
torture of children in District jail,
Kanpur published in a section of the
Press but these allegations have not
been found true. Not withstanding
this, Government of India have
advised States and Union Territories
to augment the facilities under the
Children Acts so that children have
not to go to jails, to make effective
segregation arrangements for children
in jails, to strengthen the inspection
and supervision machinery and to
appoint Board of visitors consisting
of both officials and non-officials to
visit jails regularly and to report to
the State Governments on the condi-
tions Prevailing there.

Shortage of raw material

8869. SHRI GHULAM RA-
SOOL KOCHACK : Will the Mi-
nister of INDUSTRY be pleased to
state :

(a) whether the availability of
raw material like coal, iron and steel
to the industries worsened during
July-September, 1981 and now the
position is same since January, 1982
onwards ;

(b) if so, whether this was the
outcome of the survey conducted by
the P.H.O. Chambers of Commerce
and Industry published during
December, 1981 ;

~ (c)_ if so, the reaction of the Un-
ion Government :

(d) the steps taken to improve
the situation ; and
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(¢) the latest position of availa-
bility of raw material ?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI):
(a) to (e). In their survey for the
quarter October-December, 1981 the
Punjab-Haryana and Delhi Cbamber
of Commerce and Industry have ob-
served inter alia that though there
was improvement in the availability
of raw materials during the quarter
April-June 1981, the pace of impro-
vement was not kept up in the sub-
sequent months in the units in the
northern region. However, provi-
sional production data for All-India,
from CSO for coal, iron & steel
(metal) show that there has been
improvement in the production of
these items in the successive three
quarters of 1981-82 and the figures
for January 1982 are higher than
these quarterly averages.

Steps taken by the Government for
further improving the performance
of industry include fuller utilisation
of capacity, close monitoring to
achieve targets, ensuring timely
availability of requisite inputs, stress
on power generation and distribu-
tion and quick implementation of
proje ts including diversification etc.
A Control Room has been set up
in the Ministry of Industry to pro-
vide operational assistance to indus-
trial undertakings and deal with pro-
blems relating to production cons-
traints in respect of selected key
industries.

A Cabinet Committee on Indus-
trial 1nfrastructure has been review-
ing the problems of the infrastruc-
ture industries and issuing directions
for taking suitable remedial action.

A central monitoring of key areas
of production and infrastructure has
been introduce. Monthly production
targets have been framed and they
are being monitored. This is being
integrated with net work planning
ccovering infrastructure.
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Closure of Kanti Cotton Mills in
Surendranagar

8870. SHRI DIGTIJAY SINH :
Will the Minister of LABOUR be
pleased to state :

(a) for how many days the Kanti
Cotton Mills in  Surendrangar
Gujarat remained closed;

(b) what Provident Fund amount
has been accumulated till now;

(c) whether a request has been
made to reimburse 75 per cent of
this accumulated amount to the
labourers; and

(d) if so, when this amount will
be given?

THE DEPUTY MINISTER IN

THE MINISIRY OF LABOUR
(SHRI DHARMAVIR) : (a) Accor-
ding to the information received
from the Government of Gujarat,
the Mill remains closed from
9-6-1981.

(b) The outstanding Provident

Fund accumulations amountto RS.
1.58 crores. -

(¢) and (d). The Regional Provi-
dent Fund Commissioner, Gujarat
State has reimbursed in full the
employees’ share of contribution
amounting to Rs. 65.27 Ilakhs on
receipt of applications from the
workers. The payment of 759, of
the employer’s share of the accumu-
lations would be made similarly on
receipt of applications from the
members.

Hungary’s offer for manufacture of
heavy trucks

8871. DR. SUBRAMANIAM
SWAMY : Will the Minister éf
INDUSTRY be pleased to state :

(a) whether Hungary has offered
India its technological know-how
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and expertise for the manufacture of
heavy trucks;

(b) if so, the details thereof ; and

(c) the Central Government’s

response to this offer?

THE MINIS1ER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARARAN DATT TIWARID :
(a) to (¢). Movs. Kirloskar Cummins
Ltd. have submitted an application
to Government for grant of an
industrial licence for the manufacture
of heavy vehicles with the technical
assistance of M/s. RABA of Hun-
gary. The matter is under considera-
tion of the Government.

1982 as productivity year

8872. SHRI K.T. KOSALRAM :
Will the Minister of INDUSTRY be
pleased to state :

(a) the steps proposed to be taken
to translate Prime Ministers’s desire
that 1982 should be declared as
productivity year ;

(b) the details of industrial
policy relaxations made by Govern-
ment during the past two years ;
and
yielded

(¢) whether they have

the expected results ?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI): (a)
Following the declaration of 1982 as
“Productivity Year” certain pro-
posals for enabling the industrial
undertakings to step up production
are formulated. These proposals
relate to removal of production
constraints, re-definition of produc-
tion priorities and encouragement
of sectorally inter-related production.

(b) The important measures
taken and relaxations made during
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the last two years for boosting
industrial production include the
following :

(1) Provision for automatic
growth at the rate of 5%,
per annum Ssubject to a
maximum of 259% over a
period of 5 years.

(2) Recognition ol excess capa-
city over the licensed/regis-
tered capacity in industries
of basic and critical impor-
tance as also these of export
potential.

(3) Formulation of a scheme for
100 %, export oriented units.

(4) Reccgnising production  as
the basis for endorsement of
capacities subject to protec-
tion for small scale sector.

(5) Special attention to the
development of industries in
“no industry districts” and
notified backward areas.

(6) De-licensing of schemes for
exploitation  of  alternate
source of energy.

(7) Production being treated as
outside the licensed capacity
for the purpose of export.

(¢) es, Sir. The rate of indus-
trial growth, which was negative in
1979-80), has already picked up and
reached 9.1 %, duuing April 1981 1o
January, 1982 as against 4% in the
corresponding period from  April,
1980 to January, 198!.

Number of Hindi Translators and
Hindi Officers

8873. SHRI JITENDRA
PRASAD : Will the Minister of

HOME AFFAIRS be pleased to state:

@) the number of Hindi Trans-
lators and Hindi Officers, designations
wise, qualification-wise and pay-scale-
wise in various Central offices, Mipis-
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tries and departments
autonomous bodies ;

including

(b) the quantum of work prescri-
bed by the Ministry of Home Affairs
and autonomous bodies, for Trans-
lators and the quantum of works
actually assigned to them j

(c) whether there is any anomally
in their qualifications, pay scales and
assignment of work ; and

(d) if so, the reasons therefor ?

THE MINISTER OF STATEIN
THE MINISIRY CF HOML AF-
FAIRS (SHRI NIHAR RANJAN
LASKAR): (a)to (d). Therequired
information is not available. It is
being collected from the different
Ministries/Departments and will be
placed on the lable of the House
after 1t becomes available.

Allocations for Scheme Under 20-
Point Programme

8874. SHRI M.V, CHANDRA-
SHEKARA MURTHY : Will the
Minister of PLANNING pleased to
state :

(a) whether it is a fact that Plan-
ning Commission has been asked to
have a fresh look at the annual plans
of the States in order to make ade-
quate allocations for the implementa-
tion of the Schemes framed under
20-point programme;

(b) if so, the reaction of the Plan-
ning Commission;

(c) whether the Chief Ministers
from Northern States recently met
under the Chairmanship of the Union
Home Minister in New Delhi and had
conveyed their proposals to the Plan-
ning Commission;

(d) if so, whether in view of this,
Planning Commission is considering
to review the State Plans; and
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(e) 1if not, the main reasons for
the same ?

THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN): (a) to (e).
At the Northern Zonal Council meet-
ing held on 6th February 1982 the
Member States had suggested that
adequate funds should be provided
for the implementation of 20-Point
Programme. Further, at the Na-
tional Development Council meeting
held on 14th March, 1982 in-ade-
quacy of plan ceilings for particular
development programmes which are
part of 20 Pcint Programme—-was
mentioned.

It is too early to have a fresh look
at the State Plans for 1982-83 at this
stage. Present established procedures
provide for adjusments in State Plan
outlays within the available resources

Revamping Indian Automobile

8875. SHRI JAGDISH 1 YTLER:
Will the Minister of INDUSTRY be
pleased to state :

(a) whether Government have
decided to revamp the Indian auto-
mobile indusiry ; and

(b) 1if so, the details thereof ?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI) :
(a) and (b). Government have granted
various approvals to automotive
manufacturing units with a view to
modernising and upgrading the
Indian automotive industry. These
measures include expansion and
licensing of capacities so as to
promonte economies of scale induc-
tion of up to date manufacturing
and product technologies, facilities
for enhancing international competi-
tiveness and exports, etc.
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Bajaj Scooter quota M. Ps.

8876. SHRILAKSHMAN MAL-
LICK : Will the Minister of
INDUSITRY be pleased to state :

(a) whether Government have a
proposal to revive the Bajaj scooter
quota for the Members of Parliament
State Legislators and other high
officials ;

(b) if so, when this proposal will
come into eftect: and

(¢) the progress made so far in
implementing the above proposal ?

THE MINIS:ER OF INDUSRY
AND S1EEL AND MINES (SHRI
NARAYAN DATI TIWARI): (a)
to (c). Gove:nment do not propose
to revive quotas for any special cate-
gories hke legislators, senior officials
etc. However, the manufacturing
company have reported that they do
accoid priority to Hon'ble members
of Parhament in rclease of Bajaj
scooters.

Death Penalty cases pending before
Supreme Court

8877. SHRI MAGANBHAI
BAROT ;
SHRI XAVIER ARAKAL:
Will the Minister of HOME

AFFAIRS be pleased to state :

(a) how many ecxecutions were
stayed as a result of the general stay
granted by the Supreme Court of
India on 17 November, 1981 in the
case of Ranga-Billa; and

(b) how many cases pertaining to
death penalty are pending before the
Supreme Court in appeal and how
many appeals against death sentence
are under the consideration of the
President of India ?
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS AND DEPARTMENT
OF PARLTAMENTARY AFFAIRS
(SHRI P. VENKATASUBBAIAH) :
(a) The general stay of execution
was given by the Supreme Court on
7-11-1981 aand as a result thereof
execution of 7 condemned prisoners
was stayed.

(b) 36 cases of appeals/petition
for special leave to Appeal/Writ
Petitions pertainting to death penalty
are pending before the Supreme
Court as on 19-4-82.

The convicts sentenced to death
do not prefer any appeal before the
President but submit mercy petitions.
There are 23 cases involving 35
convicts who have submitted mercy
petitions for being considered by the
President.

Price rise of tyres

' 8978. SHRI JAGPAL SINGH :
Will the Minister of INDUSTRY be
pleased to state :

(a) whether some of the tyres and
tubes manufacturers have been ex-
ploiting the motorists by raising the
prices of their products unprovo-
kingly, the production rate having
bzen poor than the increase in the
profit percentage from 1978 onwards
and cheating Government and the
consumers by raising the ply ratings
and handling charges;

(b) 1f so, reaction of Government
thereto; and

" (¢) the action taken with details
thereof ?

‘THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI):
(@) ‘to (c). Thereis no formal or
informal control over the prices of
automobile tyres and tubes. How-
ever, the Bureau 'of Industrial Costs
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and Prices have already been reques-
ted to examine the claims of the
manufacturers of automobile tyres
that the price increases are warran-
ted by unavoidable cost elements,
and to advise the Government on
appropriate further steps.

aggfeaa snfaat @k srygfaa sasnfaat
wt afraal/catfaanat &t aregar

8879. Y R A T : AT
g HAT ag ad FT FA0FAA fF

(%) =arawER 7 g3glaa aifaay
o gygfaa saarfaqat a1 gfaawt]
wafauara) &1 F1f7 & gran< 97 qreaar
gqra &< faar g ; A

(@) afzer, @ a8 Fa1 FIXOW

g7

g Hawa # UsH Adl : (A fage
WA amwy) (F) =9 (") AfaF
w7 ¥, g1 v fRar dr gfagay/
eRYfquaral &1 qreadar 9 A7 F#)
g S @ waarfaat grar wifaf
sawifa & w17z v aqrg ag g
feeg, wyafaa sifadt/agfaa om-
sirfaay g gars 0% =afsgs uqifa-
gt #, 375 wrfea ffwat afagfag
s ¥ afwg gzex & fag mregar
qE Y TE |

Narcotics Racket in Delhi

8880. PROF. MADHU DANDA-
VATE : Will the Minister of
HOME AFFAIRS be pleased to
state :

(a) whether Government’s atten-
tion has been drawn to the news-item
in the ‘Indian Express (Delhi Edition)
of 16 March, 1982 which reveals
that a narcotics racket run by four
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Government employees has been
unearthed in Delhi’s VIP area; and

(b) if so, what steps have been
taken to investigate into the racket
and punish the guilty ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND DEPARTMENT OF
PARLIAMENTARY AFFAIRS
(SHRI P. VENKATASUBBAIAH) :
(a) Yes, Sir.

(b) 4 persons have been arrested
and cases under section 61/1/14 Ex-
cise Act have been registered. On
completion of the investigation they
will be challaned in the court.

Strengthening of Communication
Wing of B.S.I.

8881. SHRIMATI JAYANTI
PATNAIK : Will the Minister of
HOME AFFAIRS be pleased to
state :

(a) whether steps have been taken
by Government to strengthen the
Communication Wing of the Border
Security Force ;

(b) whether any new strategy has
been adopted in the Border Security
Force for this purpose ;

(c) what arc the training prog-
rammes introduced in  Border
Security Force for implementing the
new strategy ; and

(d) the details in this regard ?

THE MINISTER OF STATE IN
THE MINISIRY OF HOME
AFFAIRS. (SHRI NIHAR RAN-
JAN LASKAR): (a) and (b). Yes,
High power equipment has been
obtained to ensure more efficient
and uninterrupted communication.
It is also proposed to use Satellite
reflection for long distance com-
munication.
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(¢) and (d) Specialised training
is being imparted for handling of
new equipment. Advanced courses
have been introduced to improve
the quality of training programmes.

The BSF Communication Branch
conducts courses for personnel con-
nected with communication main-
tenance. | he syllabi of these courses
are reviewed from time to time to
ensure that latest techniques in the
field of electronics are incorporated.

The following courses are being
conducted each year :

(1) For Communications 3
Officers

(1) For Radio Mechanics/ 27
Operators and Cipher
Operators

(ii1) For General Signal 4
Course for GD Personnel/
fitters.

Technical and TFipnancial
Collaborations

Foreign

§882. SHRIMATI JAYANI
PATNAIK : Will the Minister of
INDUSTRY be pleased to state :

(a) whether Government have
approved some proposals for foreign
technical and financial collaboration
during the last quarter of 1981;

(b) 1f so, the total number of
such proposals approved by Govern-
ment 1n the above period;

(¢) the number and the names of
the countries with whom those colla-
borations are going to be made ; and

(d) the details in this regard ?

THE MINISTER OF INDUSTRY
AND STLEEL AND MINES (SHRI
NARAYAN DAIT TIWARI):
(a) and (b). Government have ap-
proved 102 proposals for foreign
collaboration during the last quarter
of 1981.
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(c) and (d). Details regarding
foreign  collaboration  proposals
approved by Government are publi-
shed on a quarterly basis by the
Indian Investment Centre, as a
supplement to its Monthly News
letter. Copies of this publication
are sent regularly to the Parliament
Library.

Central Assistance for Sub-Plan Pro-
grammes in Orissa during Sixth Plan

8883. SHRI CHINTAMANI
JENA : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) the Special Central assistance
for various sub-plan programmes in
the State of Orissa in the Sixth Plan
period ;

(b) the requirements of the State
of Orissa to provide subsidy compo-
nent of the various schemes under
E. R. R. P. benefiting tribal families
and the total requirements of the
various schemes under-Tribal Sub-
Plan Programme in Orissa during
Sixth Plan period;

(c) the total allocation to the
State on both these accounts in Sixth
Plan; and

(d) whether State Government
have requested the Centre to increase
the quantum of Special Central
Assistance, if so, the extent of such
increased and the reaction of Centre
thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI NIHAR RANJAN
LASKAR) : (a) Special Central
Assistance of Rs. 56.51 crores has
been allocated to the State for the
tribal sub-plan programmes during
the Sixth Plan period.

(b) to (c). Total requirement of
Special Central Assistance for Tribal
sub-plan programmes in the State
for the Sixth Plan period had been
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projected as Rs. 126.06 crores in the

Tribal sub-plan document 1980-85

received from the State Government
and the requirement under E.R.R.P.
progiamme for the Tribal sub-plan
had been indicated as Rs. 45 crores.
After discussion with the State offi-
cials in April 1981 in the Planning
Commission, a tentalive allocation of
Rs. 56.59 crores was agreed upon for
the tribal sub-plan programmes in
the Sixth Plan period. Out of the
above allocation, Special Central
Assistance of Its. 20 crores 1s likely
to be allocated for Rs. E. R. R. P.
programme during the Sixth Plan
period.

Salt Producing States

8§884. SHRI K. PRADHANI
Will the Minister of INDUSTRY be
pleased to state :

(a) the names of the main salt
producing States of the country :

(b) the total quantity of salt
produced in those States in 1980-81
and 1981-82 ;

(c) the average production of
salt cxpecte! from those States in
1982-83 ; and

(d) the details thereof ? -

THE MINISTER OF INDUSTRY
AND STLEL AND MINES (SHRI
NARAYAN DATT TIWARI): (a)
Gujarat, Tamil Nadu, Rajasthan,
M aharashtra, Andhra Pradesh,
Karnataka, Goa D Daman, Orissa
West Bengal. Himachal Pradesh and
Pondicherry.

(b) Statistics of production of
sall maintained calendar yearwise.
are given below for 1980 and 1981 :

1980 —  80.07 lakhs tonnes.
1981 — 89.23 lakh tonnes.

(c) Salt production during 1982
1s expected to be about 100.71 lakh
tonnes.
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(d) Statewise salt production
during 1980 and 1981 expected
production during 1982 are :
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States Production during

1980 1981 1982

(expected)

(In thousand tonnes)
Gujarat 4312.9 5408.5 6000
Tamil Nadu 1692.0 1596.1 1900
Rajasthan 937.2 953.9 1000
Maharashtra 494 .5 562.0 600
Andhra Pradesh 404.2 330.1 400
Karnataka 14.9 24.2 40

Goa DiuDaman 15.4 20.5 20

Orissa 118.6 7.5 85
West Bengal 12.7 5.3 20
Himachal Pradesh 4.7 4.4 5
Pondicherry 0.3 0.7 1

Cement permits issued by Circle No.
43 Brahmpuri, Shahdara

8885. SHRI CHINTAMANI
JENA : Will the Minister of
INDUSTRY be pleased to state :

(a) whether it is a fact that there
1s a convention that the Civil Supply
Department, Delhi Administration is
not issuing permits for release of
cement to the public on the last day
of the month as also Ist and 2nd
of the month;

(b) if so, whether it is also a
fact that in violation of the well
established convention 3 permits
were issued to certain individuals on
2 January, 1982 from Food and!
Supply Circle No. 43, Brahmpuri,
Shahdara, Delhi-53;

(c) if so, the reasons therefor
and the particulars of the persons
to whom permits were issued; and

(d) whether it is also a fact that
these permits wege issued by Food
and Supply Circle No. 43 for the
areas not covered by this Circle and

Writien Answers 174

if so, whether any inquiry has been
made and with what results?

THE MINISTER OF INDUSTRY
AND SIEEL AND MINES
(SHRI NARAYAN DATT TIWARI):
(a) Yes, Sir.

(b) No, Sir. Certain permits
were only revalidated on 2nd
January, 1982;

(¢) and (d). Do not arise.
Harijans in Bondage in Palghat
District in Kerala

8886. SHRI PIUS TIRKEY :
Will« the Minister of LABOUR be
pleased to state :

(a) whether it is a fact that
thousands of Harijans are in bondage
in Kerala;

(b) whether it is also a fact that
a large number of Harijans in Palghat
and nearby districts have no house
to live;

(¢) how many houses were cons-
tructed for the Harijans in this area;

(d) whether it is a fact that these
Harijans get only two to three rupees
as wages for a day; and

(e) what action will be taken to
end the system of bonded labour?

1HE MINISTER OF STATE OF
THE MINISTRY OF LABOUR
(SHRI BHAGWA'l JHA AZAD ) :
(a) to (e). he information 1s
being collected and will be laid on
the 1able of the House.

Infiltration by Bangla Desh Nationals
in West Bengal and Bihar

8887. SHRI PIUS TIRKEY :
Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether it is a fact that 5
lakh Bangladesh nationals have
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infiltrated into seven border districts
of West Bengal and three districts
of Bihar;

(b) if so, the details
and

thereof :

(c) the action taken to check
such infiltration from Bangladesh?

THE MINISTER OF STATE IN
THE MINISIRY OF HOME
AFFAIRS (SHRI NIHAR RANJAN
LASKAR): (a) to (¢). 1 he requisite
information is being collected and
would be laid on the Table of the
House.

Non-Proliferation Treaty

8888. SHRIMATI MOHSINA
KIDWALI : Will the PRIME MINIS-
TER be pleased to state :

(a) whether India has protested
to international Atomic Energy
Agency for its Director-General’s
remarks about India’s unwillingness
to sign a non-proliferation treaty ;
and

(b) if so, the reactions of the
IAEA in the matter und the nature
of reply made to our protest ?

THE MINISTER OF STATLE IN
THE DEPARTMENIS OF S(I-
ENCE AND TECHNOLOGY,
ELEC | RONICS, ENVIRONMEN]
AND OCEAN DEVELOPMLNT :
(SHRI C.P.N. SINGH) : (a) Yes,
Sir. 1he Director General of the
International Atomic Energy Agency,
in an interview to certain foreign
newspapers, inter-aliu. state! that
India and some other countries
were “‘unwilling” to sign the non-
proliferation treaty. Govt. of lndia
has reiterated on many occasions
that it would not sign the Nuclear
Mon-Proliferation Treaty as it con-
siders this treaty to be highly (iscri-
minatory and unequal.
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Govt. of India took a very serious
view of the Director General’s un-
warrdnted and unfair remarks about
India. Accordingly. our Ambassador
in Vienna handed over an Aide Me-
moire of protest to the Director
General.

(d) Receiving the Indian protest,
the Director General of the 1AEA
desired that his ‘““decep regrets and
apology” with respect to the reports
published in the papers about his
interview be conveyed to the
Government of India.

Production target of Zinc for 1980-
‘81 and 1981-82

§889. SHRI MANMOHAN
TUDU : Will the Minister of STEEL
AND MINES be pleased to state :

(a) the production target of Zinc
set for the years 1980-81 and 1981-

82 ;

(b) whether target has been achie-
ved in the above years ;

(¢) if so, the actual production of
zinc in those years ; and

(d) when the country is expected
to become self sufficient in zinc ?

1HE MINISI LR OF SIATE IN
THE MINISTRILS OF INDUS-
TRY AND STEEL AND MINES
(SHRIMA'I1 RAM DULARI
SINHA): (a) The Hindustan Zinc
Limited (in public sector) and M/s.
Cominco Binant Zinc Limited (in
private scctor) are the only two com-
panies engaged in the production of
zinc metal in the country. The pro-
duction targets of zinc in respect of
Hindustan Zinc Limited during 1980-
81 and 1981-82 were 66,000 tonnes
and 57,000 tonnes respectively. The
targets set by M/s Cominco Binani
Zinc Limited during 1980-81 and
1981-82 were 14,000 tonnes and
15000 tonnes respectively; .
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(b) No, Sir. Inadequate power
supply was the main constraint in
achieving the targetted production
by Hindustan Zinc Limited. In res-
pect of M/s Cominco Binani Zinc
Limited, production suffered due to
prolonged labour strike for about 9
months during 1980-81 and due to
Roaster breakdown in 1981-82.

(c) The actual production of zinc
by Hindustan Zinc Limited during
1980-81 and 1981-82 was 44,551
tonnes and 46,516 tonnes respecti-
vely. The Cominco Binani Zinc
Limited’s production in the years
1980-81 and 1981-82 was 975 tonnes
and 11157 tonnes respectively.

(d) According to the assessment
made by the Working Group on
Non-Ferrous Metals (Lead and Zinc)
constituted by the Government, the
country 1s expected to reach near
self-sufficiency in zinc production by
1989-90 with the commissioning of
a new Zinc Smelter based on Ram-
pura Agucha and other deposits.

Recession in Tyre Industry

8890. SHRI MANMOHAN
TUDU : Will the Minister of
INDUSTRY be pleased to state:

(a) whether the tyre industry is
facing demand recession;

(b) if so, what are the circums-
tances which led the tyre industry to
face such situation; and

(c) the steps proposed to be taken
by Government to protect the tyre
industry ?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT 'llWAR_I) (a)":
There are no such clear indications
in the production and off-take
trends,

(b) and (¢). Do not arise.
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Scheme by Delhi Administration for
Scheduled Castes

8891. SHRIMANMOHAN TUDU:
Will the Minister HOME AFFAIRS
be pleased to state :

(@) whether a scheme has been
prepared by Delhi Administration
for welfare of Scheduled Castes in
1982-83;

(b) if so, the amount earmarked
for implementing that Scheduled
Castes Welfare Scheme;

(¢) whether any other scheme
has been introduced for the weifare
of the Scheduled Tribes ; and

(d) if so, the amount allocated
for the purpose and the programmes
proposed to be undertaken in the
current financial year ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI NIHAR RANJAN
LASKAR) (a) and (b). The Special
Component Plan for Scheduled
Castes was first formulated by the
UT Administration of Delhi for
1980-81. [he Special Component
Plan is a part of the States/U.T.
plan and shows the funds earmarked
for Scheduled Castes from the
relevant State/UT Plan Schemes.

The U.T. Administration of Delhi
has proposed an outlay of Rs. 1206.17
lakhs for quantification in its Drafs
Special Component plan for 1982-83.
from the U.T’s. Plan for 1982-83.
The proposed sector-wise allocations
are as under :

(Rs. in lakhs)
1. Agriculture and Allied 1.91

Services
2. Cooperation 6.18
3. Irrigation and Power 37.00
4. Industries and Mining. 88.67
5. ‘Transport and Com- 1.00
_munications.
6. Social and Communi- 1065.41

ty Services
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The UT’s Special Component Plan
(1982-83) is vet to be discussed in
the Planning Commission. The
above allocations may vary due to
any subsequent revision of the
Plans.

In addition to the above alloca-
tions in Special Component Plan,
the Government of Indiais also giv-
ing Special Central Assistance as an
additionality to the Special Com-
ponent Plans of the States and U.Ts.
1he tentative allocation of Special
Central Assistance subject to varia-
tions on effort based criteria, to the
UT Administration of Delhi for
1982-83 is Rs. 87.60 lakhs.

(c) and (d). No, Sir. As there
are no Delhi Union Territory based
Scheduled Tribes, no separate Tribal
Sub-Plan has been formulated by
the UT Administration of Delhi.

Number of Contract Labour in Steel
Industry

8892. SHRI VIJAY KUMAR
YADAYV : Will the Minister of
LABOUR be pleased to state :

(a) what is the uptodate number
of contract labour in steel industry
(industry-wise);

(b) whether it is a fact that there
was an agreement in the year 1970 to
above all the contract labour as
permanent;

(¢) 1if so, how for this agrcement
was implemented and how many such
labourers have still not been made
permanent: and

(d) what steps Government pro-
pose to take to make all such labou-
rers permanent ?

THE DEPU1Y MINISTER IN
THE MINISTRY OF LABOUR
(SHRT DHARMAVIR) : (a) to
(d). The information is being
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collected and will be placed on the
table of the House.

Atrocities on Tribals in Singhbbum
District of Bihar

8893 SHRI A. K. ROY : Will
the Minister of HOME AFFAIRS
be pleased to state :

(a) the details of the cases of
atrocities committed on the Tribes
in the Singhbhum District of Bihar
during the last three years, year-wise
and the casualities of the Tribal
pzople;

(b) whether any one accused of
atrocities on the Tribals has been
punished within the same period;

(c) whether there is any proposal
to constitute special court in Bihar
to try atrocitics on the Tribals ex-
peditiously if so, the facts in details;
and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI NIHAR RANJAN
LASKAR) (a) to (d). The
information is being collected and
will be laid on the Table of the
House.

Atrocities on Tribal People in
West Bengal

8894. SHRI A K. ROY : Will
the Minister of HOME AFFAIRS

be pleased to state :

(a) the details of the complaints
about the atrocities on tribal people
in West Bengal received in the last
two years ;

(b) the number of complaints for-
warded by the M.Ps. on the same
during the same period ;
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(¢) the final reports received from
the State Government on each of the
complaints ; and
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(b) Three complaints of atrocities
on Scheduled Tribes in West Bengal
were received from M.Ps. during this

the action taken on them ? period.

(d)

THE MINISTER OF STATE IN
THE MINISIRY OF HOME AF-
FAIRS (SHRI NIHAR RANJAN
LASKAR) : (a) A statement indi-
cating the complaints of atrocities
against Scheduled Tribes brought to
the notice of the Ministry of Home
Affairs during the period from
1-4-80 to 31-3-82 is laid on the Table
of the House.

(c) and (d). Action taken on
each of the complaints is as indicated
in the Statement.

In some other cases, complaints
received have been sent to the State
Government, in original for neces~
sary action.

Statement

S. Details of the Complaint Action taken

1. Complaint received from Shri A. K.
Roy M. P., about organised attack
on tribal village, Kalomati. P.S. Itahar,
West Dinajpur District.

I he matter was taken up with
the State Govt. and a report
received. I he State Govern-
ment reported that some per-
sons weie arrested and cases
instituted against them. Police
vigilance was intensified in
that area. A reply has also
been sent to the M.P.

A report has been called for
from the State Government
and it 1s stll awaited.

2. Complaint from villagers of Ghoraras,
P. S. Bashir Hat, District 24-Paraga-
nas, about setting fire to their huts
and destruction of property, molesta-
tion etc.

3. Complaint received from Al Iadia
Tribal Decvelopment Council, Darjee-
ling, Hill Area Branch, regarding inti-
midation of the tribals of the hill
areas.

4. Complaint about killing of two tribals
in Mabanandpur, P. S. Itahar, West
Dinajpur District, received from Shri
A. K. Roy, M. P.

5. Complaint about attack on tribal house-
holds in Lachhipur Santhal Dhowarh,
P. S. Kulti, District Bardwan. for-
warded by Shri A.K. Roy, M.P.

6. Complaint about exploitation of a tribal
gicl from Chakradharapur area of
Singhbhoom District of Bihar by brick-
kiln owners in 24-Parganas District.

7. Complaint regarding the murder of Shri
Hari Pada Saren, an Adivasi (Santhal)

—do—

_do—

—do—

—do—

was
for

Complaint  petition
sent to State Govt.
appropriate action.

-

T
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Units of Gas Cylinders

8895. SHRI NAVIN RAVANI :
Will the Minister of INDUSTRY
be pleased to state :

(a) the names of the industrial
units which are manufacturing gas
cylinder and their annual produc-
tion ;

(b) - whether there is a great de-
mand of gas cylinders in the country;
and

(¢) if so, the measures being
taken to produce new cylinder to
meet the demand ?

THE MINISTER OF INDUS-
TRY AND STEEL AND MINES

(SHRI NARAYAN DATT
TIWARI) (a) A statement is
enclosed.

(b) and (c). Industrial gas
cylinders :

The current demand for high

pressure industrial oxygen/nitrogen
cylinders 1s 75,00 per annum which
is likely to grow to about 100,000
numbers by 1984-85.

High pressure gas cylinder are
also needed for filling in and trans-
portation of ammonia, chlorire,
refrigerant gases, etc. These are
also needed for transportation of
medical oxygen and nitrous oxide
for usage In hospitals, nursing
homes, etc. No precise data relat-
ing to demand of these cylinders is
available.

Welded cylinders are used for
filling in dissolved acetylene gas.
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The current annual demand of such
cylinders is 25,000 which is likely to
grow to about 30,000 by 1984-85.

As the supply is not equal to
demand, limited import of such
cylinders has been  permitted.

Bharat Pumps and Compressors
Ltd., has also put up a proposal for
waiving of customs duty on impor-
ted cylinder blanks for achieving

better utilisation of its capacity.
This is vunder consideration of
Government.

L.P.G. Cylinders :

The demand for 1982-83 is 30
lakh cylinders. To meet this de-
mand, a large number of new units
totalling 140 have been granted
registratic ns for manufacture of these
cylinders. Among these new units,
the important ones are :

Name

Annual

registered
Capacity
1. Bharat Pumps & 1 Lakh
Compressors Ltd.
2. Bharat Wagon & 1 Lakh
Engineering Co. Ltd.
3. Balmer Lawric & 8 Lakhs

Company Ltd.

The encourage production of these
cylinders, oil companies arrange
supply of steel to the manufacturers
and request various State Govern-
ments to exempt these units from
power cuts.

The indigenous capacity is ade-
quate to meet the demand of the
country.
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Statement
UNITS MANUFACTURING GAS CYLINDERS

_ Registered/ Production
S. No. Name of the Unit licensed per annum
capacity per
annum
INDUSTRIAL GAS CYLINDERS
1. Bharat Pumps and Compressors 1,10,000 47,000
Ltd., Allahabad
2. Everest Kento Cylinder Puvt. 90,000 26,000
Ltd., Aurangabad - ——
2,00,000 66,000
L. P. G. CYLINDERS
1. Kosan Metal Products, ) 2,80,000 3,00,000
Bombay )
2. Kosan Metal Products, )
Nagpur )
3. Gannon Dunkerly & Co. 1,00,000 2,80,000
Ltd., Bombay.
4, Hyderabad Allywn Metal 3,00,000 3,20,000
Works Ltd., Hyderabad
5. Indian Gas Cylinders, 5,00,000 2,580,000
Faridabad
6. Midco Containers Ltd., 1,80,000 o
Ahmedabad
7. Hindustan General Industries, 2,00,000 8,000
Delhi
8. Apeejay Structurals Ltd,, 62,500 —
Burdwan
9. Universal Cylinders Ltd., 3,00,000 70,000
Alwar
10. Standard Cylinders P. Ltd. 1,50,000 30,000
Gurgaon
20,72,500 12,88,000
Letters of Intent for setting up (b) the defails of those letters of

of industries in Gujarat

8896. SHRL MOHAN LAL
PATEL: Will the Minister of
INDUSTRY be pleased to state :

(a) the number of letters of in-
tent issued to the private entre-
preneurs for setting up of Industries
in the State of Gujarat during the
current year; "

intent issued ; and

(c) the latest position of execu-
tion thereof ?

THE MINISTER OF INDUS.-
TRY AND STEEL AND MINES
(SHRI NARAYAN DATT TIWARID):
(a) 24 Letters of Intent were
granted to the Private entrepreneurs

P
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during January to March, 1982 for
setting up of industries in the State
of Gujarat ;

(b) The details of all the Letters
of Intent are published by the
Indian Investment Centre in their
“Monthly News Letters’>. Copies
of this publication are available in
the Parliament Library.

(c) A Letter of Intent is granted
with an initial validity period of one
year and two extentions of Six
months each are granted on justifi-
able grounds. As such, the Letters
of Intent granted during January to
March, 1982 would be at various
stages of execution.

Hostels for SC/ST Students in Orissa

8897. SHRI CHINTAMANI
JENA : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) v hether thc State Govern-
ment of Orissa is providing 1209
hostels in Sixth Plan period for ST
and SC students at the primary level
to prevent 90 per cent drop out of
these students on the basis of one
hostel in each of the Gram Pancha-
yat Headquarter located in sub-plan
areas; if so, the requirements of
funds for construction of these
hostels;

(b) whether the State Plan funds
or the Special Central Assistance to
the State in the current plan is not
at all adequate to meet his expendi-
ture;

(c) if so, whether the State
Government have sought for addi-
tional Special Central Assistance for
this purpose; and if so, the action of
the Centre thereto; and

~ (d) the time by which the decision
in the matter will be communicated
to the State Government?
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THE MINISTER OF STATE IN
THE MINISIRY OF HOME
AFFAIRS(SHRI NIHAR RANJAN
LASKAR): (a) The State Govern-
ment proposed to have one residen-
tial school in each Gram Panchayat
to reduce the drop-out percentage.
They estimated a sum of Rs. 24.00
crores as non-recurring expenditure
and Rs. 7.00 crores as recurring ex-
penditure for the scheme. The State
Tribal sub-plan document 1982-83
included a scheme of 1209 hostels
in the Sixth Plan period.

(b) to (d). A Special Central Assis-
tance of Rs. 31.00 crores was sought
by the State Government. It was
indicated to them that special Central
Assistance over and above Rs. 56.51
crores allocated for the Sixth Plan
period would not be available. con-
sidering the total availability of
Special Central assistance with the
Home Ministry. It has been suggested
to the State Government that by
re-arranging funds and priorities of
of the State Plan and Special Central
Assistance, a higher level order of
funds for education might be located.

Research in appropriate technology
for rural areas

8898. SHRI CHINTAMANI
JENA : Will the Minister of
SCIENCE AND TECHNOLOGY
be pleased to state :

(a) whether Government are
paying specific attention to develop
research in appropriate technology
with reference to rural areas;

(b) if so, what arec the details
alongwith the amount allocated for
the purpose during the last three
years and during the current year
as well as the proposed amount for
1982-83 alongwith the institutions
supported for this programme; and

(c) the details regarding the
impact of this prograi- me so far?
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THE MINISTER OF STATE
IN THE DEPARTMENTS OF
SCIENCE AND 1ECHNOLOGY,
ELECTRONICS AND ENVIRON-
MENT AND OCEAN DEVELOP-
MENT (SHRI C.P. N. SINGH):
(@) to (¢). Yes, Sir.

The Government have recognised
the need for Appropriate 1echno-
logy Research and Development and
Training to achieve better utilization
of locally abundant resources, subs-
titution of raw materials available in
plentiful supply in place of scarce
material, developmeni of simple
processes and techniques etc.

The R&D efforts are at present
being carried out by various All
India Boards and Organisations in
the field of village and small Indus-
tries. The outlay provided in the
6th Five Year Plan, 1980-85 for
village and small Industries includes
Appropriate Technology Research &
Development.

The NRDC, a Public Sector Unit
under the Department of Science &
‘1 echnology, is also engaged in  Pro-
motion and Development of Appro-
priate Technologies. A scheme was
started by the Corporation in 1980.
Upto Maich. 1982, Rs. 5.5 lakhs
have been spent on this. During
1982-83, a provision of Rs. 15
lakhs has been made. Institutions/
Agencies which have collaborated
in this programme include School of
Applied Research, Sangli, National
Dairy Development Board, Anand
and Indian Institute of Education,
Pune,

It is too early to evaluate the
impact of Appropriate Technology
Research and Development on rural
population, but it has aroused
interest in many Institutions.

A & gfien & fd e

89C0. =it fage fag : Far 3TN
#oY gg T WY AT w3
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Aeromagnpetic Survey of
Mineral Wealth

8903. SHRI K. MALLANNA :
Will the Minister of STEEL AND
MINES be pleased to state :

(a) whether it is a fact that
Government have decided to have
a modern aircraft for aeromagnetic
survey of the mineral wealth of the
country; and

(b) if so, the details regarding the
necessity in this matter?

THE MINISTER OF STATE IN
THE MINISTRIES OF INDUSTRY
AND STEEL AND MINES (SHRI-
MATI RAM DULARI SINHA):
(@) and (b). Government have set
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up a Committee consisting, among
others, of representatives of Director
General of Civil Aviation, Hindustan
Aeronautics Ltd., National Geophy-
sical Research Institute and Geologi-
cal Survey of India, to examine the
need for a modern aircraft for
Geological Survey of India to carry
out aeromagnetic survey of the
country. The Committee will also
evaluate the performance, etc. of
various types of aircraft and, if
necessary, make suitable recommend-
ations to the Government in this
behalf.

Collaboration with foreign countries
to get Technical know how for
Rourkela and Vizag Steel Plants

8904, SHRIMATI JAYANTI
PATNAIK : Will the Minister of
STEEL AND MINES be pleased to
state :

(a) whether Government have
taken decision to establish collabor-
ation with some foreign countries
to get technical know-how and other
machinery for Rourkela and Vizag
Steel Plants;

Sb) whether it is a fuct that such
collaboration would affect the
interest of ‘Bharat Heavy Llectrical
Limited’ and ‘Instrument syslem
Group’ as they are the main supplier
of technical know-how to these steel

plants;

(c) if so, the alternalive steps
proposed to be taken by Govern-
ment for the proper utilisation of
technical know-how available at
‘BHEL’; and Instruments System

Group; and
(d) thé details thereof ?

THE MINISTER OF STATE IN
THE MINISTRIES OF INDUSTRY
AND STEEL AND MINES (SHRI
CHARANIJIT CHANANA) : (a) to
(d). The information is being col-
lected and will be laid on the Table
of the House.
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Setting up of Cement Plants in
Karnataka

8905. SHRI B.V. DESAI:
SHRI S.M. KRISHNA:

SHRI M. V. CHANDRA-
SHEKARA
MURTHY :

Will the Minister of INDUSTRY
be pleased to state :

(a) whether it is a fact that
Karnataka State Government has
recommended to the  Union
Government to provide more indus-
trial licences to the State for set-
ting up cement plants in the
State ;

(b) it so, whether the Karnataka
State have forwarded a scheme to
the Central in which the production
capacity of the cement in the State
will be of the order of 25.39 lakh
tonnes,

(c) 1fso, what are the firms who
have applied for the licence for
setting up the cement plants in the
State;

(d) whether these firms have
been recommended by the State
Government for issue of licences ;
and

(e) ifso, to what extent the
Union Government have agreed
and issued licences -for setting up
cement plants?

THE MINISTER OF INDUS-
TRY AND STEEL AND MINES
(SHRI NARAYAN DATT
TIWARI) : (a) to (e). According to
the p.ocedure for grant of industrial
licences under the Industries (Deve-
lopment and Regulation)® Act, 1951,
inferested partics in the private and
puhlic sectors, submit applications
to the Central Government and
these are considered on merits. The
recommendations of the State
Government on such applications
are considered while taking deci-
sions ‘
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No specific scheme for setting up
of cement capacity of the order of
25.39 lakh tonnes has been received
from the Karnataka Government.
However, of the 20 applications
received since 1-1-1980 for setting
up cement plants in Karnataka, 11
were approved, 7 were rejected and
2 are pending consideration.

Withdrawal of Post on Manipur
Rifles from the Venue of Army
Perssonnel killed by Nagas

2906. SHRI RAJINATH SONKAR
SHASTRI : Will the Minister of
HOME AFFAIRS be pleased to
state ;

(a) whether the venue of ambush
where Nagas killed 20 army personnel
on 19th February 1982 was a target for
the fourth time and whether Manipur
Rifles had withdrawn their posf
from there and the convoy was
without wireless set ;

(b) whether an indepth appraisal
of the functioning of the intelligence
agencies has been made and measures
to improve intelligence gathering
menthods outlined ; and

(c) if so, the details thereof to-
gether with action taken ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFARS (SHRI NITHAR RANJAN
LASKAR): (a) to (c). Though
ambushes have taken place on this
road in the past it is not correct to
say that the venue of the ambush on
19-2-82 was a target for the fourth
time. Manipur Rifles post was with-
drawn in December, 1979. The
ambushed convoy which did not have
a radio set was self-contained with
three vehicles providing 1ts own
protection. Security measures have
been intensified. Steps have also
been taken for effective coordination

amongst intelligence agencies.
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Automobiles burnt by Public Violence

8§907. SHRI MOHAMMAD
ASRAR AHMED: Will the Minis-
ter of HOME AFFAIRS be please
to state:

(a) number of automobiles burnt/
destroyed by the Public violence
each year (State-wise) during 1979
to 1982 and the total amount of
loss 1ncurred ;

(b) the total number of persons
and staff killed/injured; and

(c) the steps taken to minimise
such losses ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRINTHAR RANJAN
LASKAR) : (2) to (¢). Nodata in
regard to number of automobiles
burnt/destroyed by public violence
each year during 1979 to 1982, total

amount of loss incarred and total .

number of persons and staff killed/
injured is compiled on all India
basis as law and order including
crime is a State subject. Law and
Order is kept under constant review
and preventive steps are taken
wherever necessary.

Assent to Samrat Ashok Techno-
logical Institute Bill, 1981 of
Madhya Pradesh

8908. SHRI PRATAP BHANU
SHARMA : Will the Minister of
HOME AFFAIRS be pleased to
state

(a) whether Madhya Pradesh
Vidhan Sabha has passed a Bill to
take ovcr the management of Samrat
Ashok Technological Institute of
Vidisha about six months back ;

(b) if so, the details thereof ;
and
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(c) whether the Samrat Ashok
Technological Institute Bill, 1981 of
M. P. is still pending with the
Ministry for assent of the President

(d) if so, the reasons therefor ;

* and

(e) the time by which it is ex-
pected to be cleared ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS AND DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHR! P. VENKATASUBBAIAH) :
(a) to (¢). Samrat Ashok Techno-
logical Institute (Degree) Vidisha
(Prabandh Grahan) Vidheyak, 1981
was forwarded by the Government of
Madhya Pradesh in February, 1982
for the assent of the President. The
object of the Bill is to take over
the management of the Institute for
a period of three years for improv-
ing the academic atmosphere and
maintenance of better educational
standard. The Bill was asseated to
by the President on April, 16, 1982,

Revision of Ratc of O. T. Allow-
ance to Central Government
Employecs

8909. SHRI NAVIN RAVANI :
Will  the Minister of HOME
AFFAIRS be pleased to state :

(a) what is the rate and slab of
overtime being paid to the Central
Government Lmployees and when
this slab was introduced ;

(b) whether due to the increasing
of dearness allowance Government
propose to revise the rate and slab
of overtime of the Central Govern-
ment Employees; and

(¢) if so the details thereof ?
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS AND DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHRI P. VENKATASUBBAIAH):
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(a) The following are the rates
of overtime allowance admissible to
office staff and comparable staff of
the Central Government effective
from 1-2-1974 :—

Overtime allowance
per hour for work

EMOLUMENTS done beyond the
first hour after the
prescribed working

hours

Below Rs. 275 Rs, 0.95
275 and above but below  Rs. 325 Rs. 1.25
325 and above but below Rs. 375 Rs. 1.55
375 and above but below Rs. 425 Rs. 1.80
425 and above but below Rs. 475 Rs. 2.05
475 and above but below Rs. 525 Rs. 2.35
525 and above but below Rs. 575 Rs. 2.60
575 and above but below Rs. 625 Rs. 2.90
625 and above but below Rs. 675 Rs. 3.20
675 and above Rs. 3.45

No overtime allowance is admissible to employees whose basic pay is

more than Rs. 750/- p. m.

(by No, Sir. The emoluments
for the purpose of working out
overtime allowance include dearness
allowance and thereforc increase in
dearness allowance are automatically
taken into account.

(¢) Does not atise.

Demands of Central Govermment
Employees entrusted to a
Committee

8910. DR. A. U. AZMI : Wil
the Minister of HOME AFFAIRS

be pleased to state :

(a) what arc the details of the

major and minor demands of the -

Central Government employees that
have been entrusted to a Committee
to be gone into before the close of
the financial year; and

(b) what is the outcome of the
J. C. M. meeting which was sche-
duled for this month ?

sation, all

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS : (SHRI1 NIHAR
RANJAN LASKAR); (a) A small
Joint Committee of the National
Council (JCM) which is lo sort out
all pending demnnds into major and
other demands has not yet been set
up as nominations of the Staff side
thereon are awaited.

(b) No national Council (JCM)
meeting was scheduled for this
month.

Freight Equalisation Policy

8911. SHRI CHITIA BASU :
Will the Minister of PLANNING be
pleased to state :

(a) whether it is a fact that while
raw materials produced in Eastern
India, like coal and steel are made
available all over the country at a
uniform rate through freight equali-
raw materials required
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by Eastern India like Cotton. man-
made fibres, oil and lubricants and
food items do not enjoy the same
benefit : and

(b) if so, whether Government
propose giving look to the freight
equalisation policy ?

THE MINISTER OF PLAN-
NING (SHRI S. B. CHAVAN : (a)
Freight equalisation in varied form
is currently being operated 1n respect
of iron & steel, cement, fertilisers
and pectroleum products T hese
commodities are produced in diff-
erent parts of the country and not
in Eastern India alone. Coal is not
covered by the Freight Equalisation
Scheme. In addition, some essential
commodities like wheat, rice, sugar,
etc. are made available at reasonable
prices throughout the country through
the public Disiribution System.

These arrangements are applicable
on an all India basis and cover all
parts of the country.

(b) The Freight Equalisation
Policy *has been reviewed recently
and the Government have accepted,
in principle, the recommendations
made by the National Transport
Policy Committee to phase out the
freight equalisatson scheme.

wfaal &% wuaf@l qgr q-A199 &
waaifal ®Y quaaft w9 o JqgwEar
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g fwar w1 g%, faeg aferat & 3o
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Representation of SC & ST in the
Board of Directors of Public
Sector Industries

SHRI BHEEKHABHALI :
INDUSTRY

8913.
Will the Minister of
be pleased to state :

(a) the number of Public Sector
Undertakings under his administra-
tive control and the constitution of
the Board of Directors along with
their tenure;

(b) the date from which these
Boards were constituted and where
their present term is expiring;

(c) details of SC/ST representa-
tive appointed on these Board of
Directors to watch the interest of
Scheduled  Caste/Scheduld Tribe
employees as has been done in the
case of all Nationalised Banks;

(d) the steps contemplated to
implement Government Policy of
reservation on Board of Directors of
all public sector undertakings;
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(¢) whether it is also a fact that
recommendations for appointment
of SC/ST on Board of Directors aie
pending for consideration; and

(f) if so, the decision teken

thereon?

THE MINISTER OF INDUSTRY
AND SIEEL AND MINES (SHRI
NARAYAN DA1IT TIWARI)
(a) and (b). There are 35 public
sector undertakings under the control
of Ministry of Industry.

T he tenure of Directors depend as
per provision contained in the
Article of Association of the respect-
ive undertaking.

The Board of Directors of a public
sector undertaking is constituted/re-
constituted as per the provisions
contained in the Article of Associa-
tion of the respective undertaking.

The Boards of undertaking are
deemed to be duly constituted if
thcy have the minimum number of
Directors as laid down in the Article
of Association of these undertakings.
Minimum number of Directors vary
from 2 to 5.

(c)to(f). The policy of the
Government is to appoint to the
Boards of Public Enterprises members
of proven ability having idea of the
public sector from industry, com-
merce, administration, trade unions
etc.. without consideration of caste,
creed, community or religion. 1 here
is no reservation of posts for Direc-
tors - full time or part time - for
Scheduled Castes/Scheduled Tribes.
Out of the 35 public sector under-
taking under the control of the
Ministry of Industry, in four cases,
the incumbents of 8 positions belong
to the SC/ST. The particulars are
given in attached statement.



Written Answers 206

205 Written Answers VAISAKHA 1, 1904 (SAKA)

Statement ANNEXURE I
S. Name of the Public Position Incumbent
No. Sector Undertaking
1. Nagaland Pulp & Chairman  Shri T. Tuli, AC Distt.

Paper Company Ltd. Mokokchung, Nagaland.

Director

2. do

3. do dO

4. Bharat Ophthalmic do
Glass Ltd., Durgapur

5. Tannery & Footwear - do
Corpn. of India Ltd.

6. de
rector*
7. Bharat Leather Cor- do
poration
8. do Director

Managing Di- Shri S.

Shri 1. Zao,
Secy. (Ind.)
Government of Nagaland, Kohima.

Shri I. Longkumer,

Addl. Chief Secretary

Govt. of Nagaland, Kohima.

Shri P. S. Ingty,

Managing Director,

West Bengal Agro Industries
Corpn. Ltd., 238, Netaji Subhas
Road, Calcutta. '
Shri Mohinder Singh,
Director, Deptt. of
Development.

H. Jadhav, Managing
Director, Bharat Leathsr Corpn.
Shri S. H. J:dhav, Managing
Director Bharat Leather Corpn.
Shri Mohinder Singh,

Director,
Deptt. of Industrial Devclopment

Industrial

*holding additional charge on temporary basis.

Mz amwat oafagyat grer
WA At sfrafaaad

8914, st fag wrem @ 34T
ng HAY ag qary &1 g1 S

(%) fgeely § 1| wAa<t, 1981 3
20 719, 1982 % ade Fa%aT
vaifguzat g &y st @ wiqa-
fagqarsl & gravw ¥ gew ss@I@
gigsrdt #1 §92 93d] A UAF 97
fag & gt fea-fFr oaifauasy otz
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(@) =1 9892 @I@l & AT
Mg 7E T J1AT FI FAT FeqTQ
gfgerd & FA9 oeEfgegal &
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3% FXAT AT § ; ;T
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Faml & @A AT FW FT § W
afx afl, A @& a1 sy § ?
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ng Ra™a | W Hat (st fAgmie
WA ) @ (%) UF | " ohl-
feugra &7 A9 fay Az ‘T =
FEIT GIETY FHAI Q€T Foqrq
9 &1 fa7 qufasfal & faeg ax
fag 1o 9, ¥ = quATy fag. wsaw
agqT AT |9 wgr afwq | @€y
germ &) gfaa fwar war av 5 ag
fwmar famY Tz ¥ Q@ aggl & A¥go
faaig ) gerw &1 =gT § Wi 19
femr & @t wmg frgar <@ § awd
fe 7Y Tqg oo sg@ T 1 HE—
weew F1 ag N gfea fFar mar fe
g4l dr9 I oEifauad &) gura gan
qifger fwar w1 9r |

(@) wd axt #], fag MoAa
agY famr grar &, wgwT ¥ g g
A7 F g1 G a1 ¥ fAgerr Sran
g | FETW FIATT ¥ €% T Q@T
FIE ATAAT FAFTY § 7 oA §, ogr
usifegd safear &1 F1% Mg g7
¥ 7E g sufag ag w4rA9 Ag) A
ST AT 1

(7) foeY faFmma & g 19 9%
grafrqa &=t sourw afewmd @
vy galfeuma & Foswm &
g¥evy § §9 HIAA 9T T30 A FjH
FA & fau sgr smar g 1 59 gfwar &
ag, afz sraggs g @) s uEifqoga)
F aeed qur g gl mfe
i F3T g, foAg fagg fawaa £
T ¥ WX a7 ag woA fd sega
#3ar g I wfagg #mei #, Fifas
feam @ wrafgg g@fauas & -
WI Wifg gT<q FWT § | @F 4T3,
oy Feany wiamO ¥ foaid qur
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O U grAd & e § e gu,
ufraw frga faar srar g

Qe R OTRET § QAT

8915. oY wgww : aFgT FEW
A5Y gg Far &y F1 FA fF

(%) ®3 gvadfa aye@T § W
T g & fag g9 fegar na-
g9 @l g g e QA F 3N
faad wag 9er feg WX § qar 99%
waia g fray fase e arfaw
frg arx § ; Wi

(&) 37U fagifa Qe few
ufead & aregn @ fau IgT gqan
7 58 YAI9T & fag awg wgraar
& saay ?

SN qan ger SR @A wat (s
v & fq@) - (F) a2 -
arafa & A, @nE) aur arayeT &
¥ aImT & FJrag 1979-80 #
27.33 #i® =i 4 I9% AFT W
50.50 wra =afes FT WA FT AT § |
g7 23.17 1q afenmt & & wfg auw
50 =afew wfa a¥ ®1gT § 10 &m°y
sufer Ao Ao Tro (ardRy faFr|
FIAFH) F Heaiq ST WAT | ¥ qEq
F1 9T HIT & a0 7@ &y ¥ qoAqT
600 Uz &7 3 goanrg faer afga
1206 #0rg &g gy fafaar say gy |

(@) ®aidt qgr MR g,
26 ST @IEr  qgr AT et
Fugy 1000 ogslFT GEqEAY  q9qr
29,000 @ =fus wgard uinfaa)
F UreqH ¥ H99 FTAXH] FT FIAT7qq9
AT g | 37 "Afasyl & Fawa &
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fae 9%z agmar waT &) STaq, aud
fe Ffgai sgws gf | whwazgt =
FO5F & faqdvs A mmav & fau
Wt agrar feqr AT gw 9w &
WAL I 6 31U A AT AAY AT
9T AW AHFGEAT TIA FHMT |

Opening of Branch of National
Institute of Oceanography at
Calcutta

8916. SHRI CHITIA BASU :
Will the PRIME MINISTER be
pleased to state :

(a) whether Government of West
Bengal have requested the Central
Government to open a branch office
of the National Institute of Oceano-
graphy at Calcutta ; and

(b) if so, the reaction of Govern-
ment thereto ?

THE MINISTER OF STATE 1IN
THE DEPARTMENT OF
SCIENCE AND TECHNOLOGY,
ELECTRONICS AND ENVIRON-
MENT AND OCEAN DEVELOP-
MENT (SHRIC. P. N. SINGH) :
(a) A request was made by the
Government of West Bengal for
opening a unit of the National In-
stitue of Oceanography (NIO) at a
suitable place along the West Bengal
Coast.

(b) No decision hasso far been
taken.

Catalogued Account of JFreedom
Fighters Imprisoned in Andaman
Cellular Jail

8917 : SHRI MADHAVRAO
SCINDIA : Will the Minister of
HOME AFFAIRS be pleased to
state :

(a) whether there 1s no cata-
logued account of those freedom
fighters who suffered long spells of
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imprisonment in the Andaman Cel-
lular Jail with illustrative photo-
graphs ; and

(b) if so, whether the public-
acations Division of the Government
of India has undertaken any such
publication for providing proper in-
sight of the fight for freedom to the
posterity ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS AND DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHRI P. VENKATASUBBAIAH) :
(a) and (b). The records maintained
in the Cellular Jail at Port Blair
show only a list of names of free-
dom fighters who were incarcerated
there.

The Ministry of Information and
Broadcasting have been requested
to examine if the bio-data and other
details of these freedom fihters can
be gathered from other sources so
that an illustrative catelogue could
be printed.

Robbery in Jorbagh Post office at

New Delhi
8918. SHRI MADHAVRAO
SCINDIA : Will the Minister of

MOME AFFAIRS be pleased to
state :

(a) the outcome of the investiga-
tions in respect of the incident
involving breaking into the post
office at Jor Bagh, New Delhi on
March 9, 1982 by armed men .
and a loss of an estimated amount *
of Rs. 8 to 9 lakhs;

(d) whether the culprits have
since been apprehended; and

(¢) if so the details thereof and
if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS AND DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHRI P. YENKATASUBBIA) ;s (a)
to (c). The investigation of the cas¢
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has been entrusted to the Crime
Branch of Delhi Police. A large
number of persons have been interro-
gated and wireless messages flashed
to Superintendents of Police in India
and all Station House Oificers in
Delhi. However, no break through
has so far been achieved and mno
arrest has been made. Investigation
is continuing.

Setting up of industries in U. P.

8919. SHRIMATI MOHSINA
KIDWAI : Will the Minister of
INDUSTRY be pleased to state :

(a) whether big business houses
are being given extra facilities both
by the Centre and the concerned
States to set up industries in those
of the districts which are rich in
resources but have no industry what-
s§o-cver,

(b) if so, how many of such dis-
tricts are there in Utter Pradesh;
and

(¢) the number of industries pro-
posed to be set up in those districts
during this financial year ?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARD :
(a) Bigbusiness houses i.e, industrial
undertakings covered by the MRTP
Act, eligible to set up industries
included in Appendix Ito the press
Note dated 2nd February, 1973 in
the ‘no industry districts’ also, asin
the case of other districts. In other
industries they will have to undertake
the prescribed level of export obliga-
tions. Over-riding preference will
be given to applications for location
of industries in these districts, includ=
ing those fiom MRTP units.

(b) Banda, Pauri Garhwal Hamir-
pur, Uttarkashi, Sultanpur, Fatehpur,
‘Chamoli, Jaunpur, Tehri Garhwal
and Jalaun have been identified as
‘No Industry Districts’. A further
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communication from the State
Government is expected in this
regard.

(c) As the proposals for setting up
of industries are made by the interest-
ed entrepreneurs and as the propo-
sals can be submitted any time, it is
not possible to indicate the number
of industries proposed to be set up
in these districts during the current
financial year. All efforts will be
made to locate as many industries as
possible in these districts.

Potential for Wind Power

8920. SHRI NARAYAN CHOU-
BEY : Will the Minister of
SCIENCE AND TECHNOLOGY
be pleased to state :

(a) whether itis a fact that India
has ~ tremendous potentialities of
wind power ; and

(b) if so, what nmeasures are
proposed to be taken to exploit this
potential ?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE
AND TECHNOLOGY, ELEC-
7T RONICS AND ENVIRONMENT
AND OCEAN DEVELOPMENT
(SHRI C.P.N. SINGH) : (a) and
(b): The Commission for Additional
Sources of Energy has taken up a
programme for detailed assessment
of the wind energy potential in the
country. Preliminary findings
indicate good potential in certain
areas of the country, particularly for
such applications as drinking water
and irrigation. The Commission
has taken up a major programme for
research, development, demonstration
and field trials in this area. Water
pumping windmills are being instal-
led at several locations in the
country. The Development and
production of various types of
windmills for other applications,
including generation of electricity,
is also being intensified. Two
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Wind Energy Centres are being set
up during the Sixth Plan to act as
focal points for various tasks con-
. nected with wind energy technology
and for implementation of
bound, mission-oriented programmes
in this area. Fiscal incentives and
other promotional measures have also
been announced by Government to
accelerate the production and utilisa-
tion of wind energy devices and
systems.

Issue of Licences to Import
Coloured T.V. Picture Tubes

8921. SHRI TARIQ ANWAR:
Will the PRIME MINISTER be
pleased to state :

(a) what are the names of the
parties who have been licensed to
import colour T.V. Picture tubes ;

(b) what is the number of tubes
for which each of the units mention-
ed in reply to (a) above been
licensed ; and

(c) whether any export condition
has been imposed with such licences?

THE DEPUiY MINISTER IN
THE DEPARTMENT OF ELEC-
TRONICS (SHRI M.S. SANJEEVI
RAO) : (a) The parties who have
been licensed to import colour T. V.
picture tubes arc the following :

() M/s Beletek Electronics.
(ii) M/s Canon Electronics.

(i) M/s Electronics Consortia ;
and

(iv) M/s Video Electronics Pvt.
Ltd.

(b) 100 nos. each.

() No, Sir.
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Legislation to Stop Brain Drain

8922. SHRI TARIQ ANWAR :
Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to
state :

(a) whetherit is a fact that 105
Indian Scientists have become Ame-
rican Citizens ;

(b) whether the Indian Govern-
ment was aware of that ;

(c) what are the causes of such
large number of eminent Scientists
having decided to leave India for
good ; and

(d) whether Government are con-
sidering to introduce some legislation
to stop this type of mass brain drain
from the country in future ?

THE MINISTER OF S1ATE
IN THE DEPARTMENTS OF
SCIENCE AND TLCHNOLOGY,
ELECT RONICS AND ENVIRON-
MENT AND OCEAN DEVELOP-
MENT (SHRL C P.N. SINGH): (a)
and (b). Information regarding num-
ber of Indian citizens who acquire
American citizenship is compiled by
the US authorities according to their
major occupations. During the year
1976-77, 77-718 and 78-79 (October
Ist to September 30th), the number
of Indian citizens, who were natu-
ralised as US citizens was 5,574,
6,477 and 6,001 respectively. How-
ever, no separate information is avai-
lable as to how many of them were
scientists.

(c) Some of the qualiied man-
power in the field of Science and
Technology have migrated to the
advanced countrics of the world from
the view point of better working
conditions, opportunities to work in
the specialised areas asalso better
material conditions.

(d) No, Sir.
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Representation from Tamil Nadu
Washermen Central Unions

8926. SHRI A. NEELALOHITH-
ADASAN NADAR : Will the
Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government have
received any representation from the
Tamil Nadu Washermen Central
Union regarding inclusion of Dhobi
Community in the list of Scheduled
Castes and Scheduled Tribes;

(b) if so, the details of the re-
presentation; and

(c) the action taken thereon?

THE MINISTER OF STATE IN
THE “MINISTRY OF HOME
AFFAIRS (SHRINIHAR RANJAN
LASKAR) : (a) and (b). Represen-
tations have been received from
Tamil Nadu Washermen Central
Union regarding inclusion of Dhobi
Community in the list of Scheduled
Castes in the States and Union
Territories where they nave not been
specified as Scheduled Castes.

(¢) Amendment in the existing
list of Scheduled Castes and Sche-
duled Tribes require legislation by
Parliament in view of Articles 341
and 342 of the Constitution. The
above proposal, as well as many
other recommendations, suggestions
and representations in respect of
various States/UTs, are being duly
considered in the context of the
proposed comprehensive revision of
the lists of Scheduled Castes and
Scheduled Tribes in consultation
with the concerned State Govern-
ments and with the Registrar General
of India and in accordance with the
relevant criteria laid down for in-
clusion of any community in the list
of Scheduled Castes and Scheduled
Tribes. The comments from some
of the State Governments/UTs are
still awaited and they are being re-
gularly reminded.
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“Research Institutions Working on
Air Pollution”

8927. SHRI PRATAP BHANU
SHARMA : Will the PRIME
MINISTER be pleased to state :

(@) the number of research insti-
tutions working on Air Pollution in
the country and their achievements
till today;

(b) whether Central Pollution
Board and State Pollution Boards are
having sufficient experts on air pollu-
tion problems faced by our country;
and

(¢) if not, the effective steps
Government are taking to provide
expert technicians and laboratories
to these Boards?

THE MINISTER OF STATE IN
THE DEPARTMEN' S OF SCIENCE
AND TECHNOLOGY, ELECTRO-
NICS AND ENVIRONMENT AND
OCEAN DLEVELOPMENI (SHRI
C.P.N.SINGH) : (a) The main
research Institutions engaged on air
pollution work in the country are :
(1) National LEnvironmental Engi-
neering Research Institute, Nagpur,
(2) National Institute of Occupa-
tional Health, Ahmedabad, (3) Cen-
tral Mining Rescarch Station, Dhan-
bad, (4) Indian Toxicological
Research Centre, Lucknow and (5)
Jawaharlal Nehru University, New
Delhi. Some I.I1.7T’s and engincer-
ing colleges in the country have small
teams working on the problems of
Air Pollution. However, all the
research work has been mainly
confined to an assessment of the
problem of Air Pollution.

(b) No, Sir. The Central and
State Boards are helping to set up
laboratories and development man-
power required for Air Pollution
control. It will take sometime before
these are broughtto the desirable
level. The Central Board, National
Environmental Engineering Institute,
similar institutions
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have conducted courses for training
of technical persons in Air Pollution.
Some persons have also been deput-
ed for training abroad under
fellowship programmes of WHO and
UNDP.

(¢) The Central Board has start-
ed the training programme since
1978. In six courses conducted so
far, approximately 70 personnels
have been trained. Besides that some
persons are periodically sent abroad
to acquaint themselves with the
problems of pollution and its
control.

Advance Increment for Learning
Regional Language

8928. SHRI N.E. HORO : Will
the Minister of HOME AFFAIRS
be pleased to state whether Goverc-
ment propose to hold examinations
in other regional languages to en-
courage employees of Central
Government and give them attrac-
tion regarding advance increments
etc. while learning such languages as
it is done with the Indians from
South who are employed in Govern-
ment of India offices and pass
examination in Hindi ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI NIHAR RANJAN

LASKAR) There is no such
proposal under consideration of the

G wernment.

Large Number of Mini Steel Plants
Closed Down in the Country

8929. SHRI K. PRADHANI :
Will the Minister of STEEL AND
MINES be pleased to state :

(a) whether it is a fact that large
number of mini-steel plants have
closed down in the country ;

(b) if so, the reasons of their
closure ; and
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(c) the steps proposed to be taken
by Government to revive those mini-
steel plants ?

THE MINISTER OF STATE IN
THE MINISTRIES OF INDUS-
TRY AND SIEEL AND MINIES
(SHRI CHARANIJIT CHANANA) :
(@) and (b). Twelve mini steel
plants are reported to be lying closed
due to various reasons, e.g. financial
and management problems and in-
adequate availability of power.

(¢) The concerned units have not
approached Government for any
specific assistance. However, the
Department of Steel has requested
the State Governments to supply
adequate power to mini steel plants,

Ownership Rights to Harijans
Allotted Land in Delhi

8930. SHRI MOHAMMAD
ASRAR AHMAD : Will the Minis-
ter of HOME AFFAIRS be pleased
to state :

(a) whether it is a fact that some
three thousand Harijan families in
Delhi villages who were allotted land
during the emergency period under
the 20-Point Programme are not yet
given the ownership rights and are
being intimidated by the ex-land-
lords of those lands ; and

(b) ifso, what steps are being
taken to relicve the Harijans of their
distress and make them the rightful
owners of the land allotted to them?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI NIHAR RANJAN
LASKAR) : (a) and (b). According
to the information received from
the Delbi Administration a total
number of 5235 persons out of whom
3125 were Scheduled Castes were
allotted land by Gaon Sabhas from
1971 onwards for agricultural pur-
poses. Some cases had been filed
regarding Kanjhawla, Jhoroda Kalan,
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Malikpur, Samaspur Khalsa and
Qazipur villages 1n the High Court
challenging these allotments. The
judgement in these has now been
announced and the allotments have
been upheld. But the High Court
has also cast a duty upon the
Administration to see that the
allottee satisfy the conditions of
allotment. These who do not satisfy
the conditions of allotment are to
be excluded and those who do,
are to be conferred Bhoomidhari
rights under the Delhi Land Reforms
Act.

Investment by M. R. T. P.
Companies in the areas reserved for
Public Sector and Small Scale

Industries :

SHRI MOHAMMAD
ASRAR AHMAD :

SHRIMATI GEETA MU-
KHERIJEE :

SHRI M-~ RAMGOPAL
REDDY :

SHRI NAWAL KISHORE
SHARMA :

8931.

Will the Minister of INDUSTRY
be pleased to state :

(a) whether his attention has
been drawn to reports that while the
Monoplies and Restrictive 7Trade
Practices Commission is at work in
the country, Government are think-
ing of a policy change to allow large
industrial units to make fresh invest-
ments in such areas which were
hitherto reserved for public sector
and small units; and

(b) if so, the reasons for such a
decision 7

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DAIT TIWARI]) :
(a) and (b). No proposal to bring
about changes in the existing indus-
trial policy is presently under consi-
deration. However to boost the
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production, a comprehensive incen-
tive package is being worked out.
The measures umder contemplation
relate to removal of production cons-
traints, re-definition of production
priorities and encouragement of
structurally inter-related production.

Cases of U.P. Pending for Investiga-
tion by CBI

8932. SHRI MOHAMMAD
ASRAR AHMAD : Wil the
Minister of HOME AFFAIRS be
pleased to ssate :

(a) the number of cases of U.P.
pending for investigation with the
Central Bureau of Investigation as
on 31 March, 1982; and

(b) the action taken or proposed
to be taken in each case?

1HE MINISTER OF STATE IN
THE MINISTERY OF HOME
AFFAIRS AND DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHRI P. VENKATASUBBAIAH) :
(a) 97 cases.

(b) Action is possible only after
the investigations are completed.

Decentralisation of Police Force in
Delhi

8933. SHRI RAJNATH SONKAR
SHASTRI : Will the Minister of
HOME AFFATIRS be pleased to
state :

(a) whether it is a fact that the
correct answer to improving the de-
teriorating law and order situation
in Delhi lies in decentralisation of
the police force besides creating a
common police cadre upto the
rank of Inspectors of Police of the
Union Territories of India ;

(b) if so, the reaction of Goven-
ment thereto, and

(c) the action taken with details
thereof ?
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS AND DEPARTMENT
OF PARLTAMENTARY AFFAIRS
(SHRIP. VENKATASUBBAIAH):
(a) to (c). Government have taken
a number of steps for improving
the efficiency of the Police in dealing
with the law and order situation in
Delhi. These have yielded positive
results. The functional and area
distribution of work is kept under
constant review and necessary orga-
nisational changes are introduced
from time to time. The question of
having a common cadre for the
subordinate police ranks for all the
Union Territories will be examined
in all its implications.

Mismanagement in Ashok Paper
Mills

8934, SHRI TARIQ ANWAR :
Will the Minister of INDUSTRY
be pleased to state :

(a) whether it is a fact that the
Ashok Paper Millsin Bihar faces
closure due to mismanagement,
bungling and other irregularities ;
and

(b) whether the Central Govern-
ment have taken any steps for the
industry’s betterment ?

THE MINISTER OF INDUS-
TRY AND SIEEL AND MINES
(SHRI NARAYAN DATT TIWA-
RI) : (a) Although Ashok Paper
Mills is not faced with immediate
closure, the functioning of the com-
pany as a whole has not been very
satisfactory.

(b) ‘the State Governments of
Assam & Bihar are taking steps to
economise operations, and improve
the performance of the company.
Government of Assam have also
released a soft loan to enable the
company to meet its working capital
expenses,
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Increase in Plan Allocation for
1982-83

8935. PROF. NARAIN CHAND
PARASHAR : Will the Minister
of PLANNING be pleased to lay a
statement showing:

(a) whether there has been a
corresponding increase for the Central
Plan Allocations for 1982-83 over
the allocations for 1981-82 as per
the Budget Estimates for the two
corresponding years;

(b) if so, the exact increase as
also the percentase of increase com-
paring Budget Estimates for 1982-83
with the Revised Lstimates for
1981-82;

(c) whether the increase is com-
mensurate with the 1ncrease 1n the
total expenditure of Central Govern-
ment which has gone up from Rs.
26,554 crores in 1981-82 (Revised
Estimates) to Rs. 29,219 crores in
1982-83.

(d) if not, the reasons therefor;
and

(e) the steps under contempla-
tion of Government to ensure the
successful implementation of the
Plan ?

THE MINISTER OF PLAN-
NING (SHRI S. B. CHAVAN) : (a)
and (b). The total allocation for
the Central Plan for 1982Z-83 is
Rs. 11,000 crores as against Rs.
8,619 crores as per the correspond-
ing Budget Estimate for 1981-82,
representing an increase of 27.6 per
cent. l1he Increase in 1982-83 as
compared to the Revised Estimate
for 1981-82 works out to 19 per cent.

(c) The percentage increase in
the total allocation for the Central
Plan is more than the increase in
total Central Government expenditure.

(d) Does not arise.
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(e) Determined efforts to mobilise
adequate resources, maintenance of
relatively stable price conditions,
greater utilisation of the existing
capacities and increase in production
and productivity, strengthening and
streamlining of the arrangements for
the implemenation of Plan Program-
mes and projects and closer
monitoring of performance with a
view to taking remedial measures as
and when necessary, constitute
essential steps for successful imple-
mentation of the 6th Plan. The
situation regarding these measures is
kept under continuous review and
effective steps will be taken as and
when necessary to ensure successful
plan implementation.

Demand for setting up paper/news
print factories in Jammu & Kashmir,
Punjab, Himacha] Pradesh and
Haryana

8936. PROF.NARAIN CHAND
PARASHAR : Wi]l the Minister of
INDUSTRY be pleased to state :
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{a) whether any demand has been
received from the State Governments,
any Industrial Concerns or Members
of Parliament regarding the setting
up of Paper/News print factories in
the State of Jammu & Kashmir,
Punjab, Himachal Pradesh and
Haryana ;

(b) the details thereof and the
name of the sites for which the
demand has been received ; and

(c) the decision taken by Govern-
ment on each one of the demands ?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT 1IWARI) : (a)
Yes, Sir.

(bYand (c). A statement indicat-
ing particulars of  applications
received during 1981 is attached.

Statement
é.“ I_Q;ni—e-_c;f.thél Apr;li-. - _]l,c-)‘t:_a_ti_oi'l_ Action Taken
No. cant
Punjab :
1. M/s. B.D.A. Steel Pvt. Hoshiarpur Rejected as the proposal was
Ltd. Punjab based on import of second

2, M/s. Ballarpur Indus-

Distt, Sangrur

hand machinery which is no
longer permitted.

Final decision not yet taken.
Letter of Intent issued.

Letter of Intent issued.

tries Ltd. Punjab

3. Punjab State Indl. Dev. Distt. Hoshiar-
Corpn. pur Punjab

4. Puniab State Indl. Dev. Distt. Sangrur
Corpn. Punjab

5. Shri Ajay Satia Muktsar

Letter of Intent issued.

Distt. Faridkot

Punjab.

Himachal Pradesh :
6. M/s. Himachal Pradesh
Agro Ind.

7. M/s. llimachal Pradesh
Agro Ind.

Distt. Kangra
Himachal Pradesh

Distt. Sirmur
Himachal Pradesh

Final decision not yet taken.

Final decision not yet taken.
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Haryana :
8. Shri M.M. Bhagat Faridabad, Rejected as the location was
Haryana not suitable from pollution
angle.
9. M/s. Paul Paper Mills Mahindergarh Letter of Intent issued.
Ltd. Haryana
10. W/s. Bhartia Catler Haryana Rejected as the proposal was
FRammer Ltd. exempt from the licensing pro-
vision of the I (D & R) Act.
1t, ShriSamjeey Kumar  Distt. Jind Rejected as the proposal was
Haryana based on import of second

hand machinery, which is no
longer permitted.

Pension to Freedom Fighters whose
Liceaces or Permits were cancelled

8§937. PROT. NARAIM CHAND
PARASHAR : Wil the Minister of
HOME }\F l*!\[‘?\s he pl.‘.ﬂ sed to
sta'te :

(@) whether the Svwatantrata
Samman Persion, Scheime is applica-
ble to the IFreedom Fighte:s whose
licences dr  permits ' ‘were “cdncedfied
ty tlie Crovermnnent in the then  Pro-.
wimces or in the Primcely St ates on
acceunt of their parlicipation in the
Freedom Struggle but who were nat
imprisorzed 5

(by if s, the mumber of such
I'reedom -~ Fighlers whnr liave  been
siaactioned , \zis  peasian  State-wise
during he pm: three ye:\rs“ : and

(t’) l-t H'U‘{, tiie reasons rhCFCfor
and_whether  (Gavernment  have
wadertiken of propose 18 “underrake
aryy steps flgrvpravidings adequite
Co'm;,nefnsan.non Ireligt L to these
saflerars T

THE MINIS1IER OF STATE IN
THE MINISTRY OF HOME
AFFATRS AND" DEPARTVENT
OF PARLIAMENTARY ARFAIRS.
(SHRI P. VENKATASUBBAIAH) -
(a) "M.ére ' tan el ftion * oF ‘Licensesy)
petmiis is _mat covereds ander . ihe..
provisfons of the Sciieme. However,

the freedom fighters who lost their
means of livelihood due to their
involvement in National Freedom
Movement on account of confiscation
of their property or were dismissed
from Government service ate eligible
for pension.

() Does not arise.

(¢) The scope of Swatantrata
Sainik Samman Pension Scheme has
recently been widened considerably
and there is no propsal to enlarge
the scope further to irclude the types
of cases referred te in part 1) of the
question.

Rural Water Supply Scheme

8938. PROF. NARAIN CHAND
PARASHAR Will the Minister of
PLANNING be pleased to state :

(a), whether the Prugramme l:va-
luation organisation of Planr'n»
Commission has undertaken any Eva-
luation. Study of the Acceler~ted
Rural Water Supply Programme 1n
the country during the Iast three
years; and

(b) if so, the muin findings there-
of including the percentage cf popu-
lativi. in each one of the States to
which the drinking water has been
mace available with the execu* un of
these schemes ?
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THE MINISTER OF PLANNING
(SHR1 S. B. CHAVAN) : (a) No,
Sir.

(b)Y Question does not arise.

Site Conditions for Setting up
Steel Plant in Daitari Region,
Orissa

8939. SHRI SUDHIR KUMAR
GIRI : Will the Minister of STEEL
AND MINES be pleased to state
whether the technical and design
parameters regarding the site condi-
tions for setting up a steel plant in
Daitari region in Orissa have been
finalised ?

THE MINISTER OF STATE IN
THE MINISTRIES OF INDUSTRY
AND STEEL AND MINES (SHRI
CHARANIIIT CHANANA) :
Detailed discussions with M/s.
Davy Mackee have been held for
firming up the technical and design
parameters. [ hese will be finalised
shortly.

Pension and other benefits to
Government Employees on
absorption in Public Undertakings

8940. SHRI MOOL CHAND
DAGA : Will the Minister of
LABOUR be pleased to state :

(a) whether oiders were issued by
his Ministry for granting pensionary
benefits including transfer of una-
vailed of earned leave to Government
officials on permanent absorption
in Government undertakings as per
the policy decision taken by the
Department of Personnel & Admi-
nistrative Reforms ;

(b) whether the above order8
have not been implemented by some
of the public enterprises in respect
of carry forward of unavailed ear-
ned leave of officials of the Depart-
ment of the Chief Labour Com-
missioner (Central) ;
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(¢) how much time has lapsed
since the date of the issue of the
above orders ; and

(d) what action Government
propose to take to get the order
implemented by the concerned pub-
lic sector undertakings ?

THE DEPU1Y MINISTER IN
THE MINISTRY OF LABOUR
(SHRI DHARMAVIR) : (8) Yes,
Str. Necessary orders were issued in
a few cases.

(b) and (c). There is one Such
case where orders were issued about
three 'years back.

(d) The matter has been taken
up With the concerned authorities.

WOAT! MW & QX (eI qoal & A
foeg T Y @ ¥
3941. wlwww= WM: ¥l

o Wi W™ 5 gg a T S w0
wn i ;

(%) wwwrd &7 & fead @
a7t 5 frg fia ast a1 @d ofux
wna ¥ faoae g §F @r § 997 wh
wqr w1 §, e A ¥W 9T fewa
gyt § YT X g ¥ sw aw
T T T W) FENTHAT § ; W

() war @A xu o & fau
farely wy. farsiyen sgerar @ Wt afz
gf, @ Ik Freg wur wEAT) @
wEd?

T AW GEATE WY WA Sawat
¥ s (dt wowsha W)
(%) v e wrEA w1 gfeaa
W37 QK T Wy e (¥EF)
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®t a7 a gty 1978-79, 1979-80
s 1980-81 ¥ e it g€
g SITwTAl & a] 1981-82 & w1q-
qfcgra oft Ieaew afif § o

31-3-1981 ® «NFTQ FY eqrE
gfrarafa ¥ gwwc gra 1922.60
wOI &7 9T gAY H @UETC IO
Y oY ¥F W wrda 151.05 wA0w
T ¥R AT § |

™ srEml ¥ gt gema: wa-
eyTaaT gfaardf ® w iz o« oy
¥ w7 IETaA g1 & w1 gl ot

faz oft, AFI & www TP w4
17 qm e ¥ waw & fou o g
fadg & 40 1w 27 a8 W N FS
gfaame @ wifew § 1 3 gfaeml
®T &7 A1 § qCT T, XX 40 wqIw
27 A% & WU & JATEA Q1 W |
T IF (R 1 G  veqia fawy
svaifret gt @ aur Aifas-aage
may gsg A 0y & wow N @
sea ¥ wig-gfrae 97 gl
ST T 1

(@) F gart o€ Al B W
gq feal eofem fate w1 o gifsat &
fag wwxrat aEf sgTar T a5ar i

Talks with Soviet Union for
Bilateral Cooperation in Iron
and Steel Industry

8942. SHRI H.N. NANIJE
GOWDA : Will the Minister, of
STEEL AND MINES be pleadcd to
state:

(a)  'whether , talks . were ‘held
recently viith  the ;Soviet Union’ for
bilateral cooperation in ‘iron and
steel industry in the country;
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(b) if so, the different spheres
of development that will get Soviet
cooperation in future;

(v) whether the question of setting
up a joint sector metallurgical com-
plex at Vishakhapatnam was dis-
cussed particularly; and

(d) if so,
talk ?

the outcome of the

THE MINIS LR OF STATE IN
THE MINISTRILS OF INDUSTRY
AND STEEL AND MINES (SHRI
CHARANIJI1T CHANANA) : (a) to
(d). Yes, Sir. The Standing Indc-
Soviet Working Group on Monitor-
ing of Long Term Programme on
Economic [Ira.'e, Scientific and
Technical Cooperation and the
Working Group on feirous Metal-
lurgy under the aegis of Indo-USSR
Joint Commission had met from
9-3-1982 to 12-3-1982 and from
10-3-1982 to 14-3-1982 respectively.
Both sides reviewe.! with satisfaction
the progress of the existing cooper-
ation on the schemes relating to
expansions of Bokaro and Bhilai
Steel Plants upto 4 m.t. capacities,
and the designing and construction
of the steel plant at Vishakhapatnam.
Cooperation that had sturted for the
expansion of Bhilai and Bokaro
Steel Plants bevond the 4 m.t. stage
and for the moderisation of the steel
plant of Indian Iron and Steel Co.
was also reviewed and the cooper-
ation of Soviet Organisations with
MECON, R&D Centre of SAIL
and National Mineral Dcvelopment
Corporation was also noted.

Faqir Chand Committee Report

on E. P. F.
8943. SHRI RAMAVATAR
SHASIRI : Will the Minister of

LABOUR be plecased to state :

(@) whether it is a fact that the
Faqir Chand Committee appointed
by the Labour Ministry has reccm-

mended that the Central Board of
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Trustees, E. P. F. may be given
full powers in respect of recruitment,
promotion etc. in the E. P. F.
organisation to avoid unnecessary
delay taking place at present ;

(b) if so, whether this recommen-
dation of the Committee has been
accepted ; and

(c) if so, what action has been
taken in this regard during the last
two years and if not, the reasons
thereof ?

THE DEPUTY MINISTER IN
THE MINIS!RY OF LABOUR
(SHRI DHARMAVIR) : (a) to (c).
The Faqir Chand Committee has
recommended that the Central Board
of Trustees, Employees Provident
Funds may be given more powers
in matters of recruitment, promotion
etc. lhis requires amendment to
the Employees Provident Fund and
Miscellaneous Provisions Act, 1952,
The amendment proposals are under
examination of the Government.

Faqir Chand Committee Recommen-

dation for Creation of Posts of
Asstt. Accounts Officer

8944. SHRI RAMAVATAR
SHASTRI : Will the Minister of
LABOUR be pleased to state :

(a) whether it is a fact that the
Faqir Chand Committee appointed
by the Labour Ministry recommen-
ded for creation of the cadre of
Assistant Accounts Officer to bring
more cfficiency in the EPF Organi-
sation and early settlement of cases
of the poor subscribers ;

(b) if so, what action has been
taken on this recommendation while
the report was submitted in April,
1980 and the Labour Ministry has
already accepted the recomimenda-
tions ; and

(¢) if not, the reasons thereof ?
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THE DEPUTY MINISTER IN
THE MINISIRY “OF LABOUR
(SHRI DHARMAYIR) : (a) to (c).
Government’s approval for the
creation of a new cadre of Assistant
Accounts Officers in the- scale of pay
of Rs. 550-900 has already been
communicated to the Central Provi-
dent Fund Commissioner.

Faqir Chand Committee Report on
Regularization/Ccnfirmation of
Employees of EPF Employces

8945. SHRI RAMAVATAR
SHASTRI: Will the Minister of
LABOUR be pleased to state :

(a) whether it is a fact that
a number of employees in Central/
Regional Offices of the EPF Organi-
sation have not been regularised/
confirmed though they have been
serving for the last so many years;

(b) whether it is also a fact that
the Faqir Chand Committee set up
by the Labour Ministry recommen-
ded for regularisation/confirmation
of such employees within a period of
six months from April, 1980 by

-creating.a Special Cell; and

(c) 1if so, what action the Depart-
ment has taken on the recommendation
which does not involve any financial
burden on the part of Government
during and if no action has been
taken the last two years, the reasons
thereof?

THE DEPUTY MINISTER IN
THE MINISTRY OF A LABOUR
(SHRI DHARMAVIR): (a) to (c).
The required information is being
collected and will be laid on the
Table of the House.

Working Group on Central Legisla-
tion For Agricultural Workers

8946, DR. ' KRUPASINDHU

“BHOI ;: Will the Minister of LA-

BOUR be pleased to state :
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fga) the constitution and terms of
reference of the working Group set
up to consider the question of enact-
ing Central Legislation for agricul-
tural workers; and

(b) the time by which it is likely
to submit its report ?

THE MINISTER OF STATE 1IN
THE MINISiRY OF LABOUR
(SHRI BHAGWAT JHA AZAD) :
(a) and (b). ‘the Working Group,
as initially constituted, comprised of
the Labour Secretaries of the States
of Maharashtra, Kerala, Uttar
Pradesh, Bihar, Madhya Pradesh,
Andhra Pradesh and Gujarat, and
the Representatives of the Ministry
of Agiiculture and Cooperation and
the Planning Commission. Later,
the Agriculture Secretaries of the
States of Punjab, Haryana, Uttar
Pradesh,  Gujarat, Maharashtra,
Andhra Pradesh, 1amil Nadu and
Madhya Pradesh were also included
in the Working Group.

The Working Group was required
to study in depth the various issues
involved in the proposed Central
Legislation for Agricultural Workaers.

The Working Group has since
completed its study but it has not
been able to reach any consensus.

Applications for setting up of
industries in “No Industry Districts™

8947. DR. KRUPASINDHU
BHOI: Will the Minister of
INDUSTRY be pleased to state :

(@ whether Government have
launched a drive to correct regional
imbalances in industries;

(b) iso, the number of appli-
cations received for  industrial
licences Tor location in such districts
which lave no large or medium
scale iiviustries ; and
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(c) the action taken in the

~ matter ?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI) : (a)
It has always been Government’s
policy to correct regional imbalances
and to secure the industrialisation
backward areas. In furtherance of
this policy, Government have deci-
ded that applications for industrial
licences for locations in the districts
which have no large and medium
scale industries will be given over-
riding preference over applications
for ail other locations. In this
regard, a Press Note was issued on
27-2-1982 inviting applications from
intending entrepreneurs for setting
up of industries in ‘mo industry
districts’.

(b)and (¢). From 27-2-1982 to
16-4-1982, 12 applications for the
grant of Industrial Licences for set-
ting up of industries in various ‘no
industry districts’ have been received.
All these applications are at various
stages of processing. However,
during the year 1981-82, 23 letters
of intent have been issued for setting
up of industries in vaiious ‘no
industry districts’.

Indo-Soviet Sub-Commission
Meeting lield in New Delhi

8948. DR. KRUPASINDHU
BHOIL : Will the Minister of
SCIENCE AND TECHNOLOGY

be plcased to state :

(a) whether an agreement has
been signed with USSR for deve-
lopment of fusion technology dur-
ing the two day Indo-Soviet sub-
commission meeting held at New
Delhi recently;

(b) if so, the salient features

thereof ; and
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(c) the other projects on which
an agreement has been reached
under tiae science pact ?

THE MINISTER OF STATE
IN 1HE DEPARTMENIS OF
SCIENCE AND T1ECHNOLOGY.
ELECTRONICS AND ENVIRON-
MENT AND OCEAN DEVE-
LOPMENT (SHRI C.P.N. SINGH);
() to (c). No new agreement
in Science and Technology has been
entered into between India and
the Soviet Union. However, under
the existing agreement of coopera-
tion signed in 1972, “Materials for
Fusion Reactors’” is onc¢ of the
areas identified at the Second mect-
ing of the Indo-Soviet Sub-Commis-
sion on Science & 1echnology, held
in New Delhi from 27th January to
1st February, 1982,

The other areas identified for
cooperation at this meeting were :

(i) Lasers systems for commu-
nication, Lasers crystalline
materials, (Tunable Lasers)

(i) Low-temperature physics

(i) Titanium alloys

(iv) Electro-slag technology and
Electrometallurgy

(v) Lasers & Laser instrumenta~
tion for holography

(vi) Industrial biotechnology
including microbiology and
genetic engineering

(vit) Heat and Mass transfer
(viii) Catalysis
(ix) Systems analysis.

The two sides would exchange
scientists in order to identify specific
topics of cooperation in the above
areas.

The two sides have also agreed to
consider the possibility of coopera-
tion in some additional fields such
as :—

Environmental Protection and
Improvement, Relativistic Electron

APRIL 21, 1982

Written Answers 216

Beam, Coal Utilization, Develop-
ment of Computer Software, Semi-
Conductors.

Solar Cells for treatment of
Communicable Diseases

8949. DR. KRUPASINDHU
BHOI: Will the Minister of
SCIENCE AND TECHNOLOGY be
pleased to state :

(a) whether under a pilot pro-
gramme sponsored by U.S. Depart-
ment of Energy, the Department of
Health and Human Services, and the
Agency for Ioternational De'elop-
ment Refrigerator freezers powered
by the solar cells will soon be ins-
talled in medical clinics in several
countries including India ; to store
vaccines needed in the fight against
communicable diseases ;

(b) if so, whether any efforts
have been made to get the technical
know-how in the field ; and

(c) the progress made in the use
of solar energy for refrigeration pur-
poses in the country so far and the
time by which it is likely to be
available.

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE
AND TECHNOLOGY, ELEC.-
TRONICS AND ENVIRONMENT
AND OCEAN DEVELOPMENT
(SHRIC.P.N. SINGH) : (a) Govern-
ment have seen press reports to this
effect. However, no formal propo-

sal has been received by Govern-
ment.
(b) and (c). The technology for

refrigeration using solar photovol-
taic cells as well as solar thermal
energy is known in the country,
Several research and development
projécts have been sponsored in the
country by the Commission for Ad-
ditional Sources of Energy. Experi-
mental/demonstration units for cold-
storage using solar energy are being
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installed in a few locations. The
initial costs of such systems are at
present  high. They are expected to
be available more widely after costs
are brought down and the techno-
economic viability is established.

Joint Consultation Scheme for
Employees in Delhi Adminstration

8950. SHRI SATYAGOPAL
MISRA : Will the Minister of
HOME AFFAIRS be pleased to
state :

(2) whether the Delhi Adminis-
tration has any Joint Consultative
Scheme for its employees ;

(b) if so, details of the same ;

(¢) if not, whether Government
propose to introduce any such
scheme In the immediate future ;
and

(d) if so, the details thereof?

THE MINIS ER OF S1ATE IN
THE MINISTRY OF HOME
AFFAIRS AND DEPARTMENTY
OF PARLIAMENTARY AFFAIRS
(SHRI P. VENKATASUBBAIAH) :
(a) No, Sir. ‘

(b)Y Does not arise.

(c) and (d). The Directorate of
Education of the Delhi Administra-
tion has drawn up a Scheme for
Joint Consultative Machinery in
respect of the Government School
teachers in Delhi. The details
are under process Delhi Adminis-
tration are also considering the
feasibility of constituting a Joint
Consultative Machinery in respect of
their Ministerial Staff.

Opening of Sub Regional Office
of Employees Provident Fund
at Jamshedpur

8951. SHRI R.P. YADAY:
Will the Minister of LABOUR be
pleased to state :
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(a) whether Government  are
aware that there is a great demand
for opening of a Sub Regional Office
of the Provident Fund organisation
at Jamshedpur; and a large number
of Members of Parliament and Trade
Unions had also written to the
Minister ;

(a) if so, what action on the
same has been taken by Government
and

(c) whether  Government will
like to bifurcate Sub-Regional Office
of Ranchi and open it at Jamshed-
pur ?

THE DEPUTY MINISTER IN
THE MINISIRY OF LABOUR

(SHRI DHARMAVIR): (a) Yes,
Sir.
(by and (¢). The Central Provi-

dent Fund Commissioner has pro-
posed to place the matter regarding
the opening of a Sub-Regional Office
at Jamshedpur in the next meeling
of the Central Board of Trustees.
The maltter will be considered by
Government in the light of the
recommendations of the Board.

Community Development Blocks
of Tribal Sub-Plan Covered
under I.R.D. Programmes

8952. SHRI A C. DAS : Will
the Minister of HOML AFFAILRS
be pleased to state :

(a) how many Community Deve-
lopment Blocks of tribal sub-plans
area are covered under 1.R.D. Pro-
grammes in the country ;

(b) the basic differences in pro-
gramme contents between I.R D, and
1.T.D. Programmes ; and

(c) the role of the ITDP autho-
rities in implementing the 1.R.D,
programmes in the ITDP area ?
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI NIHAR RANIJAN
LASKAR): (a) The Integrated Rural
Development Programme covers all
the 5011 development blocks in the
country, including blocks in the tri-
bal sub-Plan areas.

(b) The mainobjective of L.R.D.
Programme is to raise the families
in the target groups above the
poverty-line and to create substantial
opporlunities of employment in the
rural areas. The tribal sub-Plan pro-
grammes of integrated tribal  deve-
lopment, apart from being benefi-
ciary-oriented, also aim at providing
the infrastructure in the tribal sub-
Plan areas.

(¢). L.R.D. Programme in  Tribal
sub-Plan areas is implemented by
District Rural Development Agencies
(DRDAs) set up for the purpose
through development blocks. The
Project Officers/Administrators = of
ITDPs may be associated with DR-
DAs for implementation of the
ILR.D. Programme.

Increase in the Wages of Build-
ing and Mine Workers

8953. SHRI A.C. DAS: Will
the Minister of LABOUR be pleased
to state !

(a) whether . Government;, have
taken decision to enhance the wages
of the building and mine workers ;

(b)  whether guidelines have been
sent to various Staiés and -the
Mineral Development Corporation to
increase thie wages of the mmes and
construction workers ; .

(¢) whether any_ notificalion hdS
been issued by his Ministry ; and

(d) the details about the steps
takeanor implementing  such’ deci-
sion

) I 1

THE MINISTER OF STATE OF

THE MINISTRY OF LABOUR.
(SHRI BHAGWAT JHA AZAD)!
At'the Labour Ministers’'

(a) to (d).
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Conference held in July, 1980, it was
decided that minimum wages should
be reviewed and revised, if necessary,
once atleast in two years orona
riss of 50 points in the Consumer
Piice Index Number, whichever is
earlier. These recommendations were
brought to the notice of all State
Governments/Union Territory Admi-
nistrations for necessary follow up
action.

La pursuance of the above’ recom-
mendation, the Ministry of Labour
notified proposals during March,
1982 to revise the minimum rates of
wages in respect of | certain. mining
employments and building and cons-
truction employments for which the
Central Government is the appro-
priate government. For employ-
ménts in building 'and construction
industry 'in respect of which State
Governments are the appropriate
Government necessary aclion to re-
vise minimum wagcs is to be taken
by the respective State Governments.

Applications Pending From Frecdom
Fighters

8954. SHRI VIJAY KUMAR
YADAV : Will the minister - of
HOME AFFAIRS be pleased to state:

(a) whether inordinate delay is
made in disposing of the applications
for Samman Pension of the Freedom
Fighters;

(b). how many such applications
are pcndmg, State-wise upto, Mareh,
1982 and since what period; and

() ‘how many persons are .gétting
such ;pensions . State-wise - with  the’
total yearly amount ' being i spent!
thereon during last three years ?

THE:MINISIER OF /SIATE oIN
THE MINISIRY...«OF. HOME
AI-F IRS ANDDEPARIMEN1 OF
PA NTARY AFFAIRS
(smu “VENKATASUBBAIAH)'Y
(a) No Sir. The “'application
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received in the Ministry of Home
Affairs are in the form of advance
copies and pension. is sanctioned
only after receipt of State verification
reports. The cases are disposed of
quickly at_the Central level as soon
as the State reports received. For
expediiious disposal of Samman
Pension claims the staff of Freedom
Fighters Division, Ministry of Home
Affairs has been augmented. Most
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of the State Governments/UT
Administrations have also adopted
effective measures on the advice of
the Ministry of Home Affairs such as
formation of State Advisory Com-
mittees, creation of Special Cells and
initiating campaigns etc. for clea=
rance of pending cases with them.

(b) and (c). As per Statement
attached.

—

Statement
Name of the State/U. 1. No. of No. of Yearly amount spent
sanctioned  cases for the last 3 years
cases pending
for want
of State
reports
Year Rs. in
crores
Andaman & Nicobar 36. 4 1979-80 23.00
Andhra Pradesh 5415 7866 1980-81 32.00
Arunachal Pradesh 2 27 1981-82 33.00
Assam 3944 9766
Bihar 19700 39577
Chandigarh 78 27
Delhi 1692 190
Goa 600 817
Gujarat 954 69
Haryana 1339 459
Himachal Pradesh 386 216
J&K 820 1032
Kerala 2015 18012
Karnataka 7790 5423
Madhya Pradesh 2834 614
Maharashtra 10481 12871
Manipur 58 38
Meghalaya 68 17
Mizoram — e
Nagaland 3 10
Orissa 3577 6503
Pondicherry 246 508
Punjab 5296 1929
Rajasthan 621 291
Tamil Nadu 3650 1660
Tripura 690 652
U. P. 15892 6122
West Bengal 14921 50247
INA Personal 17021 6548
Total : 122170 171515

——— e e e
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Increased Capacity of Bokaro Steel
Plant

8955. SHRI P. RAJAGOPAL
NAIDU : Will the Minister of
STEEL AND MINES be pleased to
state :

(la:) whether the capacity of
Bokaro Steel Plant is increased; and

(b) if so, the incresed capacity ?

THE MINISTER OF STATE IN
THE MINISTRIES OF INDUSIRY
AND STEEL AND MINES (SHRI
CHARANIJIT CHANANA) : (a)
and (b). The present rated capacity
of Bokaro Stecel Plant is 2.5 million
tonnes iagot stecl per annum, It
will go up to 4 million tonnes on
completion of the expansion pro-
gramme presently under implemen-
tation.

Deposits of E. P. F. by Pure Drinks
Groups

8956. SHRI R. N. RAKESH :
Will the Minister of LABOUR be
pleased to state :

(a) whether Pure Drinks group
of Industries are.regular in making

deposits to Employees Provident
Fund;

(b) whether they have committe.l
any default; and

() if so, details therepf and
action taken by Government ?

THE DEPUIY MINIS{ER IN
THE MINISTRY OF LABOUR
(SHRT DHARMAYVIR) (a) to (c).
The required information is being
collected and the sume will be laid
or the Table of the House.
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Import of Seml knocked down
Electronic Goods

8957. SHRI S. M. KRISHNA :
Will the PRIME MINISTER be
pleased to state :

(a) whether it is a fact that indis-
criminate import of electronic goods
in the semi-knocked down condition
is adversely affecting the indigenous
industry;

(b) if so, the reasons for import-
ing tow level techmology in spite of
the policy of Government to the
contrary;

(c) whether in this context his
attention has been drawn to press
report (Economic Times) dated 25
March, 1982 under the Cdpllon
“Reckless import hits industry” ; and

(d) if so,
matter?

his reactions in thc

THE DEPUTY MINISTER IN
THE DEPARTMENT OF ELEC-
TRONICS (SHRI M. S. SANJEEVI
RAO) : (a) No, Sir.

(b) Does not arise.
(¢) Yes, Sir.

(d) The Department of Llectronics
is not allowing indiscriminate import
of electronic equipment in SKD
condition or low level of technologies.
Furthermore, the Import Policy for
1982-83 announced oo April 5, 1982
provides for tighter monitoring and
promotion of phased indigenisation
programmes. ‘1 his should further
discourage imports in SKD/CKD
condition by all manufacturers of
electronic equipment including the
small scale, A number of measures
have been taken by the Government
to bring down the input costs for 1V
industry. However, so far the TV
receiver manufacturers have not
reflected these reductions in the final
customer prices of the 1V receivers



245 Written Answers

made by them. Policy/procecures
regarding meeting computer require-
ments of educational institutions is
under considerarion of the Depart-
ment of Electronics.

Demand and supply of Scientists and
Technicians in Asia

8958. SHRI S. M. KRISHNA :
Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to
state :

(a) whether it is a fact that India
-has proposed a regional system which
will identify the demand for and
supply of scientists and technicians in
Asia and the Pacific region during
the next five to ten years ;

(b) if so, the reactions of the
other nations in the matter ; and

(c) whether some practical steps
have since been taken 1n this
direction ?

THE MINISTER OF STATE IN
I Hi. DEPARTMENIS OF SCIE-
NCE AND TECHNOLOGY, ELEC-
TRONICS AND ENVIRONMENT
AND OCEAN DEVELOPMENT
(SHRT C. P. N. SINGH) : (a)
India has not proposed a regional
system which will identify the demand
for and supply of scientists and
technicians in Asia and the Pacific
region during the next five to ten
years.

~(b) Does not arise.

(¢) Does not arise.

Rare Icon of Dancing Natraj
Stolen from South India
Found in U. S. Museum

8959. SHRI S. B. SIDNAL:
Will the Minister of HOME
- AFFAIRS be pleased to state :

(a) whether it a fact that a rare
"icon of the dancing Nataraj stolen
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from a South India Temple had been
found in a2 museum in the United
States ;

(b) the facts leading to the
smuggling out and the discovery of
the antique ; and

(c) the measures tuken or pro-
posed to be takear to bring the
panchalcha Nataraj back to India
and instal it in its right place ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHR] NIHAR RANJAN
LASKAR) :(a) According to the
information furnished by  the
Government of Tamil Nadu the
Nataraj 1dol stolen from Eswaran
Temple, | hiruvilankudy  village,
Thanjavure District was found in
Kimbell Ait Museum Fort Worth
Texas USA.

(b) The temple was broken
open on the night of 20-2- 8 by a
gang organiscd by ouc Shri C.V,
Raman. 7]he idol after sale from
one party to other was smuggled out
of India to London through
unconventional channels. The idol
was reportedly sold to Bina Khulei
and Albert Amban of  Everest
Gallery No. I, Broad Street Place,
Finsbury Circus, London, who seld
it to Kimbell Art Museum, Fort
Worth, T=xas USA in Augst, 1979.
He and the gang organised by him
werc arrested.  The investigation by
State Crime Branch CID led to the
discovery of the present location of
the idol.

(c) The Government of Tamil
Nadu deputed Shri K.K. Rajase-
kaian Nair, DIG of Police Crime
Brnanch ClD and Shri Ramkri-
shnan, Dy. Supdt. of Police, Crime
Branch, CID to USA. to pursue
action to retrieve the idol from
U.S.A.
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Import of Steel Structural for
creating a Buffer Stock

8960. SHRI HARISH RAWAT ;
Will the Minister of STEEL AND

. MINES be pleased to state :

-

$

| (a) whether it isa fact that the
Steel Authority of India Ltd. has
been importing steel structurals for

--creating a buffer stock;

(b) if so, the sale procedure being
followed to dispose of such stock;

(¢) the quantity of structurals

~imported by S.A.L.L. during the year

1981-82; and

{,d) how much of this stock had
een given to the individual units

*‘and what had been the quantity sold

« structurals under the buffer import
programme.

to them individually?

THE MINISTER OF STATE IN

" THE MINISTRIES OF INDUSTRY

AND STEEL AND MINES (SHRI
CHARANIJIT (CHANANA) : (a)
SAIL has been importing steel

*{b) Buffer imporled steel structurals

- are pooled with indigenous material
“and distributed mainly to priority
" sectors in accordance with J.P.C.

allocations, It is also supplied to

“other consumers who register the

“demand with stock-yards  but

" who cannot be supplied from indi-

genous production.

(c) About 3,35000 tonmes of

" structurals was imported by SAIL

during 1981-82.

(d) Sector-wise distribution of
imported structurals up to 31-12-1981

_-was as follow :—

(000 tonnes)

Sectors Quantity
“ Defence 1.8
CEA 138.1

APRIL 21, 1982

248

Written Answers

NTPC ' 4.1
Irrigation 6.9
Railways 23.1
PWD 6.3
Other Govt. Deptts 6.5
P&T 3.0
Coal 5.2
01l 1.2
Steel Plants 1.2
Public Sector Heavy 25,0
Industries
Other Public Sector Units 10.3
Large Scale Units 37.0
Small Scale Units 11.3°
SSICs 1.9
Mise 3.9
Total 286.8
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82 aw) & S+ wdiFa feg &al-
fow  wr@y wiEge #r f&Ghm
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Declaration of Dinajpur as industri-
ally backward

8962. SHRI ANANDA
PATHAK : Will the Minister of
INDUSTRY be pleased to state:

(@) whether Government have
received any representation dated
19 March, 1982 regarding the
inclusion of West Dinajpur District
of West Bengal in the industrially
backward district;

(b) if so, details thereof;

(¢) whether Government have
taken any steps to include West
Dinajpur in the industrially back-
ward list; :

(d) if so, the details thereof ;
and

(e) if not, the reasons therefor?

THE MINISTER OF INDUSTRY

‘AND STEEL AND MINES (SHRI
- NARAYAN DATT TIWARI)
(@) Yes, Sir.

(b) to (¢) West Dinajpur district
is already indentified as industrially
backward having access to conces-
sional finance facilities from All-India
term lending institutions. However,
it is not presently eligible to the
Scheme of Central Investment
Subsidy.

The entire question of develop-
ment of backward areas is presently
- under examination. Any change in
the existing list of industrially  back-
ward areas/districts would have to
await the decision to be taken by
the Government on the recommen-
» dations contained in the Report ' on
‘Industrial Dispersal’ submitted by
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the National Committee on the
Development of Backward Areas.

Revision of Guidelines for Distribution
of Steel

8963. SHRI CHITTA BASU :
Will the Minister of STEEL AND
MINELS be pleased to state :

(a) whether Government have
since revised the guidelines for the
distribution of steel recently ;

(b) if so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRIES OF INDUSTRY
AND S1EEL AND MINES (SHRI
CHARANIJIT CHANANA): (a) and
(b). Iron & Steel items are distri-
buted in accordance with guide-
lines laid down by the Joint Plant
Committee (JPC). In August, 1981,
JPC relaxed distribution guidelines
in respect of billets and other re-
rollables, straight length rounds
and wire-rods in coils, CR Sheets/
coils and HR coils above 5 mm and
skelp. Pig iron was to be distributed
on the basis of a unit’'s best year’s
off-take during 1976-81 or 20 per-
cent of its capacity, whichever is
higher. Builders of residential houses
could get upto 10 tonnes of steel
instead of 5 tonnes earlier.

In Noveniber, 1981 restrictions on
distribution of HR Coils of 5 mm
and below were also removed.

I1.L.O. on Minimum Standards

8964. SHR1 CHITTA BASU :
Will the Minister of LABOUR be
pleased to state :

(a) whether it is a fact that
Government did not ratify the I.L.O.
Convention on minimum standards ;
and _

(b) if so, the reasons therefor 7
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THE MINISTER OF STATE OF
THE MINISTRY OF LABOUR
(SHR1 BHAGWAT JHA AZAD):
. (@) and (b). There is no such general
ILO Convention on minimum stand-
ards. ILO hasadopted so far 156
Conventions. Each Convention sets
" its, own standards according to the
subjects covered. India has ratified
34 Conventions of which one has
been denounced subsequently.

Visit to Foreipn Countries for
Maruti Car

8965. SHRI MOHANLAL
PATEL : Will the Minister of
INDUSTRY be pleased to state :

. (a) whether any official of the

Govermnent visited foreign country
- im connection with the manufacturing
of small car at Maruti recently ;

(b) if so, the particulars of these
officers and the names of the countries
visited ; and

(c) the outcome of that visit?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI): (a) to
(¢). Recently, no official of the
Government has gone abroad in
connection with the Maruti project.
However, in November last, Secre-
tary, Department of Heavy Industry
visited Japan alongwith a team of
executives of the Company for
discussions with the Japanese auto-
mobile manufacturers. These dis-
cussions were followed by visits to
India by the study teams of Japanese
* manufacturers and submission of
formal commercial offers by some
of them. This led to further dis-
cussions between the executives of
the Company with the Japanese auto-
mobile manufacturers leading to the
+ ‘glgning of a Memorandum of Under-
standing between Maruti Udyog
Limited and M/s. Suzuki Motor Co.
Ltd. of Japan for the project.
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Setting up of Industries in
“Zero Industry” Districts

8966. SHRI RV.DESAI

SHRI HARINATH
MISRA

SHRI LAKSHMAN
MALLICK :

Will the Minister of INDUSTRY
be pleased to state :

éi) whether it is a fact that san
tndepth survey undertaken by the
Industry Ministry have shown that
there are 90 zero industry districts
spread all over the country rich in
resources but without any industry
whatsoever ; if so, which are these
districts, State-wise :

(b) if so, whether in pursuance
of its decision of speeding up indus-
trialisation programme, the Ministry

has suggested that large houses
should be allowed units - there ;
and

(c) if so, whether Government

have taken a final decision in this
regard and what are the big indus-
trial houses which have offered the
same ?

THE MINISTER QF TINDUSTRY
AND S1EEL AND MINES (SHRI
NARAYAN DATT TIWARD :
(a) An analysis conducted recently
has revealed that there are severai
districts in the country without any
large or medium scale industrial
vnits. The details of districts-State-
wise-s0 identified has already been
laid on the Table of the House in
reply to Starred Question No. 554
on 31st March, 1982.

(b) and (c). Large industrial
houses i.e. industrial undertakings
covered by MRTP Aect can set up
industries included in Appendix-I to
the Press Note dated 2nd February,
1973 im these districts also. In ether
industries, their investments will be
subject to the prescribed level of
export ebligation.
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Violation of Labour Laws by ?urlng
Model Standing Orders by Public

Undertakings

8967. SHRI B. V. DESAI :
Will the Minister of LABOUR be
pleased to state :

(a) whether it has been brought
to the notice of the Union Govern-
ment that some Government under-
takings have been found to ignore
the requiremenrs of the model stand-
ing orders circulated by the Labour
Ministry on costly labourers;

(b) if so, how many undertakings
have been violating and ignoring the
costly labour laws as directed by the
Union Government Labour Ministry;
and

(¢) what action Government pro-
pose to take against these under-
takings for violation of labour laws ?

THE DEPUTY MINISTER IN
THE MINISTRY OF LABOUR
(SHRI DHARMAVIR) : (a) to (c).
Under the provisions of the Indus-
trial Employment (Standing Orders)
Act, 1946, Central Government is
cancerned only in respect of indus-
trial establishments under its control
or a railway administration or any
major port, mine or oil field. The
Model Standi-g Orders apply only
in relation to those establishments for
which there are no certified Standing
Orders. Further, the Act does not
apply to industrial establishments to
which the Fundamental and Supple-
mentary rules, etc. mentioned in
Section 13B of that Act applies.
Central Government has not received
any specific complaint concerning
non-observance of the Model ‘Stand-
ing Orders by any Government
undertakings.

Slippage in Vital Infrastructure
Sectors
8968 SHRI B. V. DESAI:
SHRI P. M. SAYEED :

Will the Minister of PLANNING
be pleascd to state :
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(@) whether Planning Commission
has expressed great concern at slip-
pages 1n vital infrastructure sectors
like railways, shipping and transport;

(b) if so, whether the Planning
Commission has askel these Secters
to improve their implementation
machinery for planned schemes and
utilise funds made available to them
fully ;

(c) if so, whether the main con-
cern to Government is traffic handled
by the major ports ;

(d) whether the funds utilised by
the Ministry of Shipping and Trans-
port during the financial year 1981-82
were about 92.47 crores against the
approved plan outlay of over Rs. 100
crores ; and the same case position
is in regard to the Railways and Steel
plants and the Food Corporation of
India ; and

(e) if so, what action Union
Government have taken against these
departments and what are the steps
taken by them to see that they utilise
their quota during the current finan-
cial year ?

THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN): (a) to (c).
Yes, Sir except in the case of
Railways.

(d) The position of utilisation of
plan funds during 1981-82 under
different sectors was as follows :—

Major Ports : Against the ap-
proved plan outlay of Rs. 100.03
crores and the revised estimates of
Rs. 92.47 crores, the provisional
figures intimated by the Major Port
Trusts show that an expenditure of
about Rs. 88 crores was incurred.
‘I hus, about 889 of plan allocations
to this sector were utilised, which is
significant improvement over the
preceding year 1980-81 when the
expenliture amounted to Rs. 65
crores or 669, of the approved plan
outlay of Rs. 98.3 crores.
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Railways : There was no shortfall
in utilisation of plan funds allocated
to ‘this sector during 1981-82.

Steel Plants : Against the approv-
ed plan outlay of Rs. 795.56 crores
for the Department of Steel for
1981-82, the revised budget estimates
show an outlay of Rs. 751.19 crores.
Actual expenditure figures for the
year are not yet available.

Food Corporation of India :
Against the approved plan outlay of
Rs. 35 crores for the FCI for 1981-82,
the revised budget estimates show
an outlay of Rs. 23.90 crores. Actual
expenditure figures for the year are
not yet available.

(e) Following steps are being
taken to prevent slippages and ensure
fuller utilisation of plan allocations:

(i) Planning Commission has been
emphasising on the concerned
Ministries from time to time
and especially during the
Quarterly Review meetings on
Sixth Plan Implementation
taken by Member (Industry
& Infrastructure) Planning
Commission the urgent need
of streamlining the procedures
of formulation and sanction-
ing of plan schemes and
improving both the system
of tendering & contracting
as will as the machinery for
exccution of such schemes.

(i) With a view to monitoring
the progress of implemen-
tation of major schemes, the
Ministries have also adopted
a system of peripdical dis-
cussions/meetings with chair-
men and senior officers of

the different public sector
organisations under their
charge  where appropriate

remedial measures are taken
to remove bottlenecks to plan
implementation.

(ui) Periodical - on-the-spot visits
to project sites are also made
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" by the Secretaries and other
senior, officers of the concerned
ministries with a view to
ensuring efficient plan im-
plementation.

Amendment to Labour Laws as
Suggested by F.I.C.C.1.

8969. SHRI K. LAKKAPPA

SHRI D. M. PUTTE
GOWDA

SHRI PIUS TIRKY

Will the Minister of LABOUR bs
pleased to state :

(a) whether the Federation of
Indian Chambers of Commerce and
Industry have urged the Govern-
ment for suitable amendment of
labour laws which impede produc-
tion, growth and employment;

(b) if so, what steps Govern-
ment have taken in that regard ;

(c) whether the demand of the
Federation of Indian Chambers of
Commerce and Industry to make
proper procedure for recognising
trade unions will also be conmdercd
and

(d) if so, full details thereof and
reaction of Government thereto ?

THE DEPUTY MINISTER IN
THE MINISTRY OF LABOUR

. (SHRI DHARMAVIR): (a) and (b).

This general suggestion forms part of
the Resolutions adopted by the
Federation on the 27th-29th March,
1982 but it does not mention any
specific law which needs amendment.
However, several labour laws are
already under review, and  the
suggestion would be kept in view.

(G) and (d).. The procedure for
recognition of trade ‘unions would be
decided ' after consultation with all
interests concerned. ‘
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“Eco-Development Projects”

8970. SHRI R. P. GAEKWAD :
Will the PRIME MINISTER be

pleased to state :

(a) the eco-development projects
being conducted at present in the
country;

(b) the amount allotted for each
one of the project;

(¢) whether any eco-development
strategy has been evolved in coordi-
nation with universities and student
communities;

(d) whether projects have also
been provided for the Himalayan
region ; and

(¢) if so, the details thereof ?

THE MINISTER OF STATE
IN THE DEPARIMENTS OF
SCIENCE AND TECHNOLOGY,
ELECTRONICS AND ENVIRON-
MENT AND OCEAN DEVELOP-
MENT (SHR1 C. P. N. SINGH) :
(a) Three types of eco-develop-
ment projects are presently being
undertaken in the country;

(i) Action-oriented research pro-
jects by the Universities,;

(il) Man & Biosphere reserves
programme; and

(iit) Field projects through parti-
cipation of NSS volunteers,
voluntary organisations, state
forest departments etc.

(b) (i) Rs. 144.65 lakhs for action-

oriented research in Uni-
versities ;

(ii) Rs. 61.60 lakhs for ongoing
projects;

(iii) Rs. 10.044 lakhs for field pro-
jects by NSS volunteers &
voluntary organisations ;
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(c) Yes, Sir.
(d) Yes, Sir.

(e) 31 projects are being under-
taken in the Himalayan Universities
on important aspects like : studies on
hill springs, integrated  resource
surveys, environmental degradation,
ecological rehabilitation of selected
regions, Wwatershed management,
genetic conservation, landuse and
afforestation, exploitation of medi-
cinal & aromatic plants, etc.
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Job Oriented Education in the
Country

8972. SHRI K. MALLANA : Will

the Minister of PLANNING be
pleased to state :

(a) whether Government have
laid down much emphasis by issuing
guidelines to make education more
purposeful by beneficial links with
employment and economic develop-
ment;

_(b) whether Government would
like to review the entire educational
system which needs to be oriented
towards matching job requirements

in the country;

(¢) whether Government have
considered the need-based vocational
courses promoting research of prac-
tical problems and fundamental

research at the post-graduate level ;
and

(d) if so, the details regarding the
policy of Government in this regard ?

THE MINIS . ER OF PLANNING
(SHRI S. B. CHAVAN): (a) Yes,
Sir, the Sixth Five Year Plan lays
emphasis on the development of
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beneficial links between education,
employment and economic develop-
ment. 1he University Grants Com-
mission have also issued detailed
guidelines on the subject.

(b) At present there is no new
proposal to review the entire educa-
tional system to reorient it towards
the matching job rcquirements in the
country.

(¢) and (d). The Government is
in favour of introducing vocational
courses at the +2 stage of secondary
education.

1 hc matter has been considered
by the University Grants Commission
also, who issued guidelines to the
Universities in this matter. These
guidelines aimed at reorganisation of
courses at the +3 stage so as to
vpdate and diversify these courses
and introduce flexibility in the com-
bination of subjects in order to make
them relevant to the developmental
needs of the community.

Setting up of Electronic Telephone
Exchange = Manufacturing
Unit in the Country

8973. SHRIMAIL MOHSINA
KIDWALI : Will the PRIME MINIS-
TER be pleased to state :

(a) whether any decision has so
far been taken to set up an elec-
tronic Telephone exchage manufac-
turing unit in the country ;

(b) if so, the nature of the
decision taken and major details
thereof ; and

(¢) if not, at what stage the
matter rests at present ?

THE DEPUTY MINISTER IN
THE DEPARTMENIS OF ELEC-
TRONICS (SHRI M. S. SANJEEVI
RAO) :(a) and (b). It has been
decided, in principle, to set up :
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(i) Two manufacturing units each
of 5,00,000 lines per year
capacity, for digital local
electronic telephone exchangs;
and

(i) One unit for the manufacture

of digital trunk automatic
exchanges, electronic rural
automatic exchaneges and
electronic PABXs, with a

total capacity of 1.5 lakh
lines per year.

An inter-departmental committee
has been constituted by Ministry of
Communications (MOC)  which
includes representatives of the
Department of Electronics, Ministry
of Finance, Planning Commission
and Department of Industrial Deve-
lopment, to evaluate the offers
received against a tender floated by
the MOC for establishment of a
factory to produce 5 lakh lines of
digital electronic switching equip-
ment per year.

Letters of Intent have also been
issued to 4 State Public Sector Elec-
tronic Corporations for manufacture
of Electronic PABXs.

(¢) Does not arise.

Addition of Khadi Weaving and
Marketing Chapter in Sixth Plan
Document :

8974. SHRIMATI MOHSINA

KIDWAI : Will the Minister of
PLANNING be pleased to state :

(a) whether a new chapter is
sought to be added to the Sixth Plan
document concerning weaving and
marketing of Khadi by our village
folk; and

(b) if so, the nature of details
thereof regarding generation of emp-
loyment potential and marketing of
produce etc. ?
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THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN) : (a) No,
Sir.

(b) Question does not arise.

Girls 1lostels for SC/ST Students

e

§975. SHRI GADADHAR SAHA:
Will the Minister of HOME AF-
FAIRS be pleased to state :

(a) the number of girls hostels
for Scheduled Castes, Scheculed

‘Tribes students in the country State-

wise, Distiict-wise under Central and

centrally sponsored schemes at
present;
(b) the number of Scheduled

Caste and Scheculed Tiibe students
entitled and benefiting from Pre-
matric; and Post-matric scholarship
in the country, State-wise and Union
Territory-wise at present;

(¢) the number of book banks
and High and Higher Secondary
Schools under coaching and Allied
Schemes in the country, District-
wise at present, State-wise and
Union Teriitory-wise ; and

(d) therate of hostel grant per
Scheduled Castes and Scheduled
1ribes student per annum for high
and higher secondary schools and
Pre-matricand Post-matric scholar=
ships and present?

THE MINISTER OF STATE IN
THE MINISIRY OF HOME
AFFAIRS (SHRI NIHAR RANJAN
LASKAR) : (a) to (d). 1he required
information is being collected from
the State Governments/Union Terri-
tory Adminisirations and will be
laid on the the Table of the House
as and when received.
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Provision of Funds for Welfare
of Bidi Workers

8976. SHR1 MUKUNDA MAN-
DAL : Will the  Minister of
LABOUR be pleased to state :

(a) how much grants have been
provided for the welfare of Bidi
workers of the States and Union
Territories during the last three years
(state-wise and year-wise) ; and

(b) contribution of the States/
Union Territories to the Bidi Wor-
kers Welfare Fund during the last
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THE DEPUTY MINISTER IN
THE MINISTRY OF LABOUR
(SHRI DHARMAYVIR): (a) For
the purpose of implementation of
the Act and Rules the country is
divided into 5 administrative regions
and therefore region-wise allocation
of Funds only are compiled. Infor-
mation with regard to amounts
spent region-wise in 1978-79, 79-80
and 80-81 is enclosed.

(b) No contribution to the Beedi
Workers Welfare Fund has been
made by any State/Union Territory,
Cess is levied as a duty of excise and
this is collected by the Central Excise
Department. The amount so collected

three years (State-wise and year- is wholly credited to the Fund after
wise) ? deducting 1/2 % as collection charges.
Statement
Year-wise and Region-wise details of Expenditure made out of
Beedi Workers Welfare Fund
Region 1978-79 1979-80 1980-81
Allahabad 5,83,826 14,10,116 16,40,779
Bangalore 10,81,000 22,87,168 31,53,000
Bhubaneswar 3,86,246 7,14,900 15,64,400
Bhilwara 1,06,055 3,92,644 6,51,082
Jabalpur 3,27,128 12,67,713 18,60,000
The States covered by different regions are indicated below
~SL.No.  Headquartersof States covered
_ theregion e E— SR
1. Allahabad Bihar, Uttar Pradesh, J & K, Union 1 erritory
of Delhi.
2. Bangalore Karnataka,- Tamil Nadu, Andhra Pradesh
and Kerala.
3. Bhilwara Rajasthan, Gujarat, Haryana, Himachal
Pradesh and Punjab.
4, Bhubaneswar Orissa, West Bengal, Assam, Meghalaya,
Manipur and Tripura.
5. Jabalpur Madhya Pradesh, Maharashtra and Union

Territory of Goa.

Besides the above expenditure, grant-in-aid has also been given to State
Governments as under for provising housing facilities to beedi workers :

(a) Government of West Bengal — Rs. 4.95 lakhs (1978-79)
(b) Government of Madhya Pradesh — Rs. 7.50 lakhs (1979-80;
(¢) Government of Andhra Pradesh — Rs, 1,87,500 (1979-80
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News Item “Ipfiltration is a Pro-
blem to Krishnanagar”

8977. SHRI1 MUKUNDA
MANDAL : Will the Minister of
HOME AFFAIRS be pleased to
state :

(a) whether the news items under
the caption “Infiltration is a pro-
blem to Krishnanagar” in the
Statesman dated 25th March, 1982
has been brought to the notice of
Government ;

(a) if so, the facts thereof; and

(c) the reaction of Government
thereto ?

THE MINISTER OF STATE IN
THE MINISIRY OF HOME
AFFAIRS (SHRI NIHAR RANJAN
LASKAR) : (a) to (c). Govern
ment has seen the news item and
facts thereof are being ascertained
from the State/Government.

Declaration of Purulia District as
industrially backward

8979. SHRI BASUDEB
ACHARYA : Will the Minister of
INDUSI RY be pleased to state :

(a) whether Government are
considering to include Purulia dis-
trict’s name in the industrially back-
ward districts’ list;

(b) if so, the details thereof;

(c) whether it is also a fact that
the West Bengal Government request-
ed the Central Government to
include Purulia’s name for the
backward district; and

(d) if so, the details thereof ?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARIL
(a) to (d). Purulia district in West
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Bengal is already identified as
industrially backward having access
to concessional finance facilities from
All Incia Term Lending - Institutions

. and to the Scheme of Central Invest-

ment subsidy. 1he question of West
Bengal Government asking further
to identify Purulia district as indus-
trially backward does not arise.

Mode of Liaison between Indastry
and other Business Oriented
Departments

8980. SHRI BHIKU RAM JAIN:
Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) what is the mode of liaison
between the Industry and the pro-
duction and business oriented
Departments, Ministrics and the
Pubic undertakings with the Council
of Scientific and Industrial Research
so that the CSIR could cater to
their needs ;

(b) how far such liaison has
been beneficial in avoiding dupli-
cation of work and also in upto-
dating the activities of Public Under-
takings and industries ;

(c) Keeping in view the urgency
and importance of the preoblem of
fuel consumption, whether Opera-
tiopal Research  group CSIR
has been helpful in conducting
studies in demand forecasting and
the capacity utilization of depart-
ments of Civil Aviations and other
fuel consuming Undertakings; and

(d) how does CSIR act to make
such departments, undertakings and
Industries alive to the need of
economy in fuel through technical
study of capacity utilization so that
it could be beneficial for the Indus-
tries as well as the nation ?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF
SCIENCE AND TECHNOLOGY,
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ELECTRONICS AND ENVIRON-
MENT AND OCEAN DEVELOD-
MENT (SHRI C. P. N. SINGH) :
(2) The CSIR maintains liaison
and coordination with various
industries and other production and
business oriented departments and
Ministries of the Government, inter-
alia, in the following manner :

CSIR maintains direct relations
with Public and Private Sector
industries. These contacts have
recently been ipstitutionalised
through formation of joint com-
mittees. These committees have
met a number of times and for-
mulated joint programmes of
research. This has been done in
the case of

SAIL—CSIR

Coal, both with Coal India &
Energy Ministry

Electronics Commission
Petroleum, Fertilizers

HMT—CSIR

Department of Ocean
and others

In addition, CSIR had dialogue
with Private Sector Industry through
FICCI and has reached an under-
standing with regard to a number of
areas whege exchange of information
and organisation of discussions with
a view to organise R & D
activities. This is besides the direct
contact which each laboratory has
with industry and undertaking of
sponsored research from industry
and rendering technical assistance to
them. Further,

(1) CSIR is represented in the
Licensing Committee, Foreign
Investment Board, Project
Approval Board and Techni-
cal Evaluation Committees of
the Govt. of India. A copy
of the proposals for each
application is received in
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CSIR where it is examined
with regard to availability of
indigenous technology within
the CSIR Laboratories/Insti-
tutions besides advising the
respective committee on tech-

nological aspects of the
proposals.
CSIR is a member of the

Food and Nutrition Board of
the Department of Food,
CART, Ministry of Rural
Development and many such
committees. A close linkage
is being maintained for ex-
change of information and
experience.

Central Leather Research
Institute (CLRI), a national
laboratory under CSIR is

represented on the Leather
Promotion Council and Tca
Board.

CSIR has set up Polytechno-
logy Transfer Centres (PIC)
in 10 State Capitals (Ahmeda-
bad, Bangalore, Bhopal,
Bombay, Hyderabad, Luck-
now, Patna, Calcutta, Shil-
long and Trivandrum) and a
Technical Information Centre
for Chemical Industry in
Bombay. While the P1C pro-
vides diagnostic service to
industry, the Informatiop
Centre supplies information
on availability of indigenous
technologies to  chemical
industry. These centres have
been set up with the financial
participation of the State
Governments and industries
in the region. The Advisory
Committee of these Centres
have representatives of the
State Chambers of Commerce,
Associations of Industries and
Government departments.
These help in reaching the
door steps of the industries in
various sectors  including
village and small scale
industries,
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(5) Several technologists from in-
dustries and concerned Govt.

departments/ministries are
members of the Executive
Committees/Research  Advi-

sory Committees of the CSIR
laboratories to guide the R&D
activities/programmes of the
laboratories. They also sug-
gest new areas of thrust and
the needs of the industry on
which  projects and pro-
grammes are also designed.

(6) CSIR is also a member of the
R&D Recognition Committee
of the Deptt. of Science and
Technology where recognition
is granted to the R&D Centres
of both private and public
sector undertakings. CSIR
provides input on the desir-
ability of the recognition of
such R&D centres in the
industries.

(b) In all the above mentioned
activities, CSIR plays a complemen-
tary role in developing technological
capability the country. Horizontal
transfer of technology and updating
the indigenous technologies have also
been achicved through this coordina-
tion. The participation of CSIR has
also h:lped in identification of the
responsibility of each developmental
depratments and thus avoiding possi-
ble duplication. On its own, CSIR
does not guide the activities of public
and private sector industries.

(¢) There is no formally designat-
ed Operational Research Group in
CSIR. A scientist in the Division of
the Scientific and Technical Personnel
(DSTP) is concerned with ‘Opera-
tional Rescarch Studies’ of the CSIR
National Laboratories/Institutes in
the above Division, A study on
demand forecasting and capacity
utilisation for 17 trunk routes
(mostly high density routes) being
operated by Indian Airlines was done
by him.

(d) The Fuel Conservation
Standing Group of the Government
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of India and Public Sector Under-
takings is the main group entrusted
with this important responsibility.
Indian Institute of Petroleum, Dehra
Dun of CSIR participates in this

group.

Incentives in setting up rural
industries

8981. SHRIBHIKU RAM JAIN:
Will the Ministe- of INDUSTRY be
pleased to state :

(a) whether Government propose
to review its industrial licensing
policy and evolve a package for in-
dustries in backward areas ;

(b) whether it is also proposed to
provide more concessions and incen-
tives to industries to be located out-
side the urban centres ; and

(c) if so, the details thereof ?

THE MINISTER OF INDUS-
TRY AND STEEL AND MINES
(SHRI NARAYAN DATT 1IWARI):
(a) to (¢). While there is no pro-
posal to review the basic industrial
policy, a package of differential
incentives and relaxations 1s engag-
ing the attention of Government,
under the nucleus plant programme.
Various incentives are already avail-
able for location of industries in
notified backward areas. The Siva-
raman Committee recommendations
are also under final stages of consi-
deration.

Lapse of funds for Welfare of
Harijans and Backward Classes

8982. SHRI ANANTHA
RAMULU MALLU : Will the
Minister of HOME AFFAIRS be
pleased to state :

(a) whether some instances have
come to the notice of Central
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Government where large amount of
funds provided for the schemes for
welfare of Harijans and other econo-
mically backward classes in various
States as well as in the Union Terri-
tories during 1980-81 have been
allowed to lapse ;

(b) 1if so, the details of the
schemes and the amount of funds
provided which have been allowed to
lapse in respect of each scheme and
each State ; and

(c) the steps Government have
taken in this matter ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI NIHAR RANJAN
LASKAR) : (a) to (c). A statement
showing the outlays and expenditure
as reported by the State Governments
and U.T. Administrations for the
Backward Classes Sector, which per-
tains to welfare of Scheduled
Caste, Scheduled Tribe and other
Backward Classes, during 1980-81
is enclosed. It will be seen from
the statement that though there are
shortfalls in certain States, in the
aggregate the expenditure reported
to have been incurred is more than
the outlay provided for the year
1980-81 under the Backw ird
Classes Sector.

The Schemes in the Backward
Classes Sector generally relate to
educational incentives like scholar-
ships, stipends, boarding grants,
construction of hostels, books and
stationery, book banks etc. For
economic development, grants and
subsidies are being given for imple-
menting schemes in the agriculture
and allied sectors including grants
to States towards the share capital
of the Scheduled Castes Finance
and Development Corporations.
Assistance is also being provided
for taking up schemes relating to
drinking water supply, housing,
house-sites and legal aid, It may be
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stated that the provisions under the
Backward Classes Sectors are sup-
plementary to the benefits derived
by the Scheduled Castes, Sche-
duled Tribes and other Backward
Classes from other general sectors of
development.

Statement

State/UT Outlay (Rs. in
lakhs)
(Expen-
diture)
1. Andhra Pradesh 987.00 1134.11
2. Assam 157.00 150.55
3. Bihar 498.00 494.35
4. Gujarat 1456.00 1234.00
5. Haryana 172.00 180.00
6. Himachal Pradesh 60.00 61.52
7. Jammu & Kashmir 46.00 47.67
8. Karnataka 422 00 507.00
9. Keiala 433.00 486.86
10. Madhya Pradesh 652.00 1349.73
11. Maharashtra 705.00 611.89
12. Manipur 41.00 32.77

13. Meghalaya —

14. Nagaland —- -
15. Orissa 180.00 202.37
16. Punjab 389.00 481.51
17. Rajasthan 130.00 117.97
18. Sikkim 18.00 17.87
19. Tamil Nadu 935.00 1143.82
20. Tripura 125.00 119.75
21. Uttar Pradesh 645.00 819.34
22. West Bengal 40100 804.69
Sub-Total 8451.00 9998.30
Andaman & Nicobar 4.00 2.425
Chandigarh 20.71 15.74
Delhi 90.00 101.16
Goa 9.00 7.61
Pondicherry 51.00 51.86

Sub-Total 174.71 178.795

8625.71 10177.09

Grand 7Total
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Sale of imported cement through
Cement Corporation of India

8983. SHRI NAWAL KISHORE
SHARMA : Will the Minister of
INDUSTRY be pleased to state ;

(a) whether it is a fact that
Government have decided to sell
the cement imported by it through
the Cement Corporation of India;

(b) whether it is a fact that the
Cement Corporation of India has
invited tenders from the public
to purchase the imported cement;

(¢) the names of parties who
have submitted tenders to the
Cement Corporation of India for the
purchase of imported cement and
rates quoted by each of them;

(d) the quantity of imported
cement sold to each such tenderer;
and

(e) why this imported cement
could not be allotted to Government
projects which are under consider-
ation in various parts of the country?

THE MINISTER OF INDUSIRY
AND STEEL AND MINES (SHRI
NARAYAN DAT I TIWARI) : (a)
Consequent on the decision on partial
de-control of cement, it was decided
inter-gila that cement will not be
imported on Government account.
It was also decided that cement
imported against contracts already
entered into by State Trading Cor-
poration prior to 28-2-1982 will_be
handled by the Cement Corporation
of India Ltd. New Delhi.

(b) No tenders were invited by
the Cement Corporation of India.
The Corporation had issued press
advertisements for registration of
prospective buyers for imported
cement.

(c) Does not arise.
(d) Does not arise.
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() Cement imported by the
Cement Corporation of India is free
from price and distribution control.

Assessment of House Tax in Shalimar
Bagh and Pitampura, Delhi

8984. SHRI NAWAL KISHORE
SHARMA : Will the Minister of
HOME AFFAIRS be pleased to
state : ‘

(a) whether a large number of
cases of house-tax assessment in the
new colonies like Shalimar Bagh and
Pitampura are pending disposal for
quite a long time;

(b) if so, the reasons therefor
and what steps are being taken to
dispose of these cases early; and

(c) what facilities of sanitation
etc. have been provided by the
Municipal Corporation of Delhi
there and what are the charges being
made therefor while assessing the
house tax?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS AND DEPARTMENT
OF PARLIAMENIARY AFFAIRS
(SHRI P. VENKATASUBBAIAH):
(a) and (b). The Municipal Corpo-
ration of Delhi has reported that
in Shalimar Bagh, notices for assess-
ment of properties were issued in
8,259 cases from 1978-79 onwards
till 31-3-82 including 2,238 notices
issued during the year 1981-82.
Out of this, 3,385 cases have been
decided upto 31-3-82 leaving the
pendencies as on 1-4-1982 at 4,874.
In case of Pitam Pura Colony, 4,502
notices for assessment were issued
from 1979-80 onwards till 31-3-82
including 988 notices issued during
the year 1981-82.  Out of this,
2,718 cases were deccided upto
31-3-1982 leaving the pendency as on
1-4-1982 at 1,784. 1 he Corporation
is taking necessary steps to dispose
of these pending cases as early as
possible.
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(¢) The Municipal Corporation
of Delhi has reported that the servi-
ces of these colonies have yet not
becn taken over by the Corporation.

Rath Committee on Price Index

8985. SHRI MADHAVRAO
SCINDIA: Will the Minister of
LABOUR be pleased to state:

(a) what were the main reasons
for not accepting different recommen-
dations of the Rath Committee on
the Consumer Price Index number ;
and

(b) what are the main lacunae in
the basis of index computation as
pointed out. by that Committee?

THE DEPU:iY MINISTER IN
THE MINISTRY OF LABOUR
(SHRI DHARMAVIR) : (a) and
(b). The main recommendations of
the Rath Commniittee were that :—

(a) the 1971 series should be
released;
(b) the 1960 series should be

corrected; and

(c) that a fresh family living
survey should be started.

In view of the dissenting notes
recorded by some representatives of
workers on the Committee against
the release of the 1971 series,
Government decided that the 1971
series, need not be released. 1 he 1960
series is based on an income and
expenditure survey conducted in
1958-59. As the consumption pattern
of industrial workers has undergone
considerable change since then, it
was felt that no useful purpose
would be served by correcting the
1960 series. Instead, it was decided
to start a fresh family living survey
to take into account the current
consumption pattern of workers.
The survey is being undertaken, at
present, by the Labour Bureau and
the National Sample Survey Organi-
sation. The Rath Committee did
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not point out any lacuna in the
basics of index compilation.

Industry-wise fall in capacity
utilisation

§986. SHRI MADHAVRAO
SCINDIA : Will the Minister of
INDUSTRY be pleased to state :

(a) whether capacity utilisation
in some of core indusiries fell during
the decade 1970-71 to 1980-81 ;

(b) if so, the details of the fallin
capacity utilisation industry-wise; and

(c) the reasons for such fall ?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI) : (a)
to (¢). During the last decade,
there has been increase in capacity
and production of several core
industries. However, the rate of
increase in capacity has been faster
than that in production in the case
of some of the industries like refrac-
tories, aluminium, cement, caustic
soda, polysterene, electric motors,
etc. Reasons like temporary scarcity
of inputs, constraints in power avail-
ability, sluggishness in domestic
demand, etc. may aflect capacity
utilisation.

Appointment of SC/ST Officers
in Selection Board in CSIR’s
Laboratories

8987. SHRI TRILOK CHAND :
Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state :

(a) whether itis a fact that in the
Council of Scientific and Industrial
Research’s local laboratories/-ub-
officers, no officer belonging to
SC/S1 community is called on the
Selection Board for interview/selec-
tion to watch the interests of the
Scheduled Caste/Scheduled ribe
candidates giving them due relaxa-
tion in educational qualifications and
experience.
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(b) whether it is also a fact that
non-scientists officer from the office
of the Commissioner for SC/ST is
called to attend the selection board
which 15 detrimental to the interests
of the SC/ST candidates, depart-
mental as well as outsiders; and

(c) if so, measure taken by
Government to remedy the situation?

THE MINISTER OF STATE IN
THE DEPARTMENIS OF SCI-
ENCE AND 1 ECHNOLOGY (SHRI
C.P.N. SINGH) : (a) and (b). CSIR
and its National Laboratories/lnsti-
tutes follow the instructions and
orders issued by the Government of
India relating to the reservation of
posts for Scheduled Castes and Sche-
duled Tribes. Relaxation in quali-
fications, age ectc. as permissible
under the rules are mentioned in the
advertisement for the post/s. A per-
son, who may or may not have a
Scientific background, is either de-
puted by the office of the Commis-
sioner of Scheduled Castes/Scheduled
Tribes or an officer of the CSIR
belonging to this community is in-
cluded in the Selection Committee.
CSIR is itself anxious to fill up the
vacancies reserved for SC/ST.

(c) Does not arise.

Petition from All India Assgciation of
Cottage and Tiny Ccment based

Industries
8988. DR. VASANT KUMAR
PANDIT :
SHRI A. NEELALOHIT-

HADASAN NADAR :

Will the Minister of INDUSTRY
be pleased to state :

(a) whether the All India Associa-
tion of Cottage and Tiny Cement
based Industries have approached
Government on the crisis facing
these small sector undertakings due
to partial decontrol under new cement

policy;
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(b) whether these small sector
cement based industries are closing
down being unable to run economi-
cally by buying open market cement,
resulting into unemployment of one
million workers;

(¢) whether the closing down of
these industries will result in non-
recovery of huge amounts of loans
from banks, coop-ratives and Khadi
Garmodyog and Village Industries
Boards; and

(d) whether Government  will
issue orders to provide these indus-
tries cement at controlled prices to
avoid the total crisis ?

THE MINISIER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DA'IT 11WARI) : (a) to
(d). Under the scheme of partial de-
control of cement recently announced
by Government, levy cement is not
nade available in respect of cement
based industiies which use cement as
raw material A number of represen-
tations have been received high-
lighting the adverse impact of the new
policy on employment, financial
viability, etc. of these units and
requesting re-consideration in the
matter. |he question of allowing
levy cement 1 respect of small,
cottage and tiny cement based indus-
iries 1s receiving attention of the
Government.

Theft of Diamonds of Baroness
Stefania

8989. DR. VASANT KUMAR
PANDIT : Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the Crime Branch
of Delhi Police has taken over the
investigation of the theft of Diamond
Ear ‘lops worth Rs. 30 lakhs of
French Baroness M.D. Stefania Von
Koriez from the Delhi Customs; -

(b) if so, whether the investigation
has been completed if so, with what
result; and
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(¢) if not how long would this
continue?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS AND DEPARTMENI
OF PARLIAMENTARY AFFAIRS
(SHRI P. VENKATASUBBAIAH) :
(a) ‘Ihe investigation of this case
is being handled by the Crime Branch
of Delui Police. '1he estimated value
of the stolen property is Rs. 8.00
lakhs.

(b) and (c). Investigation of the
case is stil continuing, but so far,
there is no break-through.

fgmas s3w & AT &7

8990. =t Foor W FeaAwyl :
FUT MW HAY 9 GAT &1 FAT &I

f&

(%) fzwras s2g ¥ frad Q-
MY % eqfea feg ng § AT &m
TS A HYT QI FHET FY TI9AT
BT UST IFIX F AT qEATT AT
gAT § MT g7 Qe 21+ feA-
fea eqraY 93 earfan feg st @
faary @, WL gegeasd) YU #ATQ
LR

(/) weaw s WY F weada a9)-
Fa fufwa qor wfafaa gar s
o7 @sfFa) gur mex aal s gear
¥qT & AR I ®T JF Awwie fqq
F1 GATEAT g AV §F graeg ¥ qiaqr
T qeqQ AT FAT § ¢

N7 dawg ¥ IT Hat (s gAEi) ¢
(v) fgamaw sex ¥ g& @HT 14
Asrmiz wrataa WX uF faeafaaan
AN AT 9T AT F77  F
HT g ¢ | fafae eamaY a3 9o A9
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wiafag Torfaq F3F @9 T T
R & yarafas  fagaw & saag
qIaT @ A FENg FER G fHar @
Faufa &1 mraga®war a8 § |

(@) 30-6-1981 &% #ig 7 fgars=
Y | AT FFTagl & a1 -
wY 93 fafws g gfafas s
127 arr safwal &1 gear (ag oia-
% 7Y g fF 3 @t IS gl) &
TR F Ao a1 farq 9FR § ¢

afeas @1 30-6-1981 & =g
g =1y wfawer q%
q&gr
FA wfgag
(v1919 2 &
enfaer)
1 2 3
1. afzsasw 73911 5643
(wrfarfara anrfaa
2)
2. ufgFqa 58195 9624
3. gEUTdFeN/ 12015 2097
WL FIUZH
4. @@aHIa 9565 2496
afga w@Es
Fd W1g 153686 19860

gsr oiqar wafy & & smi-
PO & fqq a19® [T gEarsgar
FI 9T FAFT a4 9¢ &, fqaF
gy AR G AISAT qEaraw § fa@rg
T § | AT R/, @iwAr 9 fafaa qun
afgfag Vs, 9T A YIM
gwregar & gaq gauy fafwe w9-
A 9T < faar qar§ 1 NwAr g3
qfeweqar FY & o T8 wrdww, S
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fafwer &) & faed fog w13 €, 30
T F, fgarad s F AQAM
wfwal afga o & fag qufa
@HTFAT TI FTA |

frmas waw & I EY eqa

8991. 1 gowr awW@ geAAIT :
¥IT IUNT HAT g aqI F FIT F4
fe :—

(%) na @y agl i fgarga sda
¥ frad gami & worgAr ) af L
WX

(&) <7 I@T F FAC AE AT
SWIEZHT &7 s 77 § 7

JOIT g1 gEeaTd AR @rA "al
(ft e g faat) @ (F) W<
(@) a9 1980 @Yz 1981 &
fgrrea g2 ¥ gy ) eqgAr @
¥ fog freafafaa ayaifas @z«
WX wrg =g fve a9

g 7T feu
Ty drggEl TU wIng-
®Y gEIr 94T &Y

geqr
1980 2 11
1981 1 25
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Members of Boards for Khadi and
Village Industries Commission

8992. SHRI G.Y. KRISHNAN :
Will the Minister of INDUSIRY
be pleased to state :

(a) the details regarding the
Board constituted for the Khadi
and village Industries Commission;

(b) the names of the members of
the Boards, State-wise ;

(c) the details regarding the
number of members who are Harljans
and other economically weaker
sections of the society : and

(d) the percentage of the total
expenditure incurred on different
schemcs meant for Harijans and
other weaker sections and executed
by the Khadi Commission during
the last 3 years ?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI) :
(a) to (¢). State Khadi and Village
Industries Boards are constituted
under Acts of respective state legis-
latures apd information sought for
is not readily available.

(d) T1he figures of total expendi-
ture incurred by the Commission and
the approximate expenditure incurred
on the weaker sections of the com-
munity during the last 3 years are
indicated below :(—

qrEl F7 A1, TET F A€, IA
®Y frew, comaar wqo Aife afgg
iyl st AYafis aigqar &1
s st fA3w g g ‘wEr
v e’ ¥ wwifyra fra wrar § @
seTwT Y what geg qeawey
ITE | |

(Rupees in Crores)

1978-79
. - Grant Loan Tc;tal_
For weaker 8.01 19,23 27.24

Sections of
the Community

Total
Expenditure 16.02 38.46 54.48
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T (Rupeesin Crores)
1979-80
Grant Loan Total
For weaker 895 24.00 3295
Sections of
the Community
Total
Expenditure 17.90 48.01 6591
1980-81 N
Grant Loan Total
For weaker 1045 2375 24.20
Sections of
the Community
Total
20.93 4751 68.44

Expenditure

Sixth Plan for Union Territory of
Chandigarh

8993. SHRI CHIRANIJI LAL
SHARMA : Will the Minister of
PLANNING be pleased to state :

(a) whether Sixth Plan for Union
Territory of Chandigarh bas been
finalised ; and

(b) if so, details thereof and out-
lay allocated under different heads?

THE MINISTER OF PLANNING
(SHRI S.B. CHAVAN) : (a) and (b).
The Sixth Five Year Plan (1980-85)
for Union Territory of Chandigarh
has been finalised at Rs. 100.75
crores. Sectoral details of the
agreed outlay are given in the state-
ment enclosed.

Statement

(Rs in lakhs)

APRIL 31, 1982

Agreed
Head of Development  Outlay
1980-85
I. Agriculture & Allied
Services 332

Written Answers 284

II. Cooperation 45
IT1I. Power 1150
1V. Industries and Mine-
rals 109
V. ‘ransport & Commu-
nication 525
VI. Social & Community
Services 7909
Of which
General Education 1270
Health 610
Sewerage & Water
Supply 821
Housing 1650
Chandigarh Capital
Project 2725
Welfare of SC, ST &
OBC 110
Social Welfare 150
Nutrition 125
VII. Economic Services 5
Tolal : 10075
Nationalisation of M/s. Motor

Machinery Manufacturers Ltd.,
Calcutta

8994. SHRI AJIT KUMAR
SAHA : Will the Minister of IN-
DUSTRY be pleased to state :

(a) whether Government have
received representations regarding
nationalisation or amalgamation of
M/s. Motor and Machinery Manu-
facturers Ltd. Calcutta with BHEL
or some such big public sector
industry;

(b) if so, details thereof ; and

(c) the progress so far made in
this regard ?
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THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT 1IWARI) : (a)
and (b). Yes, Sir. Government have
received a representation from M/s.
Motor & Machinery Manufacturers
Ltd. Sramik Union for merger of the
Motor and Machinery Manufac-
turers’ Ltd. with Bharat Heavy Elec-
tricals Ltd.

(c). Government are considering
the various alternatives for the future
disposition of the unit. No final
decision has yet been taken.

aagfem @ifa aw agqfea wawfa
% frenfoat Wt oafa [« fo
TYEY & g7 W1 A&

s THTEAT MTEE
sy sArfy gy qw

¥ g WA ag @ &) gur w3
fo -

8995.

(%) =1 ag &= § f& qIFTC Y-
gfss wifs ao  wagfes sawfa
st fqgEY o fusl & fanfead
grrafaat &R & feu sfa ad usay
¥} 7 7 OraeT FA § ;

(@) ufz g, @ av 1980-81
gar 1981-82 #* Qua gl wa
FT USTATT AT MT ¢

(1) war gzt @w g fs aTeIC
7 0 faenfed) & & o9 ATl @ra-
gfr wr f ®) 7@ &1 faga fear
g AR

(q) afz g, a1 | qFEey § ST
T g ?

g watma & usa war (s fgre
oy wewe) ¢ (%) w3gfaa wfqal

VAISAKHA 1, 1904 (SAKA)
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Wit wygfea swwrfaal £ dfzaaz
gragfaal #1 A9ar & gelT guwTT
AT wafy & gaw ag & A
fraffea sfear & aga Ul &
@wd fgew dufus 3o sqw *Y
sfagfa & w9 ¥ Usq g FY FET
wgraar At & 1 Uy w1 wwry fgear
fage Af91 ¥ @3 av F A fww
T FH AT F GHTT AT g |

(m) 1980-81 #wix 1981-82 &
M @ T FrT qgradr ST A1
ngqE®-1 & & ag g

(7) dar (9) WIRT IFR A
1-7-1981 & gradfaal &' 3T w@IT
graafaal #Y qraar & fog o Ear
#qga Y afg 1@ 1 gtaT o
us fagum wga@As-11 9T fzar aan

g
(gut gT Fisswt & &Y 1§ F) |

faazo-1

1980-81 @ar 1981-82 & &Rm
gagfea wifaal qor wggfaa @3-
wifag & fag Afgwrax gragfaat
¥ fau sy @radar & sq H &
ng e |

(za7 @ral #)
o Asg/@a 1980-81 1981-82
go wifgad &
1. Wy 93w 498.46 669.50
2. ¥Wa¥ — 24.60
3. fage — 71.00
4, AU — 136.86
5. gfwamar 7.77  20.25
6. fgurss waw  0.24 ¢.12
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7. T A —
FEHIT

8. ¥Afew —
9. FW 66.60
10. wex s 18.37
11. HgIIreg —
12, #fgR 21.15
13. Ig=m —
14, amneis 3.50
15, IdET 29.51
16. q91q 8.50
17. TSEOT 22.22
18. fafasw 0.78
19. gfgeae 174,87
20. faqu 0.93
21, gaIwzw 186.22
22, ofysmama  11.20
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wE (sT) 1049.52
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4.70 g wifaa &
22579 | zmgawr  0.30 0.54
79.143
16.63 - AT ZAAT
153.23
14.75 2. faea) 2.00 6.00
9.29
12.00 3. mMar gqq — —
72.51 b A
38.50
100.80 4. famm 20.30 22.79
1.535
276.01 _
4.05 5, qifead 1.07 2.00
553.572 Mz g9 22,40 31.33
49.16 aTfad &7
2610.00 5 I 1072.92 2641,33
faaco-11

wigfaa wtld oY gggfaa saafa & gt o) grami # fag dfeaas
grrafaal 1 qaifaa 2T gtz ama/fear/afaaas/dors 31 q @ A3 Q

e g —

(frget a7 wreswl & frard 7€ §)

aferrar gragfaat

fea & & s Ay graraTEY ¥ w@WH A
qeH wefeat qATH Frsfw;
(79) (=)

g%

1. A&« 91T grafaafa

9qq Ig
fgea aq

(Ff9)
IqH qY

fedta ag =T O

100(75) 110(85)
100(75) 115(90)

arEr uw oA, & g oA

100(75) 110(85)
100(75) 115(90)

185(185) 195(195)
185(185) 200(200)

185(125) 195(135)
185(125) 200(140)
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79 —&
gesifaafen, Bdwe aaaia o

feqatar qreawa gtz faam
¥ freqia qzaFa

9qq 9 100(60) 110(70) 125(90) 135(100)
fedta ad oz @ 105(65) 120(80) 130(95) 145(110)
qq—1

gAfAafar, HEFA gHare)
arfg ¥ SHIW-97 TSa%T WK
FA7 X aifasy § fremia

SICRER
a7 I 150(50) 110(60) 125(80) 135(90)
fedia ag 105(55) 115(70) 130(85) 145(100)

7—9 #Fa® &q s

qIAT 9TETFR

7aX a4 ¥ W 70(45) 85(60) 115(75) 130(90)
Tq—z}

1042 garet & 114) 6%

1247 #Feqro grex  Hifgue
qISTFA RWIT FTTF a7 T

|IATT QIZAFHT ©1 TH I

sgq ay (114} F=1) 50(40) 60(50) 75(70) 85(80)

fadya aw (124 Fer) 55(45) 70(60) 80(75) 95(90)

ATAFD QIZAFAT &7 F99 a9

2, AFGYA Al 1 AL q7 & &7 A g7 ay & 25 w77 wfgqarg =¥
frata ad & o7 3% a7z F a9 F 35 To #¥ 3 ¥ wiafow wiw & st 3

3. X@ T St @FY w3 foar aqr & @ &Yoo uwo dle (FW) HIT e
o wge do qrzuaal & fau gragfa Y = o1 ag1w wleFa 7 Fwfqafer
grat % faw ang g & aqE fwar g 1 ag o foig faarmar g fF 1042
yqrEt ¥ 11 9 1247 serrsf, gewilfegs qi3gFAl o6l &19F @ as
QIR qIZAFAY & 999 79 &7 A 9.9 ST & ®7 F gy strw |

4. gEata &1 gEarF fag @@ &1 afasan @7 & OgT Fograed
¥ quf gragia a1 oAar & fag FdarT w@ &rar, g6 A § 500 o sfaarg
7% & | afe e gra & wmar faar &7 w7 500 %o sfaam & wiww § AfwT
750 ®o wfamg & wfgs A § Y 9.9 (F) Taawa. & wada QO ragha Ak
79 @’ g a9k ‘g’ aEawat (& geaaa erer grEgfa @ad g 5|
SrarsY F1 %aa: 500 To waHig § g@d< 750 To ufawrg ;T 750 we wfqArg
¥ T 1FT 1000 %o sfqmig &7 &1 fawa fear qar § ot 72 99 “” & fag
HY |1 g1

5. @qv Sfeafaa @nifag graafa ® 23 sk daifag a7 @@ 1 gerg,

1981 & &7 QT |
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Investment of Petroldollars from the
Gulf Countries

8996. SHRI M. RAMGOPAL
REDDY : Will the Minister of
INDUSTRY be pleased to state :

(a) whether Government of India
bave approved three new projects
involving investment of petroldollars
from the Gulf;

(b) if so, the details in this
regard;

(¢) whether Government of India
are exploring possibilities of setting

APRIL 21, 1982
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up joint ventures on a wider scale
with the Gulf countries ?

THE MINISTER OF INDUSTRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI) : (a)
and (b). During the period from
April, 1981 to March, 1982, two
projects involving portfolio invest-
ment from oil exporting Gulf Coun-
tries have been approved by the
Secretariat for Industrial Approvals,
Ministry of Industry. Brief parti-
culars of these projects are as
follows :

S. Name of the Indian party
No.

1. M/s. Easland Combiners,

Name of foreign
party of

Al-Husani 40

Extent Item of manu-
facture
foreign
investment

in

equity

Water Coolers

Trivandrum Trading ECsta- and Deep Free-
blishment Abu- zers.
Dhabi
2. M/s. State Industrial & Universal 407,  Buflalo Meat

Investment Corporation
of Maharashtra Limited,
Bombay

(c) According to the Govera-
ment’s policy, foreign investment in
Indian venturesis normally allowed
only as a vehicle for transfer of
technology or to promote export-
oriented production. However, in
order to attract surplus financial
resources available with the oil ex-
porting developing countries, it has
been decided to allow mere portfolio
investment also in certain priority
and export-oriented industries and in
hotel/hospital projects in India upto
40 % of equity, from partiesin oil
exporting developing countries.

Enterprises,
Bahrain

Model Standing Orders on Casual
Labour Ignored by Gevernment
Undertakings/Organisations

8997. SHRI R. P. YADAV:
Will the Minister of LABOUR be
pleased to state :

(a) is it a fact that the Labour
Ministry has circulated model stan-
ding orders on casual workers;

(by 1is it alsn a fact that some
Government Undertakings have been
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found ignoring the requirements of
model standing orders;

(c) if so, the names of such
Government  organisations/under-
takings; and

(d) what action has been taken
against the employers who arc res-
ponsible for ignoring such orders?

| HE DEPUIY MINISTER 1IN
THE MINISTRY OF LABOUR
(SHRI DHARMAVIR) : (a) to (d).
Yes, Sir. Model Standing Orders
were issued by the Ministry of
Labour in 1971, for adoption by
various Departmental Undertakings
under the control 1n  Ministries.
There is, however, no statutory
obligation with regard to compliance
of these orders by the said under-
takings.

To take care of the interests of
Casual Labour, a Central Standing
Committee on Bonded, Migrant and
Casual Labour has been constituted
by the Ministry of Labour to review,
resolve pioblems/difficulties and to
monitor progress.

12.00 hrs.

SHRI SATYASADHAN CHAK-
RABORTY (Calcutta South) : Sir,
regarding the failure of DVC to
supply power to Calcutta. This
has been cieated deliberately. The
Chief Minister has also given a
statement.

They are doing it before election.

MR. SPEAKER : 1 have allowed
a statement today under Rule 377,
by Shri Somnath Chatterjee.

st aw faemg  qraa (gTAgR) ¢
weger Agig, g feedt oW Al
WX fawet & famr AT AT W& 1

VAISAKHA 1, 1904 (SAKA)

Written Answers 294

eI WIT d segfadaa
fafaeat &1 w1 fasrdt, QT 7o) &t
faea zgr g, & 3@T |

=t Tra faerg q@atA 0 WweR @
qger W) faar §, afwq sasT 719 #4r
95 3gT § ? a¥d wue grafan fafaweT
agt 43 & 1

Hewer mgrew . few S, S
feaargy qraam st ot #3 W@ 1

=t T faeng qraEai
qgIgy, agd ARl ATHAT § |

ey

Wt gdw WY Anaw ;o (A
AYT) ¢ AT AZIED, AT, AT,
I F w97 gFI OFEF ST
AT & TATTGT § |

AT WERT . g 9T QI g—
I have admitted a Calling Attention
for tomorrow.

(smagm)

ot srze fagrt arnndt (A€ faeed) ¢
FIT WIF Freaz T gaaq, forgamr
I=Ae g1 @r 2, gaa fqu faag 377
¥ EY frar g

HeueT wged ¢ A foeT a0F &

AT !

It has to be under some rule.

st eree fagidt areaat @ Iq gAY
ZEFT JoATd FI G @ |

swwrs wgrew : femizw ¥ &

AT |

st sreet fagrd aroda @ fswisg
a1 W9 @cT g <@gl ¢ | fAaw 377 &
qA1aT WX & VET TEY 3 |
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Jeue WERg :  wEA faw @
T QT |

st s fagrdy et ad),
g tg X fwr ¥ faamw &<
T )

DR. SUBRAMANIAM SWAMY
(Bombay North East): I had given
notice of an adjournment motion
about the need for a Central Act on
Gurudwaras on the question of
kirtans......

MR. SPEAKER : Not allowed.

DR. SUBRAMANIAM SWAMY :
You are from Punjab. What will
your constituency think ?

MR. SPEAKER : This is not a
question for adjournment. Not
allowed.

st ghm TEd ;. WEIE "EIRY,
quEAFT F ATLT "7

AeqS WEIFA © ATZ UHTIT |

sy qHIEAR Rt (ger)
fggy % wWr ar fF wkz aren
AqTHET agd T |

HALAET WEIRT : A WAT HIA
AT QT | AT WA @ FwAT g g,
¥ qrg F1E 1 a1 § A

sy gfewm sgge  (MREg) :
WETE WEgIEd, &9 HA g% qIHT q@T
f& Y gerd-sEx @9 W E, 99
afewe QT wfazam™Y 1 qver o7 7gr
g (Interruptions)**

Ay WEET :  AC THATNT |

———
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12.03 hrs. .
PAPERS LAID ON THE TABLE

DETAILED DEMANDS FOR GRANTS OF
MINISTRY OF 10URISM AND CIvIL
AVIATION FOR 1982-83.

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI
A.P. SHARMA) : I beg to lay on
the Table a copy of the Detailed
Demands for Grants (Hindi and
English versions) of Ministry of
lourism and Civil Aviation for
1982-83. [Placed in Library See No.
LT-3967/82].

NOTIFICATION UNDER INDUSTRIES
(DEVELOPMENT AND REGULATION)
AcT, 1951 AND IMPORTED CEMENT
CONTROL  (SECOND ~ AMENDMENT)
ORDER, 1982.

THE MINISTER OF INDUS-
TRY AND STEEL AND MINES
(SHRI NARAYAN DAT! TI-
WARI) : I beg to lay on the Table.

(1) A copy of Notification No.
S5.0. 13%(L) (Hindi and English ver-
sions) published in Gazette of India
dated the 17th March, 1982 regarding
continuance of management of the
Indian Rubber Manufacturers
Limited, Calcutta beyond five years,
under sub-section (2 of section 18A
of the Industries (Development and
Regulation) Act, 1951. [Placed in
Library See No. LT-3968/82].

(2) A copy of the Imported
Cement Control (Second Amendment
Ocder, 1982 (Hindi and English ver-
sions) published in Notification No.
233(E) in Gazette of India dated the
31st March, 1982, under sub-section
(5) of section 3 of the Essential Com-
modities Act, 1955. [Placed in
Library. See No. LT-3969/82].

**Not recorded.
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REVIEW ON AN ANNUAL REPORT
OF MINERAL DEVELOPMENT BOARD,
New DEeLHI FOR 1980-81 aAND STATE-
MENT FOR DELAY

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
AND STEEL AND MINES (SHRI
CHARANIJIT CHANANA) : I beg
to lay on the Table :

(I) (i) A copy of the Annual Re-
port (Hindi and English ver-
sions) of the Mineral Develop-
ment Board, New Delhi for
the year 1980-81 alongwith
Audited Accounts.

(i) A copy of the Review (Hindi
and English versions) by the
Government on the working
of the Mineral Development
Board, New Delhi, for the
year 1980-81.

(2) A statement (Hindi and Eng-
lish versions) showing reasons for
delay in laying the papers men-
tioned at (1) above.

[Placed in Library See No. LT.
3970/82]

DETAILED DEMANDS FOR QR;\NTS
OF MINISTRY OF SHIPPING AND | RANS-
PORT FOR 1982-83

THE MINISTER OF STATE IN
THE MINISIRY OF SHIPPING
AND TRANSPORT (SHRI SITA
RAM KESARI): I beg to lay
on the Table a copy of the Detailed
Demands for Grants (Hindi and
English versions) of Ministry of
Shipping and  Transport for
1982-83.

[Placed in Library See No. LT-
3971/82].
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NOTIFICATION UNDER ALL INDIA
SERVICES AcT, 1951

THE MINISTER OF STATE IN
THE MINISIRY OF HOME
AFFAIRS AND DEPARTMENT
OF PARLIAMENIARY AFFAIRS
(SHRI P, VENKATASUBBAIAH) :
I beg to lay on the Table a
copy each of the following Noti-
fications (Hindi and English versions)
under sub-section (2) of section
3950f the All India Services Act,
1951 ;

(I) The Indian Forest Service
(Fixation of Cadre Strength)

First Amendment Regula-
tions, 1982 published in
Notification No. G. S. R.

294(E) in Gazette of India
dated the Ist April, 1982.

2) The Indian Forest Service
(Pay) First Amendment Rules,
19¢2, published in Notifica-
tion No. G.S. R. 295(E) in
Gazette of India dated the
1st April, 1982,

[Placed in Library, See No. LT-

3972/82].

ADVANCE REPORT OF COMPTROLLER
AND AUDITOR GENERAL OF INDIA FOR
1980-8 |—UnN1ON GOVERNMENT (CI1VIL)
AND FINANCE ACCOUNTS OF UNION
GOVERNMENT FOR 1979-80

THE DEPUTY MINISTER IN
THE MINISiRY OF FINANCE
(SHRI JANARDHANA  (POO-
JARY): I beg to lay on the Table :

(1) A copy of the Advance Re-
port (Hindi and English versions)
of the Comptroller and Auditor
General of India for the year 1980-81—
Union Government (Civil) under
article 151(1) of the Constitution.

[Placed in Library, See No. LT-
3973/82].
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(2) A copy of the Finance
Accounts of Union Government for
the year 1979-80 (Hindi and English
versions).

[Placed in Library See No. L.T-
3974/82].

12.04 hrs.

COMMITTEE ON PRIVATE
MEMBER'’S BILLS AND
RESOLUTIONS

FORTY-SECOND REPORT

SHRI G. LAKSHMANAN
(Madras North) : I beg to
present the Forth-sccond Report
(Hindi and English versions) of the
Committee on Private Members’
Bills and Resolutions.

COMMITTEE OF PRIVILEGES
SECOND REPORT

SHRI HARINATHA M SRA
(Darbhanga) : 1 beg to presentthe
Second Report (Hindi and English
versions) of the Committee of
Privileges.

12.05 hrs.

CALLING ATTENTION TO
MATTER OF URGENY
PUBLIC IMPORTANCE

REPORTED LoOCK-0oUT 1n HINDUSTAN
SAMACHAR

NEqET  WEAD © FHITAT HEIA—
B TTHE®Y N |
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Rep. Lockout in 300
Hindustan Samachar (CA)

Nt wea fagry aradyy (7€ faeat):
AT AIIT, UL qATqT HT TG

g

fergmma gaTaTR q° AT AT €
ST wenag & Aifagy F &,

&ae w fgarn gl g 1 gEAT AAAT

T g9 ufy g9 a7 §T &, g/
fag gararz I gAT 8 1

qAF  HEED
Rl

¥qqd HAIG FarT

st mza fagrd awed ;o 9w
gaqr geAr F Aq gATRC, FAA WA-
q#A1 T qIHAT AGY g |

MR. SPEAKER : Let him reply.

a7t wed fagidt a7 FAA
T GEATAT T ATTAT AT ¢ |

=Nt A faoma Qa9 yrE
T OAMATZ ¥4T wIA, 1B S FY

eI |

Y UHTAATT TIEAT ¢
ag g qq1SH A7 |

T g7 FIN,

FEAA AZIAQ :  gi ATEAT WY F@TgR
ZAFT 919 § 594 |

12.06 hrs.
[MR. DEPUTY-SPEARER in the Chair]
ot gfeww agrge (MEge) @ &

AT FTlAT CSgd WY & & arfs
FAqT A7 F919 T GF |

JATEUL WA : FIH AT AT

gwar g ?



301 Rep. Lockout in Htn. VAISAKHA 1, 1904 (SAKA) Semachar (CA) 302

it vy gTAd (JAMNR) : |IFA ar
& gaar waAr ghaa adY fvo 7o §

SHRI RAMSWAROOP RAM
(Gaya): I call the attention of the
Minister of Labour to the following
matter of urgent public importance
and request that he may make a
statement thereon :—

“The reported lock-out in
‘Hindustan Samachar’ news agency
and action taken by Government in
this matter.”

THE DEPUIY MINISTER IN
THE MINISTRY OF LABOUR
(SHRI DHARMAYVIR) : Hindustan
Samachar, a Cooparative Society, is
one of the four news agencies opera-
ting from Delhi. The Delhi Adminis-
tration which 1s the appropriate
Government has reported that this
agency has not paid wages to its
employees —Journalists from January,
1982 and Non-journalists from
February, 1982. The Hindustan
Samachar Karamchari Union obser-
ved a token strike on the Ist April,
1982 and served a notice of indefinite
strike from the 16th April, 1982
demanding payment of wages in
accordance with the Palekar Award
and bonus for the years 1979-80
and 1980-81. Meanwhile, the
management suspended a Senior
Operator, a member of the Union
on the 12th April, 1982 on the
ground that he was found preparing
posters for the union during working
hours. The union thereupon pro-
ceeded on an indefinite strike from
the 14th April, 1982. The manage-
ment declared a lockout from the
mid-night of the 17th-18th April,
1982.

2 The Delhi Administration
intervened in the matter to resolve
the dispute and held several discus-
sions with the Management.

3. The Management are reported
to have informed the Delhi Adminis-

‘tration that they are in a financial

crisis. Thay were, tiierefore, unable
to pay the wages to the employees
in time as about Rs. 11.46 lakhs
are due to the society from various
sources.

4. The Labour Commissioner,
Delhi  Administration called both
the parties on the 16th April, 1982.
As the Chairman of the soclety did
not agree to revoke the suspension
of the Senior Operator, the Union
were not agreeable to call off the
strike. The parties were again called
for discussion by the Labour Com-
missioner on the 20th April, 1982
with a view to having the lockout
lifted but without any positive re-
sults. He has again called them for

a meeting today.

5. Further action uncer law,
as may be appropriate, will be taken
by the Delhi Administration on the
outcome of the discussions.

MR. DEPUTY SPEAKER : Full
information has been furnished.
Put questions only.

SHRI RAMAVTAR SHASTRI
(Patna) : How can you say like this.
Many things are involved.

St O TAEY AN ¢ HA! qZIET &
SHT HT AF W A FET 7 A AT §
afra ge § fa 93 qgigy F fggeam
urIT § S IFEE §, €IRF q99q
@Y, 9 FIIW FHIAGUZ § 91 &
qar qm FY wifgy G YL H}Q
ST § fF [ AR oEy € 1)
fgrgrars gATAR gSfEl I F ¥ uF
g1 fygy Y sm@a 9 ag
g wFaT & g, T WG sfeqr
g1, ®CadT g a1 #IT q3-33 q@ATL
gl ¥ gw AAqEr grefaw & gra A
%, SFFT 37 aT uErfuFI g AT &\
g @ W & FFagard &1 fr
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[ TH Ta®y UH]|

Aa g, FaT AT § A F W & ?
wm & famtg ¥ @ £ 91 39-
dfeqar § SAHY T AGAIT FII¥ F
fag dare agl @ §, W< gy i &
aY EEr @ @ ax ¥ ®7 A fFAy ow
FHT A TH I &7 @G & GO
A & | gEFT gaAd qar & fF s@an}
g'sitafaal & gra ¥ ; |17 2§ UAAIY
mgAFT g, fagan gi ar e gi |
oo fgrgzara gwER § oF UE)
gSeET § Y YT FY 1T ;T F GTHA
ardr & dfwa agt W wfafFmad
qe@ ga T4 &1 Ao o THo F &7
¥ FT9 FT 72 & NI W FZT aGT FI
wTaTS @A F ST @ 1 agt az
qITo THo UTe F ®IT I3 gm 2|
1T IAFT I 39 arfwer, fazar
fe#12 2@ wrfaa < 9379% g S@N
qgt 9T H1<o UHo QFo &I FIFT &7
faar &1

FA Fgre (@ fgo @0 30 @@
To & HIT A A TZT 3 | QAT AT
ar g @ sHET 1 92wy, qrEas
qITE A JARIIZ X &7 1T FIY,
afFa cziged wid zfggr’”’ F A7 Y
g AT AT FAIAWET FT qAFT
a8 & FHIT qAearg Ag fas | ag
fad “fgegeata awr=r’ £ & arg
agr &, fagre & ‘gratag”’ “gfozaq
Aga’ &1 3 T S AgraAs &
g9 ¥ g1 ‘dlo &o ;rfe, 'TrzEa
i gfegar’”’ erefagr o & z19 § 2,
“gfiggq QAT @’ TG METF &
g # g1 @ wFR ) gaary #y
FaT gI9a &, 1wer @ fegdt g€ g g
1 wEard ¥ adal g gk
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AYEIT &7 guwfewai ag) fasmad,
P faAdN qifedt & duwdzw &
T R W E | T “wrafad”
Wi “gfizgm Jwa” @ @ Nfad
Tg TAwIkaT &1 ®WEr §3 §F ok
FIT WITo UdHe UHo & fEwlATl a7
%I IART AT fFAT A Igr Y | gz
qga gurT T ara g

st srew fagrt awda (7€ faa) -
g S WITe UHo UHo |

W1 T &Y WA HiTo UHo
THe T AT gl 9T ¥W fa¥ wg wgr 3
f& ‘fgrgzar awrars’’ oY 3w &
aiEt & gET A & ama @|@ar )
afe o & 43 gu #it dto o myamw
FT 17 A9

= ogham agrge  (nhEge)
“Faaa gusr’’ &1 AW AfHy |

o TN WET VX ;I A1 WG
Al qIE § AMA 21 UF HIT
‘TerzraE garar’ @iy w:5  fE
Jg TS 30 M@ §o & H1T ¥ wey
WEgw w2y § fF ourer waw

MR. DEPUTY SPEAKER: Now
you can put your questions. You
have prepared sufficient background.

o TR EY VA : |IOFT SAUET
FHT AT N7 | JAT X TG NETFT
® a1 gy a1 & g waTe @ Xar
e g fF adaEl 1 am Y e g
Tofam qYge aqmT @ |

TF M &gy § fn fgegear sar-
I’ mE F T @, @ A19¥ 800
%e ¥ 2,000 §o gF #I qaTeqg a9
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Fawitz & 741 @@ 41 ? # qATA gean
aard § faaa diF ae aast & &k
ST& gAedgrg 800 %o & GIFT
uFgq 2,000 Fo FIT &1 fHT gL
fzasy, wg A fasgr, e
ARG, T AHT WRAGAT, @
2qqid gg 4t "o UHo UJo &
QT IFIE T & | GART TET a=FI<
g 2T AR T wga § fF g
2Y FT F F79 & 7 FYT o797 ¢ 7

SPEAKER :
not on the

MR. DEPUTY
_Calling Attention 15
functioning of R.S.S.

SHRI ATAL BIHARI VAIJ-
PAYEE : He does not know that.

st UA f@aEq W Al gAF
g g, fasg @ dgda & 9g9,
MFETT FT H{E KT 2, IIART
vaTe &1 o1 frEfdgy gy @FR
F1 g, ¥AY wHImIg W (EERmA
g &, mia fxdr sl maEaw T @
gfga, sa& wifast & qfgn f&
qaFI0 &1 g8 faw @y & ar.
fae <&t & 19g7 g@g qg g @
ST #1 gHEAY AMAT H Frar [ifge |
g7 FWmA §Y g awary 2, w9
TAFT UAE F  HIFR IAR
®Iaer fgq &1 arF, a9 & Jgrad
® arg w37 ¢, vfdT gat fgdza
amfqmie &Y ewamrq & afsqa §
W7 qAFTT &Y A FE FI E,
SAF! grea fzal-feq @uz 21§ |
5 qA%I arget 1 @1 agh F ad-
a3 sfoeface aed <7 afqm &
I §, g IR T a1 eRr &
Afserar |qraT wrfgd )

T3 zanrafy, fomd g qar g
AR @A 9 IAFT FoAT g, 98
gfefaay # 1 gF7q §, AR 9AFIT
TegHl & ar@ qa1 #=@t §, Ig gOE-
F12 § fodra Agt &T ahA | TR
@i & fag Q@ g7 wiwT agl faa
qar g1 gEfay s gSaiqar &
AT §OE E, IAY T S AV g}
FY Fiferar 7 9T gAF faes FE
v e a7 |

gz ot &g <@ ¢ (% fggEam
FHIAIT § 7T qrarawsr g & HAY &Y
¥ g1 fF g g9aT g AFF 94T
amy f& agr arfea == @r & ar
TEI, 4% F GG {1 IE € TG,
FIZA MAT Bl W@ g ar Ag ? gw
gawy g fe& agh v giafwEamdr
IT.QE.0F. & THIT & 17 a7 gU g,
T F aqT AT T2 FH FQ g,
faqsr gfew wist & fazamm §, o7
N & ayw ¥ qg1$ g, 9§7 9T &9
ARTHT IAHT AT FLAT §, g g7 AT
Farad | § @t St 7 wgM fv oag
THEKT TIF wUF |

g+t St § S qar9 foar §, 9% FY
T HG TG N WIS qA[ FEIR
AT e fagrd st Aiw g 9 fw
= FTET HEGT 7 Sa1q 3 wfxay &
ferr & sTAT STEE  AT—UF Ay
womgq fafree & famo &, 9w
gig fafaezt & feamm @ o g
dax fafqaeer & fgam &1 =Afeq
gt g & gaq uw @av fafeax
QET 9raT § Y /N0 F w-mieAw w57

Faq AW E ! gH T IT ST
g f& goF 09T 43 91aT § | gEeAar
Fr arag |l
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st wew fagr@ amaat @ @)
qifede T4 ara UF g AW g, aTR
* g #1-q1fEde 7@ FW

qH HNIRT § ST HAY = wimag
W1 ATAR) : way fagr T

s TR eFEq W F HAT S OH
wigg & a1 f§ A T FAm FIF
i Igk arg A1 AAGA WY FHF7TAT
FT oW & wr g, § faw fgrgeam
AT FY g g g F@T g, @
weaTd #1 g F@r g, fw 9T
v ¥ giw & fad 1 v afaer-
o7 a1y, f5asT gaardd 9T Fa0 g,
g% FH-3-77 Ffefaay i F157
WYFr 3, ITF FA-AT & QI FoA
AT | gHTT AT FATET HYT AIHTT
fafraa & |

qIAAT gAY Y 7 I srara fzar §,
FfeT grawy farar & aragg @ oF
g Ig¥ QX A & %A S A
IR &, A 93 g FgT [F FgT Ao
Tdo q®o & gfa fraiardt mars g,
T AAqHz F aF WAATE @1 @ &
M FPE FHIAR, URA g A
@ g| AT 7y 8, IAF1 4 @) faw
/Y ¥, FTIN 734 9T G351 FEnfaer
2RI YT A8 a1 W@r g1 HAdHe
¥ AYIIA  GIZT aearg  agrd a4 Al
R & AT IR § gioFwT FT @GR |
¥ wat wEEa  @ArAqr Jvgar g 5
AT g fgmgeama gurarT St
gfa=r #IT I AT FT ATTeTHo
qdo & GUT & T +I ¥ &@a
A TAEAAE T W TG $7
TR | T @R T 8 AT Y 59
gegfe ox faw &U0 fa fgd &
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ST GRTATT g feaal &1 F FT&F I99
wa+g & fqU oF AraArEg ey &ar
& FIC ! T IF qg qIEdT 7 g1, ¥T
&I qad af & fag v fepes,
FY TR WX FG GIAA THA B
UF qraGH FALY aAIFI UF AT
FITT F/T 7 F4T FIFIT &7 fF91T
THF OF WA FEN FATT FT g,
afg g, at &4 g&; afg @Y, a1
agr !

St WINTA W WA : SITEAE AZIET,
gEAIA, AT HIT IEdH FIUT &
gvag H HA @94 agm ¥ fasre
& #@1q aar fgar g | @A 3@ A
QAT 9T % qraeg § NG ISIAT
g1 €@F wad ggie AR aga &
FId Fg1 g, d€-48 HAATU F, a8
arg qzar At we, feesr # o o,
TG T T | IA% IqE H FL UST
a1 §, fomsr grarg gwd g g WK
#IA% @I H Jq1d TET T QOFH AT |
gaY, Igin oo & T § gwE
fzq 2 f& 91 geqr us FT & AT,
q WIRIAIAY g1 | JEFT g PF 9
g & HRAT W gaTwm My 2
qiT J@l 3@ graed § FTAATE HT
g6d 2 1

qU @Feg gE o @Ag  fgegeam
gUEIR ¥ §, WX Ig zHfaq &
f& agi 9T ggaIA W graAraEy
gt af 1 s@ @raw F F
T ®7 ¥ FgAT Argar g fv IEF
JI™FT A AT ®A FA AN Y
qregTg A8 JA—aG aF qrearg Igr &
g, a8 agl feor g1 agdr IwMA
fagrax, wwgay, Aasax 1981 #T
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greTig T Ag & dr, N "I F
2 | MT UF T 3G qq4, FLAY
W, A9 & aedrg AEr &7 mi
g aE 0F WIARET H X WIS
97 @qq¥ FT feqr f& ag qieex aar
wWra | g9 araw #feesr smrad
q gAT FT IJAY FE T AT AT
g MA@ S 2 gw IEa g
g™ gHIAR & % §F q19
#F qeflar &1 gEF WK 1 IR
#q9 ISIT &, IAH qa F  Igt +
gfagd, F17 & qIw FEfagew @
faa®z guwar $T A, WAAT FIA
F geaad St e g, IAFRT g
Fsr F1 ¥H FEl & T faer

TETET FT |

wgi a% Wifgge %T AT o THo
wro aF1Y T A9 &, Ig W1 Ag! faar
T@r g L qg @) @Y WA &
Fed ¢ 1 I9% (AT gAY FTAIE) FT
& t—ag vy 2 faar § f& wifasz
g & faFad ¥ faq ST F weasd
FITATET T F(T WX ITHRT ATHFZT
fear sre | foad AT @er geaed g,
Ia% ar ¥ gad wiadsa srgargl A
g T arey fzar & | ag FTAE) -
g7 N g W ws gy
q g

fiedt &1 F A9 o ARG,
U ag § | gF S AE ¥ fF ¥ wsd
qTg ¥ 99 | gw AT F 78 977 TG
ar fF fg=t Mot g g qoreEl g9
qYE T SUAGI JIA FHANIAT q FT
W §isa @ ag ama fee § A,
feeslt T ¥ WY € WWE IR A
i gE % € WK G I

HeqAT AL A A(AGTA §, ITH AT
aq Frgafgarl &) qeat |

rafly gaem 7 gwa fear g fF
z9 I &1 faarFT ue g gear
90 & A1 | ArEAAE gFAr ;R
JHIXY 97T 897 TC & | 9§ 9 a1d H1
Atz T 94 9 Ifad ga7 9T Fq1EHy
f& za gk & ag #ar #37 |

ot wee fagd awwagy - fgegeanm
AT & gaar & fag g=Aar weay
g &

&Y WINGT W JIAT 0 9ZA W) =)
FradYy ¥ gek g Fg1 41, a1 #Y Qs
faar | e 971 ) ¥ wgr g, sufag
& 9919 2 ¥ | 9T I AT Fgr a
Y9H HaTq § ag 2 g 5 ITF7 o1 qraar
g g T1gaT 39 &1 gqrw sfezar feqy
R grada ¥ fem wm g Hoag
T W@ g AL arE feod arg
B FRARE | T M FY qIET
IHH WY 9T 4§ 9&T HgT AT gH4T
fe g Al orer gfosar et 7
ga®! gAF1 IfFa qaar agy fgar &
WY 98 O T F IqA  IAHRT 9gAT H W
giaT arfge a1 uqa oEgATES &1 F
FA 1 | AfHT GET &I a8 Ad F
WE I AR GraT &M Q¢ |

SN gg amar g fF gw qravge
FUAr 47 & 91w, a1 & ITF T
gwra F1 feeedt wamaa AU WK
fees ®Y-mraife Yae 4% 913w 32 (1)
¥ ag fear garg f& :
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“If in the opinion of the Registrar,
the Committee of any co-operative
society persistently makes default
or is negligent in the periormance of
the duties imposed on it by this
Act or the Rules or commits any act
which is prejudicial to the interest of
the Society or its members, the
Registrar may, after giving the Com-
mittee an opportunity to state its
objection, if any, by order in writing
remove the Committee; and

(a) order fresh election of the
Committee; or

(b) appoint one Or more adminis-
trators, who need not be members
of the Society.”

7z NguTT 59 Afufqaw F geada
¢ ot ) agA w31 @, faeet wEnEA
Freara & g@ A7 ATFeT FEAT | H
aY ag TrgaT § % g gaEr @1 %9
grasy § F19 #T W@ & " foaa &
gasgl & arg  fgedl § =9 WY
arg FT @, S 9™l W IEH
ara &1, & W FT W A7 #Y oH)
gEar §, Y Ig W, HIT T TAF
fagafad ¥ A% @19 787 9Wa & an
féT Ifaa fagw W F197 F wada
zq oA d) & (e FAFET F1 1797 |

ot TRTAF(T W& (9ZAT) : SAIET8
qgiga, § gE ¥ g ag T FT FAm
Ifga gawar § & fgdr amrane
aay &1 & faQe ad), quds § W
Ty feel) sa1fgm & f& fgrdt @A
gsifaai 79 ot gofaal #1 €q9. 98T
FT F AYT 9T N A g | qfEwa
& HY Tg G qAWT ST a1fgQ
fo fgegeam gamT ¥ weige faqs
SdY gIEHT W I9 gLHT F1 GH @AW
A9 A FL & | gl a1d g7 FH-
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ifeat e Al Ssfaer &
gaie g1 U fggeam guER &
Tad aw am ¥ Jd o famarn g,
qg AT AT § | Afwa @i AT ar
ANET YA AT, TH T KT *Ig Al
ag 98T AEI FAIT |

FEg & FRT gIFI A 7§ @A
1 vifgw 1 2 & feqg adax q§ "=
#1 (eqfy ad=g € | gt wva
agl & Fa1f7al A @ qin} #1 75
foa ¥ ae o mifaw 8, € 0|, At
F1q9T AT Trfae g, wfags §¥ @6iwg
FHIg g WX FAad W @ a
faga &Y axt At 7 Ia= as worfa=
2, I JUIH FAT 1 AF I@iA UF
faa %t wixfas gezam 7 #v a8
FI Iegld Aleq fzar gavwa &1 fw
AL 3T 4 IT F1 HIEW FT TAIHRIC
727 fear ar 16 o= ¥ ag ufafe=a
FIEIT geATT 9T AW FqroA | 17
Y o §1 g A AT | FEHT 7 I &I
qiat &1 &=FR ag fFar) 3@t F
a9 & @1 IegiA qraray gifgd & v
1 oFar quat & &9 # qrarasar §y
FIGUT FIAT FTLA-GF0T &7 FTHIE WY
AIZI-FF T@ a1d & gAa  fEay
W ggsuT &1 a1 arfas wY Farg ?
agf | afew 9@ 1 faar Ak =g
FEMAT qATd ¢ (@& gy wfes feafq

gqq ¢ | FE A L1 @ a1 I9q AluE
wqqT faer e g—wga & f@ S«
Uy g@ YA #3 % afFq  fagw
qrk agt & fafwm g ¥ uw &0
Tqar fggeam  gaTaIe & faEr g
faad 73 ame axF A1t gd ufwrg—
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ag &% wgi g ? & qmAr  =igan 3
W g 0 HIG F1 IS F A 47
WIXo THo UHo FY qra@rs] ) Aary ¥
AW o ag ? (sgadgm) ¥ a@
SAAT ARAT § & WX a8 s8I Ao
QHo Qe F| STAIHT F1 T H AgY
T AT 9 TY HT AT gAT ! gEw
feama a0 §t &1 AT WfRge fF =g
®qU FFT TQ 7 oA AGT qF G
fF TawT wIte UwHo UHo F graww 2

ar @gl, @ 3z s wrfev g fF i
T |

ot s fagd aiwddy - wuag
gfaame § |

At THTRAT WY ¢ Fg /T ard
g, afedq grag 2

ot szw fagrt aw@ar @ gEA
A ®IE q¥IH AL |

Y TRTEATT Meal @ WL & qgoA

NFX JIY AT I T A1 A
& Ay #1 w=9i #7, & qaY Fv 99
g FE A afET gy wTOFHD AW
FEAT | [T, HIgaEE, I9-
ugI9aaF, 9T YEq {EIRF, AQl-
fasrdy A1 fafwes wrenfaal & gga
qEITeF ST § qg Tl § WY, T, TH.
®Y qras & ofegas &
(saaam)

Sy TH 41T
(swruTa)

Y FEe qwi
FT FqT FFa g 7

MR. DEPU I Y-SPEAKER : You
must look at me and speak.

SHRI ATAL BIHARI YAJPAYEE:
RSS is a lawful organisation. Associ-
ation with RSS is not a crime.

N TAEAR T
Fg QT E fF #1502 |

& ag )

MR. DEPUTY-SPEAKER : It is
for the Minister to reply to this.

SHRTATAL BIHARI VAJPAYEE:
Many members sitting on the other
side have been associated with RSS.
I'can prove it.

oY Gawe gui s swAm fa
W W0 THo THo ¥ 9 |

&t TRTEAR frEa 5T JTTY
fasr Y aTo wgo Uwge ¥ W
TEFHT GG FIAT ¢ |

SHRI ATAL BIHARI VAJPAYEE :

Let him confine himself to Hindustan
Samachar.

s GEee qut : fErgEam |uar

H qIATgeY gY € — IAFT THH T
grasg g !

SHRI ATAL BIHAR] VAJPAYLE:

You are talking something irrelevant.

oY A WEEt . qreaay S,

i gIgHT g8 TIIT FWIE 1 AW
g& aterd |

SHRI1 ATAL BIHARI VAJPAYEE:

-You capnot bring in RSS in this

controversy.

st TATAATT WIEa o gaq
A AU g g | ¥ g 47
@r a1 fF Tasq F qEEAT, e T
g & faw aed & 1 a8 91 W
fr ag aagk faQe) w31 F31 & L€
gHT | QF FAATN FOAT AT & qwdT
# qiee fag @ 91 | ©F § § gfaaA
ufsefadt gl g@ F EFA A | W19
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A FAATI & g 5 quae § 7L,
TP FHT FI AF f ATA GEATE
afeq gfao 5 2g e a1 @
g1, ga#! fasfag wx fgar sto -

st wza fagrdt aywady : wgi adr
@ a1 7

ot TETEATT SRE - qEqT

Wit e fagrt sy @ fag gy
Fame & 7Sl guy ¥Y T g
AfFa fFm aev d auAar ¥ 7

ot UHIEATY TREt @ 9 avg §
a8y, 7z 3faa 7&i & Wi 97 Aar
& faog 1 @t 2w gfags o) Aar §
o sqAT arEf w1 Aar WY @

ot wEw fagrdt xSy
agiay, W1 FT FWI, 3 ANQ FAT
AT A St 4g gam & a3z @i
gOT WIX Fa AT | T4 AG FI
AT AEY agrr de I ourdg aar
wWE

Y yAaarT wed ;A Y g4
ggrg H Fwr 2 Ta ¥ gg faen
gAT § |

MR. DEPUTY SPEAKER : This-

is the statemant, Mr. Vijpayee.

st s fagrdT siaday
19 9T fagard A3 F@I |

§gTaF

MR. DIPUTY-SPEAKER : 1his
is the statement.

oY TOIAATL mEEl - § g9 9919
& HIT 9T DT @ F
ot wew fagrdt awEdt @ 9@ v

¥ IR | A7 A A N gw §

APRIL 2.1, 1982

Samachar (CA) 316

MR. DEPUTY-SPEAKER : It
is in the statement. He is only men-
tioning about it. Yes, carry on.

ot HIAATT sTeat : & qaa &7

TTHIT q71 W@ § |

ot gew fagidt awwdt @ S H
sng ag) faar &

oY TRTEAI mEat o ST, gro d
ag. ¥g WwWr a1 f& fed)y sz 7
¥5ge 3T gfaga ofaefadt & fao
fagre 2ar, faqltaa s An, 7o #1
§ qrarrdt ¥ &7 qg) auwar |

st gza fagr@t awaEt @ oL
var gor, al a9a § |

sy qWETIT Wt 0 T H AT
FY araady MR gfgu et 1 arar-
g ¥ Y5 o agi § | a1 ag wwEaEr
g7 4 T91 |

SHRI ATAL BIHARI VAJPAYLEEL:
Have you seen the statement ? The
worker was found preparing posters
during the working hours.

SHRI RANMAVATAR SHASTRI :
I told that.

MR.DEPUTY SPEAKER : He
told that.

2t AT qweat ¢ 7 3 w71 f@
ZIIT HAAT LT 4T |

ot stewt fagrdd anadedt ;o awr F
A & A7 7

ot TNATAJIT WEAY: © GFAT § A7

. 3T Uy Y A37T Wi |

st waw fagrdy mwdat @ =i {93ar )
' (samma) cafwwwad § ag 9T
TG AT FHAT |
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w1 TATIAIT OFal : 5§ @ g o
g &@wa 4 f& age ey 1 gt
WA & G AT QT T G717 a1
Fgd &, at wrg # ag q@izge AT §
ST nagHE AAT

Do you support that stand ? I can-
not support that stand.

st sew fagrdt anadst : afen
wiag ¥ g qrEeT A} a97 a5ar |

g1 UWEATR AR& . 3@ AG
g F fear ok wer afi & gE
gAT WIT 97 WIEN FF A€ Ig= T4,
g W7 @ L &\ amerEEdr g oug
HIT TT-TIAT Frarad) g1 g |

g7 & Fat feadde &1 o afear
IHZAT FTEAT § | ¥aC wiwga wgar
¥ {® czrgw |dr @ o ufgaee IAaT
FOTAT g ww §, T FgA @ [ TJIEH
AT § WIT ARG &) T gAY QA E |

It seems he belongs to RSS and he
is the supporter of RSS.

SHRI ATAL BIHARLI VAJ-
APYEL : Sir, he 1s making an allega-
tion against an officer who 1s not in
the House to defend himself.

MR. DEPUIY-SPEAKER : 1
will go through the record.

i} THIEAIR wes @ 9egid dgd
g a1q far q, qq w17 F g wgl |

PROF. MADHU DANDAVATE :

RSS means Railway  Security
Service !
off wew fagrd  wewEgr o o

fergeam A’ ¥ waRT g, @
HITo UHe e WIT ATa-ag ¥ Wast
gY@, a1 98 WY |ITo THo THo |

“are addressing Mr. Vajpayee.

st AIFAIT WrEEl 0 98 "Iv
%{ga \ a1t & gg agrar =gan § F
TE AT agi F 2 fan &%, ‘fgmgeam .
anare @ @ fan w7 fafwsa g9
Wiferr & gq @y § &7 7y qg9q
ft g9& T § FoifF wq waar ol
®[ UST g7, T ITA 77 ATT g8 9V |
4 qF g7 17 7 |

st mEa fagrat avatdr . argface
T8 gaa g ? _
MR. DEPUY-SPEAKER ¢ You

Every
now and then he is getung up. You
address the Chair.

St qR@EAT @eEt o oar #gg
g Wrg % ‘feegeam awmrd’ 1
S AT L@ |

Sto HY T7®AA : 1o Gle e
T dY Ao THe U0 & 1T YH & 7

St VREAR ardl o H qg AT
qr2ar g [# a2 5 a4 7¢ 299 H@T
g garfvg #33 & (40, 37 #r fe=
yrwwarfus 2yar ¢ 1 [wad grewafae
FATHTT 214, Z4< 205 oA ar @

ZqY Ag & AT FH <Al £ HIT Y qAnT
F & O |§ATATT @@ 7| WA g
§ra fagre 7 v 01 wnrEi fus
wr fe fadt wfme & @@ ar-aAre
qIgr Igr | IH T8 F1 gE HETHIT
E il

MR. DEPUTY-SPEAKER : Now
you put your question. lime is
quite appropriate. You put your
question now.

st ATIJIT W] ¢ W §

gfusts 93=9F @1 F19 539 A0 &7
g g4 FT WITe UHo UHe ¥ AET
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[sit raTEATT WTEHT ]

grra @y d g am adl =g
WE;: ¥bwed dww FT WE
7g NfeAd s wrf Ao THe qHo § |

T § §g q€IT AT £ |

8 TR Ewww TqA
¥ faasr 1

T & P

st sew fagrd araar ;. zEt
19 §9 IU,AB & |

&Y AT W AT 2 Y A §
wma &, wig fEy |

St qATEAI WA . A9 ¥ &
wa< femiddz =F arg efad & g
N g, R fggeam & @17 $g§ W
g1 wfsTag wmen faeet T8
Y &g wqiA agl A7, #1797 F  garfaw
FTAATEY A @, 43 WA £1 8T
Wg XW g ®I o« it g1 Q
gaqa: fad gr g | ag #Haw L&Y &7
gard Agl &1 ®HTAIC ;RAl H
qaeqIg Ag) ded), ATAA FGE A,
Agstas ¥ gaeqig A faad), ag-ag
- geiafant ¥ wward & gua 97 @g-
faas 7Y fawd), g7 qwq waard &
art ¥ uraw! @A 91fgg | g6 wy
¥ & wgar ¢ f& wresr dax feardde
TA®) TFT TP 2@AT @aT g, I
faerr tgar &, wa=a fagg War g |
a1 gadr yfasr g =gy, 9% ag
qu A s Oar gl

gfeg sy qra st & qar g | @
Q=Y A do 6 WX 8 FAET FATC &7
¥ yvar ) agt gfew A g
T FC @ G N i weE §F AR
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Tgl 9g9a §, ST ¥ agh Tuen §,
ARA R, ¥ NG W wmw
gfere T FIX RN § 7 ¢

o sEw fagt @ : gw #
¥t qT<0 THe UHo § |

s TRTEATT wEAY ;- ag fagd gk
#1§ arq 78 § 5 wgi wgr ag qav
gaT R

w1 ew fagrd aiwd@ @ 9T
iferaTT <@

B THIEAI §WREr . WIeWT
aax feqrgdz, gfew wix ¥« g«
faw & @@ a @ sHIfa) w
YAT ATA & F46C 7 § |

wa § 17 & 7g 99 § f§ wr ag
argaw ¢ f& fegrgram gararT Wik
AUMEIT W@ 39 97 §mER
uSfadl &1 WIE-WIS qE T9Y  qEA
gz & fag 9@ &1 aww ¥ fay
T ? w1 oag aig Wy " § v ge
qIgT & "ET @1g FT & AIHI @Y
$T MA-ura fwar aar ? A=,
AT g8 AEFIL T % al 7T T, AGY
q AT § g &1 Faw faq@ 16
AT TqT &1 WK A FT 3T gWT 7

T T QIEHTT A q97 2 £ ar
afearssa afefedz ama §1 § g
AT |Rar g & o9 99 ANy e

- guraTt g fgal #1, aw #7 fggram

gaT=I & qar fgar § o)« gad wig
gfeargsaa ufefedz mawr fear § ?
gy fegr & &t ag #ar § ? w8
fear § aY #a1 9g w1gET 9 § ? W%
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agr 7Y & a1 oY @ fasg #1941
FIFATEY Y 7

fe st wifez Fwa@ F1gs g
T qIIN F9% fgEra-feame w1 wfee
AT ! WA ALY FI@TAT A 4
qAG! FETAT ? ¥AT WA °IF QAT @A
WEFF Faar & 98 A WP R
fed, faw forg £ & <fgd ok fgars
T AT g9 F TGN AATET ! [T GIIRT
uifsz gmmg @t sardfag i ga ar 3
R A F WY TG ATA JCA | W
TR GHT A %A aff gwr? ¥ @id
AT qred qrAI § )

gE Ol ST 3 gaE A o9 g3
¥ gAY | HAT T UAS KT (AT TG
AWEN @F fau 9% faws
s FW XA fadawa a1 fawar o
@r § 7 °ra gy fagra 3 @ & WA
I wHIfEl WY 3ak | & wrey
¥ @ g WR faw iz fearr ssww
W®WeIfaarmww & ag fegfa &
o I T wsr g wJifge 5
Fqrarw g ?

, UE areraeEr #t g A 57 @
¢ | usdifas ga w7 28 gfaga anr
¥ @i far T @ & 1 AfFT T
$GT Y ATT ¥ ¥4 W F | FYT AV
Fig w1 Gifsu A gty azafedt &
&F Frferg |

1 qgE T AT §T F1E o

g wok A & i g & feafa 7
g ? 41 wewrfeat #t afcssar 1 i
%3 9 93 w1 gorT Ay Afaw IgAAE
# fpar mar 1 g q& ¥ QAR €IS
AR HASAET qAHI FIGT F OB

Jea@ A | 9gI TaT Fi fwa,
TA® JIXH ATYRT FYT FAT §, TT
g agr fear ? gare wgr gy fear
al WYY |1 S w1 7 5w add
§ g7-97 T Ao Qe THo & ¥
X A §, FAFT AT TGIAT AT § WIT
qIFT AV T Q04T SATAT g1 A A
aTa T qgr AgY &

57 89 & fag st Q€ & g,
faad s area=d 1 feafa g w1,
TF faars &1 g #1gA FAAG
FIX &1 417 91T W & AT A TH0AT
a9 g, FFad AW W@ ¥, N
FAFT IFMAT JHIES FIE g, AT JTHT
go Q¥o W0 FTqAT §, I FIT AA
g, Aag(l &7 fgeqr wqd &7 & ¥ AQ
2, wqAT fgear at smr &Y A8 %@ AR
qg 99 wg g1 g’ g, fgrgear qur-
T ¥, g A@ard 7 4T g g,
g% 41 H F47 FAArgr wr AE
ST X IR T W sy AT 80
gr 81 & ANAF EHMEAT g | FAH
fead & FIX A WG €A7T KA
CHE

g7 ga drat &1 & QY. aferay @
AT STEAT g1 ¥ e dw &R,
aifs 391 350 sAFifay 9 I8
qifaal &7 W1 g HR G9-91T |-
Wil ¥ qiel wr fgrAT 9 7 93
W< T w0 HAATET T & |

s} WIEd Wl AW SIS
ngIeq, 9 & a1 fgrgem @A
FT &, QX ST Wl qreOET S W
YT gresdt @7 FT1 qraiAnT g, Sed
siqwt gfaar & faq &g f& qF 9
¥ @wa & qRE WIT—
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[T wrrad w1 g |

One pleader said, Your Lordship,
the other is practising in falsehoed
only and nothing else. The other
Pleader said, Your Lordship, the
Oppesite pleader is nothing but an
incarnation of falsehood. The
judge said, after this mutual intro-
duction, let us proceed with the
case.

gqrenet wgiEd, & faw @ am
F7 wara g a1 o fgegeara @A ¥
gafag & arer fasT olx 9| &
q17 @ga &1 T% |

gud fggrgam @wrE #1 oF
gATAR UAE] F €T ¥ @ 9T 7
sar f& medr s 7 Far fe gw
@l &Y @yl e F g @ AR
s1 o 1 g, gafaq fs ag fa=r
V9T &1 UF QA Al g, TFT 7% wana
gaS 14 g1 @ g, THE qar g9 @
HY %% q0aT fF IFA 9 971 FrEaFa
¢ faqr, ageg agY @ @a
spgedTe) & a1 # fgegeana quranT
gegart gfmfg 9 {rew 32 2,7
fagre &7 & | W wATT qA=Ag
72X &1, Mfase w® 7 A &7, €o
Ufe WiEe ¥ &A &1, AAF 7 4 &I,
fagiy wr-=9 I ggard & &0 "
Hast aamad W § wWW
wa agi & sawifzal 3 gamw =9
wrEfaa fwar, sqigr ag @@ faw &
gaa @rg 7%, sAgaiE &9 § 5w
fawrr, feeell wam@A @ A9 § 1
#F AR FTQE AR IT Ig W9-
aifcd &7 F AT qrar Jg w9
a1 §IFIT & R FA A1] fH5T qraq
gas fawms, arfs Stww $@ a@
¢, 9% aqw, mfase wuw geafa ark
wfgwiT feeng srd | gafag ag wgan
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T g fE oww fawrr ¥ @@ 9%
€ Fgagr Agy & | wfaeT
GT AT o UWoe wWro ®T HIAT
gAY aregd g WX I 9 gHT FIATE
ge Far & g o wgew faar § fF
T T I aR F (a7 ;17 |

faasr graew wosm @l ¥ @
¥ gRIarg 3981 gu fasarg o
ared & 7 @ fzar & aer 1T 3T

QAT 9g€q 4 A A9 & I
qat 8 | IR AAT BF fIATH o)
ag! g f& =wrs @@ fgar ar
fead fxg, sa®r Igam gur ar wgf
WA AIZ 1A A 97 & wfar &
g1 @3TE @ 9T HT FIA & awwar
AT & FIfAT FE@AT G T8 g
qT & 1 I AAT | G5T 67 13
I3 ST q@ATIHA |

fassa ®Y @7 M qAAlg ggew A
® ¢ | gAYAAIfis s7 § 9T A Far
Tar @t ¥ gad witarg gE &T I
" F1§ 30 gE § a1 IAFT gW uw-
N9 K W T G199 F1 Fgq {F
RH @Faty § ag 14 FX |

9% & @o1q FY a3 gl qarg § )
gg A @ gr 99 FE wIgT argA
%[ HIQT §ERS & fQEre g 1 gA-
sy, afe g1 alernar g, av gy
wT Farg gu FC W

AqgA N FAg, aAE AN gy @
AT @ AF  wAewr  IAF!  fawAr
arfgq 1 g7 gy § s & gaw) fas
#3 gu ) a1 § e anordedy off 3 Wiz
& faar s avwe & wg feur &
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. QYT & " g gew)  frwrAr w@n
21 qg W17 GRadz A N, g AR
#g3 ¢ | gu sEwr avke A@ F@ T
gAY ag wgr & f& “geewwl T 12
s d 1982 ¥t g% afces Wz #),
N ¥¥ gfaT &1 g3eq 91, @ WAL
9T gufae 5T fear f5 ¢ w0 awg
¥ 2m gfaga & fag et § Ja
Y O 91aT AT 1 g I FEr ]
o # I qrg Far § o ggd a1y
¥ gagard A g &, e gei
a7 gf) feafa 1 qar =¥%7r ) W
F1 T § F Tag® qqAT FW HER
g agmifral @ Ak g @ 9 F1 3T
AZY 3 & | 1A DA FT A A W
fear & 1 Tx @@ &1 awrgr ¥ TR
AT W TH GTETX 9T TF  FHAT]
%1 gufas feqr smar @ f5 ag aieex
IT @I 41 | g9 IF W &I ar a1
gAFE W FL, @AY A, JAEAR
WM AT, FATAT AT g w2 fw
NeT 4791 7@ 9 vafag gufesr &1
fear &, wa®1 gu qaqq gl @ € |
AT g A9 At g ar M gH T
YT AE FT E | aTEqg Agr &
R @ wax ow®w g dww A
aw w1 adY fzar g, wifase %=
atr €. vy g, IFAT I @7 A0 § W
s d wgy & fw gy gufaa &v
fear saifs ag wieet aar W@r 41, 48
wear Ag} swar, fedr o+ gsd odEl
& fq qg vt g @& g fae-
foa 42 &Y gsrar war § 9T 9T gH
waTr wriarg T W § wie foed
qaiwT #1 W gEn v ag wfawa
ATaRTF FTLATE W |

oY gru warq fag  (WErOSA) -
fafgsa wq ¥ ag oF fovar &1 fawa

gfFzadg d @t &y fg=r wwmEIR
afafaat §, 7 AT N grag F7q
g1 OF £ g7 991 $T F &1 TEW
AN G AT FT AIET GHT § | GEALY
H FANT 47 AT W ATT GHET |
gafia & 5@ 9T a9eq T AN FT ]
f& sa% gare ¥ 1 gorgw A9
AZY AT | AT ATHAYAY ST THIT FHI
w7 ag &F wgr mar & 5 3@ garg
gfafa &1 gvawT 210 U0 UuHo ¥ § |
FUT I 3T THIX & § a1 &%
ST 9t fazarg g Fr ) @A W
qrAa § f+ @ garg afwfg &t sargar
g Ay &1 7% 9 wafF gg g F 7o
ugouq - qT Sfaarg |war a1 9711 SN
a9 ZC @R 4 I9F @U@ afafq
FY TqrqAT #4597 0 1 g faey
gurart gfafami §, safac awaa:
geay St 3 fasar c@a@ @y g
YT Il WY FUAT gy gFE @y fF
g wiza ¢ 5 oz fgedr @maR
afafy &1 wsrga Iq1ar w17, I WA
ag, fasfog g1 oy gredl &Y A
T GEANT T AR U T SF Y
aqf & fF frg @ ¥ agh sqarfay
¥ 4arg sgagr fear sar g1 oF
gredr Y g€t =997 FId g, TATTH
w1 ggrs 30 & i FEd § fF fewdey
g, g9 @ 9T gRAT AT A
<@ &, FML AT TTHAT A @A
§ gy IAFT &4T AT § ! O PRI
g FATIY NES q47 FT g al TR
faar srww aary fawfeaa w7 faar
fags fr 4 9 & a7 agf fam
qar 1 fRaY 7 g adl gan fe fe
gt ¥ fesell S¥ 7T H 4 WEIA A®
a3y qfaIT ®1 97 NGY F W@
g1 ? ST 99°9F 9§ Fgd g (6 Wg
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[« F=um warg fag)

frar g, @5 31 ot Q@ @ To
N gaEY foFr a7 Iwd ¥ FHATE
F) feqar yran fear 7 a4 wae ag
fe &Y aai ? aYx stq AAfeafar qaaqr,

qrenal Y T Ot gger A wfEwar g,
froa § 1 71 IaFr q@w fear ?
JTAIE+EY KT GIGAT J IAF  FTATIOD
FI AT 952 v § |

ufa® 7 Fz¥ gu ¥}aw g qBAI
gt g f war gz arq afr @ fw @
garg gfafa £ ot ggF1y afafa §
WE A AW FAIQ § A gEE
e 7 & 7 afz gf, @t #ar 9ER
97 ®HITRAY F) gEET a° 1 FT W09
aar ®TAM ? W gEd qgy Aqr fE
U9y U 97 T AT &Fmgrfzg
Q¥ IqF WJAI FAT 1T §F  Taw°T
® qUREIR L F f§ waF fagw
In? afggr, @O s a= ?

Fq1 H1q gq garz gfafa «r gifez
w0 FT AT R W@ E ? Wk wrfe
FI FT FGT JAHT AT 927 9 7@q ?
afg g, @Y F3 & Az Faar
W ?

waarf & T § faar mar, g+
qgey ¥ &gl fF gAFH a8 ary A
aa #rgA gt wa f& sAwfan 3
gas faar § waar =igar § fs
g3FIT F IT Hfa® goeA T F7 97
faa &, wiT 39 9T a1 FIFAE @

Wwre?

oy QEEd W ATAIE ;. JUTEGE

AgRa, ag g% Fgr A v @

fggeart gurak wgwd wfafa
fafaee & Tq W w19 & a0 agfem
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¢ faas) gzem A wamar wAT )
TH F9 g IAAT TAF TG gl A
fF g z@leq I qr9 qE § WI9wW
a3 FTHIEY g F &1 ug a@ gH
FgY T4), 9" A I qar www fw
a7 feafg 1 fFa Qo wwar § fe
w2l oAt @ g & =mfwal W,
fasgi gafca & & gaew 77 & fag
SAF! ggey @ aAmEr § | g o
e @ qaT FAAT | FgT qF qqewq
! gy wy gefafaegex fagw
FA F AT § oIwd faww
w9 aIT & @ ez AT 1T fFy g
IH ®gA HATX §F JEAT A ard Ay
qTaT |

13.00 hrs.

Hq I WHAT AT sqI4 ¥ W@l
2, 89 9 ara 1 fgesl wmTEw WY
F240 & @ gasg, §199, o UHo
uie Wit wifases ®vE &1 q&r T8
faar, 3o faars FEa@ ge FTQ
wtar  FfeT gt @ fd 9w sad
¥ 50 ¥77 qT 25 G4 EwEA & q1A-
urq g, Afea 43, Igd fao s gam
Fr fasely sErmga &M, g GEAAW:
& ghr wrg gosfegaa ferge ww
¥ geAiq gl, wAfdaee g F  wEAIaA
gl a1 @iy uoe gezfeagidie o & -
da g faselt TqET g1V Iaw F+qAA
FIGATET FIA F GEAEAT 1 A
FT AT AT WIYH X FAAT g, WA
g1 9 ara 9¢ fa=ne ad} fwar wie
1§ TgT BgAT W QAT 9" F fay
AIVRIAS §, Tgl (Far @ ag qR FH
fra s

gt as wifezr &1 gy §, &
qaamar § f& smaifes @ o
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wyR g wifsz s @ =ifgd,
9 IF &, ¥ 8, TR g farar @
@aT Agl 8, AfFw Ag UF HTITAS
g §, WX usiweEa wifee 7 go
A Ha W1 wEAE w5 QRN IgY
M W AT smmEd & oemna
grEfag I s ag &4 &89 |

ot wwtE agela (stagY) o gar-
Ty WEIIW, WY AT qF FewmEy X
fergrat ame & g aad &
397 fawarT & wwrm erAT @0 A
ot & fAaga Fzar | 5 faw awie
F gITT ¥ ag AATED AT Nag mE
#, SEAY AfT A A GIIIGFAT |
#7ifF ux FI14 £ UF GEL-AY Qg
N THT GEIT FEAT, 6I7 qF FANY
A gEAIT 97 TT 47 FHAE F
qIL-AT AWE §17 §  araqg W fgeg-
1T GHTATT & qATHE FIY IAF a1
7 fwar sar oY faar o # ar-
T &Y T FT AT, g4 AT A
UF aga A€t wzan, § wwan g gR
quar & & sa¥ 1y agg g A 2
AT F1§ Fr7ay UeT A @ fE ww
SHIIQ qO7 wify qof @0 § gEaE 9%
9T W@ 4, agh fedt 9w &1 amEy
AgY a1, agt feaT & ara 718 araNa
T A € grv aFzt gfam daT @Y,
T WG aF AT ATAFN &, ¥F IHC
F1 H1E waqr ag gd § o Qe AYaq
a1 w1g f fgrgeq awraT & G-
T FY FIg@T AT W7 | FEd AT
Wt Gedtz ¥ Y uF qIE FIAFE A
¥, S8% arx Y ag IgT gAY X
WIAT FTH qAT @ & o1 §F 9 fau
WA g7 fHmaar sxw g f5os@

SHIT & gratg ¥ fegfq agh av 9§«
w1 f& f@qar sR@ & araracE) S
qg w5 ?

UF di% 350 swa=ifay & wisy
F1 wara g, sHA10 T fagy 3-4
A & gAearg Agr 91 @ § 1 famd
feaY St qearg 9o+ faa @ @, 5@
awh 1 Q@ § IAFT a9 Ag) faqr -
g, Mo uHe [T §o THo HiEo FT AT
GdT FIAT §, 4 SAT A DT T
@l 9T | 56 FFIT &7 AT H Y
a1k s fgrgeara aaraix ¥ 939-
fz ¥ FI-H9E FT W & | AAAR
g Q7 graa qar g1 a8 fa Wi fgeg-
A AT F ararEa=< &1 S§qr
FT AT |

w3 qgdAT gt ag g f@ A wg)-
2T 39 19 ¥) T F¥@17 & Y w@
g 93l 7T 8 AT FAF DY AT
us g faaF s fergeam g
& GANAT 7 UFALE FFATET F7 7

QIQITFETT & 97 I 91 qoAeg I
1 AT ST HIATT FAAT AT AT
afgrar #Y gI¥ FEY QAT GHIETL
a3’ g4y ot ) 3@ aw @ fgegeana
gargry WY AT ATGY 8191 §
HIeT gl @1 AT | IFF A1EgT IHIT
X wreqeRe fwar AT QHIATT FA7GT
3Jq% TIg IEY ISP FHATAT & Faq-
At #1 @grar MT IR 89 gRAwg
Y | FF FAd7 T FT WA G147, Ay
st wEarmY ¥ qafag & afeq F—

fa% g fod f& &0 @ qEf F arEd

X ag QAT QAT aAE—IT ared
1 fada faa | I¥ AT F I
w3y g7 A9 oafraal ¥ gren i
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[ werts ageYT ]

g1 & g9 AWFR AT G: AT
fady gqaTT 37 9% 79 H99 FA-
Ffal &Y a3 g7 IFIAT 2T /F |

gg #1E Fw qra A 2 f& war ¥
oA ¥ T FIT T FIKT gOAT AN
gAfraal Y W=z F7 T & 9 qAar
qrst & Tsa & S qnd 'Fe o @, IV
qu fwar st P 1 eHF FTEAYR
fgrgeaa @wT=T waw Fa=rfeay w
Iqq WA N mEET W1 war fE AR
gEagnl A FaEr , FAT TH
¥QF wqul fgegeam@  qumeEre 5 WIS
g% fafwea sal & gzrar g, "X
a5 %1€ fegra aff 21 N FAIND
WIEH 9T &, IAF 1T FIA 9 IW-
qIg F¥ aral 1 gar /a7 3 fgegeaE
gara1X ¥ fag qawHz 219 q IF Y
g6 TPNT wEA-fag & Jar g

ot g4 agiEg 7 Farar s @igs
g7 93 37 urgw gzt fd fgegeaa
' F fEgardqr Iaar g @Yo
u%. w7 £.07, 318, &7 797 9I°l A @
QT ¢ Ay arag agf faar sr w@r 2
I 19 9gd wgcq w@dar £ & mad
qreqw § 941 wgiza @ fagga s fa
ag q gramd v afx w3, fagg
qIx arg ag §  fgegEare qurEi &
saaifeal €1 qur gaa AT @@
gfaaid faa a% |

ar gaa d =mar & fv w9 @
fgegeaia garare aar 2, a7 ¥ W
af fgigrars mwrae wrmnvfem
QEEd & garg Far Fw & wUg
ar @ ¢ fAgEl & mygie WY
FHATY YIAITF G Id FT 4,
I WAEA F AATPPEET aAM@AT
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srAT Arfge | Afewa sl &1 qrae
tfe uw aw IF [P g
TTIqT 7AT | IegA wr-gradfey feaddz
¥ fawigg &Y, Aafsx o qaw ANy
graf agf g g1 w® ;A A
ata gt Irfge v ot BaT-gleat a7
AT FAAN §, IFg Wi w4y
A% aFiar Tar WX F@ IF GATE H
e Q11 & Ffaa fawgr w1

wgr a% SAEES &7 gFE g,
WiTo QHo TFo & @MY WIT H AW
garare gq4q 9X fagwm feg wg @,
IAH Az fwar q@T § AT FaT o
UHo THo & 97T @1 1 GIAET 9g-
qTqT AT |

Farqre W WX fgrgE@i gar-
A, g gAY fg=t warary gafeaay
%t feafq aga € zodtg §1 7 AT
gz AT W@reg 1 a fag aw@t
#Y {@=I1T F7A71 9201 fF ATET FHIAIT
ufraat feg s®1T 999 g5 HIT WET
HHTATTTAT &1 M=) Riqr § g aHIAC
fag a% | GT@FIT w1 ¢F AR A OF
AT &qTAT A1fg |

% g+ agizg A1 9gar g fF
sRaifaat 7 e, srmaifa
ANamNy q N a4y § @ 7%
AqT-FreeT AEY I 91 W@ Y, I_E
ar & a¥ ¥l-wigifza Samey § R
ey gUpAfAT ¥ are # ag W
I F@ AT W@ E

ot WA W1 WY . IITEge
agiag, ¥x qger WY g g fager we
% 3ax ¥ f& go daig wfufqg &
nepia G W W g fasgir frawa:
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WIET JA4 F! XY WFT FY §, A
wiagw fag &, afes saw) agf) sqran
uqr, a1 g® 9 E wG AT E 1 @
grarg ¥ oW & w7 fewg 99 aia-
qEATS FINT A ¥F 1T HY J@T ST
f Y Al @gzw FaTar WAT WYX WA
¥ IGF HQATT FT FW § A IR
975 @AY ®T g% g, gg 4@ al
fegiaa: tasz § 1 w3 QY agl awman
TqT QYT AATT AT & fAQ Fq4T FAIHY
£ st T.fgu, gad fag g feea
THTET &1 F |

qg 9180 g Wi H g 297 IRA &
fr ga &t 1 agrgyfa wqdl qaz
gfafy & § afFa gawr wd ag g g
gwar g fF awwrT g7 afgfaay s o
WY ggmA T AT W N Egraar 1
IAET AF ITANT AT wraA) § I Ffeq
Y AN FTH K@ AT § ITH! qaeag
WY AT T E | AR IEFT FEAOT
Y1 JANT | gEfAe g9 oo aa-
Aa @ Wy gy aer g faed
YaT & S9 WgE W gauwl
N9 # g7 qmwr sW § 5 gaws
gadr §AE & gEERT O 3§
gra=y ¥ @) fasar aYT wusr sT6
) a7 @) ¢ fage faal & A faqusy
e gur § i §) a, IgH g
<&y gu gows frar sfaa faga av
eaq g 999 i | @I A agan
at fez ot @Y FFard) FTAY Qo 98
Lig

TEY ) IE FgAmr ¢ fw gy
¥ x@EY @1grar s S Y& A g
7z garX fax w13 wigm & grafug §
wg sfag gz X 9§ qT fa91¥

w3 |
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gH F&Y FgAT Wigd & f@ UAAfa®
AU & aq 9¢ (9 & 97q: a3
€I 7 JoAq fHar, WiTo UHo THe
®Y 13 &Y IO FIAIT 9T WG} G410
aSTEr TE wArd @At =ifge W)
g1 I 77 ax fagr § fagwr
I aga wfas gzeal F fgar §
T ST I9 A1q § UF FC F Iq H1
e &G qUA: UF egeg  HIGTHT
qFET F ®©F ¥ a1y F@r A0fEW o
5a% faq wiazas § f& ag wfgasa
WqA AT T G 1T TAFI 9+
MT ST ga FAAY E IF § T4 *%,
374Y gqearg 1, wifgss we AT €o
qde FiZo I T gH 2 & HIT &Y 39
AT QYT S AT0AT § AT AW A
FX | AT Ag ag g § & gIar
QYT §AG FIAT § AT g 19 9g a7
FCE | gqi@q & guaar g {5 ara ay
aY® vl | faqig gm & g9E A1
¥ TEq go gaus 5@ 9 fa=r F4A
oI gq graey 7 sfaa F@ag) 13,
gragr gIEIT &1 AFGGIH 9T gl
“HIFAT FT GZIW AAT 93A0 AT ga
Ieaa g § |

MR. DEPU 1 Y-SPEAKER : Next
item is Statement by the Minister of
State in the Ministry of Home
Affairs, Shri P. Venkatasubbaiah.

13.11 hrs.

STATEMENT RE : WITHDRAWAL

OF MONLEY FROM CONIiIN-

GENCY FUND OF INDIA FOR

COMMISSION OF INQUIRY ON

GANDHI PEACE FOUNDATION
ETC.

THE MINISTt:R OF STATE IN
THE MINISIRY OF HOMEL AF-
FAIRS AND DEPARIMLENI OF



+ 335 Withdrawal of Money from ~ APRIL 21, 1982

Conmig. Fund of India (Stalt)

PARLIAMENTARY  AFFAIRS
(SHRI P. VENKA'IASUBBAIAH) ;
Mr. Deputy Speaker, Sir :

as the Hon. Members are aware,
the Government of India have, in
pursuance of the resolution passed
by this House on 28th August, 1981,
constituted a Commission of Inquiry
consisting of ShriJustice P.D. Kudal
a judge of the Rajasthan High Court,
with the following terms of
reference :—

(a) to inquire into the working
and  activities,  including
publications, of—

(1) Gandhi Peace Founda-
tion;
(2) Gandhi Samarak Nidhi;

(3) All India Sarwa Sewa
Sangh;

(4) Association of Voluntary
Agencies for Rural Deve-
lopment; and

(5) Other organisations
closely connected with
the above mentioned
organisations;

to determine whether they
acted in conformity with their
aims and objects ;

(b) toinquire into the sources of
funds of the organtsations
referred to above;

(c) to inquire into the manner of
utilisation of funds and mis-
use thereof, if any, by the said
organisations, with reference
to their aims and objects;
and

(d) toinquire into any such mat-
ter as may be incidental or
relevant to the above men-
tioned matters.

2. A copy of the notification
regarding appointment of the Com-
mission has been tabled in this House
on March 3, 1982.

3. The Commission will be within
the administrative purview of the
Ministry of Home Affairs. The
Demands for Grants of this Ministry

Joint Committee 336
Elect. of Members

for the year 1982-83 have already
been passed by the House. The ex-
penditure on this ‘New Service’ could
not be foreseen and has not been
incorporated in the Budget provisions
for the ycar 1982-83. The Com-
mission is required to begin its work
early and submit its Teport.

4. 1t is proposed to withdraw
Rs. 5.83 lakhs frcm the Contingency
Fund of India to meet the expenses
of the Commission upto the end of
July, 1982. When the first batch of
supplementary demands is presented
to Parliament, this demand will be
included in order to recoup the
advance to the Contingency Fund.

13.15 hrs.

JOINT COMMITIEE ON
OFFICES OF PROFII

RECOMMENDATION TO RAJYA SABPA
To ELEcT A MEMBER

SHRI JAMILUR
(Kishanganj) :

RAHMAN
Sir, 1 beg to move :

“That this House do recommend

to Rajya Sabha that Rajya
Sabha do elect one member
of Rajya Sabha according
to the principle of propor-

tional representation by means
of the single transferable vote, to
the Joint Committee on Offices of
Profit in the vacancy caused by
the retiiement of Prof. N. M.
Kamble from Rajya Sabha and
do communivate to this House
the name of the member so ap-
pointed by Rajya Sabha to the
Joint Committee.”

MR. DEPU | Y-SPEAKER : The
question is :

“That this House do recommend
to Rajya Sabha that Rajya Sabha
do elcct oné member of Rajya
Sabha according to the principle
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of proportional representation by
means of the single transferable
vote, to the Joint Committee on
Offices of Profit in the vacancy
caused by the retirement of Prof.
N. M. Kamble from Rajya
Sabha and do communicate to
this House the name of the
‘member so appointed by Rajya
Sabha to the Joint Committee.”

The motion was adop!ed.

13.16 brs.

MATTERS UNDER RULE 377

‘(i) NEBED TO RESTORE BARARI STEA-
MER SERVICE IN
BiHAR.

st un faam qrga (FraA1gI) ¢
Iqreqet wgreg, I, 9Er fagqy,
foar wreage # ez Far &1 faar
FAE a7 (HQ I FY M H GIT 7
ST WIEST AT AgAT E 1 A
T Yar §F%) aqia @ " @
8 1 g gl fagr ok 390 fagR
® famar § 1 swafas, sfawr e
sqraaifas  efezsiq@i @@ IO 0F
zfaga fagre & fama & g gar &1
aeT g gty § 1 wraa g fagre
F1. /0% dga 31 AT dF O

@e

¥ T & g% g1 ¥ A AT

SIS QXMT § | WA GHIT F AR

fe wigasas aqQ § @wT Jar &1

‘ 'qu fopaT 9Ig Q4 WA § T
" et frata foear st
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(ii) ESTABLISHMENT ©OF PuUBLIZ
SECTOR INDUSTRIES IN EAS-
TERN UTTAR PRADESH.

SHRI ZAINUL BASHI:R (Ghazi-
pur) : Sir, U. P. having 209% of
country’s population has been able
to receive only 4% money in the
State invested in Public Sector. There
are many proposals from the State
Govt. for the establishment of public
sector industries in U. P. which are
pending with the various Ministries
under the Govt. of Indid. These
proposals should be cleared as early
as possible so that U. P.’s share in
public sector investments may in-
crease to some extent.

The public sector industries which
have been approved so far are not
being located in the backward regions
of the State, particularly Eastern U.P.
Only Mirzapur District of Eastern
U. P. has been provided National
Power Projects because ol its near-
ness to the coal fields. On the other
hand, one refinery, one petro-chemical
project and some other units have
been established in Western U. P.
which is the most developed
part of the State. It has been
reported in the Press that the U. P.
Government has requested the Central
Govt. for the establishment of 3 out
of 4 gas based fertiliser plants in Wes-
tern U. P., completely ignoring the
casec of Eastern U.P. and Bundel
Khand. In this way the regional
imbalances are continuing to increase.

It has been repeatedly assured by
the Govt. that backward regions will
be preferred for the establisument of
public sector undertakings. I, there-
tore, urge upon the Government to
establish public sector undertakings in
the backward region of U. P., espe-
cially Eastern U. P. comprising the
districts of Varanasi and Gorakhpur
Divisions.

(ili) CONSTRUCTION OF RAILWAY
LINE ON RAIPUR-MANDLA-
JABALPUR SECTION.

s g7 weu (7 qT) ¢ IqTA
agiga, wifeardl gfwd aiger aew
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[T ®g3 ysT]

g W WqA T § @fas F1 70
a¥e gu §, Igl aT §waEr F A
AT ¥l IIAST § | §EE TGS 93
uifas fic & fager gar 31
wifas fogzew &1 oFam Q@ g,
¥ AWl & FH O

TIQC-AOSAT-FATATL JJA a7
¥ gEAGT FT HED GFIH TG F
177 IR 47 ¥, faarg & gena
@M § M fawraiazan arazmg
S wgE &grAY @ g1 @F . ww @
gq wrfeardt & &1 A fawm grm

wa: 3@ W A1 & fag e
FAEAW HTT TIEN KT F0fgn gan
W wmzA & fanig & srafawar 241
g1fga |

(iv) SETTING UP OF REHABILITA-
TION CENTRE FOR THE DISABLED
IN DELHI.

SHRI HARISH KUMAR GANG-
WAR (Pilibhit) : Despite the enthu-
siasm India showed in observing the
International Year of the Disabled
last year, the Central Government
has failed to take any intiative to set
up a rehabilitation centre in the
capital.

The Union Health Ministry which
bFad sanctioned the scheme for a
Centre like one quoted above and
allotted a five-acre plot as far back
as 1973 has even after a lapse of
about a dec.de failed to take any
further step to set up the Centre.

While the original Rs. 1.25 crore
scheme lies in the cold storage, its
cost according to latest official esti-
mate, has escalated by more than
three times.

The original plan submitted in 1970
has already been approved by the
Urban Arts Commission and other
concerned bodies.
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Looking towards the indignation *
expressed by the professional bodies
concerned with the rehabilitation of
the disabled. 1 urge wupon the
Government of India to execute the
scheme of setting up a rehabilitation
centre for the disabled in Delhi.

(v) REPORTED DECISION TO SCRAP
“DaiLy DerosiT SCHEME” oOF
THE NATIONALISED BANKS.

DR. A. KALANIDHI (Madras Cent-

ral) : I am shocked to learn that such
a scheme as the Daily Deposit Scheme
of the nationalhised banks which
enable persons getting daily income
to save is slowly but surely being
scrapped. 1 consider that the move
is ill-conceived. 1o forego Rs. sixty
crores of deposits when resources
are scarce is suicidal. 1The antis
inflationary nature of the scheme
appears to have been completely
forgotten. When the deposit collec-
tors’ remuneration undergoes forced
reduction at all branches of the
nationalised banks, it will definitely
affect the productivity of other sec-
tions of employees adversely. 71hat
it should happen in this year of
productivity is indeed a travesty of
justice. Over and above everything
1s the fact that fifty thousand more
will be addea to the disgruntled army
of the unemployed, when the
Government allocates crores of
rupees for generating employment
opportunities under Five-Year Plans
and the 20-point programme and
also to nurse sick industries back to
health for maintenance of existing
jobs. I would, therefore, chcst]y
request the Hon. Finance Minister to
immediately intervene and stem the
move of the national banks.

(vi) ScarciTy or DRINKING WATER
IN ToNnK DiIsTRICT OF
RAJASTHAN.

SHRI BANWARI LAL BAIR-
WA (Tonk) : There is actue scar-
city of drinking ‘water in Deoli
Tehsil and Todarai Singh in Distiict
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Tonk, © Rajasthan. As a result of
sudply of drinking water to Rajas-
than from the wells dug on the bank
of river Binis near D2oli, the water
level both in the wells as well as in
the river Banas has gone down consi-
derably. As a consequence of this,
the water level in all the wells of
Negida, Malira, Rajmahnal, Bisalpur.
Banthili and Santhili and other 50
villages situated upto 16 miles down-
stream from Deoli on both sides of
this river has gone down consider-
ably and some of the wells have
completely dried up resulting in a
lot of hardships to the people there.
The situation become all the more
difficult during the summer season
every year. There is a proposal to
construct Bisalpur Dam on this
river Pcnding with the State Govern-
meat for the last 40 years.

There is need to tacklc this pro-
blem more on humanitarian grounds.
Providing drinking water is one of
the 20-point programmes which the
Government should follow vigo-
rously.

I request the Central Government
to look into this matter and extend
financial assistance to the State
Government to expedite the con-
struclion of Bisalpur Dam for re-
moving scarcity of drinking water
of District Tonk of Rajasthan.

(vit) Neep To ImprOVE DELHI
. TRANSPORT CORPORATION SER-
VICE.

DR. VASAN{ KUMAR PAN-
DIT (Rajgarh) : Delhi is a city of
distances and people particularly
in the lower income group have to
stay at long distances. 1hey are
mainly dependent on the DTC
Service for bringing them to their
place of work and taking them back
to their homes. Stiudents too have
to travel long distances to attead
educational institutions.

It is imperative that the DTC
Service is run on efficient and sound
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linss in the intsrest of pruviding
reliable and depandable service.

From time to time questions have
been askel to highlight the short=
age of buses and the need for aug-
menting the fleet on priority basis.
It is alsy essential that the existing
fleet is put to best use and operating
costs kept within norms. The ad-
ministrative set up should be such
as to make for accountability and
efficient functioning.  Government
should see that officers of proven
experience and integrity are only
put in responsible positions so
that they can manage the organisa-
tion properly and inspire confidence
among the travelling public.

Recently there has bsen a wave of
resentment. dissatisaction and f{rus-
tration among the staff of the
Delhi 1ransport Corporation.

The large number of employeces
working in DTC service sheuld be
properly taken care of and pro-
vided with accommodation and
other  essential  facilities. The
system of recruitment should be put
on sound lines so as to remove
any suspicion of nepotism/ad hoc-
ism. With Delhi Transport now
being a Corporation Old Rules of
1952, originally framed for the
Delhi Road Iransport Authority
need several changes to bring them
on uniform pattern like other major
‘I'ransport Corporations.

There is need for putting the se:-
vice on sound and efficient basis
without losing further ume as the
rush of Asian Games would soon

start.

There is need for a high power
probe into the affairs of D.T.C.

I would request the Hon. Minister
to kindly look into the matter and
inform the House of the concrete
measures taken to improve the
Service.
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(viiil) NEED to INCREASE POWER
SuPpLY TO WEST BENGAL FROM
DaMopAarR VALLEY CORPORA-
TION.

SHRI SOMNATH CHATTERJEE
(Jadavpur) : West Bengal and Bihar
are the two participating States in
Damodar Valley Co'poration. The
Government of West Bengal has
contributed Rs. 73.68 crores to
D. V. C. exclusively for the power
projectsupto 31-3-1981 as compared
to much lesser contribution of
Rs. 49.09 croresand Rs. 49.26 crores
by Government of India and
Government of Bihar, respectively.
In spite of its largest contribution,
West Bengal have not got the
proper benefit of power availability
from D. V.C. In 1971-72, D.V.C.s
sale of energy in West Bengal was
459% of its total sale, bat the same
has come down persistently year
by year. In 1980-81, the sale of
cnergy in West Bengal came down
to only 399 of the total sale. Pre-
sently 350 MW is installed in West
Bengal, out of the total installed
capacity of 1371.5 MW of D. V. @.
system. In 1980-81, D.V.C.’s gene-
ration in West Bengal was only
698 MU, constituting 169, of its
total generation. D. V. C.’s gene-
ration of energy has started dwindling
from 1979-80 and it has come
down vear by year. While gene-
ration in 1978-79 was 5443 MU. the
corresponding generation figure for
1980-81 was only 4485 MU in spite
of installation of new sets. Such
sizable reduction in generation has
adversely affected the consumers of
D.V.C. in general, as D.V.C. has con-
tinued to impose power restriction on
its consumers. In 1977, D. V. C.
introduced a schelule of power
allocation, under which the con-
sumers were grouped under four
categories, ¢.g. (i) Railway Traction
(i) Collieries (iii) Steel Plants and
(iv) Mixed and other Loads.
according to priority. The first
three groups enjoying priority come
under the Central Sector while State
Blectricity Boards in West Bengal
and Bihar and the Calcutta Electric
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Supply - Corporation - Ltd. comprise
the last group under ‘“Mixed and. .
cther - Load”™ with the - lowest
priority. Thus, due to low genera-
tion level of D.V.C..' the - State
Electricity Boards and C.E.S.C. Ltd,,
have been suffering most due to
power restriction according to the
schedule. It is learnt that in

October 1980 the Government of

India has worked out a revised
schedule for power allocation by
D.V.C. fixing still lower priority to
State  Electricity  Boards = and
Calcutta Electric Supply Corporation
D.V.C. could not, however, imple-
ment the revised schedule and the
same was further modified at a
meeting held on 16-12-1951 at the
instance of the Cabinet Secretariat,
Government of India, wherein sur-
prisingly the State Government of
West Bengal and Bihar were not
invited and their views were not
sougut. It is clear that the State
Electricity Boards are put inte
difficulty and particular the people
in the State of West Bengal.
In the revised schedule, as approved
in the said meeting held on 16-12-81,
the quantum of total saleable power
has been reduced by 5% to 159, at
the generation level of 650 MW
respectively. Power allocated to
“Mixed and other load”
comprising State Electricity Boards
and C.ES.C. Ltd. stands reduced
by 159% to 187 at the varying 'level
of generation. Quantum of reduc-
tion in power allocation varied -
between 40 MVA to 122 MVA for
the generation level of 650 MW "and
800 MW respectively. Under the
revised schedule, the quantum of
power has been slashed down cons
siderably in respect of the State
Electricity Boards and the C.E.S.C./:
Ltd., to allow higher priority to

collieries and steel plants. Such a
move would aggravate power -
position in West Bengal which is

already acute. It would be pertinent
to note that against the contract
lnad of 105 MVA, actaal power
supply"to--CESC by D.V.C. has
varied between 47 to 53 MW on

group -
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an average during the past few
months. Power is often restricted
by D.V.C. to West Bengal State
Electricity Board far below the
allocated level, due to low
generation.

The Chief Minister of West
Bengal has already written to the
Prime Minister in this connection,
asking for the restoration of the
position as was prevailing in October
1977. Recently, the Chairman of the
D.V.C. has alleged that DV.C has
no obligation to supply power to
West Bengal State Llectricity Board.
It 1s clear that to embarrass the
Government of West Bengal and
create furtner difhculties such an
unilateral and discriminatory attitude
has been taken by the D.V.C. 1
call upon the Government to take
immediate steps so that adequate
power is made available fiom D.V.C.
to West Bengal which has always
been, and still is, the largest
contributor in the investments of
D.V.C.

(ixX) CLOSURE OF SOME SMALL RAIL-
WAY STATIONS ON WESTERN
RAILWAY FOR BOOKING GOODS
TRAFFIC.

SHRI DIGVIJAY SINH (Suren-
dranagar) : From the 10th April
1982, the Western Railway have
closed down 122 small railway
sations for booking goods traffic in
wagons. [his has paralyzed all
trading anJd economic activities. It
has caused congestion in large
stations, and considerably raised the
cost of production of small industries
and agricultural produce. Imme-
diate rearcss 1s sought.

13.34 hrs.

DEMANDS* FOR GRANIS,
1982-83— Cond.

(i) MINISTRY OF COMMUNICATIONS —
-Conid.

MR. DEPUTY SPEAKER : We
_ now take up further discussion and
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voting on .the Demands for Grants
under the control of the Ministry
of Communications.

The Minister of Communications

will reply.  (Interruptions)
1HE MINISTER OF COM-
MUNICATIONS (SHRI C. M.

SIEPHEN): Mr.- Deputy Speaker,
Sir : For the second year in succes-
slon, after a long period when this
matter was never discussed, the
affairs concerping the Ministry of
Communications have come up for
discussion before the House.

Last year when I replied T had with
me my very valued colleague, the late
Mr. Kartik Oraon. I cannot help plac-
ing on record the great dedication
with which he worked in the Minis-
try, during the period he was work-
ing as Minister of State.

I am thankful to the many
Members who participated in this
discussion, for the suggestions they
made, for the criticism they advanc-
ed, for the demands they put across,
for the expectations they gave
expression to, and also for the com-
pliments they paid, in acknowledg-
ing that the Ministry i1s doing what
best it can  possibly do,
under the circumstances. No
Minister incharge  of Com-
munications can ever. expect to be
above criticism. I came across very
recently a journal by name Electronics
and Power published from Britain.
“he recent quotation  which 1L
thought 1 must place here is
as follows: “It i3 a curious fact
that telephone administrations are
unpopular all the world over.”
(Interruptions) “Whether or not, we
would now-a-1ays think the fact
curious. [t undoubtedly does seem to be
the case that telephone adminisrations,

*Moved with the recommendation of the Presirlent.
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[Shri C. M. Stephen]

whether large or small, well managed
or badly managed, private sector

or public sector, all  attract
a degree of criticism from their
customers®’ That is unparalleled

even in the case of utility organisa-
Whatever the reason for this

tions.

curious fact, there is no doubt
that the general unpopularity of
telephone throughout the world

applies in very full measure to the
British Pos: Office. All those who
involved in the British telecom
operations must now be used to
this unpopularity and must have
long ago come to the conclusion
that they just cannot win it over.
(Interruptions) ‘1 his is a fact which
1 have always stated because for
every person who has got a tele-
_phone, when the telepone goes out
of order or something happens,
as a person who paid for it, he
will certainly feel pained over it.
His anger will come up. Asa
person who was a subscriber for
ove: 40 years, before becoming a
Minister incharge of Communica-
tions, I remember occasions when
I expressed anger much more
furious than the anger my collea-
gues are expressing to me. There-
fore, we have now become adjusted
to that. But on the other hand, I
am thankful that there was acknow-
ledgment from all members on the
other side and this side that they are
satisfied that we in the Ministry are
doing our best. 1 am receiving
quite 2 number of compliments a~d
1 asked my officer to pile up the
whole thing. Occasionally, [ am
receiving compliments giving thanks
for the work we are doing.

Recently. there was a cyclone in
Gujarat. Everything went out of
order; everything collapsed. The
taelecommunication in the city was
kept working and I had acknowledg-
ment from the Council of Ministers
and the Corporation, everybody saying
that the real work was done. When
there was a train accident in Andhra
Pracdesh. we set up our organisation
there and 1 had umpteen letters
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the services done.
The Lions Club in Nagpur had an
opinion poll; they made a check up
as to which service the people are
satisfied with comparatively. It
showed that the public expressed
themselves as saying that the tele-
communications and the communica-
tion system compared to many others
are really good. There are occasional
things coming and this is refreshing
to me, refreshing to the colleagues in
the Directorate and refreshing to our
colleagues who are working from one
end of the country to the other.

But, still we in the Ministry, don’t
approach this either with the spirit
of complacency nor with the spirit
of fatalism; that our lot is to take
criticism and only criticism. We have
been doing our best to improve the
service and do what best we can.

- Well, 1 came yesterday with a
large number of statistics ready in
answer to criticisms, but my friend,
Mr. Rathod, put me on notice
that it 1s better you do not
come out with any statistics. I can
assure him that I have put all the
papers away in my office and I
have came completely empty handed.
there is sense in what he said. He
said, “When you lost in Delhi, that
was the end ofit.” In the same
manner, if the telephone collapses
for the subscriber, that is the end of
it. But I would also say that I would
have been a fool if [ thought that
because 1 lost in Delhi, everybody
of my party throughout the country
lost. Others also have won. In the
same manner, even if a telephone is
going out of order, it does not mean
all the telephones are going out of
order. In Delhi we have got about
two lakhs of telephones and we get
complaints to the tune of 6,000 per
day, which means about 1,94,000
telephones are working without com-
plaint and the subscriber does not
have to make a complaint.
(Interruptions)
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AN HON. MEMBER : Oh! No!
We have to complain. (Interruptions)

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMU-
NICATIONS (SHRI VIJAY N.
PATIL) : This statistical inference
you have to agree.

SHRI C.M. STEPHEN :
notto say - (Interruptions)

This 1s

SHRI RAJESH PILOT : You
have to carry Post Offices also with
them.

SHRI C. M. STEPHEN
coming to that.

: I am

I can assure the House, we
have got a very intensive monitoring
system to find out how far we are
bettering. Not that we have be-
come the best, but to find out whe-
ther we are bettering or worsening.
For example, take the Postal Service.
We have got two or three systems.
One is, we send out thousands of
test letters, throughout the country
to miny people, we collect back our
information. A second system which
1 have introduced was, I directed all
offices under our establishment, when
the letters come, to stamp, to take
. the envelope out, make a note how
long it takes for the letter to travel.
This is being done regularly and I
am getting statistics to show how far
things are bad, or how far things are
good. There are certain
where things are bad : there are cer-
tain States where things are good.
We have got our statistics in the
Directorate. It is only to satisfy
myself to see how far things have
bettered. 1 am only saying that
there is a monitoring system and
wherever things are bad we concen-
trate our attention on that, to find
out where the bottle becks are. But
you will kindly appreciate where we
have got a huge system like ours,
whether it may be the tele-communi-
cation or the Postal service, which
is being run by lakhs of people,
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going through different agencies, there
can be a slip between the cup and lip
and there may be a delay in this case
or in another case. I explained it last
time

In the same manner, we compare
trunk efficiency. Trunk efficiency,
one  year back—I am  pot
quoting  statistics — was about
60 per cent. It has now im-
proved, upto 70.5 per cent. This
is the present position. Every year
it is coming up. Again, there are
certain methods by which we meas-
ure for different areas, as to whether
improvement is there. I can only
conscientiously assure the House that
my assessment is that over this period
things have, whether in the tele-
communication arca, trunk area,
whether in the local complaints area,
Postal transmission area, in all these
areas, conditions have improved and
results are bettering. I am not say-
ing tha: things are absolutely okay.
But they is a situation that can never
be. It will always be, human error
or technological, it will certainly be
there. We recognise that things have
got to be improved and therefore we
appointed a committee — which is
now known as thc Sarin Committee.
U'nless I was satisfied that the state
of affairs was not good enough and
had to be looked into, I would not
have appointed that Committee. A
very high powered committee was
appointed. They have submitted
their report. 't hey gave something
like 460 recommendations. It is not
a case of my saying that the recom-
mendations are under consideration.
No. We have analysed them. I had
a scries of meetings with our officers.
I had a round with all officers. with
the Consultative Committee of Parlia-
ment, with the trade union leaders.
On the basis of these. we analysed it;
a large number of recommendations
we accepted, some recommendations
we had to reject, which were about
20 to 23 which were not very mate-
rial. A large number of recommen-
dations, we have accepted. We have
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divided all those recommendations
into those which are to be imple-
mented in the Ministry itself ; and
those recommendations which can be
implemerted only on an inter-minis-
terial basis. There are a few recom-
mendations which are of a funda-
mental nature on which a decision
can bs taken only after discussion
with certain colleagues of mine in
the Cabinet and further, in the light
of that « decision will have to be
taken. Bifurcation of the postal and
telegraph service is one of that, into
which a deeper look 1s necessary.
So, a few of them have beea kept
apart. On the others, for the pur-
pose of implementation we have
already constituted a cell. The imple-
mentation of those recommendations
which bhave been accepted, has
started in full earnest. I also inform
the House that periodical reports
are being sent to the Secretary io
the Primz Minister as to what action
is being taken on different recommen-
dations that have been given. . hat
would show that this is not a case
of a matter bzing under considera-
tion, but this is a case of a matter
under implementation. We  are
implementing the recommendations
with full force. Certain very valu-
able recommendations have been
made. They will enable bettering of
the service.

Quite a number of individual
constituency requests were ‘made on
which, as the Members know, wc
will be replying to them individually
after examining them. I do not
want to take the time of the House
for that purpose.

I would like to deal with some - f
‘the geneial points. I was really
surprised that on the tariff increase,
there was not much of criticism.
And they have taken it on. Inci-
dentally, 2 mention was made. But
I would like to make one of the
points clear.
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One criticism was raised that
before Parliament met, I notified and
I faced the Parliament with a fait
accompli. 1his is a misundei-
standing which I want to clear. On
the 2nd of February, we 'made an
announcement saying that with
respect to such and such items, we
propose to issue a notification. On
the l1th of February, we issueda
notification saying that these rates
woul! come into force on Ist of
March. On the 18th February, we
placed the notification on the lable
of the House. So, it was not a case
of coming to the House with a fait
accompli, but it is a case of our
coming to the House with a notice
that we propose to implement it on
the Ist of March, 1982. 1 here were
full 10 days available to the House
under the Act to make a motion
saying that this House disapproves
ol these propositions. Well, the
proposals made by the Finunce
Minisier came into effect on the 27th
February whereas the proposals
made by me came into efiect only on
the Ist of March, that is, later than
the proposals he made. 1 gave an
advance notice, a notification notice
anJ then the matter was placed on
the Table of the House. Anybody
could have moved a motion and
discussed it so that the House could
have expressed either for or against
it. My friends oo the opposition

. were kind enough and imaginative

enough to realise that it would not
be serving the public if they move
a motion to dis-favour this because
they know that for the expansion of
this, it is absolutelv necessary. I
must certainly thank them for this
imaginative approach to this matter.

SHRI SURAJ BHAN (Ambala) :
It is only a technical justification of
the matter.

SHRIC. M. SIEPHEN : Very

very constructive approach to this
matter.

_There is a very fundamental ques-
tion which the House has to consi-

der. Some people get the telephone
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service. We are 70 crores in this
country. 25 lakh are getting the
telcphone scrvice and  whether they
must pay for what they are getting ?
Peoplc are sending leiters here and
there. Whether the general exchequer
mus! pay for that or they must pay
for that? WNobody will say that the
cmployees in the P&T Department
are the highest paid in the country.
I am one of those who feel pained
that conditions are not such that |
can pay them higher although they
deserve to be paid higher. 1 here-
fore, at the lowest level they are
being paid. And for the cost that
accrues whether the persons who
avail of the service must pav for it
or not is the fundamental question
which you will have to take into
consideration., We have to look
afier more important services. | am
not saying that this is not an impor-
tance service. For example, the core
sector, the power sector, irrigation,
all these have got to be looked
after at  the national level.
Whatever little resources are avail-
able, a ‘e we to use them for this, or
arc we to use them for subsidising
the postal and tele-communication
setvices ? Demands are coming up
for more and more post offices in the
villages, more and more telephones
in the villages. Any exchange in the
village means additional cost for us.
A small exchange ina village isa
losing proposition. An additional
post office means Rs. 4,000 or Rs.
5,000 of sheer expenditure without
any additional income, or not much
of additional income. But the
demands are coming like that.
Whnether that must be paid foris a
matter of principle that I would like
the Hon. Members to give their
thought to.

It is a matter, which was gone
into by what was known as the
Tyagi Committee. To what extent
this has to be subsidised is a matter
which was gone into by that Com-
mittee. in a very detailed analysis
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they agreed that the postzl services
should procure revenue equal, or
near equal, to the operational cost
of the posta]l branch. 71he Commit-
tee felt that thc tariffs for these
services, registration, insurance etc.
should be fixed in such a way so as
lo provide a small margin, not ex-
ceeding 20 per cent. Different items
were examined and their finding was
that over a period this must be
a self-suffi cient service. They have
identified certain items, which must
be subsidized.

For example, they said that the
newspapers must be subsidized. But;
they said, it must not be limitless;
the subsidy must mot exceed 66%
per cent of the cost. It you look
at the services that are new being
rendered, a very heavy subsidy is
being given.

Qur cost of operation is increasing.
Last year the cost went up very
much, not because of any unneces-
sary expenditure, but because of the
additional expenditure that we had
to incur on account of the dearness
allowance, on account of the addi-
tional allowances that we had to
give to the ED cmployees; on
account of these factors, there was
an increase in expenditure. For
instance, the Indian Airlines, who
carry our mail, increased their tariffs;
the railways also increased their
tariffs. Everyone of these services,
through which we pass, imposed an
increased levy on us. ihe net result
was that the postal services became

more costly.

It is but legitimate that a part of
the cost will have to be met by those
who avail of it. Thereis no escape
from that. The country must be
prepared for that. The House must
also concur in that. The postal and
telecommunication services must see
their way through, rather than going
on to the general revenue to collect
their subsidy. It must be possible,
and it is in that spirit that certain
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items of tariff were increased. 1 can-
assure the House that this will not
be the last increase 1n the tariffs...
(Interruptions) For the year, it Is.
But, subsequently, it will have to be
realised that, in a very painless
manner, tariffs will have to be in-
crereed so that expansion may not
suffer. This is the only point that
1 want to make on this.

Then some Hon. Members said :
you have increased the tariff, but
what about the Plan performance ?
Two Hon. Members specifically en-
quired why the Plan allocation was
not fully utilized. So far asthe postal
side is concerned, that has been more
than utilized. In the telecommunica«
tion side, in 1980-81 it was not fully
utilized. because of non-availabi-
‘lity of equipment, because of lack of
time to streamline the department,
as far as I am concerned. But I can
assure the House that in 1981-82 the
position is that the entire money that
has been given has been utilized.
In 1982-83 the entire allocations will
be utilized and the allocations will
fall short of our requirements. 7his
is the position. In 1981-82 the
total allocation was Rs. 452 crores;
the whole amount will be uti-
lized. For 1982-83 the allocation
is Rs. 477 crores. This will fall
short of the real requirements. T here
will be an over-utilisation of the
entire funds, because expansion is
taking place in such a heavy manner,
and utilisation does and will take
place.

Sir, the third point raised was
about the staff shortage. That is
from the staff point of view. [am
told that this has been a complaint
all along. I can assure the House
that this is one of the main points I
took up after assuming charge.
There was a heavy staff shortage.
Now the position has been completely
rectified. On the postal side there
is absolutely no staff shortage at all.
On the tele-communication side we
have recruited the people completely,
they are going on to training, they

&
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will be joining in July, by July on
the tele communication side the
staff shortage will have been comp-
letely wiped out. We have alreaay
recruited people.

There is a terrific absenteeism. To
meet that absenteeism and to avoid
the contingency of vacancies remain-
ing unfilled, we have introduced a
new system of trained reserve pool.
I have directed that they must esti-
mate our requirements for the next
five-year period and subject to the
limit of our requirement up to the
next five-year period, thz staff
required must be recruited. There is
a leave reserve of 10 per cent. I
have suggested that 25 per cent leave
reserve must be taken into account
and that number of staff must be
recruited, recruited not for perma-
nent service. They will be recruited
and given training, they will be kept
as reserve pool and whenever there
i1s a requirement, they will be put
1nto service and this pool must be
kept, which means that at any time
vacancies are occurring, vacancies
will continue to be filled up and the
reserve pool also will be kept com-
pletely trainedfup. Many people will
drop out, it does not matter.
We are spending a certain
amount for giving them training,
they may drop out and take up some
other employment, they come in
irrespective of the age: the moment
they are taken into the reserve pool,
they will be notionally taken as
recruited and even if at the time of
their regular recruitment they have
crossed their age limit, that will be
condoned and they will be taken
into service, This is the situation
we have created to ensure that there
shall never be another complaint
about the staff shortage. The staff
shortage problem has been tackled
and has been settled. This is the
present position which I wish to
place before the House.

The fourth point raised was about
extra departmental staff. We have
got a number of extra departmental
people, as you know. We have got
about two-and-a-half lakhs of extra
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.departmental people. Out of
1,40,000 post offices that we have,
about 1,26,000 are extra depart-

mental post offices. That is the
backbone of our postal service Our
problem is, in the far away villages
where there are not enough of
transactions to keep a regular post
office, that postal transmission has
got to take place. This extra
departmental system was, therefore,
introduced long long back not only
in our country, but elsewhere also.
It has got to work on the basis of
an agency system and agency sys-
tem means persons Wwho have got
other avocations or other sources of
employment alone must be given
the agency. [his is the fundamen-
tal condition -because we just can-
not afford to give them enough, a
full-time job. They have got to
work for 2 to 3 hours or 4 hours.
The rest of the day they must have
regular employment. But this as-
pect was overlooked in the mean-
while. We are now insisting that
unless a person has got a4 regular
source of revenue he cannot be
taken on an extra departmental
basis. It was stated that nothing
has been done for such people. I
have only to say that there are
different categories. On 1-9-70, for
example, the extra departmental
sub-postmasters and  sorters, their
miaimum was Rs. 140 and their
maximum was Rs. 170. Today
their minimum is 188 and their
maximum is 233. About extra
departmental branch post masters,
their minimum was 100 and their
maximum was 120. Today their
minimum is 131 and thers
maximum is 165. For every section
of them the allowances have
goneup. I am not saying that
this is enough of an allowance.

14.00 hrs.

But you will have to take into
account that if one rupeeis added
on to extra-departmental person, the
total amount comes to what ? If
Rs, 10/- isadded on, the total amount
comes to what ? Can the service
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carry that sort of a burden ? But
inspite of that this was being increas-
ed. Allowances were being increas-
ed. They were having certain pro-
blems and we had been negotiating
and talking to them. Unilaterally
we have taken up certain matters.
For example, there is a provision
which says that an extra-departmental
person, if he takes up a post office
he will be given an allowance of Rs.
10/- and a oumber of them, only
2,000 or 3,000 of them, have got
this allowance, others have not got.
They have got to keep an office, run
it and all that. Something has got
to b: done about it. This matter
was considered. 1 take this oppor-
tunity to inform the House that
orders are being issued to give all
the extra-departmental branch post-
masters Rs. 10/- each as office
allowance. ‘i1hese orders are being
1ssued.

Delivery, agents have to wait at
bus stand, wait for some time. Mails
do not come. It may be for one
hour or two hours. We cannot parti-
cularly pay them and all that. Taking
that into account, we have decided
to pay them—Rs. 5/- to every one of
them. Orders are being passed to

pay all extra-departmental delivery
agents. In addition to t his....

SHRI HARISH RAWAT : Why
not Rs. 10/- ?

SHRI C. M. STEPHEN : Thisis
for waiting and all that. 'Lhe other

one is for office expenses, office
rent and all that. We realise there
was a case. We realise the value of
the services they are rendering. We
realise that they realise that we have
our limitations. And we have got
our limitations and we do it on our
own and we have been doing on
our own from year to year to
increase their allowances. This is
all I have got to sayas far as the
extra departmental people are concer-
ned.
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The other point was about the
extension of the communication
service into the rural area—postal
or the other. That was the point
raised. I have only to say that out
of the post offices 1,40,000 which
we have, in the wurban area the
number is 14,000. 1,26,000 post
offices are in the rural areas,. may be
branch post offices; sub post offices.
In this Five Year Plan there will be
another. 8,000 post offices opened
in the rural area. But there need
not be any rigid rule about this. That
was a suggestion that was made.
I do agree. Conditions vary from
area to area. 1he conditions that
may apply to Kerala may not be
and cannot be the same elsewhere.
‘1 hercfore, that standard cannot
apply to a hilly area—say Himachal
Pradesh. This may be the case for
areas of Uttar Pradesh or the hilly
part of it, the north eastern belt,
Mizoram. There the coauitions
differ. 1 have, therefore, instructed
our office 10 make an evaluation
from State to State to determine as
to what extent the criterian has got
to be changed and the exercise is
under way to evaluate the needs
from area to area depending upon
the conditions there. | he only thing
that we have "to take care of 1s
that there must be the real need
about it. People ask for Branch Post
Office more for the purpose of getting
anallowance and starting an office
there than for meeting the postal
needs. 1hisi1s a matter whicii has
got to be taken into account and
the financial aspect also i1s matter
to be taken care of. Any, way. I do
agree that there cannot be a national
standard applicable everywhere. It
has got to change in accordance with
the conditions obtaining from area
to area, taking into account the fact
that our country is practically a
continent where conditions differ
from place to place and the needs
have got to be met like that. And
that suggestion is, therefore, will
taken care of.
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I come to rural telecommunication.
This is the major problem which
we have been facing. Well, I
have only to inform the House that
in 1980, we had set up a Task Force
under one of our officers, Dr.
Hajela. He made a very cetailed
study and submitted a report on
giving effective telecommunication
service In the rural areas. ‘"the
Sarin Committee had examined it
and completely approved all the
proposals that have been made
therein. Now, what we see 15, we
started a small exchange of 10 or 25
lines and we put a line man there.
If a telephone goes out of order,
there is no means to inform the
exchange. Oanly one line man would
be there. He cannot go and collect
the whole thing. So, a sort of mess
is there. T herefore, the telccommu-
nication system in the rural areas
does happen to be at times, very
much cut down. Thisis a technical
problem and a technical difficulty.

The proposition put forth is that
there is what we call, Integrated
Digital Telecommunication Service.
Under that, we take one districts as
a compact district. Tn that districr,
there may be small exchanges.
Under the proposal, the small ex-
changes, manual or other one, mu.t
be replaced by the digital small
exciianges. 1his must be connected
with each other by a chain of line,
that is, radio line. There must be
a compact line, completely compact
not depending on overhcad-wires
necessarily. This sort of system must
be connected with the rest of the
country. Itis a phased programme.
Under the Sixth Five Year Plan, 18
districts have been taken up for this
programme. ‘i his has been accep-
ted and during this year, we propose
to take up 4 districts. Thisis what
subject to the availability of the
equipments. I am only saying that
this rural telecommunication system
and service to the rural areas, is a
problem. We are aware of that
and we have already addressed
ourselves to it. A detailed plan has
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been prepared and we hope that on
the basis of the proposal, by 1995, all
the districts throughout the country
can be covered by this Digital
Transmission System.

SHRI MADHAVRAO SCINDIA
(Guna) What are the 18
districts ?

SHRI C.M. STEPHEN : The 18
districts are :

For the year — 4 districts.  Agra,

1982-83 Mathura, Alleppey
and Kolaba.

For 1983-84 — 6 districts. Barmer,

Bhopal-Schore,
Jalpaiguri, Kohima,
Nadiad & Belgaum.

For 1984-85 — 8 districts. Krishna,
North  Lakhimpur,
3 Niehsana, Murshida-
bad, Koraput,
South Arcot-Pondy,
Sangrur, Katihar-
Purnea.
(Interruptions)
I did not want to read it. These

are the proposals. 1am only saying
that this can be increased if our
production capacity comes up. I
am only saying that the telecommu-
nication in the rural area is a major
challenge that we are meeting and
facing. We have got into that area
because the rural area 1s becoming
economically active. -

SHRI NAWAL KISHORE
SHARMA (Dausa) : What about
the efficacy of the system ? |Is it
well proved ?

SHRI C.M. STEPHEN : This
will be the most efficient system
because it is digital and the trans-
mission is done by the radio line and
V.H.F. system. This will certainly
be the most efficient system. Thatis
how it has been evaluated. This 1Is
not the last word about it. I am
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only saying that the rural telecom-
munication problem was gone
into by usin 1980. A committee
was appointed ; a complete report
has been collected and action is
being taken The Sarin Committee
also went into the report. There
is nothing to differ on the proposal.
We accept it and proceed with it
subject to the availability of the
equipments for which we are
expanding our factories. This is all
I wanted to say, Sir.

Even in 1981-82, we opened 625
small exchanges in the rural areas as
against the targeted number of 510.
But, as I said, these small exchanges
cannot be the real best because there
are so many difficulties for these
small exchanges to keep communica-
tion with one another.

Another point which was made
much of was about wrong calls.
Wrong calls are there. 1 do get
wrong connections. Recently, I in-
augurated an ST1D seivice from
some place in Andhra Pradesh. I put
across the call. 'l he inauguration
was by talking to the Chief Minister
of Karnataka. 1 dialled and I land-
ed in Madras. But then the person
who stood by me said, “You put
your finger on the wrong number.”
The Minister of Communication
dialled a number before a huge
public with all the officers watching,
I dialled wrongly and I landed in
Madras rather than in Bangalore.
Then, when they said number by
number, carefully 1 dialled and I
landed in Karnataka, on the table
of the Chief Minister of Karnataka,
and | talked to him.

Here, I wish only to emphasize
that it so happens with subscribers
also. This is not an exaggeration I
am saying. For example, in Japan,
they say, their system is absolutely
perfect. But only 80 per cent of the
calls come through and the rest of
them land wrongly. They say, this
is because of the fault of subscribers,
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It does happen. We have got a
system; we evaluate. For example,
in Delhi, our officers in the course of
a month have got to put through
30,000 calls and the report has to be
given as to how many calls have
landed on the wrong number. In
Calcutta, it is being done. In Calcutta,
it 1s 0.48 per cent—I am sorry, | am
again giving the percentages—of the
calls that landed on the wrong
number ; Bombay - 5.5 per cent and
so on. On an average, it is 3 calls
out of every 1002 calls that land
on wrong number. Wrong calls
are there. This is because of the
equipment failure.

The Estimates Committee stated,
and somebody quoted it, that we
are making a profit of Rs. 25 lakhs
by wrong calls. 1 would only sub-
mit this. 1 have just made an
analysis of it. Rs. 25 lakhs | am mak-
ing profit which means about 50 lakh
calls. T have got 25 lakhs of tele-
phones in the country. 50 lakhs of
wrong calls on 25 lakh telephones
means 2 wrong calls per telephone,
per year. It has been said that this
is something for which compensation
must be given. That comes to Re.
1/-. The Estimates Committee has
stated that for this I must give com-
pensation. It comes to Re. 1/-
This is what it comes to. Let us not
take it to an absurd limit.

It does happen; in the system, it
happens. We cannot help it. I am
only saying that we are monitoring
as to how many of the calls are land-
ing in the wrong manner. Even the
Estimates Committee’s estimate was
Rs. 25 lakhs which when computed
comes to 2 wrong calls per year, per
telephone. | his means that on cer-
tain telephones, the wrong calls may
be more and on certain telephones,
there may be no wrong calls at all.
Otherwise, this average connot be
struck that way.

SHRI M. RAM GOPAL RLDDY:
Has it got any connection with the
wrong person ?
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SHRI C. M. STEPHEN : Tele-
pathically, it may be So.

Another point was made about
the telegraph delays. There are
telcgraph delays. I must not claim
that it has been brought completely
under control. But I must say that
we have brought it under some
control. We have got telegraph
offices. ‘This is a point which the
House will realise. We have got
recular departmental offices. D.T.O.
CTO 427 in number. We have got
combined Offices 30,322 in number.
These combined Offices  are
working in the village areas. 1 hese
are Branch Post Offices. They are
small offices which are working only
for a limited time. If a telegram
lands up there when that coffice is
not working, during its non-work-
ing time. it will not be received.
That will just be stopped there.

Ifa telegram geces from one
Departmental office to the other, it
can go fast.

But if it is not covered by one of
these 30,000 and odd combined
offices, delay is unavoidable.

There are so many other factors
which come into the picture.

This delay may become very acute
or there may be artificial delays
created. Sometimes a  telegram
may be given but the staff may not
be sending it out or the staff may
send it in a circuitous manner. All
those things are there.

We are streamlining the whole
thing. An Order was issued last
year that a telegram which was
delivered at a particular office,
if 1t stays there for more than 3

hours, it must be collected
back immediately and must be
sent by the next available

plane to the next metropolitan area
where it has got to go. It cannot be
kept pending there. For a few weeks,
this was done. We have got our
acroplanes connecting the different
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cities in a large number. The result
was that the telegrams were being
removed and were being shunted
out to Bombay, to Madras and to
different stations and distribution
took place. Now, as a result of
this, we are able to pay full attention
and the telegrams started moving
out on the wire and today ] could
say that thc heavy transmission by
postal service and by the aeroplane
is fast fading out. According to the
latest figures available, in many of
the stations there 1s no postal trans-
mission of the telegraph service. It
is going on wire. The quantum of
the telegrams that go by postal
service and by aeroplane has come
down drastically and this trend is
being kept up.

There is another mechanical
device which is being in use today.
We are now trying it in Madras.
The device is this. ‘lelegram is
given. This is known as Storc and
Forward System. This device was
manufactured by the Electronics
Corporation of India, our own

Company, not a communication
factory, but Government of India’s
company (ECIL). They manu-

facturelit. 1f a telegiam is given,
it is pushed across and if the channcl
is not available. That would be
stored up. No human agency Is
necessary. The entire message would
be stored up in the next station.
The message is pushed automatically
across to the next area as and when
the channel is available and it
will reach the next area. 1 have
received reports that this system IS
fairly successful. It is working fairly
satisfactorily. If that is so, then, it
will be produced in larger numbers
and that alone would be the most
effective solution to the problem of
delays. The system of sending
telegrams through the telegraph
service 18 being wound up to a greal
extent,

About 630 lakh telegrams are being
booked and are being sent across
throughout the country and out of
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this, 409, are sent through the com-
bined post offices. You may kindly
understand this point also.

ihe most vigorous attack was
mace from the other side on our
so-called censoring. We do not do
any censoring. We are a very inno-
cent Department. We do not inter-
fere in anybody’s affuirs. We do
not poke our nose into the affairs
of anybody. The letters and parcels
etc. are received in trust and safely
passed onto the people.

~There are certain statutory provi-
sions. 1 his matter came up. Shri
Bhogendra Jha moved a Bill and on
that 1 have put across whatever
argument I had to.

Another Bill is coming from Shri
Atal Bihari Vajpayec. 1 would reserve
whatever I have to say on that.

I do not like to restate the argu-
ments I already stated. I would
rather leave it at that. Itis the Act
passed by this Parliament which is
today in furce. This particular provi-
sion was amended 1n 1972, Upto that,
anybody could censor to any extent.
In 1972 it was amended to make it
justiciable, to make it compulsory
that if any specified officer wants to
tap a telephone or if he wants to
intervene with respect to the corres-
pondence of anybody, there must be
a written orcer giving the reasons
why he wants to come Into the
picture which means, my friends will
agree, it has been made justiciable.
If anybody has got any doubt as to
whether his telegram or letter is being
interfered with, any court can ask
me to produce that order and to
examine whether that order has been
well based and whether it can be
sustained. I cannot just go in and
pick up a letter that way. If Ido
that, it is punishable under the Postal
Act, it is’ punishable under the Tele-
graphs Act. Anybody who Inter-
feres with the secrecy of this is liable
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to be punished with imprisonment,
unless it be that an order is issued by
the Home Ministry in the Central
Government or in the different State
Governmeants, a written order, giving
the reasons as to why a particular
person’s telegram or letter will have
to be interfered with; only then, we
are entitled to go into that. 71his
was amended in 1972 after we came
into power. It is not the British
Government’s law which is there to-
day; it is the law that was passed
by Parliament in 1972 which is in
force today. I do not want to add
anything more than that.

It was aired that the Scheduled
Castes, Federation must be recog-
nised......

AN HON. MEMBER : Union.

SHRI C. M. STEPHEN :...Union
must be recognised.

There isa standing instruction—
not exactly recognition because that
is not the trade union concept—that,
if this Federation has anything to
say they must be reccived, their
letters must be received; there is a
standing instruction to that effect
not only in my Ministry but also in
the Ministry of Railways.

As far as the interests of the
Scheduled Castes and Scheduled
Tribes are concerned, [ think, my
Ministry is second to none in taking
solicitous care about their rights. In
many cases [ have taken the stand
that, if a particular number of posts
are reserved for Scheduled Castes
and Scheduled 7T1ribes and if those
persons are available, then they
must be taken. I put this argument
to some of my officers : *“Suppose
we want a certain set of people and
they are not found to be qualified
enough ; are we going abroad to
collect those persons? We collect our
own people and carry on with
them. In the same manner, if a
particular segment or percentage is
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reserved, then the effort must be to
ensure that they get those posts if
persons are available, not to find
reasons to deny but to take them
in.”  The result is that, in my
Department, in 1980 the total
number of posts de-reserved was 139
and in 1981 it has come down to 120.
That trend will be kept up. As far
as ‘C’ and ‘D’ posts are concerned,
much more than 15 per cent, they
are already having. As far as ‘B’
is concerned, twelve per cent is
there; therc i1s a shortfall of three
per cent. As far as Group ‘B’ is
concerned, this has got to be given
tous by the UPSC and that does
not take place, not because of any
wrong on the part of the UPSC, but
it is because proper recruitment had
not taken place 1n the basic cadre
so much so that number cannot be
recruited by the UPSC. This position
18 being rectified. We are extremely
solicitous about the rights of the
Scheduled Caste and Scheduled
Tribe people in our Ministry. Every
file of ours will bear out that we are
much more solicitous than anybody
elso in implementing the spirit of
the provisions of the Constitution
and in implementing the spirit of
the policy enunciated by the Parlia-
ment; it is being done fully, to the
extent possible.

The next one is, they want infor-
mation about the Asian Games,
what all we are doing. Everything is
being done. | he Asian Games will
get the best of  communication
service when they start. I do not
want to go into the details.

The next information asked was
about the INSA'l which is now
in the orbit. This comes under
the Space Department. I do not
want to go into that. All I want to
say 1s that, as far as our Ministry is
concerned, 28 ecarth stations are
ready.

The work is over and they are
absolutely ready and ready to be
commissioned. Only the TINSAT
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must be in position properly. There
is some snag about the INSAT
which let us hope and pray, will be
overcome because one antenna has
not opened up yet. They are
struggling to open it up as was
reported in the papers. We have
put a lot of moneyin it and we
have calculated the whole thing on
the basis of this communication
service and it ismy hope and prayer
that nothing will go wrong with
respect to that. Results will be
known in two or three days.

Finally, staff matters were men-
tioned very much. There are two
types. I would like to enunciate
my policy as far as this is concerned.
My friends are saying that Iama
trade unionist and there need be no
worry, that I am a trade unionist
and that a trade unionist must be-
have in such a manner and all those
observations were made. 1here are
two types of issues. One is the
general issue and the other is the
individual issue. The individual
issues, the Unions are not entitled
to take upand I am enforcing tnat
very vigorously and very rigorously.
I have also instituted what is known
as the Grievance Cell throughout
the country and everywhere. 1he
staff members can go to that and
it must be attended to. If there 1s
a delay, then they can go to the
Grievance Cell and that must be
attended to and a report hasto
come to the Dircctorate regularly as
to how many grievances are pending.
This is our policy. [ have told
them that if a staff member brings
up a grievance, lo the extent pos-
sible bend backwards to meet his
demand unless it is absolutely illegi-
timate. 1 his has got to be attended
to and this is being attended to.
This is a new arrangement we have
brought about.

As far as the general issues are
concerned, there is a standing
arrangement by which the Joint
Consultative Machinery is there.
Discussions are taking place and it
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is my proud privilege to claim that
my Ministry, whatever be the condi-
tions in other Ministries, do vigo-
rously and very very punctually see
to it that the Department Council
meetings are being beld and things
are being discussed and whenever
there is a difference of opinion,
there is an outlet of the thing going
to arbitration and the moment the
arbitration award is given, we are
implementing it even if it affects our
services very badly. But then there
is a difference between the interests
of the staff and the interests of the
persons in charge of the Unions.
We proceed on the basis of co-opera-
tion. 1 have been expecting that
co-operation would be forthcoming.
I have held meetings with the Unions
but it is my disappointment that
either the co-operation is not forth-
coming or the writ of the Union to co-
operate for increasing efficiency does
not run through the rank and file and
this is the unfortunate situation in
which we are to-day. I am entrust-
ed with this Department and I have
got to serve the people. There-
fore, wherever the co-operation of
the Union is coming, it is my job to
sec that the things are running and
steps  have got to be taken. On
that I am absolutely firm and we are
going on that.

Now certaln matters were men-
tioned—the strike of the 19th. I
have got the figures here. For the
strike on the 19th we have to take
certain steps only in certain areas.
No union went on strike and some
people became over-clever in certain
stations to go on strike and to
demonstrate that they were going
on strike. Calcutta—3452 did not
turn up for work. Calcutta, you
know, has got a large number of
people. But only 3452 people did
not turn up for work. They say,
breakdown in transport. Break-
down in transport did not affect the
people. They came and a huge
majority came. Only 3452 people stay-
ed away. GMT, Madras—13. PMG,
Madras 2; PMG, Bhubaneswar--
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only 3 people stayed away. PMG,
Trivandrum—163. ... (Interruptions).
What 1 am saying is that it is this
small number of people who chose
to stay away. ln spite of the Union
saying that there shall be no strike,
they chose to stay away.

T hey chose to stay away. I ordered
that their pay would not be given.
I also ordered that the break in
service would be imposeil. But, I
have said that if they write a letter
saying that they were not striking
work, then, they would be taken at
their face value and the breakin
service would be lifted. But, the
salary cut would remain. ‘I his is
nothing against. trade unionism.
The trade unions do not go on
strike: but, some people became
very clever and they became a union
themselves and went on strike.
How do you think, I must treat
them ?—The treatment would only
be in the manner in which it has been
directed—the break in service must
be lifted if they say that they were
not striking work.

MR. DEPUTY-SPEAKER : Did
they write to the department that
they were not participating or some-
thing like that?

SHRIC.M. SIEPHEN : They did
not wiite. It was an illegal strike.

MR. DEPU1Y-SPEAKER : I was
asking you—did they write to your
department saying that they were
pot going on strike ? How can
you then take action against them ?

SHRI1 C.M. S| EPHEN : Because
we have taken it as a collective
action. I had stated that if everybody
writes saying that it is not a collec-
tive action, then the break in
service will not be imposed. We
will not go further into that. We
will take them on their words.
The break in service will not be
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imposed—no work, no pay—and the
pay will not be given. No allowance
or pay will be given.

SHRI SOMNATH CHATTERIJEE:
It had led to dismissals also.

MR. DEPU1 Y-SPEAKER : Yecu
come {0 the point.

SHRI1 SOMNATH CHATTLRIJEE
(Jadavpur) : It is an illegal action
and we have got a stay also. We
know all these things. (Interruptions)
What do you know about the trade
union rules and regulations or about
the trade union rights ?

MR. DEPUT1 Y-SPEAKER: Order,
please.

SHRI C. M. STEPHEN : Well,
Sir. there is no point of dispute
here. If anybody says that he was
not on strike, the break in service
will not be imposed. If anybody
did not turn up for the work, I shall
not pay him. 1his is a simple thing.
That will remain.

Now, Sir, mention was made
about the rotational transfers from
this side as well as from that side
saying that the people have got
their link up with the merchants and
they have got their vested interests
and so the people are suffering. I
may say here that the service trans-
fers are an absolute must. 1 hese
rotational transfers have. therefore,
been revived. But, it has been made
very very mild. What is the instruc-
tion 7 We have stated that if a
person is there in his tenure for a
four year period, then, he becomes
liable to be transferred which means
thousands of them will have to be
transferred. 1 here would be u large
number of them. But, I have stated
by my order that if an officeris
satisfied that the retention of that
employee in that station will not
affect the services, he is free to keep
him in service and he need not be
transferred. It is expected that only
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a limited number of people will be
affected. Already, some people have
been transferred. About 100 people
were transferred in Kerala. Only
such a small number of them had to
be transferred. Now, it is for this
House to tell me whether, if an
officer who is in charge of this says or
feels that here isa particular operator,
who has got a link with certain
people, is manipulating, whose reten-
tion will affect the subscribers, is it
that I should keep him there should
I not have the freedom to transfer
such a person ? Is it highly discri-
minatory ? (Interruptions) Anyway,

the pointis that transfer liability is

there. There are certain people who
are transferred within the district;
certain persons within the State and
certain others all over the country.
A small number of lowpaid emplo-
yees will be transferred only
within the district or the division—
from one exchange to the other.
Sir, I must make it clear that the
rotation transfer orders which have
been issued will stay, come what
may and they will be implemented.
They cannot be altered. If they
are going to be altered then the
whole system will collapse and the
service will suffer.  Therefore, 1
would beseech the approval of the
House for that ; otherwise | will not
be able to make the service better.
(Interruprions) We do not want blood
of anybody. Instead of suspending
him we give him another station to
work and show his efficiency.

Sir, a word about the mecetings.
There are certain wrong tendencies
developing. Posters are being past-
ed on the walls of the oflices.
Union flags are being flown in the
offices. T1he whole atmosphere 1s
being vitiated. These unions hold
their meetings in the premises. Sir,
[ was myself a trade unionist. Many
trade unions are there. I am sure
they can find a little place where
they can hold their working com-
mittee or other meetings. What 1s
the necessity that these should be
held in the premises of the establish-
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ment. We have sixty-four trade
unions. If [ am to allow all the
sixty-four trade unions to hold their
meetings in the Exchange buildings or
the Post Office buildings then there
will not be a single day free of
these meetings.

Sir, P&T Service is an essential
service and it is treated as out of
bounds for extrancous elements.
It has got to be kept like that. I
have said earlier that it must be
kept very much like a temple. It is
a Government of India establish-
ment and the only flag which is
entitled to fly there is the national
flag of India and no other flag is
allowed to flyin the establishments
of P&!. Il anybody wants to fly their
flag they may do it on the offices of
INIUC or AITUC but as far as
Government of India establishments
are concerned the only flag which
can fly there is the national flag.
Also you cannot deface it. In the
Postal Act there is provision that it
shall not be defaced. 1am coming
before the House for incorporating
the same provision in the 7elegraph
Act also prohibiting the defacing of
walls with all sorts of things. Every
union has got its own Notice Board.
They can put it there. [f therc are
demands the same can be met.
Negotiations are taking place. We
are making our best efforts to look
after the interests of the staff but [
must make it clear that demands in
a considered manner can be talked
across but iIf an attempt 1s made to
hold the people to ransom and to
ask me to bend to a demand then I
will not be prepared to bend to the
demand. ' he whole thing has been
handed over to us to serve the

people.

Nobody can enter the establish-
ment and block the service of the
establishment. Unless we do this
the proper functioning of this De-
partment will become difficult. 1
will request the Hon. Members that
this cooperation must be given to
me. | do not want to take more
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time of the House. We have already
taken certain steps and certain steps
are in the offing. In the coming year
certain Important developments are
going to take place. In the coming
year we will be providing three lakhs
lines of exchange capacity and 6 lakhs
of additional telephone connections.
Four telex exchanges of electronic
type will be installed. We are going
to introduce a new innovation known
as the mulii-axial radio system. For
example, iIn Mizoram or some other
hilly area, you just connot get across
by the overhead lines, and this is a
new system which will be very help-
ful. We have imported the first
system, which is working on the
radio system. By this system, tele-
phone subscribers will be connected
to the main exchange within 25 kms.
area. This is the only answer for
the problems of the hilly areas.
Twelve such systems have been im-
ported and will be introduced in the
coming year. An electronic telex
exchange is also being opened up in
Bombay this month. We are going
on to the digital electronic age.

Our expansion programme is going
ahead. Work on the Rae Bareilly
factory expansion for 2 lakh lines is
going ahead on schedule, and the
production also, I suppose, will start
ahead of schedule. We have tendered
for the Palghat factory expansion
and 1t is being processed. Tenders
have also been floated for launching
out production programme for one
million electronic lines per year.
Factories will have to be started for

that. We wanted to start one
factory first and the second next:
but the Sarin Committee has

recommended that both the factories
must start together. We are making
an effort for this purpose. Anyway,
we are on the threshold of great ex-
pansion, because the demands are
going up and we are determined to
meet them. We are trying to meet
the demands by importing the requir-
ed equipment during the interreg-
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num. We have a definite programme
to make ourself self-sufficient in the
field of transmission system, switch-
ing system and other systems and we
are trying our best in that regard.

That is all that I have got to say.
As 1 said in the coming year, there
will be a tremendous expansion in
the telecommunication system.

I would like to conclude here with
my thanks for all the comments that
have been made by the Hon. Mem-
bers. 1 can assure all the Hon. Mem-
bers who have participated in the
debate and even those who have
given notices of cut motions, that
we will write to them from the De-
partment and tell them as to what
exactly the position is with regard to
the various points.

MR. DEPUI Y-SPEAKER :1shall
now put all the cut motions moved
to the Demands for grants relating
to the Ministry of Communications
to the vote of the House together
unless any Hon. Member desires that
any of his cut motions be put
separately,

All the cut motions were put and
negatived.

MR. DEPUI Y-SPEAKER : 1
shall now put the Demands for
Grants relating to the Ministry of
Communications to the vote of the
House : The question is :

“T hat the respective sums not ex-
ceeding the amounts on Revenue
Account and Capital Account
shown in the fourth column of the
Order Paper be granted to the
President out of the Consolidated
Fund of India to complete the
sums necessary to defray the charges
that will come in course of payment
during the year ending the 31st day
of March, 1983, in respect of the
heads of demands entered in the
second column thereof against
Demands No. 14 to 18 relating to
the Ministry of Communications.”

The motion was adopted.
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Demands for Grants, 1982-83 in respect of the Ministry of Communications
voted by Lok Sabha

No. of Name of Demand Amount of Demand Amount of Demand
Demand for Grant on account for Grant voted by
voted by the House the House

on 16th March, 1982

1 2 3 4
Revenue Capital Revenue  Capital
Rs. Rs. Rs. Rs.

Ministry of Communications

14. Ministry of Communi- 54,10,000 6,28,83,000 2,70,47,000 31,44,17,000
cations

15. Overseas Communica- 4,66,54,000 1,50,00,000 23,32,69,000 7,50,60,000
tions Service

16. Post and Telegraphs 1,81.73,93,000 — 9,08,69,64,000 —
Working Expenses

17. Posts and Telegraphs 50,48,12,000 — 2,52 40,62,000
Dividend to General
Revenues, Appropri-
ation to Reserve Funds
and Repayment of
Loans from General
Revenues

18. Capital Outlay on — 91,22,25,000 — 4,56,11,25,000

Posts and Tele-
graphs




379 D.G. 1982 83

*DEMANDS FOR GRAN . 5, 1982-83
CONTD.

(i) MINISTRY OF INDUSTRY .AND
MINISTRY OF STEBEL AND MINES.

MR. DEPUTY-SPEAKER : The
House will now take up discussion
and voting ~n Demand Nos. 58 to 60°
relating to the Ministry of Industry
and Demand Nos 81 and 82 relating
to the Ministry of Steel and Mines
which can be discussed till six p.m.
today only when guillotine will take
place.

Hon. Members whose cut motions
to the Demands for Grants have been
circulated, may, if they desire, to
move their cut motions, send slips
to the Table within 15 minutes
indicating the serial numbers of the
cut motions they would like to move.

A list showing the serial numbers
of cut motions to be moved will be
put up on th= Notice Board shortly.
In case any Member finds anv dis-
crepancy in the list, he may kindly
bring it to the notice of the Officers
at the Table without delay.

Motions moved :
(1) “That the respective sums
not exceeding the amounts

on Revenue Account and
Capital Account shown in
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(11)
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the foutth column of the
Order Paper be granted to
the President out of the
Consolidated Fund of India
to complete the sums neces-
sary to defray the charges
that will come in course of
payment during the year
ending the 31st day of March,
1983, in respect of the Heads
of demands entered in the
second column thereof against

Demand Nos. 58 to 60 re-
lating to the Ministry of
Industry.”

“That the respective sums not
exceeding the amounts on
Revenue Account and Capital
Account shown in the fourth
column of the Order Paper
be granted to the Presicent
out of the Consolidated Fund
of India to complete the
sums necessary to degray the
caarges that will come in
course of payment during
the year ending the 31st day
of March, 1983, in respect of
Heads of demands entered
in the second column thereof
against Demand Nos. 81 and
82 relating to the Ministry of
Steel and Mines.

Demands for Grants, 1982-83 in respect of Ministry of Industry and Minis-
try of Steel and Mines submiitted to the vote of Lok Sabha.

No. Name of Demand Amount of Demand for Amount of Demand for

of Grant on account Grant submitted to the
Demand voted by the House vote of the House

on 16th March, 1982
~— e e
Revenue Capital Revenue Capital
Rs. Rs. Rs. Rs.

Ministry of Industry

58. Ministry of Industry 73,92,000 - 3,69,61,000 —

59. Industries 8,70,16,000 62,94,46,000 27,50,82,000

60. Village and Small 14,85,47,C00 14,35,75,000 74,27,38,000

Industries
Mintstry of Steel and Mines

81. Department of
Steel

82. Department of
Miges

62,46 000 91,66,46,000 3,12,31,000

14,70,04,000 39,19,17,000 69,15,17,000

3,14,72,31,000
71,78,75,000

4,58,32,29,000

1,62,85,83,000

*Moved with the Recommendation of the President.
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MR. DEPUTY-SPEAKER : Now
Shri K.C. Halder will speak.

SHRI KRISHNA CHANDRA
HALDER (Durgapur) : Mr. Deputy-
Speaker Sir, we are now discussing
the Ministry of Industry and the
Ministry of Steel and Mines
together. You know, Sir, that iron
and steel and mineral products are
the main ingredients for industrial
and economic development and for
self-reliance. So, these two Minis-
tries are playing a vital rolein our
economy.

Sir, Government is claiming that
about 8 % industrial growth has been
achieved, but actually I doubt
whether i1t has been reflected 1o pro-
duction. This growth may be due
to rise in prices of industrial pro-
ducts. This is the real fact.

Sir, Government is encouraging
export-oriented economy and indus-
try giving huge amount of export
subsidy to exporters and industrialists
from the public exchequer. More
than 50% of our population is living
below the poverty line. They have
no purchasing copacity atall. As a
result of encouraging the export-
coriented economy, domestis market is
shrinking. You are depending on
exports with export subsidy.

If Government can implement
radical land reforms and raise the
standard of those pcople who are
living below the poverty line, domestic
market will expand, there will be no
recession, closed factories will be
opened and hundrecs of new facto-
ries will come up and lakhs of unemp-
loyed youths will gain employment.
1his is the way to progress. But 1n
reality what you are doing is that
you are securing IMF lean and
efforts are being made by the foreign
multi-pational companies to get a
share of market in the Indian
economy following the liberalisalion
of import policy. The import policy
will greatly affect the concept of
self-reliance and reduce the rate of
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increase in production. Even some
of the items produced by BHEL are
being allowed to be imported by the
Government. Some of the items of
steel produced in our country, were
allowed to be imported resulting in
excessive stock of steel items in steel
stock yards. 7 his you have admitied

in reply to my starred question
today.

In this background several multi-
national companies have already sent
their representatives to Inula to
explore additional markets for their
products. This is a dangerous trend
and the Government should care-

fully keep an eye on their acti-
vities.

The Research and Development
Wing of the BHEL has been kept in
suspended animation. Instead of
developing incigenous technology,
we are relying more and more on
Siemens multi-national company for
producing new items. When power
generation in India is extien.ely low,
what is the idea of taking contract
for power projects in other countries ?
Sir, on some of the foreign contracts
taken by the BHEL it had incurred
losses, while Siemens earns profits.

Due to your industrial policy
during the last two ycars, the big
monopoly houses have grown in the
country. 1 he assets of big monopoly
companies have increased by 500
crores of rupees in one¢ year alore.

The Industrial Policy Reso-
lution is now being given a new
twist, to help the monopoly concerns.
i he tax concessions given by Govern-
ment to the big business houses were
not ploughed buck in industry, but
diverted to somcolher concerns. An
enquiry conducted by the Reserve
Bank of India in the early ‘70s,
pointed this out; another enquiry,
if conducted now, will further prove
the point that Government is plan-
ping to give morc and more conces-
sions to the same industrial houses.
Government’s recent attitude of not
taking over the sick units in the
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public sector, but to hand them over
to the private sector. will only streng-
then the grip of the monopoly houses
over the economy.

Ino this connection, I would like
to mention something regarding
Hindustan Pilkington Glass Ltd.
This matter was also discussed here.
(Interruptions) Government of West
Bengal requested the Central Govern-
ment to take over this company.
But, for two years, the factory has
been kept closed by the management.
Earlier, I mentioned that about 20
workers have died of starvation.
Government’s answer was not posi-
tive. They have not yet taken
over Hindustan Pilkington Glass
Ltd.

With regard to motor or machi-
nery, previously it was agreed that
Government would take it over.
BHEL also had agreed to take it
over. But Government has not yet
given its consent to it.

With regard to National Rubber
Manufacturers, Incheck Tyres, West
Bengal Government had requested
for their nationalization. We have
also written to the Hon. Minister
seeking nationalization, but Govern-
ment has not yet agreed to the
proposal.

Now about the performance of the
public sector undertakings. Recent
figures on the performance ol the
public sector concerns and enter-
prises during 1980-81 make a dismal
reading. In 1980-81, the 168 Central
undertakings had incurred a loss of
about Rs. 182 crores, after tax pay-
ment. It is twice the amount of the
earlier year, i.e. 1979-80. If we see
the figures before tax payment, we
will see a profit of only Rs. 40 crores;
i. ¢. the profit will be only 0.2%—
you have invested Rs. 20,000 crores
in them.

In 1980-81, it was Rs. 40 crores
before tax payment. You can verify
my figure. But why should such
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things happen in the public sector ?
It is so because there are no efficient
officers leading these concerns.
There is also no coordination bet-
ween the different Ministries with
regard to public undertakings

*

Due to this mismanagement there
is no proper implementation of
expansion, modernisation, and proper
programme for maintenance also.
Why are you incurring losses ?
You are incurring losses because of
under-utilization of the rated capa-
city. In the Heavy Engineering in
Ranchi, under-utilization of capacity
is growing, about 30-35 per cent.
‘L his is wastage of investment and
about 70 per cent of the investment
has been written off by the losses.
So, you should try to improve the
working of the public sector and
reduce the under-utilization of capa-
city. Unless this 1s done, the public
sector cannot perform its own role
0 our economy.

There are Trojan horses. Even
the Nagaland Paper and Pulp factory
has not yet been commissioned
although 10-12 years have passed. If
you enquire about it you will find
that the private sector paper mill
owaner s are helping indirectly appoint-
ment of officers who are not inter-
ested that this public sector paper
pulp company should be commis-
sioned. So, you should enquire into
the matter.

Not only that, there is a contract
labour systam in BHEL. In Delhi,
in the Head Office, sweepers are
under contract system. Even the
security stafl is also under the con-
tract labour system. If the per-
manent and perennial jobs in the
public sector are done by the con-
tract workers, then what will happen
in the private sector you can imagine,
you can understand. So, all contract
labourers engaged in jobs which are
permanerft and perennial in nature
should be made permanent.
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Small scale industry is being given
a step-motherly treatment. While
they arg denied bank credit, market-
ing facilities, adequate supply of raw
material, factory site, etc., the big
business houses are allowed to make
1nroads in to their market and throw

14.59 hrs.

[SHRY
Chair]

GULSHER AHMED  in  the

them out. The monopoly houses and
big industrialists are also coming in
the field of small scale industry in
benami and some other names.
D. I. C. are not functioning properly.
It was said that under one roof, this
small scale industry will be given
consultancy service, raw material,
finance and technical know-how. If
they function properly, then the
small scale industry can come up in
different sectors of our country.

Handloom and tiny industries are
the worst sufferers.

15.00 hrs.

The handloom weavers have to
pay a high price for yarn and colour,
etc. and find it extremely difficult to
economically sell their products in
the market.

In this connection 1 want to

mention regarding the Beedi Industry.

It 1s a small scale industry, but there
also in the beedi industry, many
big people are engaged which is also
a cottage industry, or a small scale
industry.  Similar is the case of
cigarettes. You have mentioned that
the biscuit companies should be In
the small sector, but here also multi-
national and big companies are
encroaching.

Regarding matches, you Kknow
that the match industry is a cottage
industry, but it is also facing diffi-
culties, WIMCO was allowed further
expansion. It is a multi-national
company and now 60 per cent of the

maltches are produced by this mono-
poly concern. If this is the treat-
ment which small scale industries
get from the Government, how can
these labour intensive small scale
and cottage industries survive?

We the people of West Bengal
and the Government of West Bengal
demanded one paper mill in North
Bengal; an electronic complex at Salt
Lake, Calcutta; Coal-based Chemical
Industries at Asansol, Raniganj Coal
belt; Petro-chemical Complex at
Haldia; Ship repairing factory at
Haldia and a Tyre factory at Durga-
pur. But you have not yet given
the licences. So, the licensing system
should be changed.

I think that if any State Govern-
ment sponsors any industry then the
licence should be given as early as
possible and the State Governments
saould have some say regarding the
sanction of industrial licence for any
industry in the State,

1he Government should take the
responsibility of industrialisation of
the backward areas. And even
though you are giving concessions
to the industrialists to run or set up
industries in the backward aieas they
are not coming forward to set up
industries in the backward areas.

Sir, Bankura and Purulia, these
two districts in West Bengal are
backward arecas and the Govern-
ment should come forward to set up
industries in these two backward areas
and to take the responsibility of
industrialisation.

Sir, in this connection, I want to
mention that for improvement of
this area, one railway connection

from Raniganj, via Mejia to
Bankura is necessary. L
earlier requested Shri Charanjit

Chanana that the Industry Migistry
should also contact the Railway
Ministry so that the infrastructure
is provided. It is correct that these
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small and medium industries can
come up in the districts of Bankura
and Purulia, but I feel the Hon.
Minister Mr. liwari is a very soft
spoken and learned man and hope
that he would take up this matter
about the construction of the railway
line from Raniganj to Bankura via
Mejia. He should take up the
matter with the Railway Ministry
so that this can come up. The
Government of West Bengal has
also written to the Railway Mainister
about this. -

MR. CHAIRMAN: You have
got 29 minutes. You have already
taken 20 minutes. You have got
only nine more minutes. Another
name is of Shrimati Gopalan.

SHRI KRISHNA CHANDRA
HALDER : She 1s not here.

The cashew and coir industiy of
Kerala i1s facing crisis. You know
that both these industries are labour-
intensive industries. Due to mechani-

sation, coir industry is facing
difficulty. Thousands of workers
have become jobless. 1his labour-

intensive industry should get protec-
tion from the Industry Ministry so
that small and tiny industries are
not consumed by mechanised indus-
tries. I hope, the Government will
come forward to save the coir industry
of Kerala.

The States of the North Eastern
Region like Assam, Meghalaya,
Manipur, Mizoram, Tripura and
Arunachal hive been neglected so
far., In order to remove regional
imbalance, special steps should be
taken by the Government to have
industrial growth in this area.

The save the country from loot and
plunder by the multi-nationals and
monopoly capitalists, I would demand
that at least the multi-national com-
panies and the industries of the mo-
nopoly capitalists should be nationa-
lised. This would be a right step for
the progress of the country.
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Coming to steel industry, the pri-
cing policy in steel and import libera-
lisation are ruining the steel industry.
You have allowed Tatas to produce
the best of the product-mix. This
de-control and pricing policy have
helped the 1atas at the cost of the
public sector steel plants. So, this
pricing policy and decontrol of steel
should be withdrawn.

I feel that the import liberalisation
of 100 items as a part of OGL policy
is not a wise decision. This should
bc withdrawn because it will help
unscrupulous traders. They will
import the items which we produce
in our country. And that will harm
our steel industry.

As I am from Duigapur, I would
like to mention the condition of the
Durgapur Steel Plant. 1 want to
quote from the Report of the Comp-
troller and Auditor General of India.
This report is upto 30-4-1978. It
says that the total investment is of
the order of Rs. 303.75 crores and
the accumulated losses are Rs. 233.54
crores. That is about /7 per cent
of the investment. Without expan-
sion, Durgapur Steel Plant cannot
survive. What is the policy of the
Government in this connection?

There is the Wheel and Axle Plant
at Durgapur. And the present policy
of the Railway Ministry is such that
while they are prepared to pay 2
higher price for the import of wheel
and axle from other countries, they
are not prepared to pay a proper
price for the wheel and axle manu-
factured by Durgapur Steel. In this
context, I do not think it is proper
to cstablish another wheel and axle
plant, because the existing plant at
Durgapur can meet the requirements
by increasing its capacity.

Coming to Alloy Steel, it is a
very good unit where the workers are
the best in the country. Tts product
has a very good market. But due to
utter ncglect and improper mainte-
nance, political considerations and
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anti-union policy of the manage-
ment, they are not taking up proper
programme for expansion, and that
is why this plant is not coming up to
the 'mark. I would request the
Minpister to look into the matter

properly.

British experts have recommended
the expansion of the Durgapur Steel
Plant, which was approved by SATL.
This file is lying with the Planning
Commission and the Finance Ministry.
Unless the expansion programme is
implemented, Durgapur Steel and
Alloy Steel cannot perform their
proper role in our economy.

Coming the the cintering plant of
1ISCO, the management has agreed
to it and send a proposal to SAIL.
Government have not yet sanctioned
it. I request that it may be expedited.

The Hindustan Steel Construction
Company have retrenched a number
of workers. Since the Vizag plant
1S coming up, instead of retrenching
these workers, they can be absorbed
there.

Coming to the performance of the
public sector steel plants, it 1s
mentioned at page 44 of the Report
that in 1980-81 the net prolitis Rs.
1.01 crores. In the same year,
Tatas earned a profit of more than
Rs. 40 crores, and that too with old
machinery. In  1981-82  SAIL
earned a profit of Rs. 15 crores In
9 months. But, during the same
period, Tatas earned Rs. 100 crores.
What is the reason for this ? The
steel plants under SAIL are able
to utilize only 60 to 75 per cent of
their rated capacity, whereas Tatas
bave been able to reach 103 per cent
of their rated capacity. This is why
Tatas are earning a profit, when the
public sector steel plants are running
at a loss.

Here I would like to mentioned
the plight of the steel re-roller

industry. They are only producing 17
per cent of their capacity, but still you
are allowing the Tatas modeinisa-
tion and expansion to produce 40,000
metric tonnes of bars and rods
whea our re-roller mills can produce
them as they have got a lot of
unutilised capacity. Why are you
gtving this to the monopoly houses?
They can go to the production of
sophisticated things. So, I want to
say that re-roller mills should be
allowed to produce these rods and
bars and they should not be given
to latas. Otherwise, re-roller mills
will have to be closed.

Regarding coal-washeries, pre-
viously coal-washeries were under
HSL, which was under the Steel
Ministry. But you have given the
management of the coal-washeries to
the BCCL. You sometimes say that
production 1S not coming up because
of shortage of power, coal and
wagons. Now, I say that these coal-
washeries are of Hindustan Steels
Limited and it should be brought
to your Ministry under the SAIL
(Interruptions).

Dr. Bhot and myself are in the
Consultative Committee of the
Ministry of Steel and Mines. So, botl
of us can understand each other.

Sir, Bolani Iron Ore mines are
under Durgapur Steel Plants.  The
workers there have no housing faci-
lities, no medical facilities and there
are no educational facilities and no
drinking water facilities for them.
‘| hese Bolani Iron Ore mines are in
Orissa and they arc under the captive
mines of Durgapur Steel Plant. So, the
difficulties of the workers there
should be looked into.

Regarding Kalta mines, they are
under Rourkela Steel Plant. 1he
management is not implemgnting the
agreement reached with CI'1U. So,
it should be implemented.
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You know that in the Kolar Gold
mines, the workers have to go deep
into the ground by about 10,000 feet,
but what is their minimum wage ?
They are getting 30 per cent less
than the wage given to the coal mine
workers.

PROF. N.G. RANGA (Guantur)) :
Is the mine losing or is the mine a
failure ?. Why are they getting 30
per cent less ?

SHRI KRISHNA CHANDRA
HALDER : I am not the Minister.
The Minister will reply to it.

You are giving export subsidy to
the traders and monopoly capitalists
and you are depriving the miners,
those who are working in difficult
conditions, going 10,000 feet below
the ground, which is the deepest coal
mine in the world. But they are
not getting the same wages as the
coal mine workers. So, you should
consider about this seriously.

Another point is, you have given
consultancy of Vizag Steel Plant to
Dastur & Company. At that time
the Public Undertakings Committee
of Parliament passed some strictures
against Dastur & Co., who are the
consultants for Alloy Steel Plant.
MECON is the Consultancy firm
for our public sector undertakings
which are setting up steel plants.
So, why are you not giving the con-
sultancy work to MECON in respect
of the Vizag Steel Plant 7 You
should not have given the Consult-
ancy to Dastur & Co. So, you should
consider this.

I come to the question of
mangapese mines. The workers
arec suffering from the evil effects
of poisonous dust.

The recommendations made by tke
Government in their report 20 years
back have not been implemented in
so0 far as manganese is concerned.
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Yesterday, Shri Ramavatar Shastri
mentioned about the mines in Kol-
han area — i.e. Districts of Chiabasa,
Khuntipani, Jhinkpani, etc. There
are 250 mines. These are operated
by the contractors. ‘I hey do not pay
minimum wages to the tribal workers.
The tribal people are affected. They
are not rehabilitated. They are not
given job. There is no drinking
water, no education facility, no medi-
cal care for them. 1 herefore, I
would say that all the 250 mines in
Kolhan area should be nationalised
and the tribal people should be given
proper job, housing facilities, etc.
I would rather demand that all the
mines in the mining sector should be
nationalised. The mines should not
be given to the contractors.

PROF. N. G. RANGA : Their
land should be given tp them.

SHRI KRISHNA CHANDRA
HALDER : Prof. Ranga is correct
that their land should also be given
to them.

I demand that the industries of
the multi-nationals and the monopoly
capitalists should be nationalised
and the entire mine sector should be
nationalised in the interest of national
progress and self reliance.

s Fg ame (wrsgT) @ awTefa
S, g4 a9 gAEa § (& v I6-
g3 & 0F aza § A aafe WA
& g we AT § w7 g v § fe
45 1 faal & gafr anaar N arfaa
FT GH | IART WA FAgA
Ifgmra zaleral & ga § |

gaTY AW w1 Y wrenfre g @
g, mw Y &1 afvom § fw gw gad
wifa &< @ § | frey Y 3o # afa
FT U UF aga &Y AgeAYTr HO grar
g1 Imw g @ gfw 9y wnfa & fag,
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=i # wwfa & fag, Qs #
gfg & fag, M F AwEET agF &
fau uF srrare @Far g

T ga Ffad &x d 1 gafg
feu § gasr 97 W gaId TXFIT
wsg M frs Aifa &1 war g 1 @
gFIT & w17 I ¥ o wfq zafs gi9-
gAT agr @ SA®I W I T ST &
Srar g

gAIL I ® I 3T T 2, e
Ianr /Y g, 979 s | g w9 fEe
1w #1 wraifes Sifg & geaar
Fraamm ag g f& =@ = &= ¥
&8 AEAAT T3T4T AT | H8 TH AR
# dYw gy qrieq ffqr so, S0
g1 &1 @41 & A9 WA gweay
rariga @ f&ar sranr, a@sT W
TUN HAT g W §3g IAnE &
d19 gEIAT €77 FAq a1 fEC S
VoM & &9 g% fgad

gRIR 2w ® agr mrald) §, g9 fag
ggi ST A1 €T AHE] g1 #§
gfas @ wfgs &9 Y AsEne fzar
W7, g UF a2 §HEAT g /YT A/
24 ¥ fagq @ "R 93g s«Om
AgIaF 19 ¢, Iq4 aT IUNT WEEE
CCARAC

auigfa #giqy, @t ag & @
It F) warfog W@ & fao S F
fagas &1 Y sq79 wgAT Fifge, Fifs
wgt SohT aad § agi a<awr gdr g,
agl QML hwar g, 9gf & arm 7
gugET Wi g gafae faEr o
gy 7 ag =g grar wifgg fw as
I fom¥ wO8Y T € FqIIEw FEr
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g, Ud I axt F fogeeT #1 sarT
¥ w@sy Tqifgg feg s wrfga o
T grasw o gL & Alfg aga
ATE T § AT 2T 5@ qaq ¥ AT
qeq & argl ag wizaraq fegr war &
ag gam fags A # &€ «mg sred,
wfss gamafa s, g% a3 g & g9
g1 ggar g & fagd &= #1 s
fagar eqra fgar srar arfgo ar,
I €419 AgY faar wgn, Sy FrRar
gl, afF wqaq gu d@d & fF ga ot
a3 9UIT I AT 9T wrfyg fao @
@ & gl 9§ & a3 IAMT AT E
sfgz & f& agr o carfog @ @
qrardr  guEny, gEar ofY gqéar, #T
giamg f faamy, afss za8 fag2
qF & 3T QY g GHT & g,
gafaq #H fage &7 &1 Jrq a=r A
HIgal, af®a § grosr W fa¥g FT
SAT-TRM & HIT & AT A1GAT & |

urs dfeq® dFex &7 faaqar gar R
a3 ¥ @l gT §, 39F Fa9 4 sfama
THT YT GIW F a1 gAr 21 wafsw
IATTRE B FIGIKT TF AT FT A1F
gfgara &1 59F @oTar ITAT TG H
aga € AT gEAEdang g, qeAr S
ST &, ST NIW 9T IAFT IST 97
Er g, SAT gaw & fau I a9
Fra fear g @@ M Fa & ar §
faaar ge=l ot 19T & SadAr § W A
SIAAT | gEAY &Y &7 I WS ATgH
g1 & mod WA ¥ IART AW
1962 ¥ sqrfgg 92w FHIAA &1 G&
¥ ST Agar g1 1962 ¥ gEY @ew
¥ qdf SaX wRw & Fg fa«l & s &
gard ISTAT q4T, SAR AQET F R
#, ga% fqgdew & ar #, agi Ia-
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g+ Fary & fau Ak 99 guyg qfveq
FIEI AT AZE F ZEAAT F AT UH
T FHET a9 | IF FHST ¥ cATiAT
FHIFA F IETL A1 dto dlo T
JgAT ¥ | I@ FAA A gaT I
e & = faal, weigR, wsang,
2afear, stAgR &1 0 fFar, @s &)
st 1964 ¥ &Y 9@ &ud) ¥ e &
I g9 faal &) qd-cgaar & S A
F7T— G

By the closing year of the Second
Five Year Plan, the State of Uttar
Pradesh with a per capita income of
Rs. 261 (national average being Rs.
330) was among the relatively less
developed States of the country. The
economy of the four districts under
study was still poorer as reflected in
the per capita income of merely Rs.
172. Structuarlly, the economy of
these districts was more dependent
on 60 per cent of the net output in
these districts as compared to nearly
52 per cent in the State as a whole.
The modern type of large scale
factories are practically non-sxistent
in,these districts—except for a few
sugar mills, the industrial activity
being largely confined to traditional
cottage and hoasehold units.”

1964 # gg foz & af 4r)
Ta¥ gz A7 faal &1 (a5 fFar
agr & 1 ga @ fAw ww AT fasy A
oY | gAH § ¥ Stzg fad gy Aafar
¥ o | A ggr AIegT F a1k F OF
A faa @y 0 foawr IgaTEA
qradg IET AFAT ST Y IW g9d
fag a7 & ITT AT & 7 & -
sl & i@ fHar @ | gE@F ag &
1 AT Y fad ga fwal & |rEy
g AfeT gT® warar £1% geg 1T
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F(T faat & agf ams g | &9y A
ar% arx ¥ "uAr fmdadgs & g
FEEIA & IR H TR IqA HIAT
fraie o w31 -

“The industrial sector of the
economy of these districts is very

inadequately developed. | his is

reflected in the fact that in 1961,

out of the total population of over

78 lakh persons in these four districts
a little over 2 lakh persons worked

in the industrial occupations. Even

within this small industrial sector,

the unorganised sector accounted for
as high as 85 per cent of the total

industrial employment. The only"®
modern industry is the sugar industry
consisting of 15 mills out o fwhich

14 units are located in Deoria.”

MR. CHAIRMAN :
try to conclude now.

You may

SHRI ZAINUL BASHER : I
am the first speaker from my party.
I am entitled to half an hour. You
don’t give me even 200 minutes.

MR. CHAIRMAN : 13 speakers

are there. You have done your job
very well.
SHRI ZAINUL BASHER : 1

have not done my job, I am yet to
do it.

MR. CHAIRMAN :
ter will study that report.

The Minis-

SHRI ZAINUL BASHER: He
has already studied it, not once but
several times.

aga & famld §\ aw 59 97 w7
& qI9FT qHg A AT0 qTgAT | WAV
famifer = § 9a% arx ¥ Y & Mer
qar AT 9mgar g wifer & W
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fradega g &, ag § wad
arqY IGAT AZAT§ ¢

“Industrial potentialities based on
local resources, demand and
labour skills as discussed earlier,
are too meagre to meet the de-
velopment requirement of the
area. 1o bring the per capita
income of this region at par with
other parts of the State and the
country, special efforts in invest-
ments both by the Centre as well
as the State Government are
necessary. The growth of
population is so heavy that if the
area is entirely left fcr develop-
ment by the Private Sector, the
development may not be quick
enough to bring about the
desired increase in the avenues of
employment. income and standard
of living. Heavy investments
would, therefore, be necessary
to achieve the desired results. The
Central Government is already
putting up heavy projects involv-
ing substantial iuvestments. the
locations of which are decided on
various criteria. Keeping this In
view, it is recommended that
such of those projects which
could be located in the backward
areas incluaing eastern U.P. may
be located in this area.”

1964 % Jgq 1% 3Ig wgr 91 %
¥ was afarss § | 9IS arq Arg-
Ffewrd F¥ 1 H arar g ¥ fad
1964 # g amssfewd g 3% ¥ &
dvad &1 wAd A § feaddma i 3
& af oy , wrfaw FartaA 3 F@T AT
fe agt gd-aw) goeNs € A1Q |

awigfa aglag . "9 "9 @
FT |

«t wgw anz: gwnfd ST 0
a¥) SareET grir gHIt 17 |

awiqfa wgrew @ SARd@ TG Al
Wy

ot g aw ;. ¥g T SAEal g,
# qgar eftdT g, w9 5-6 fawe &
qI7 g% d59 F Fg W@ &, 78 $AT
S AR

gwrafd aglgw : 13 S¥ ara g1

W dA® an? frax gy gl, &
9ZA AT QT E | qg HUT gaqaT g |
g F I FT Igr 91 f& wig
a3 sifus @aw I, 919 FU & gET
g3 W

=t qeaea fag @ gwiefa s, v

qgel TI&HT g1 ¥ €Y g9g "fuys faar
ST P

Y e @WY ¢ AT AT v g,
7% d<Ygeg 9a TATRY |

SHRI ZAINUL BASHER : It
has been the practice for so many
years.

MR. CHAIRMAN: I comple-
tely disagree with you on this point.
I will give you time. But don’t say
that this is the practice.

SHRI ZAINUL BASHER : How
can I speak if you intervene time
again and again ? 1 was expecting
better deal from you and you are
doing such a thing for me.

a8 Q13T 4g W g, FT AT Agy
gar g |

LY
ganfa AglaT @ TTTH wARS g0

sl S99 FWC: IT(FH WWIE §;
dfFa og @Y m9q IQFT R 0

MR. CHAIRMAN : What can }
do ? I cannot allow other Members.
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SHRI ZAINUL BASHER : You
are sitting in the Chair. You can do
anything. You are Almighty now.
If you want to block me, you can
block me.

AR WEE 3 (FAAY) AT
afg o, ag 3@ faq wrfegded
w4 7,

sl SAA AW I
feted #T X 2, g% d1 ATHT a139
fAaff AT e’

srarh wiara 3@ ;& g fAg w5y
@ E & gy 3 A A A E A
¥ Fgr & 5 ag gw 7 wlas qmad g

s A« Ay @Ay wigF Al
I F1A £, §F 9a7 & "I &1 A7
AT & | G AT QAT QT AT T
quaT | ®1E aga agt HIT & gl T4
2 agi a1 # G WE ATYR
fazzd s 72 3

MR. CHAIRMAN : You goon
speaking. I will not stop you. Your
Members will suffer.

ot AR WL © 48 TAS US @
g e Afgg & aff OF | g,
# daar g |
DR.A. KALANIDHI (Macdras
Central) : On behalf of the DMK
Party, I rise to say a few words on
the Demands for Grants of the

Ministry of Industry and Steel and

1 *
Mines. »

The core industry has been the vic-
tim of political vagaries during
1982-83. Sometimes this Depart-
ment gets a fullfledged independent
Cabinet Minister. sometimes an in-
dependent Minister, of State and
sometimes it becomes an appendage
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of the Ministry of Commerce or a
some other Ministry.

Sometimes the steel plants in the
public sector get much needed auto-
nomy to achieve 1009 utilisation
of installed capacity. At other
times, they simply become the hoard-
ing units of ecither the Hindustan
Steel or the Steel Authority of India
Ltd.

The Heads of such monolithic
orgaaisations are unceremoniously
eased out by those in authority, It
is only proclaimed on public plat-
forms that genuine steel technologists
have become the Heads of SAIL,
But immediately atter a few months,
it would be seen that they would be
subsututed by men born in steel
mills of the public sector. I am
constrained to make a reference to
this paradox because such frequent
changes to adversely affect the
production programme and also the
developmental programme of the
steel industry as such.

This is evident from the fact that
our steel production had remained
at around 50 Kg. as against 600 Kg.
in the industrially advanced coun-
tries of the world.

Lack of continuity of leadership
at the top has led to many loopholes
down the line of implementation of
plan programmes. There is inordi-
nate delay in completing the ex-
pansion programmes of Bokaro Steel
Plant and Bhilai Steel Plant. The
estimate cost of Rs. 1,378 crores in
the case of Bokaro may go up to Rs.
2,000 crores because of this delay.
Similary, Rs. 1,582 crores for Bhilai
may go up to Rs. 2,200 crores on
account of such delays. Paradeep
steel project is being shifted to some
other place and there is agitation
about it.

In the recent meeting of the Natio-
nal Development Council, the inept
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functioning of State Electricity
Boards was highlighted. In view of
the requirement of public sector steel
plants increasing from 500 MW to
630 MW in 1982-83, the DVC or
the Orissa State Electricity Board or
the M. P. Electricity Board cannot
be depended upon to me:et this
power requirement. 1 would suggest
that immediate steps be taken for
installing more captive power units
in the Steel Plants,

The total accretion of Rs. 411.44
crores in the Steel Development
Fund as on 31-12-1981 shows how
the consumers of non-priority cate-
gories of ste:l are being fleeced.
Here I would like to sound a word
of warning why funds from the
Steel Development Fund should be
given for compensating the main
steel producers for increases in cost
of "production. The main steel
producers either in the public sector
or in the private sector should not
be given such crutches; they should
stand on their own legs.

Coming now to the question of
distribution of steel, 6,319 million
tonnes of ingot steel and 5,191
million tonnes of saleable steel
during April-December, 1981, we
have categorised the consumers as
A,B, Cand D. lhese consumers
get only 30 per cent of the steel
produced by the main steel plants
after 70 pec cent of the steel is given
to the priority sectors like Defence,
Irrigation, P & T, Railways, etc.
Even though the policy of distribu-
tion has been liberalised, the house-
builders are not getting steel ;. they
have to buy steel in black market
for completing their buildings. There
is acute shortage of pig-iron, and the
Government is importing two lakh
tonnes with duty-exemption. I
would like to know when we are
likely to bescome self-sufficient 1n our
steel production.

The total number of employees in
SAIL and its subsidiaries is about
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2,38,363. The industrial relations
contribute greatly to increased pro-
duction. ltis said in the Annual
Report of the Department of Steel
for 1981-82 that, during April-
December, 1981, the mandays lost
were only 61 as against 1,44,994
during the corresponding period of
the preceding year. This is given
on page 47 of the Report. 1 wish
that this was true. I want the Hon.
Minister to confirm this claim. I
think, it is a gross mistake.

I have gone through the Annual
Report of the Steel Department,
The commissioning of expinsion
projects of Bokaro Steel, Bhilai
Steel Plant, Rourkela Stcel Plant
and Durgapur Steel Plant has been
delayed by three to four years due to
slippages in the supply of critical
items of equipment both by indi-
genous as well as by foreign sup-
pliers. ‘There are agreements
stipulating the supply schedule.
Violation of the stipulated schedule
should invite come action on the
side of steel plants or those 1n
authority. What action has been
taken since it has led to steep
escalation in costs ?

Another reason pointed out is
‘inadequate mobilisation of resources
by the HSCL and other concerned
organisations’. What steps have
been taken against such institutions
for their failure to raise resources ?
Facile expression about failure to
supply equipment on time or to
raise resources cannot absolve the
Ministry of its failure to exercise
its authority cffectively in these

matters.

Coming to the Salem Steel Plant,
I am reminded of a 1amil saying—
‘Puli val pidikkappoi, poonai valai
pidithathu pola’. From a full scale
steel mill, it has now become a mere
re-rolling mill.  The  foundation
stone was laid by the Prime Minister
during the DMK regime. It is very
unfortunate that it has been turned
into a mere re-rolling mill.
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Yet another point. The second
Sendzimir Mill in the Salem Steel
Plant should be constructed immedia-
tely. 1he Ministry has told that the
second Sendzimir Mill will be con-
structed only after the present
production stabilises. But 1t is
strongly felt that to stabilise and
increase the present production, it
1s badly needed to construct the
second Mill which otherwise will be
a flop.

There were tall hopes given that
many subsidiary and ancillary indust-
ries will be coming up in this steel
plant area, but so far nothing has
come out. I would like to know what
steps are being taken by the SAIL
authorities 1o this connection.

It is learnt that the top executive
in the Vizag Steel Plant has been
removed conceding to the demands
and agitations of the local people.
Whereas we were calmly representing
that the Personnel Officers of the
Salem Steel Plant are not hailing
from the State and hence our in-
terests are not protected, but nothing
has been done in this regard. We
hope we will not be driven to that
state of agitational approach for
this simple matter. 1 request that
the top executive of the Personnel
Department in Salem Steel Plant
should be from the State.

With regard to the Industry's
Demands I would like to say a few
words in 1 amil.

*On the Demands for Grants of
the Ministry of Industry, | would say
few words. | he engineering industry is
facing 1ecession in the country. Thro-
ughout the country more than 20(0
small units are reported ‘sick’ and they
are not the verge of closure. The total

investment involved is of the orcer of

Rs. 400 crores. These small units have
also taken loans to the tune of Rs. 200
crores from public sectors banks.
The National 1extile Corporation
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comes to the rescue of sick textile
mills by taking them over. 1he
Central Government gives succour to
the large private sector companies
which are about to be closed. 1 do
concede that it will not be possible
for the Government to take over all
the sick small scale units. No doubt
the National Small Industries Corpo-
ration assists the small units in
getting the plant and machinery on
hire purchase system. But that has
proved infructuous. There is impe-
rative need for having an institu-
tional set-up to take over these sick
small units. If this is not thought
of, I would like to know how the
dues of these units to the public
sector banks are going to be
recovered. 1here is also imminent
necessity for having and organisa-
tion to procure and distribute raw
materials to these small scale units.
On account of non-availability of
raw materials at the appropriate time,
more than 1000 small scale units
have closed.

In order to eradicate unemploy-
ment in the country, we advocate
the organisation of small scale units
throughout the country. On the
other hand, we see the sorry spec-
tacle of even the existing small scale
units being wound up for one reason
or the other. Thousands of them
are closing their activities. I de-
mand that a high level committee
should be constituted to probe the
reasons for the closure of so many
thousards of small units.

The Khadi nnd Village Industries
Commission has been set up to
enthuse and encourage the setting
up of cottage units 1n the rural
areas. It is really unfortunate that
one who has no experience in cot-
tage units happens to be the Chair-
man of this Commission, who has
been vested with the power to
manage the Commission’s Annual
Budget of Rs. 130 crores. The
failure of the Commission to render

*TLe original Speech was delivered in Tamil.
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timely help to the tiny match units
has resulted in the closure of thou-
sands of tiny match units. In only
one sector the Commission seems to
have met with resounding success
and that is Lajjad Pappad. )
demand that a high-level Committee
should be constituted to go into
the functioning of K.V.I.C also in
order to ensure that we do not live
on the hopes of tiny units coming
all over the country but live on
their happening.

Finally I tell you. Either you take
the electronic industry or the tele-
phone industry or the drug industry
or the chemical industry or any
industry, Tamil Nadu has been neg-
lected. [t has been given a step-
motherly treatment. People here
have forgotten that Tamil Nadu is
existing in the map of India. No
tall promises and no sweet cajoling
words from any quarter of the Cen-
tral Government will remove the
feeling of neglect from the minds of
people of lamil Nadu. Only the
action of the Central Government
can enthuse confidence among the
people of Tamil Nadu that they are
part and parcel of India.

With these words I conclude my
speech.

st warg wrg wwt (fafzar) : q@-
g gwrafa agren, & sod Avegq
St Aragg 'w faard A
Y ATQrSld AT §1 & A1T & fAQ
gurg ar wiga fa fage @-grd aw
F guy ¥ IFEIT FE AgAT F& [IA
gaF garat ¥ gAR W A feat qi=-
frs arara @ &1 vaTw fFwar g
afs zay ogy &1 97 g q@, JI(®
29 o 9Far qréf &7 ATET WA HIA
gfeqm gag ¥ 91, 99 @9F gAR A
&7 frefirs arqrac feqaT fare man

1, Y ST & FJAT— Y, W /T

Tg—3IqAH aray oF Myafos fRaigar
der gt 7% 91, ITF At o wiA-
fegaar &7 FraTaT@ @1 9T AT ST
grafrs fawra #1 gv @ g = FT
1.4 sfaga g wg &Y, ara) fagaq ar
g, 91T &1 WA (®W) AIY
ag 97 | Y gHg ¥ gAR AT & JA
q=), #fad gfeazr am & gas am-
JTA A IUFT GeATAT ¥ ST qaFH! Dl
& AR S mide § @A q1gar g ag
Tq g &7 grfag a3 & fo fogH
IS @1 ¥ gAR 3w ¥ uF a7 Wye-
fres arara g a1 g, g8y uF fegwar
ors § WIT ST AT AT HTIRAFAT
#t weqe g faasr f& gamr 3w
Y-sqaeq] H §IY  "geaqq dmErarT
TZAT §—TART ILYIET 17 T FIFT
73g fasdr g 1 1979-80 ¥ gATY FUe-
fezaer Mg #1 sfagg gz 7 (—) 1.4
Ig war 971 ag 1980-81 ¥ s@+T 6.5
gAT AT 1982 & 719 a% 11 wiaza
dF qEF AT | XW A AT gAR 97
I g—wwee, @, wfeamgey,
F1q, agifara geged, wraa farg-
A garfs, s gMdy FIT FREIT §
3% 14 gfama a JxT 65 sfagg aw
geqrad ¥ gfe g8 g | fawrm 1 ¥
@ ot aifyx gegs gH fas) g& & o=F
eqsz qarat nqr g fF 3@ &@ wiw
u+ egrfac wrg7 § MR AT F YT UH
AT femT ®Y A% 9 @ & | g W arfag
giar & f& ey & faa=edt wYaiis<a
FY gIH SATAT J@¢1 g, & H QS
aa & fae Afes  seafasara dar
gNT 21 A A% T § fF woqar v«
a1 @aafas g7 F1 Irawr ofs gw
S i I A gH qU-97 91 faerd
qmdr § |
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fagar @ aul & 1 JET "wE
greeE, ATIa-97 fad ;T A, .
F Wwedsw gu sEF wiss afc &
HI9F AR G ql 9g Toee F {F
Sgf 1979-80 ¥ 550 X HIE
o gal # fawr agi 1980 X
946 faa wYT 1981 & 916 fawr
). 1. @ &1 ferEma g
sarrT ¥ 1979 §.859 gF1341 1 g,
St g FT 1981-82 § 2277 gFr3al FT
gl war | gyA I &1 g fada
Tl & | 918 uTEde ¥FeT § a7 qfww
7Ty xEH QST a1 63 FAz
F1 g&r 1978-79 §. €1 Sy wHw:
azy =3 1981-82 ¥ 326.06 wg
a% 939 W% | Ag xw arg &1 grfad
F3ar ¢ & gura sz gE ¥ fran
¥ oqifasg weg FT @1, AN &7
fazai@ ag @1 § "X gAIR UK F 5
TqrAlE, dES ueedgeng § gAF!
srq) AT fasfaa #39 ®1 IIE
W uF qoy famm ared g ]

il gt wikfa &1 ST A ggEr
Mz FFGHT & GT% T fFasa w1r1-
Dza gy § Faed weada @ &
¥ gr-g1% &Y FQF H7 ST fAqz gram
gar wrsfa QAT ¥ 0F d1E@ gy
GG F19 qIZH IS JGT 9+F g
FATT A1 GHA | TH EY A F)y
FIT g7 o+ g G129 (AAHT  ATaZqHar
2w § 15-20 | & HI9G H AT
W@ O gaFT FH gE aF @ @
HAT | S WiFE AR GHA AQ §
ITY GEH UATT  ATAT AT GHaAT §
f& guiR I ) AITFFIZT  §ISTEY
i Fe aqf § FIET R T A1
ggA ardr g1 wisfa qwr SqrA Fy
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ggw! ®rAl & fFaFa saaeT ¥
AT ToeEe & F¥ ¥ o
sifgwidt afvada andnr 1 gygfas
SIS #1 WAIHT g9 9 9q
@ FIA G W A Q9 qrer qR
SAIET § ST UHITATET arell F1
gH IATAT FET 2 1 BH gER AT W
IAMT ATET § | 39Y ¥qee g fw wrgtf
gAY Arefg gAY F g HTITT FT
FEIHT T FIAE@RTT goT & agh .
I 83T 7)Y uwfad w@e HEl-
fem &1 N weaisgta eorfa sicq
S F) A FegAT & oqgaa #)
qIadd 99 I &1 ¥ 9FIT W
HYAT SHATAISAT 1 JISATTH AT
g & IR fagg § S IS AY
gafq g5 § S 19 I AT A1
2

garR " i & mgfadiea ¥
sit 5= feardY & @Y ot I@E arsAT
FH14Y &, 99 qF F1 2@T gU Ig WEW
U fazam @) wrarg & g@ fasfeq
SFTIANST § FEIR W F  IAF AT
g e g fafked s @ gw
oIAT Lcenfrd AR #1 o)k
mygfA® FT FFA | IAKT ATH W
ST aF FET AT 9T WX gAT O
gg¥ & faw gAY Fmam vam
gi |

il AR ATAATT §3Eq s gieax
Fg 17 ¥ fF a9 I 1 36 gard
TFFHT FT SATT FF AT § | qg Y
g ¥ 1 gad AR ¥ gza ¥ @@y
fager 39 ast & wiwg w@a g ) fass
dta aut ¥ &y s § faadr afg
g€ gt frew wrezw ast ¥ g
g8 S FA §RT A w@F A% Ay
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TNA FT AT AT AR I
fasla geqrall ¥ 97 godsy  waAT
UIY W19 H 0F  gUgHT w4 el qq,
1978-79 & fadly ag ¥ 26,000
gFrgal &1 USeeas gur NI I
86.58 FUT A F WU o WIT
za Y fasa geammi & fad1 1980-81
F @ 61 gaR owfew @y
gFIggl w1 SR wd gur T g
286.80 ®73 Y F HQ fud |
1981-82 & A19  qF 7 XF1Z4T &Y
350 0% ¥ & xq f@ a¥ | T
AT w1Y § gfar g 5 9y e e
¥ faga @7 agt & =1 AT Safa

g !

g AW § @rqW wy IO &
geared &1 40 wfgma swreT gart
AY IARN & WAr 3 | §F qg IAWf
# &0 70 Arg A R QI fRaAaqr
g AR s gar fafga IAImT g
gAFT WY NFT faaar § F 3 g /)
NXAT &F FIFY, Td AL IAT
Ef FT ®H ST 9T K 2 A
QNAAT & FFAT W7 ATgT 2T W
qqA T F FI-TIT IGIT AT R |
zafaq & gna g o &1 9T FAT
wigar § fF aigh ¥ gow I § wea-
ety TFAIST FT FAR FWAH
ST T 3 & I 4 gAR 9y Sl
F7 faa1@ #7 3 fag 97 gAR fF-
w0 o 90d gaF § ST @ &
gu caifag &3 & faq VAT F4T
T Mgy & @ &) 5 fag s
O F A& |

g § # W9Y 96T AT F qR A

w1 ag wgaT sAfaq A N @
fe fagRr ara 2@ @190 § AT HAEG

FY qref &1 &2 fewr &R &1 F we AR
WIE) SE AR & gk IAW AAT X
AAET qgT TR A &1 #IT A@q
T uYwr faear &) qw @y fafaa,
YT W FeAr ®IF fagsr gmn
g 1 agr qx }E W TEr I A
we & v F fag s geaaa
IO T¥ IFac ofd & w199 FT |

g% 91g agi & qrAg g@wafy &Y,

&y & @y g @ ) gEfag §

fraza <1 wigm f&  gw gfaage

Freqaaq &1 fafear ¥ F1ag 3@

Fq1 &3 | gt o) gefrafar e

g | Iq® WY ®WigT F 79 Ig fagsr
BX QT AT 2| 3T Ay WY agi ¥
fasedt & 1 SAIT T Fgh wTEr ATAT
¥ Iqsteq § 20-25 g farleg aqar-
MY Ja% agi & §T IAW F & o
gHd & WX I Sifasr & graa
IaF) fa¥ s aFad § | T qU fagam
g f® agi 9T oF asr g earfaq
®TA &1 ALY FITFT HrawgFar #
FUWA gU WR ag7 & g gawl
ofasr £ sgra § w@d gu w1 AgIRy
AET FTTATET FIT |

wrg ¥ § gelw HATT &) g3
¥ AN &7 gRYT FIA g A ST
A oY 71 amf W g v T gAR
e & MafaF araiaw § o wifa
a1 &, aien fagqig dar fwar g, 94

% fag ¥ sgF oA €

SHRI KUSUMA KRISHNA MUR-
THY (Amalapuram) : Mr. Chairman,
Sir, first of all, I would like to compli-
ment the Hon. Minister for taking
effective steps to streamline the
various aspects of the Industrial
Policy and Iimplementing them
properly ever since he took over
charge of this Ministry. In view of
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the short time at my disposal, I
would like to deal with the Steel
‘Industry first.

There is so much ' of imbalance in
the location of major steel plants
which are now functioning in the
country. For instance, Bhilai,
Bokaro, Durgapur and Rourkela,
besides the private sector steel plant
of Tatas are all located in the North.
The location of a stecl plant would
provide a base for developing
various ancillary industries to pro-
vide a reasonable source of livelihood
for thousands of people in the area.
In this respect, South India, as a
whole, is absolutely lagging behind
very much. ltis, therefore, necessary
that the work on the three steel
plants envisaged for the South at
Visakhapatnam; Vijayanagar and
Salem shoiuld be accelerated very
much.

With regard to the most modern
steel plant to be set upin the South
at Visakhapatnam, I would like to
express my opinion on this. Actually
this steel plant is considered to be the
most modern steel plant to be setup
in India with many technological firsts,
for example, the blast furnaces with
a production volume of 3,200 cubic
metres each, the gas released in the
course of the blast furnace process
will be used to generate electric
power etc. Like that, there are so
many technological firsts in  this
plant. I come fromthe coastal dis-
tricts, in which Visakhapatnam
forms an integral part. 1 have,
therefore, a special responsibility to
bring to the kind notice of the Hon.
Minister the existing glaring lapses
found in materialising the total
project.

Originally, the estimated cost .of
Visakhapatnam. Steel Plant was_put
at Rs. 2256 crores with a foreign
exchange component of Rs. 500.20
crores. This was in June, 1979 when
the sanction to set up the plant
in_collaboration with the USSR
was accorded. However, following
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delays in implementing the project,
and a major revision of the detailed
project report by Soviet experts, the
estimated cost has gone up to Rs.
3098.98 crores. And it is believed
that the Steel Ministry has still to
obtain a forma! sanction of the
Public Investment Board for this re-
vised estimate. Again it has been
stated that the latest estimates of
the total project show that the project
will cost Rs. 3400 crores excluding
interest charges plus Rs. 600 croresin
infrastructural facilities only if the
project is completed within the
scheduled 72 months.

Actually, when I asked a question
in the current session of Lok Sabha
about the details of progress made
relating to this Steel Plant and also
its completion, the answer was :

“Site preparation work is nearing
completion and completion of the
first blast furnace and related
facilities will be ready in the
beginning of 1986 and the whole
project 1s expected to be com-
pleted by the end of 1987."

In fact, words like ‘near completion,
‘commenced’ and ‘completed” would
give an impression in the House
that the work on the Visakhapatnam
Steel Plant is progressing quite well.
I have personally visited Visakha-
patpam Steel Plant more than
half a dozem times and my latest
visit was on the 29th March, 1982.
The situation and progress of work
at siteis not as has been stated
here.

The present estimated cost of the
project 18 more than Rs. 3000 crores
and - this amount is to be invesied
only in. 72 months from 1980 on-
wards, and thatis the reason why
itwas stated that the first phase
of the project will be ready by 1986.

_The investment pattern clearly
givesthe impression that the manage-
ment of . the project lacks  cither
imagination or drive. During the
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year 1980-81, the total investment
on tiis Plant was only Rs. 34 crores.
Against a budgetary provision of
Rs. 130 crores for 1981-82, the ex-
penditure upto January, 1982 has
been Rs. 61.50 crores, and the
cumulative expenditure from the
start has been only Rs. 168.50 crores.
The total outlay in the 6th Plan for
this plant 1s  Rs. 1050 crores.
Actually my intention is not that
hundreds of crores of rupees be
invested in site preparation and lay-
ing of roads etc, but the basic
infrastructure facilites like water
supply required forthe implementa-
ton of projects are to be given
priority. In fact, the site preparation
work is not going the way in which
it has been expressed here on the
floor of the House and the provision
of water supply for the construction
phase of V.S.P. was made from the
Mahadrigadda Scheme. Recently I
visited the place but there is no
water at all. During the operation
phase, it has been planned to bring
water from the Godavari Diversion
scheme, but the factual position
existing now is that the Godavari
Diversion Scheme has remained on
only paper, though last year promise
was made in the House for its
implementation. But nothing has
been done so far. So, my pointis
that unless we make this kind of
infrastructure available at every
stage, whatever claims we make, it
is not possible to see that the project
is implemented witnin the scheduled
time.

The rehabilitation programme
which has not been carried out there
cffectively gave room for sending
innumerable complaints to me. They
are putting all kinds of objection and
restrictions on the type of constru-
ction they have to make.

[n mobilising human resources,
about 500 regular workers were
brought from Bokaro without ascer-
taining the availability of Iocal labour
from the local unions which put up
a stiff opposition. Consequently

tension was created amongst the
workers there. Later it was sorted
out with great difficulty.

Coming to an important area of
the recruitment, on which I would
like to impress upon the House and
the Minister thatactually, now a lot of
misunderstanding is there. [ am not
speaking as a person who involved
deeply in Visakhapatnam Steel Plant
Agitation but as a representative
for Coastal districts in which
Vizag forms a part and also on the
basis of my talk with the responsible
persons in the area, who have been
closely involved in this project. I
talked to the public and also various
staff members. On the basis of this,
I am saying that there are grave
doubts about the intentions of the
management particularly in mode of
recuitment. Recently one senior
Manager has offered resignation for
voluntary retirement. Another Gene-
ral Manager (Personnel) has decided
to leave the project, The reason I
could find out and the House muy be
shocked to know was that the Chief
Superintendent Steel melting, Chief
Electrical Engineer, Chief Personnel
Manager, Chief  Superintendent,
[echnical Services, Additional Chief
Manager, Materials, Additional
General Manager Iron & Steel,
Superintendent  Iraffic, Director
(Construction), Secretary, Public
Relations Officer. | hese are the top
gxecutives who supervise the total
management either in construction
phase or in operation phase of VSP
and all of them belong to one parti-
cular State namely Tamil Nadu.
1 don’t know whether the talent is
confined to a particular State. What
I mean to say is that wherever we
have this thing, we have got to
correct it. I don’t know how the
entire top management was brought
from one state. And whenever we
express against these things, we are
called parochial, but who is parochial
in recruiting all of them {rom the
State of Tamil Nadu from where the
then Managing Director is Mr.
Subramaniam; and there are grave
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doubt among the public and staff
about the attitude and intentions of
the then management. Andhras are
not able to evince proper confidence
in the acts of Mr. Subramaniam, the
then M.D. of V.S.P. Therefore, I urge
upon the Government and the
Minister to see that the doubts are
removed forthwith and 1if necessary
an inquiry to beinstituted in order
to rectify these serious lapses so that
the project can be brought on the
ground as per Schedule without any
hindrance from any side.

Apart from that recently they have
formed Rashtriya Ispat Nigam to
implement this project and this name
is not understandable to the people
of Andhra Pradesh and local people
in particular, I don’t understand
what is the sanctity behind it. Ims-
tead of calling ‘Rashtriya Spat Nigam’
they can name it as Visakha Steel
Ltd.” This name is quite under-
standable to those people.

Sir, the public have expressed a
great resentment now and in the
Steel Plant agitation 32 lives were lost
and a thousand have been wounded
and even now something is simmering
of that nature. In fact, I have gained
this impression after 1 talked to
them. Unless Government takes
some proper steps to see that their
feelings are properly understood and
their misgivings removed, it is very
difficult to restore confidence in
these people. Therefore, I would
request the Governmenf to see
immediately that these serious lapses
are rectified first in order to put the
project on the ground as per
Schedule.

SHRI CHATURBHUIJ (Jhalawar):
1 beg to move :

“That the demand under the
Head Ministry of Industry be re-
duced to Re. 1.”

[Need to make cement available to
farmers for irrigation  purpo-

ses] (1).
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T hat the demand under the Head
Ministry of Industry be reduced
by Rs, 100.”

[Need to impart technical training
and provide funds at districts
block level for development for
industries] (2).

“That the demand wunder the
Head Ministry of Industry be re-
duced by Rs. 100.”

[Need to open office in every block
to provide technical know-how
for the development of smalil
scale industries] (3).

“That the demand under the
Head Ministry of Industry be re-
duced by Rs. 100.”

[Need to call for quarterly report
of work at district and block
levels in regard to setting up of
industries] (4).

“That the demand under the Head
Ministry of Industry be reduced by
Rs. 100.”

[Need to establish small scale
industries in every village] (5).

“] hat the demand under the Head

Ministry of Industry be reduced
by Rs. 100.”
[Need to encourage industries
manufacturing electric motors’

ploughs and agricultural imple-
ments for the development of
agricultural sector] (6).

“That the demand under the
Head Ministry of Industry be reduced
by Rs. 100.”

[Need to set up industries based
on opium, garlic and stana in
Jhalawar district (Rajasthan) in

public sector] (7).
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“That the demand under the Head
Ministry of Industry be reduced by
Rs. 100.”

[Need to confine manufacture of
military and police equipment to
public sector and small scale units
in private sector] (8).

*That the demand under the Head
Ministry of Industry be reduced by
Rs. 100.”

[Need to confine manufacture of

small electrical, goods to small

scale industries inrural and slum
areas] (9).

“That the demand under the Head
Mihistry of Industry be reduced by
Rs. 100.”

[Need to confine manufacture of
spare parts of bicycles, tractors,
fans, diesel and electrical engines
to village industries] (10).

“That the demand under the Head
Ministry of Industry be reduced by
Rs. 100.”

[Need to establish small and big
industries in  areas such as
Chhabra, Chhipa Barod, Atru,
Kishanganj, Shahbad, Khanpur,
Aklera, Manohar Thana, Patan,
Bhawani Mandi, Dag, Chomahla,
Pidawa, Raipur and Jhalawar]

(11).

*1hat the demand under the Head
Ministry of Industry be reduced by
Rs. 100.”

[Need to set up iron, brass and
wax based industries at Jhalawar]

(12)]

“That the demand under the Head
Ministry of Industry be reduced by
Rs. 100.”

[Need to expand cement industry]
(13).
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“That the demand under the Head
Ministry of Industry be reduced by
Rs. 100.”

[Need to reduce the prices of all
industrial goods and profits] (14).

“That the demand under the Head
Ministry of Industry be reduced by
Rs. 100.”

[Need to Indianise industries in
the country and to make them
labour-oriented] (15).

“That the demand under the Head
Ministry of Industry be reduced by
Rs. 100.”

[Need to infuse the spirit of devo-
tion and nationalism in the
management of industries in public
sector] (16).

“That the demand under the Head
Ministry of Industry be reduced
by Rs. 100.”

[Need to check losses in industries
1n public sector] (17).

“That the demand under the Head
Ministry of Industry be reduced by
Rs. 100.”

[Need to expand industries in the
cooperative sector] (18).

“That the demand under the Head
Ministry of Industry be reduced by
Rs. 100.”

[Need to start small scale indus-
tries in the backward areas and in
villages] (19).

«That the demand under the Head
Ministry of Lndustry be reduced by
Rs. 100.”

[Need to manufacture agricultural
implements at cheap rates by start-
ing small industries in small

villages] (20).
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SHRI R.L.P. VERMA (Kodar-
ma) : [ beg to move :

“That the demand under the
Head Ministry of  Industry be re-
duced by Rs. 100.”

[Need to ecnsure supply of raw
materials to small scale industries
and to guarantee a market for
the sale of their increased pro-
duction] (21).

“That the demand under the
Head Ministry of Industry be re-
duced by Rs. 100.”

[Need to prescribe a time limit
of 2-3 months for disposal of
applications for grant of licences
for small industries] (22).

“That the demand under the
Head Ministry of Industry be re-
duced by Rs. 100.”

[Need to provide houses, electri-
city, drinking water, roads and
other facilities in the colonies of
the employees of HEC, Ranchi]
(23).

“That the demand under the Head
Ministry of Industry be reduced to
Re. 1.7

[Failure to resuscitate the sick
single spun pipe factory at Ko-
dama] (87).

“| hat the demind under the
Head Ministry of Industry be re-

duced to Re. 1.”

[Failure to finance the new entre-
preneurs of Giridih and Hazari-

bagh (Bihar) in time] (88).

under the
Industry be

“That the demand
Head Ministry of
reduced to Re. 1.”

[Failure to set up a paper plant

at Kodama (Bihar) to utilize paper
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materials of Hazaribagh and
Giridih forest] (89).

“That the demand wunder the
Head Ministry of Industry be re-
duced to Re. 1.”

[Failure to check the vested in-
terests of big industrial houses for
the healthy growth of SSI units]
(90).

“That the demand under the
Head Ministry of Industry be re-
duced to Re. 1.’

[Failure to review the working of
all D.I1.Cs. and to check mal-
practices of officials] (91).

“That the demand wunder the
Head Ministry of Industry be re-
duced to Re. 1.”

[Failure to set up nucleus industry
in backward areas to remove
regional imbalance in economy]

(92).

“That the demand under the Head
Ministry of Industry be reduced to
Re. 1.”

Failure to supply raw materials to
.S.1. units through D.I.Cs.] (93)

SHRI BHOGENDRA JHA
(Madhubani) ] beg to move :

“That the demand under the Head
Industries be reduced by Rs. 100,

[Need for setting up without fur-
ther delay nucleus plants at
Madhubani and Palamu districts
in Bihar] (24).

“That the demand under the Head
Industries be reduced by Rs. 100.”

[Necessity of setting up a new
samll Industries Service Institute
Centre at Darbhanga (Mithila)
in Bihar] (25).
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“That the demand under the Head
Village and Small Industries be
reduced by Rs. 100™.

[Need to provide aid to all trained
unemployed of Madhubani and
Darbhanga districts in Bihar to
start small Industries for self-
employment] (26).

“That the demand under the Head
Village and Small Industries be
reduced by Rs. 100.”

[Need to provide help to regis-
tered small units to start indus-
tries in Madhubani and Darbhanga
district of Bihar] (27).

“That the demand under the Head
Village and Small Industries be
reduced by Rs. 100.”

[Failure in setting up cottage
industries like pedal looms and
soap making in Madhubani and
Darbhanga districs in Bihar] (28).

SHAMANNA
I beg to move :

SHRI T. R.
(Banglore South) :

“[hat the demand under the Head
‘Ministry of Industry’ be reduced
to Re.1.”

[Need tor better industrial policy
to make our economy sound] (45)

“That the demand under the
Head ‘Ministry of Industry’ be
reduced to Re. 1.”

[Need to tone up the working of
Khadi and village industries to
improve the lot of rural popula-
tion] (46).

“That the demand under the
Head ‘Ministry of Industry’ be
reduced to Re. 1.”

[Need to increase the production
of cement at lower cost and ‘have
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a perfect distribution system there-
for] (47).

“That the demand under the
Head ‘Ministry of Industry’ be
reduced to Re. 1.”

[Need to bring about better co-
ordination among various means
of production like raw materials,
power, finance labour and trans-
port to bring down the cost of
industrial products] (48).

“That the Demand under the
Head ‘Ministry of [Industry’ be
reduced to Re'1.”

[Need to develop the rural indus-
tries on sound lines instead of
starting big industries] (49).

‘““That the demand wunder the
Head ‘Ministry of Industry’ be
reduced to Re 1.7

[Need to examine the working of
textile industry and standardise
the textile goods so that there is
no steep rise in the cost of textile
goods] (50).

“That the demand under the
Head ‘Ministry of Industry’ be
reduced to Re. 1.”

[Need to streamline working of
plywood industry] (51).

«“That the demand under the
Head ‘Ministry of Industry’ be
reduced to Re. 1.”

[Need to bring down the cost of
essential products like tyres and
tubes, soap, cement and paper.]
(52).

SHRI R. P. DAS (Krishnagar)
I beg to move:

“That ' the demand under the
Head ‘Ministry of Industry’ b
reduced to Re. 1.” .
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[Shri R.P. Das]

[Failure to set up Khadi and Village
industries in the backward regions
of the country particularey in
Nadia, Bankura, Birbhum and
Purulia of West Bengal] (53).

“T hat the demand under the Head
‘Ministry of Industry’ be reduced to
Re. 1.

[Failure to revise the scales of
pay and allowanees of employees
of Cooperative Societies under the
Khadi and Village Industries
Commission] (34).

““That the demand under the Head
‘Ministry of Industry’ be reduced by
Rs. 100.”

[Need to exploit the potential of
Khadi and Village industries in
generating employment in the rural
and backward areas of the country
and particularly for improving
economic life of weaker secitons
of the society] (55).

“That the demand under the Head
‘Ministry of Industry’ be reduced by
Rs. 100.”

[Need to examine the reasons for
non-fulfilment of the annual em-
ployment target in Khadi and
Village industries] (56).

“That the demand under the Head
‘Ministry of Industry, be reduced
by Rs. 100.”

[Failure to utilise charkhas and
looms in the Khadi sector more
than 30 per cent] (57).

“That the demand under the Head
‘Ministry of Industry’ be reduced
by Rs. 100.”

[Failure to check the sharp decline
in production of Khadi leading
to unemployment of persons in the
fifth plan period] (58).

“That the demand under the Head
“Ministry of Industry’ be redueed by
Rs. 100.”

> 5
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[Failure of the KVIC to ask as
many as 1132 institutions to
execute equitable mortgages of
their immovable property to cover
loans amounting to Rs. 33.57
crores as i March, 1978] (59).

“That the demand under the Head
‘Ministry of Industry’ be reduced by
Rs. 100.”

[Failure of the KVIC to recover
over-due loans from the pnvate
institutions] (60).

“That the demand under the
Head ‘Ministry of Industry’ be
reduced by Rs. 100.”

[Need to apply labour laws in
Khadi and Village Industries] (61).

“That the demand under the
Head ‘Ministry of Industry’ be
reduced by Rs. 100.”

[Need to check malpractices in
subsidisation at sales point by
KVIC’s socicty shops] (62).

“That the demand under the
Head ‘Ministry of Industry’ be
reduced to Rs. 1.”?

[Need to re-examine the policy of
freight equalisation in case of
iron ore, steel and coal all over
the country which takes away
the geographical and locational
advantage of certain commodi-
ties] (63).

under the
Industry’ be

“That the demand
Head ‘Ministry of
reduced to Re. 1.”

[Failure in expanding industrial
activity in West Bengal.] (64).

“That the demand under the
Head ‘Ministry of Industry’ be
reduced by Rs. 100.”

[Need to carry out a vigorous
industrial  programme in West

. »Bengal ] (65).
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“lThat the demand
Head ‘Ministry of
reduced by Rs. 100.”

[Failure to make use of the latent
capacity of the engineering units
under the control of the Union

under the
Industry’ be

Government located in West
Bengal] (66).
“That the demand under the

Head ‘Ministry of Industry’ be
reduced by Rs 100.”
[Need to set up a commercial

vehicle unit in the public sector
in West Bengal based on the
facilities available in public sector
units} (67).

“That the demand under the
Head “Ministry of Industry’ be
reduced by Rs. 100.”

[Need to expand activities of the
district industrial centres in West
Bengal] (68).

DR. VASAN [ KUMAR PANDIT
(Rajgarh): I beg to move :

“That the demand under the Head
‘Ministry of Industry’ be reduced
to Re. 1.7

[Need to make cement available
to farmers for irrigation purposes.]
(69).

“That the demand under the Head
‘Ministry of Industry’ be reduced
to Re. 1.7

[Failure to set up an electronic
complexand T. V. tube manu-
facturing unit in Madhya Pradesh
inspite of easy availability of raw
materials](70).

“That the demand under the Head
‘Minpistry of Industry’ be reduced
to Re. 1.”

[Failure to establish any industry
in backward districts in Madhya
Pradesh particularly Rajgarh, Guna
and Vidisha] (71).

Min. of Ind. & Steel 426

“Ihat the demand under the Head
‘Ministry of Industry’ be reduced to
Re. 1.”

[Fallure to establish any industry
for the proper utilisation of Papaya
produced in Rajgarh (Biaora) cis-
trict of Madhya Pradesh](72).

“That the demand under the
Head ‘Ministry of Industry’ be
reduced Lo Re. 1.”

[Fuilure to set up a carpet weaving
unit at Jeerapur in Rajgarh dis-
trict of Madhya Pradesh where
thick cotton thread is available]
(73).

o t hat the demand under the Head
‘Ministry of Industry’ be reduced
to Re. 1.”

[Failure to establish match units
and units to manufacture card-
board in  Rajgarh  district of
Madhya Pradesh] (74).

“That the demand under the Head

‘Ministry of Industry’ be reduced
by Rs. 100.”

[Need to open! departmental
offices in every block to provide
technical know how for the develop-
ment of small scale iodustries]
(75).

“That the demand under the Head
‘Ministry of Industry’ be reduced
by Rs. 100.”

[Need to establish small scale and
cottage 1ndustries ir:  villages of
backward districts i1n Madhya
Pradesh](76).

«“That thedemand under the Head
‘Ministry of Industry’ be reduced by
Rs. 100.”

[Need to set up industries manu-
facturing electric motors, ploughs
and agricultural implements for
the development of agricultural

sector in the rural areas of Madhya
Pradesh](77).
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[Shri Vasant Kumar Pandit]

“That the demand under the Head
‘Ministry of Industry’ be reduced by
Rs. 100.”

[Need to set up industries based
on opium, garlic and papaya in
Rajgarh (Biaora), Madhya Pradesh]
(78).

“Ihat'the demand under the Head ,
‘Ministry of Industry’ be reduced by
Rs. 100.”

[Need to confine manufacture of
small electrical goods to small
scale industries in rural areas of
Rajgarh, Vidisha and Guna dis-
tricts of Madhya Pradesh](79).

““That the demand under the
Head ‘Ministry of Industry’ be re-
duced by Rs. 100.”

[Need to establish small and big
industries in areas such as Sironj

Lateri, Anandpur-Aron, Ragho-
garh-beena  Gunj, Kunbhraj-
Biaora, Khilchipur - Jeerapur,
Sarangpur-Mau-Padana Districts of
Vidisha, Guna, and Rajgarh
districts of Madhya Pradesh]
(80).

“That the demand under the Head
“Ministry of Industry’ be reduced by
Rs. 100.”

[Need to expand mini cement
plants in Madhya Pradesh](81).

“«That the demand under the Head
‘Ministry of Industry’ be reduced by
Rs. 100.”

[Need to expand industries in the
cooperative sector in rural areas]
(82).

«T hat the demand under the Head
“Ministry of Industry’ be reduced by
Rs. 100.”

[Need to manufacture agricultural
implements at cheap rates by
starting small industries in small

villages](83).
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“That the demand under the Head
‘Ministry of Industry’ be reduced by
Rs. 100.”

[Need to ensure steady supply of
raw materials to small-scale indus-
tries and to guarantec a steady
market for the sale of their pro-
duction](84).

“That the demand under the
Head ‘Ministry of Industry’ be
reduced by Rs. 100.”

[Need to prescribe a time limit of
1-2 months for disposal of applica-
tions for grant of licences for small
industries in rural areas] (85).

under the
reduced by

‘““| hat the demand
Head ‘Industries’ be
Rs. 1UQ.”

[Necessity of setting up a new
Small Industries Service Institute
Centre at Pichore or Narsinghgarh
in Rajgarh (Biaora) district of
Madhya Pradesh] (86).

PROF. AJIT KIUJMAR MEHTA
(Semastipur): I beg to move :

under the
Industry’ be

“]hat the demand
Head ‘Ministry of
reduced by Rs. 100.”

[Need to make cement available
to farmers for irrigation purposes
and building bhouses particularly in

Samastipur  District of  North
Bihar] (94).
“TI'hat the demand under the

Head ‘Ministry of Industry’ be
reduced by Rs. 100.”
[Need to open office in every

block in provide technical know
how for the development of small
scale industries in Bihar] (95).

“That the demand wunder the
Head “Ministry of Industry’ be
reduced by Rs. 100.”
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[Need to reserve manufacture of
spare parts of Dbicycles, tractors,
fans, diesel and electrical engines to
village industries sector] (96).

‘““]hat the demand under the
Head -“Ministry of Industiry’ be
reduced by Rs. 100.”

[Need to expand cement industry
and to encourage its manufacture in
small scale sector] (97).

under the
Industry’ be

“That the demind
Head ‘Ministry of
reduced by Rs. 100.”

[Need to encourge manufacture of
cement from rice hush in small
scale sector in  Samastipur, Dar-
bhanga and Madhubani districts of
North Bihar] (98).

“That the demand wunder the
Head ‘Ministry of Industry’ be
reduced by Rs. 100.”

[Need to provide infrastructure
for small scale industries in rural
areas in North Bihar in general

and Samastipur in particular] (99).

“That the demand under the
Head “Ministry of Industry’ be redu-
ced by Rs 100.”

[Need to ensure supply of ade-
quate raw materials to small
scale industries and to guarantee
market for production] (100).

“That the demand under  the
Head ‘Industries’ be reduced by
Rs. 100.”

[Need to set up a Small Industry
Service Institute Centre at Samasti-
pur in North Bihar] (101).

“That the demand under the
Head ‘Village and Small Industries’
be reduced by Rs. 100.”

[Need to provide adequate facili-
ties to all trained unemployed of
Samastipur to set up small indus-
tries] (102).
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~“That the demand under the
Head ‘Village and Small Industries”
be reduced by Rs. 100.”

[Need to encourage setting up of
cottage industries like pedal looms
and coap in Samastipur in Bihar]
(103).

““that the demand under the
Head “Village and Small 1ndustries’
be reduced by Rs. 100.”

[Need to set up graphite factory at
Samastipur] (104,.

SHRI A K. ROY (Dhanbad): I
beg to move :

“That the demand under the
Head ‘Ministry of Industry’ be redu-
ced to Re. 1.7

[Fa'lure to formulate a compre-
hensive policy towards sick indus-
try] (105).

“That the demand under the
Head ‘Ministry of Industry’ be redu-
ced to Re. 1.”

[Dilution of the policy Jof self-
reliance and devaluation of public
sector] (106).

“That the demand under the
Head “Ministry of Industry’ be
reduced to Re. 1.”

[Retracing the step of taking over
of Kumardhubi Engineering Works
Limited of Dhanbad] (107).

“That the demand under the
Head ‘Ministry of Industry’ be
reduced to Re. [.”

[Failure to re-start Kumardhubi
Engineering Works] (108).

SHRI CHATURBHUJ : 1 beg
to move :

“That the demand under the
Head ‘Department of Steel’ be
reduced by Rs. 100.”

[Neeu to reduce the prices of iron
and steel] (1).



431 D.G. 1982-83

[Shri Chaturbhuj]

“That the demand under the
Head ‘Department of Mipes’ be
reduced by Rs. 100.”

[Need to conduct survey for
diamond mines and set up a
diamond factory in Jhalawar
district of Rajasthan] (3).

“That the demand under the
Head ‘Department of Mines’ be
reduced by Rs. 100.”

[Need to conduct survey for iron
and brass mines in Ramgarh tehsil,
Kishanganj, District Kota. (Rajas-
than] 4).

“That the demand under the Head
‘Department of Mines’ be reduced
by Rs. 100.”

[Need to explore possibility of
gold and silver mines in the
hills of Chhipa Barod areas in
Kota District (Rajasthan] (5).

“That the demand under the
Head ‘Department of Mines’ be
reduced by Rs. 100.”

[Need to explore the possibility
of minerals in the Himalayas and
other hills] (6).

“That the Demand under the
Head ‘Department of Mines’ be
reduced by Rs. 100.”

[Need to explore new mines for
minerals and develop existing
mines] (7).

SHRI R.L.P. VERMA : I beg to
move -

“That the demand wunder the
Head ‘Department of Steel’ be re-
<uced by Rs. 100.”

[Discrimination in providing hous-
ing an! other facilities to workers
in IISCO factories at Kulti
and Burnpur] (2).
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“That the demand under the
Head ‘Department of Mines’ be re-
duced by Rs. 100"’

[Failure to provide security of jobs
to the mica labourers] (8).

“That the demand under the
Head ‘Department of Mines’ be re-
duced by Rs. 100.”

[Failure to save mica labourers
from retrenchment after the set-
ting up of the Mica Trading Cor-
poration] (9).

“lhat the demand under the
Head ‘Department of Steel’ be re-
duced to Re. 1.”

[Failure to provide steel at con-
cessional rates to the new S.S.I.
units] (16).

“That the demand under the
Head ‘Department of Steel’ be re-
duced to Re. 1.

[Failure to streamline the distri-
bution system of steel product
for small scale industries] (17).

“That the demand wunder the
Head ‘Department of Steel’ be
reduced to Re. 1.”

[Failure to reinstate the retrenched
homeguards of H.S.C.L.. Bokaro]
(18).

““That the demand under the
Head ‘Department of Steel’ be re-
duced to Re. 1.”

[Failure to develop colonies at
Ranitala and Koirytola for em-
ployees of Indian Iron and Steel
Company Limited, Kulti] (19).

“That the demand under the
Head ‘Department of Steel’ be re-
duced to Re. 1.”

[Failure to fix the responsibility
of the M.Ds. for healthy running
of steel plants] (20).
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““That the demand under the
Head ‘Department of Mines’ be
reduced to Re. 1.”

[Failure to start mining work at
Bengabad fer lead and zinc explo-
ration in the district of Giridih
(Bihar)] (21).

“That the Demand wunder the
Head ‘Department of Mines’ be
reduced to Re. 1.”

[Failure to streamline mica min-
ing in Bihar on scientific lines]
(22).

“That the demand under the
Head ‘Department of Mines’ be
reduced to Re. 1.”

[Failure to set up Research and
Development institute for mica
at Kodarma or Giridih (Bihar)
where 80 per cent of the world
production takes place] (23).

SHRI T. R. SHAMANNA : 1
beg to move :

“That the demand under the
Head ‘Department of Steel’ be redu-
ced by Rs. 100.”

[Need to start the steel project in
Karnataka at Vijayanagar which
is pending for a long time] (10).

“That the demand wunder the
Head ‘Department of Steel’ be redu-
ced by Rs. 100.”

[Need to tone up administration of
public sector steel projects] (11).

“shat the demand under the
Head ‘Department of Steel’ be redu-
ced by Rs. 100.”

[Need to start a steel factory near
Mangalore Port using Kudiremukh
iron ore and hydro electric power
of Kali river project and coal from
Bihar] (12).

“That the demand under the
Head -Department of Steel’ be redu-
ced by Rs. 100.”

Min. of Ind. & Steel 434

[Need to make Kudremikh Iron
Ore Co. a paying concern.] (13)

“That the demand under the Head
‘Department of Steel’ be reduced by
Rs. 100.”

[Need to appoint an expert com-
mittee to improve the working of
NMDC Ltd. SAIL and HSC
Ltd] (14).

““That the demand under the Hedd
‘Department of Mines’ be recuced
by Rs. 100.”

[Need for a National Policy re-
garding production, development
and export of minerals to the best
advantage of the country] (15).

SHRI A. K. ROY: 1 beg to
move !

“That the demand under the Head
‘Department of Steel’ be reduced to
Re. 1.V

[Retrenchment of HSCL workers
at Kudremukh.] (24)

“That the demand under the Head
‘Department of Steel’ be reduced to
Re 1.7

[Failure to provide jobs and com-
pensation to the depen-
dents of the tribal workers who
died in the accidents in the Bokaro
Steel Plant, last year] (25).

“That the demand under the
Head *Department of Steel’ be re-
duced to Re 1.”

[Delay in expanding the capacity
of Bokaro and Bhilai Steel Plants]
(26).

“That the demands under the
Head ‘Department of Steel’ be
reduced io Re. 1.”

[Failure to check open theft of coal
and steel from the yard and slag
dump of Bokaro Steel Plant] (27).
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[Shri A. K. Roy]

“That the demand ungier the
Head ‘Department of Mines’ be
reduced to Re. 1.”

[Favouring truck transport of coal
from Chasnala to Burnpur keeping
the ropway idle by the [ISCO] (28)

“That the Demand under the Head
‘Department of Mines’ be reduced to
Re. 1.”

[Failure to abolish contract system
and encouraging Mafia at Chasnala
and Bokaro wifi particular refer-
ence to murders at Chasnala and
attack on the Canteen workers at
Bokaro] (29).
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TgY & | AT ag & fF &g wasgaa
g2 g st e oF weeaiw s s
JAAT AT GT & )
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& orow wregw 7 Hal S F A
fagre & feam war fad ®) Wi, A f&
¥u gefly fagtaw-gx g, feg=mEr
qrgaT § | §W AmAm "@Ar o e
faedy & =meaw &, aferg &7 &
1397 gigd & AR faard o & faw
T %gr f& war wefgaa I5a%
WY faez ¥ § 1 246 guefezga
dxa¥ fefezaew § mar ft 3998 & uw
g foud ®7-3-F9 UFo UWo Vo &I
vF GE{r afeq® a2 & @9 ¥ agi
Mg A1A qrfed qgt BT HEHAATG AN
qg-dly  FT FIXE I W §, TG 3T
g1 as |

aunfa agag . Tifs & W
agi 7Y qg47 &7 Ay faq a¥

W UH EAwq W TegiA AT9ar
WY fear a1, q9d FAg # gAEEIT
afafa ®1 difen & wgr a1 fF oF owg-
9 FHEY WITHT izt § oqar
Xan o fF g@ &7 qar  FETAY
fg s & st ofsas e o gt
|l a7 gt 1 & 397 7T 9qaw
F® a1 f5 ag w9T g AT F FAar-
fas u® vaage #92t wd gT 7R
a% agi AT T a1 aE FIT

wa ¥ geragasw Y M qOFT
ST HIESE FAT qgaT | Awer-
Ted F1 fa® w2 FA1A F7 ¥ g2 -
TR LH HETH gr g | FEY-a9) wg,
s arey gr€ ¥ aw fawwar g, gt
HEAIATeS 94, IUFT §H w@TIA wIF
g, uye st aYE Sifeedde Jaree
T g wiT 3% g, wfET 9t aw gard

wSIAE wreErw §, a4t 9% ¥ wedl-

AT AT WIFT TGT gL T A W
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Fw1 & GAT AIGTH AT {1 29-
yez, §9-q199, qIA, WG, AT qZ
g9 wEAAWACT aqr @ § wafw F
FEIQHE HIETFE £ | wAY S &)
s grr f& gard weefegaw
grfaat & wvez faga § fw g7 Fegad
HrgEH ¥ wedlamass ®r qriefade
A8l #€ T | TW WA ¥ gW IAig
SHIT A+AT & qH5T FI HIT QITH]
(A WTHTaT FIAT AT & 1| TH g7
W1 ¥ 9T MeeA @iz § wgr —

She said in the case of the American
multi-national Gillette she will not
permit them to enter India as long
as there is 'indigenous technology
and capacity available. More im-
portant, recently she told in categori-
cal terms the nations assembled in
Mexico that these multi-nationals
were interested in their own develop-
ment, and not interested in the
development of developing countries
like India.

A EHTX AAT FGTA FAEY &1 FI7
2, g9 WAEAATATH F) FeOqHE WIT-
T FAgl WA g @Y { gwwAr g
i

U% WMWIG §Yeq © 959 141§
g |

St (W TqE®T N : AR, AR,
agy Iz weefiz &, gw weAAwAeH
% fasre § gt wyenfos Hifa 8,
Y YA AAT 7 3T & 9 § Ffoe-
Hz 3

¥ grgr & ag sgT g fF 0@
WIEEF 9% W19 US €A1 g | ;AT
QT ¥ wift FTAY fear g v 90 9T-
dz Wearirg sar QY athe weR!
BIRA CRTAS cqaqiE faw &% 1 <@
a7 ¥ e e g Y W Ay §

gywiT w1 Aifa § f& oara-eder
TeEedta HYT gt seedryr o fagyes
Fezy aqr faggee grgew W @A
FFAAI a1 F @ owr orfefade
FE &1 HggL AT AIfGT AR %
fag 97g AlfFgan  wfefads 39T
wifge 1| AfwT & o wifas efez &
gaT fogs gu & Sas sEAwE
dF-q17 z2r gar ¥ fF ma glaeg
faed & qEagg & a9 799 9 qu -
g Al g g5q | fagran @Iy
a7 qifadt w3t &Y gt W S § "1
zeegT 7 gfeaa-mifeatfaat &1 <ame
qifzfader 42 @ qrar | 3@ fag I
awig & f& gear gefezgq e ax
ALETN @ § [T QAT FT IT AN
®T 3% q1aT FL T /T 419 gy IAR!
Sfaa gfam Y 1 T 9T FIFIT &7
1 9q1 @7, ag SAy feeal #F aga
FT faqar S1g 1 TET FIE I EFIT A
ay Aifg & & gfraa-mifearfaat
faeqt & g &F 7 WA QAT SIC,
qg qrdF g qHAl |

auafa WElEm . "WT 99 @

FT |

sf{ T €a®q A : gufa agraw, -
g% UF Q) ArEE AR KA T | W
a1 agq qAET AEH § |

awmafa AgRT : "9 IFETT Fg
TZ &1 T WIET AT G F dga ATUS
g

Y W EEET W : § WOk
qreaw ¥ GLHIT H TG A AT
w1gar § |
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[ TW =@ET ]

g ¥ FATT F R FE UK
aTes # gfg @ &1 e § IR
JATH &I FYW FT FI7 g9 F 7 |

e feafa ag & f& 7z @wz mifz
W FE I CAA-ERA §EEIT H
TAAT 8, FIE GACFIATAE T JUT JATAT
2 a@l grnA 2rEr iR erefaan W@

.qR g, W & wke ¥ grg W@ 2 |
Fdrar ag & f& g sawm s Ew
ML T oW P AET 3 | gEiAg
JU GwIT g F HE-he oI
¥ S @A a9qT &, 9T GIAIT 342
FIAGEY IIMAT FTU AW FF T
T &7 AT qnfge

qfer®d daex ¥ @ gfom-anfear-
teal & fagaer aga fosmas g,
woifs agt g7 ak ¥ §§ €T @ar g,
afeq wrgae GaeT & Fe-as gfaca #
g mfearfeat #1  sTer &1 srat
2 | zafag & 74T agiza & wde F@Ar
a1gar § f6 ag oF 7 amg, AN
aiw #¢ fd afems qFT g OEde
g9zt ¥ gfraa-mrfzarfaai &1 a0
gfuat ¥ A fear mar g ar 74y,
Iz AgT fear mar 2, @1 9§ qU F@
& fag g=q § g&a #3799 IIT |

# omwn wear g f& 8% g garai
q3 famz  fear srom ) g7 weEt &
g & HqATAT  FT AW FT
¥REq F@T F |

ot T gk fag (FdamEmR) -
gaigfa wgeq, ¥9e & graara) Wi
FHR WIRATEAl F qraoR wrafie
&% § sufa 7Y @ v | 9« fage
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gr e ¥ wgafa § W@ {1 g
FroAT § wg Wiy &7 5 sfawa g«
w1 fam gar A wa ag 22 wfqwa
g | afew afk sy IEA-ewar ar
IqIEA-M=AT FT J[|@A, q I A9
2 ag faary &1 faug R fs gesdt &
gATYT §AATEHE g1 ¥, sgrar egfead
qar @ § Ffea fee it gemea-
sar § #1€ gu g gut 2 | wEA
e fa® S9ar ot & Mad §1 am
FEI & AT & IJAY 9 & qTET F
faw agl ¥73 )

§ Farar qmgar g f&  1950-60 &
s fawsre & 8 sfawa #1 3fz
gE | I 9HTY F T Iy WA 9
Iq% a7 1970-77 a% 4 wfaaa wt
gfz gt, waiq 4 wfama wz af &
a%ar ¢ f& saar a1 AFIT ) G
¥ gug 3a%  Fg &I waAta 7€ g,
afea s o garagas gnfa 727 @
W g1 1980 % ag 3fg $aw 0.66
sfawa @ 7€ | FFR T OE T w77
srar g e ga wfa ) @ 21 afsw
areafa® wal & #ré swfa 7 g€ 8

AIFIT A TR AT ARAIGTRA &
faw g9 aromie aqrg § 1| S9Y d&1
F O & are af AIfg 3 & A}
wrgq faor oiferelt & S &7 § ) F=-
qfagl # wgm a1 f&  g¥
wigaa at faer orar ¥, §few fad
qIEEE & § e |y qEy g1 @
fa amm & g8 fewa gal g,
WY & AR ¥ gy fovwa gt @
TR T %gar § 5 gu sud agt
Al @1C § | U g7 ¥ TE; gAOA)
T AN §_AEHT—UF AT GEET
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B TRE! A eI @) X @
AT & W T gAamens ofezag &
¥ @ I FFAT SEAT ¢ Banned
areas are being opened for big,
FERA firms, ag =9f g@ary #
wrE, grs| & o1 ®graar ) wig @A
fe ot ey gfve & fag arast fad
gx a1 fag® wex wft 9% qfias
vt & @ @ g gfhe @ Fiq
w9, agF W A9 T NAAfAEa w5
gRaFE M+ gz 2 &1 w3
W19 Fg4 & (% TN gowes) &1 agrady
grit, a€t wavwg T1g g, &¥ g ?

TF asT g5 g | & ArAEy weAt oy

q STAAT A TEAT (F A9 W7 gE A T
wrgsAY e fezfezy oee T &
urgT A gUETHE FC AET § ! I9h
WL GZ 3N & A W17 AT AR
& qradr ? gHE a1 @2 Jar @ar 2
fo g=ATAT g w9E F g
WTAT FE T FF WG qT Jeq &9
¥ g Afg & sgeaft 93 @Y g
yafao 737 ag wgar aed ar |

WL W oF qa @, ST &AT ¥ N
goq ga%t agfaga 2 & sgi gaa wgr
ar fs g a2 o gr far gredw
T AN § og giewr gg v @w
qg &9 F w7 60 gfaga #Y g T
2 & 5 ag maadld &3 ar 17 dF9€
ofaer & @ IO WA &Y A
"0 | AfFTga og @ a@ g
€ | "t gArR oF g gk I
ot T FC @ ¥ wefeg AR s
s&d gawr | afz gE A feafa
1 o1 wifew 2y ®1 & aqF @
AR # a@ § @ 9T & A
YOE qT 48T ST AT qE |

frgmarT ®) q1gdae A 997 qrag #;
FEY YRATH AT AR | TWH UF g
oY it &, T G A, Sfged N
a1 #R g S O § P g 2
TR IWAR T AU ag gwra Y §
Wiz ¥ gg sga1 wgw fe s S,
s IR faw, I wxiva 2w ¥ gAY
g g&dr § IF a1 F g & Afa
q qIFY @ gasar agAr Fifge | wx
gg aFar g I@r @ g Y S
garens qfez 5 @) § 3w F WL
ag q9 7 J1GI 1 {17 @Y FT WA,
FAS F @@ | T AT R AT
FET qedr § 1 @dT F i@ A
grera ag 2 fa gard agr wfa a7 g%
320 9% 1T Q@ JAd H gH &3aq
800 &4¥ 39T qgal g | Fifezwd &SI
g WErdw g, 7 ard S g fAsr
JATET g7 M9 g A qF dHE W
T & guat mifas feafq #1 & wagm
Agf T @wg g Ifew g &F gerrd
FAIMT AM F AIMI L FFA ¢ |
T A A Aifa F XA a1 @
wgt afsa T gasr faeagd @
emafaat a3 agY ariy | ag faenard
Wt wTEY I 9T qioAT aSrfgroar | ¥
frgar Nesga &3, FAAg  Far fAui-
fra sTx ar oY 1 wAmAT JdE AW
19 ®A 7 HN-HE AT T 2@TF A
frrd e s @ a7 % =R gfe
T % FIG 9T AfwA IqHT FE
araifaet 78 & 1wk agh fedsEne
# agi &1 & wiaffae sw@rg ag
aga & U gfaz §, &I o e &
gr-ad agd § IAW A WwS 8
dfrs 5 3@ fw g5 gfae §
o faa®T AT I EAT A g, ATHI
qicafas &1 § T H R FA A
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[ 13 gax fag)
g gaF AT F ) sIFAr I@A WY
WELE §

WHIOT FAnn AR T § ;zﬁﬂ |1
T91 F231 7MW fF oo grg sdN
Ffarg s &1 WHFad &
TTogwg ng v 3 fF S@mE &
afz & grg-arg @My @ W wEn
FTAY ATT GrEAT 93T, WIT W 69
faaai & mrowr st |y v
7 qfvaza § F1gar g, o §, 9}
g, 57 @) ANl & TANOHZ & w9
g IAN F71 TaAgne fede Fwar §

OF QI I & @R # o9
fa=gi #7 ) 3asT AT FaT § 7 gAY
qFIT F) syqeqT UHT g, FTANAE ®
qraT oy ¢ fyaq maa IMT gAag
gt gwa &1 zafag o4 S §
w7 = W fF g% e 7 19 fagd
i &1 ot afafa &t @i § sq
war &, @it &1 =rfgo fF awdy @
9edl Y a0l ¥ ag UHr g+ IGW
THIEAT &1 #g19a1 F¢ fa@d e
HNF-ANH AZTAF TA HT TA9AT §Y
wrgsfos  sEE @zt 94T @&
qer 3am afg foar & @y qT anmET
q1zga ¢ a1 fafewa =9 ¥ agi G-
SM IHF AZAT ITN F wq F
ag @ WY §7 @l &1 gt s fada
gafan 39971 €9 ag & agr fawre
grawary |

wgr aF fagz &9 &1 ag @,
gair 3§d nF ifezmya wre, &
ga-greg & € ez aff g,
fe o wgt aw 7 aEErd ?!!‘g'
g, A gagar g, g4 9z WA §
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fe gardy Qs wifaw feafa sar
get, wrnfas grwEag w1 %
gafafga § #k 99 & ) few aeg
Y AFET | - AT HOA AN AWM
fzqr @ qg @aTed g FAAT | I A
N § forad art ¥ wa fasragy gan
aY AU AT qq I WA AT A
n w27 fr gy Aifaat ;1 azq (zar

g !

s, gNLIT & A FF TEILAT
IJaN , Y w12 A, d W g2 —
e feafa ast wams & fwel
waM # gz YoEEdr W1 aga 4€
e guw ¢ fagai & I@al A
famet ot afFm g9 g7 dyal I
%Y fegfa waras &1 zafao g
3 fa31q sqr 33 *T WraggFar g |

wgt a% qfea® gugvziaa &1 aar
g, umsr IaEr fegq &1 F@EHT
qIEIT 1T ¢

The turnover of the public scctor

undertakings has increased at a lower
rate in 1980-81.

q@aRw & zafan samr sEgAr g
wifs qfeas wogdiwss ®1 &
sgrge ofaez aard & § | WY IAHT
qe-wq #fqzw THT a1 WITRY WIS
g o Y aaar fs gro ofaas
4T ST @ §

I he total investment in the 185
ublic sector enterprises rose from
s. 18225 crores to Rs. 21,126 crores
as on March 31, 1981. 1he turn-
over has increased from Rs. 23290
crores to Rs. 28646 crores.

ofeqs wogfasy § zaar gAe-

‘Wz qg war § Afew wac wig T@T Al
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args g f& gadl 60 g &f-
sque ¥ feaw wiaw soRww, %=
FIORTT WX AT FTET §

g7 & -9 afeqs qeeieEs &
g goar faawy feafa agy waraw §
1T IT4Y wT afe sara af fzar m
ar g W ® fewlm +1 ®ua w3
TAT 1 sy ¥ fead ArgwE uoE @@
FEAY g, wta wifsa v fafads
wqAr &, gt Tafrafor suRew
fafaZe &, S@T o amAr § =R
ez AT AR FIGRIT § 1 OF
et F AR § a1 waEa d far g

“Most notable public sector units
coming under the category of cumu-
lative losses exceeding their paid
up capital are : Indian Iron and Steel
Company, Bharat Coking Coal,
Heavy Engineering Corporation
Ltd ....... g

AYAR TA2TLH FOILAAT ¥ wFAAT
FewIT 104 faq a1 W@ &) =\
AR @iF Irq @A §1 38 faar
foa fasY &Y graa awr @ smad
FAR! UFIT HIX TX QAT AWM | A
uF Yar g9 gr wrar §  Frawr w0
TS AEY g1ar | ga gg mAw g f®
ol 76T Mg faw fas g W
IEF) WAL HIEIT TEAH T J A
WSET § AAT QU7 ®9 & @EqT g1 oA
T W9 A T g T AZ TAAY |

wg A% wWigw §) &9 g, AU
fraes § fr aga ot Y s € faars!
A g dar w7 57 § G ¥H
araey § oF uey g Aifs ® aR
¥ grear qdqr fedfaam, dwdr,
A, Fwey, qarfear oy @afeaw

wifs 15 #gaaqu afaw 2 § &
® T FHY @U wid g
EAFY gAFR! g ¥ HGIT  FHIAT
qgaT g 1 YAr g FAr =Aifgq
feooy & 28y T dar gy §@F |
feq, fafea mifs o odY i €, 9%
T Q@ ®T § AR 37 9T gq faex
g | g avg ¥ qar, wFar mfy 9
W §, IAFT AT HEY HIgT HOAgy
agr, @ gty 3@l afaw qzigf &
feafq agt waras aadt @M

oF At F qFT F @1 F FEAT
ATRAT § | F ® 71 gtz 3, ag 30
faarax #1 @@ 7 FET § AT 4
fafaas aewa €1 qg1 gar &, faw
¥ ok gueay 9@ g1 AL F 4 R gAY
W ¥ gAY § fF g3 gfamad & fra &ee-
feesr &Y g1 &3 & a1t § FgAia
FT ®rtse arfs F1€ gargi fase
oIy |

uF J1d F 99l HiedlzaE & i
¥ g FL AT FI@E | fowara-
q1E & AT FF AT AT | FTTY
¥ q13 BIE IAMM & AT H Frar-
qIE 9rar g | qgi T IE 2T g8
wifz N zEedr agd ag THM Oy
JAT &I AE § AT a4 287 FIL
agh & | gl 9T WI-HITH W 479 §
Wit agd &1 g9 A<g A7 1 aqaT
& dfe ag ary saT sfal &1 gfar
| faqdr, wer, fawmigiaw & feala
gy zadrx § auifs &gl 9T @r uve
gAY ged @Ud @dr g\ afe g\
& 1 S fam g, @1 Fgl
FY feafy & gar oomr ;i k=g
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(= wrr g fag]

®7 § 39 &7 & 0 & arie faas
aix Sl W ories feafr guda |
gafeg 9@ &7 ¥ arfrs fasw
#I WIT 94T T sq17 3, qg WA FGAT
g

YaAT ®g FX X 9qAY I gWred
F@T § AT AT F F7797% 3777 § (%
|TT 7 g% arqA w1 gag fzar

&t gHo YW Marw tg@ (Faera-
ar) :  garefa s, @« @iT § aR
HgaR g & sgrar § fF age @
500 wrefaat w1 agh g «m@T 91 @I
& | Ty Fgt 9T A dar g S )
gurR AREAW qa  faardr s /T o
AT guTe N fafrey & @ &
¥ amadld T W@ & W IwE
w1 g fe ww@ #15 w==t a@ fasw
ST |

HY 39 &9 e ®) a7 F @1
AT ATEZ 93 Y FH §, T Fo9) GTH
g mi arfeg & ooy & 99 gEal a1
g% &1 94T a@1 giEwFa g QT |
gafag du sgar ag @ fs anfew ge
I ¥ 9gd Fgt 9T qFwr ATH F4T€
ST, @1 3F FIAT FAT AT GATA
HIe 182 9T AT (@1 §, 9§ qAgT IEW

T4 FFT 9T Wi &1 o7 SggEE §, -

9% g FIA T, 98 I¥ GG AF
q 78 Y areqm 1 wafaw & qrgar §
fe agioT 7T oedt ¥ wFd qEE
zE aard AR qfeg @9 & g
71T |

@ i &1 9w g W,
qg @I WY qgEAR geadl &
MY B wWre | g ' wadne
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F1 ACF ¥ W o Grfae wreAT o
gt 9T Nfeew g€ § | A1 H wrqTo-
WA AR wEE , Hanwar g @
T4 G G HETATS § STQIAT |

zad ar & ag wgr wgar §
W wgEr grefegaa qrfas g, S¥ R
woHidE s & fag o1 W7 ¥ A%
g9 AW FT qO®T FAMAT §, IW T A
qTaTA % faqr § | 1Y uF qiEH 6
o @A & {wg 5-6 fafafegal &
WAT qRAT 97 Af6A WT IT § §H
s uF fafrgt & a1 ar@ AT @
uIX A F ATgEw IEd AW wrg
YR 9T 9 @, W F fay oudw
foa 1 ag adr geirat aa § f&
a1 & faw it wgasg ¥
% fau o1 fafafeal & @l £ a7
WY 989 4, 4g 99 g ger W}
o fafaedt & & wrw &m g Jrear |

u% 41d & ag Fgar agar § fe |«
¥ agw T ag § v el v @
1 Hgar Agf I AT g wa as s
o wwfeefad 7 31 & goa faardr
o1 & Fgar Wigar § G2 godle ¥
gl aga @wra | agi w1€ guEd
ag! w9 @%ar | 50, 60, 70 fax a®
W Agf 97 a&dr g1 @ faw Qar
ANNFTY FIA T §T 9T § 7 99
wgi WY g @Md a3 g WY
ot gfefad glan &7, ameT
Ffafadts vt gt Ffafadio ot +f
e ¥ fau aed § ¥ gem w37
W A9 F S et gzt #1 ggzar
AT HT WFA - @ w@r AP gEE
AT T5GT 8 2



¢
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fed) Y 2T & fag @ed ymE-
Y & cafefady =t =rfgo st
gadr mafedt ¥ et wrAt =ifg )
gw & gl ¥ &g @ wfegfE,
sqrg wifedi & aga o gafafad,
Taly ®T W E) @ FAD wrgH
Qwar =ifge AT IFT TR
weedt ¥ srar wifge | Tad qw
WATE) §FAT | 9@ AT ZEERT
Tyt A Iy ;T € gEd +A qar
gift T Y QAUFAIOHE FT GI19 §
ag WY g« grm | FQFAT AT TH
& FIC a1 g Agl g gHaY | FAifE
FHYA HT FATA TT9T g1 77 % wa
TRET ATTZ JT 7401 § | AT 4T
fgmma sad & wiET o AHE A
ant & fgeR § adf o | garR arE
35 0% FRAT JuA § W gAY
gt 70 FUT ) TE AW J0H

WIEH! & QAT UFT F SATET FHIA -

AgY fasw q@st 1 gw oEr usE A
fedt & fag t g7 a1 gfeww &
sonT | gw fau g gEed aga &
aws sifgw &wr =rfge 1 gad
urpAeHz fae Gwar g

R ®T WY THERIEZFET T, AU
I¥ € | 9% @i g #@f W 5 39
Ry rER) gEaie g W § 39
fogd @@ oF § 1 99 SaTar gUEEE N
gy wrfgd foa® agi & amy &
geemgaz fgsr ot qfteg ot w13 €,
& g8 wgwr e ¥ §=d go dYo &
WM FT YAy W FT aga wEAIW

g

ot v fag amm (wwae) @ 9@
st § f5 g faand aga Wi
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Sle 9T9AT @18¥ 7 & fafe=a wlal-
fis aifg #1 muaar g wi SIS
QAT FI AW qF @ 8 |

argIy, fedr B at il
faq swefegaar swrgie aga wawas
g U 39% faq 99 § 99 waeqsar
g f& 29 % w9 naadz, oqrar
AFIX gl gav @l fager qraa &
T gar 2w F fraA oifas ve-
afe g€ 1 wifes efic & 27 aga Y
AT | gH HYNfTE A ¥ o) aga Y
TG T |

TIHT FRA 48 97 fF T g
fag faeY fa & am & 4, M
g fFd gk siefos Q@ifa & qu
7 a9 AR gRRgAVad @dt Ay
gUgaq giga (et ;i Afa Fag
q) gaf zuefeega wifaet @ A%
FIodd gl 9T, &% UF A&7 ag) 91|

fag awga JWw w11 ag Wr ar
ot w #1 gafg & faw I F woA
AT AATE ¥ QIFAEE adF T, ¥AT-
T 7 giaarag aOF & fawmg g1, ag
guTd uF agq a2y AYfa 9t | erfaee
FRIA H 8 WAF q ATE EF-
AT FATET ST R | BHIR a3 WO
agy warg fEarar w@r 9r) §1 @
g gUIR TEA ¥ ATAH] A FHIL HATE
gFIATE 9T gIag fwar, oo
ggaqAe &1 2§ qgAEY | SRIA -
X A &1 Sarg AT cArT &1 qgir
faar =t war fF 2w 91 @i gafa

TS ®TAT TG § |

ol # a3 & fau §4¥ qgA
genafa ag Fad & fF IO & AR_T
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[sY Tw fag amea ]

wifa 8 ar adf | _g ¥ G TqIIT
g a1 g | sHar qEf F wEdT &
e oqifaeg Sd) ¥1€ g Ay 9 )
I g F1 gw@ § Afqar &
FRIT AT F FIW ¥AA TFANE
| o# ogmar @ oA 4r)
qg) ®107 § % 99 arqracw &1 agd
T IHIT gAY TgT 3w &) wxafas
sfa 93 gur SR I wWw 3w
37 a§l ¥ ggi 9r N wfE
geqrea A farae Wi 91, 9@ ag
ciFEE AwRT ¥ g, w1g ofes
e A B gr 9rgACT q¥E H g 4T
T &hyg F TN qFTH g1

THId §EAY simal g f aigr A
FTEA F) ATEN HI4 I A 4 &
w1z gag 1980 ¥ wwk fafz=a Aifq
 giww § M g9 fafkga Afa
¥ 7 gEY 1 w@r A1 IFF WAL 9T
2y ¥ wynfrs &% ¥ ux fazarg
qgr guT §, IR Scarg faar § Ak
gl 437 1 CF AT I A1fge
®r g Wl WIS gH AW Afd @ wm
. qF W

# dfEr @ A=Y S A fadw
®7 § afgaig A1 Tgar § f& Igia
s Aifa ) gadeig qfz-
geg U T@rg AT ZF W HT A
99 9gE WEEGHAT @Y q%4E%
ofae 31 FAW|MT FIF K, A 246
fefgee g7 7g § =X sad 101
fefegee &¥ g% § fomd eowr g afen
fear § =te s eynfrs gl @
o TR & fMu @ fEar @ W
% W) A frwa § ¥ aga Oy
g1 #fum far Fwar § ag 9%-
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a¥ fefegre & wiar &, 101
fefegace § wrar §  ‘wmaat” qgd
faasr am € g wraar 91, 9§
Tg urafus & R, faarer sYaifiee
gy g U gEY AT &y W9
Hagy AN & wg air ag ©® §
oI agi & Y ® Qs faw @
g1 ml faqm & o A1 Fg @ A
fe aargg fead @ &1 Qe
fear & 1 = oYenfas &= & Jrwx
dfaq f& w709 F FERAA&
arz srad gfrzw aidt 1 gIFT qA
w1z fFad Mt Y Qe famr §)
fead Ao St w1 @ & WY feaar
Sa% wragy faa ver &)

& fa¥w &9 Y 919 F1 TegAIT AT
wigar § {5 i & I3 F1 0F
qar z¥fzg fzar wgr B, wgr 9%
WA &Y qigT qar §, A0 ufAgi
1 MNewrgd faar mar g, ad woA
SEH gFRANE Wfgee aqmar 1 A9
1981 & w+@T 1543 g 697 &
SwrEd &1 fagia fea war | qag gAY
a3 & faala agar wgr @1 fafewa &q
A ZH AT F THATH F ez FIT |

us qar sz fzar nar § sgfefaag
CAIE MAT FT | g HIA a9 & AQ7
FAcz §, A€ o § ) @g g @ w®-
aifas dxAfasw £, fagar oo o
REWE 1 gh IO F14w qE &
Go17 3 {6 ¥ qF o=@ a5 difwa a
Tg WM, ITFT GA1F Y X GATT &
adl®d g o ¥ar gfae siEw g
uiT ¥ 77 fagd gfmads gad =Y
faet WY &31d @R & qrF CAAT AT
X4 a7 Arq ag w9y qfear 7 s
va ofar wt mfas ofez @, sraifrs
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tfic & eafa w3 & gum ), 59 &=
T WEedY agm d WX SO W
QAT AX F AT 2

qregay, @ uWR FrHa F
famra & ak ¥ o gaew fvo Sr W@
¢, 9% fag & a=yatg a7 wrgar g
IHY VI & qToaY F' G2@r w4y
g1 AU gz gwE g F wiw @
g ¥ @r-araRnT § fR FE3
e ¥ foga dar Aam @ §, say
Wt ufgF Tar FIET IO

oq ¥ ¥ §7 gwra 21 91gar g |
A qAr ot yofasta g, o &
T2 gATT AT ATgAT g 1 9 wyfas
g7 &, afews qw # 39% fau ox
adtifas afqg #t wrawawar
ol o9 OF FET &1 w3 &a
AIGFT A AT W &, v @I oA
q A9 TF F Wi I gEd s F A
23 & Iud vamggeAq A8 g1 gafag
wq 9% 11 afyg 3@ Faer S A
g7 7 g a9 & IEF!  HAW,
TIAIFTT A FATAT ATT, AEY a1 HTTHT
ofeq® Fazt &F FOF ¥ Ad 9@
gaT |

uaq fefes fewta g2 @
@ ol ggq FAA7q T &1 UE g
oo AT )1 awag & wig At
F XY AT AIZA §, § SELIT W
agt Wt AT FTAT Gy § T Agl
fasdtar &raw 9 Y w9 37 &I, W0H
da@ qu Wl §g & | Rra faedAs
43T O 1% daw Y IRIT qeT
FUTFT | WT aw QT dar AdY
FIX qT aF A wia & FJIq §
safa #rit 5 7 facdrsr g7 1 79
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JTEY WY sATH ~rae QI fasersyr Ew
T'eedly gz w1y &HT qfe o
wrgFr gfewgg @ naw § A
F1HIIT Y |

= sl & grg W) feAiew &Y
T 8, SAFT & gAAT SATE |

s qawE waw gwt (FrEEr) ¢
N gy fag NAfq gro sraar o faardy
ST T I § 1T S IgET ®IE@T §
qEgd: ag oF wegr Afa @, @ H
FE N a7 A& wlasfag &7 N
gMR 3T F uIa9w €Y ¥ § I fUzE-
HF X FF faax Tag
qeG! a1 I AE § | AfFT AGT AF
sqragTfidar &1 wga § gau fya«r
geaar faadr =ifgy g faay 8§,
anvg geAar fast g faarg @t 1

FITHRT T GIHRIT T49 § G WG
F are wiqd 7% Afa ar  NgTr w1
Ig ¥ migT 246 fa=i T w9q
frar ag aga zr=ar fear « Am@A &1
fe z7 faal «t gr gfeewrm ¥,
srnfis gfesim & fages gu fa
gl arar ifgd | uw &8 oF  wgR
oy fed 97 faTs) fazm &0 & usdly
Fgaar agr g+ gfqad ][ FY Q19
g g, dgr AAT qIA IJTEAT WY
ggiaar M gfaur [ &1 a7 a9
F@l | DAFAT T AT AT T 2 AW
Wi 4 g qET @ § 1 38 A #
= faat o 2% N9 #y a1 g, var
feard Al 93Ar § | WX XF JAAT
7 @dt &7 § gewma fear s,
rg&! GE ©T § FHIA I IATA WY
@t goge ¥ FAT-FT  THAT § |
afsT ag =N Ag gL 8
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gfasay qedly  aged) & 39 WX
Fafrwgr & fs omar ot #r o«
gIFIT I a1 IJwA g9 99 wew-
sqeq WX &t ) oA § owad gafaw
TG ATHIX A GIY @) F1 J@T
fear &t @ar & azw § | @7 §g 9
TR w2 faar) wio 3@ & 3«
faar $7 35 a5 g § AR B
-~ #YC %7 35 a9t # F3w @ gar QA G
1@ guw ar FFf® gosr qrEt B
FRIT ag) of 9T ardr @I §6q
AT @ oFar ¥ T W qTER @04 A
AN g WO FeU 9T A@TE )
@ ey #Y wwrE & Atz W 246
fost Y oo frgg  foo aifes faan
g 101 faei &1 fa@e &= AR
Uty @gwar & fao gmy gAT
o §f ag aifag 71 sman @ % fwaa
dFagqa 2w ¥ ¢, fwaar foaw
Ay § wranfos feam ¥ )

SAT9TA UF BT a7 33T £ | FET FIE
tar X 7f & foad ssEada
Taq g, ufeqt 7 gadt g a1 eA=21-
faw #1 amm 7 aFar g I9E
a3 U &Y w1 39 w91g fqfaae

ATf9F I g AT § | IEF gHEAA

# gma engT feaar & 7 gw Al
A 10.57 fafegs &1 =itz w@r 9r
wafs gw 5.7 fafqua & Jarc w2
qy | T IRT Y IT AT ATIAT-
ardl %) @I gu A g W F @
g agagadt g 93 f& agi
®gr, &gAr WX w-Hdfaa
. |9 g9%ed g W9 # w1 A+
a8l § 1 agi ax faRa & waw &
gt fasre & @ g )
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agt 9T AR AEAAAF AA A
16,000 Qs &qqT * w47 §, AfET
gq e ¥ WA W@ e afx zEr &I
JANT @7 1T q1 ag aga  wla 9T
g 1wl ot ¥ gaT § ¥EwET-HEEY
¥ aamar 8, 9an oyez g wrar § E
1981-82 ¥ feniz ar 10.52 fufage
T WX IEFT  uAfgirs TewH
9.01 & ¥fsT gw =ma § 5.7
1982-83 &1 gt gasr fewivw §
10 95 73t waifaddes WeaA g
9.82 Fiwa ag aF=wr ar agl, I
YTz AT g1 F1ATT 1 gH g7 eferwny
#fe g 8, smwramrEw R ?

faga ofems J2T 8, =ad Ia¢-
afges & AgA § gw aga NP §
iz faaa stenfrs  afgssa &, I@
UFTH  IIgAT URIATEAS §1 AGE
gfawm1#r @/ g7 &, IAd wrg
eqifafeady A osrgefemd@l  af)
gt forad &Tew 3TH  EABFRATIAS
uwAlfa® gargada giar g | ATam
N A agt AFAT FIA AT A Frar
g, fomd ag w*d waa § W
Iqraq Ag agar g =afawi 9
UIATAZAAT gl et §  wAifew
AT Afay A WM egrA Ag femn
wrar, 3¢ AaarS  fegr smar g
gafan gt sz 9 wEg-sgEqar g
UEl B

wigh a® frgz &af & fawra w0
% 8, 998 A sxragriEar ag ardy
g 2 fama fasr &7 8, 9@ 0
Y w17 A AT | o 9gw § Wy
g FAT U I @, w9 @
IAF1 FGr-Fr@ar quay frwrg s%
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gaam g, {5 gamr & m 997 @ g,
Fg az < g fagar At w9ar § ag
ama 2y aga ¥ ¥ wd § e
gfaz § o arre § AR waed &1 aw
% W@ § 1 4% & wfasrd St @i
g ara gg M A faaw & afasra
T-H21f0d &1 % &7 I FY [J
g 91 fF weed & =7 @1 & AT AT
AT HEZ! ATATA & TgT AAT (AT § |
TH AT § Wedl AqAeq BT ITWN 9T
grat g1 S & |

800 g SEFITANN HWIgIEE @
faasr &y g & fauife & faa
qar 3, wfea s|z &y & «fad, 37
{1 wedlAmaes g aardr g ) 974A,
FIET, EAIS 97T AFT F AT A
SIA-EA wrEAEmsar &1 919 39
g+ @ &1 FAmE 1 gEIfAC
AT § TUAT TAFRT FHF a971 AT
R | g Ay AW A, FAT AN F
AIRFEY & ATT TART 79 & a1 Tg IAM
ai ol A% &7 997 § | a5 & §
fe 2o & gYaimrsean 27, S 8
1T A aFTM g1 | @ aF T & o
so-fga, wee-fga, wwge-fgg o<
gata w7 7 fgwig 78 fFan qar,
74 q% WYTNFETW AE g1 HAAT, FAA
TS H T < ATAAT o

TaH W7 T amrEgifd T AH
far gt faar e gx gRrawErA)
afafagy ol T9rgal & fatg afewar
g1 AT Aifga arfs gr oawaT &
$g 4 $9 Iam @ @ % | W =9
¥ 5, 7 wfawrd 45 gg & a4r SAW
AT ATEY #Y IR 9 HR-IH
gfeet fag ody § ¥few o 38

VAISAKHA 1, 1904 (SAKA)

Min. of Ind. & Steel 458

fagar | fawst # qF @57 & far
UH-UF AT % A @A g | "HE,
Feqr wiq a4 § oA fear srar
g9 aIg & agi wyafa g |

EAMEIE AT &1 TF  UEr
{qger garFT ¢ SIgl AT @ 9gT IY
ST ATT AT §FF § | AT &7
ST qgl AT AT gHaAr g Al
IEFT AT =914 ALY & |

# 73T g7 & M JOFT ST
oigFfqq  FE AT 1 gATO@TT,  9gi
fager araq & wee &, gardan A1
frzfeg & fags aa-gewar atx fa-
qEIIT g | agl 9% #i¥e gk o7
TEENT @ gEAl o0 g@oar §
AT-FN FE-AEF [T AT @G E,
afeT wft aF  #1 N Fr4aE
AT g 2

g7 97 0F AT WA UIT @A
Fo4t g, (& g «arar ¥ awmar g
Jgesl 7 fagg a1 T F IV FaaTar
a1 | wfew F3Sde ¥ A7 &
wfasrfeai ¥ fag-gqa 3 gar gow
w7 faar oz wass ¥ agq gegaedr
21T F &1 94 uF foF gfaz gl @
g AT gNe F1Z F wrgEt ¥ Iz
g #3W & faq 9y g€ &1 ag fagre
¥ tq9 9129 §AY F1 UFATT HFIOr
21 sfdiiga wix afeas gea femdde
F fao ggs) wiT g | 98 g7e&) 3am)
gfg adf & ar W 47 1 g rEqNT
fate wfaels & $3T 9a Fw@ Fr
Iera, &t 37 AT sy F faAw agT
gsgr 2T g3f F WA sgmard
My gefizafmeea ga & 5 =
GIFIT IZ 19 g < 91y, a gw
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[= daerer wErg Tai]

Sy FiATEEAA & grq s9qE & fag
qAq § WX g9 Sq @rAwT 3T ¥
JATAN | GIHIT F1 §F AH SqTA AT
91fga |

SHRI C. D. PATEL (Surat):
Sir, Before I make some suggestions
in regard to the functioning of this
Ministry, I may mention here that I
support the Demands for Grants in
respect of this Ministry.

So far as this Ministry is concern-
ed, its working and achievements
have been satisfactory.

The present policy regarding liber-
alisation of the various aspects is
also satisfactory.

But the achievements have to be
viewed against the background of
the present structure of the Ministry
which it inherited at a time when the
infrastructure was in shambles.

In the year, 1979-80, the growth
was nearly (—) 1.4 %.

In the year, 1980-81, it was raised
by 4% and it is likely to increase
further.

That means we are progressing
fast.

We have liberalised the import
policy. We have liberalised the
banking system and the credit system
also.

But the moot point is that we must
consider looking to a number of
people who remain below the pov-
erty line. what avenue is left op:n
for us to uplift them.

So far as the agricultural sector is
concerned, I personally believe that
we have reached the peak point. So
far as production is concerned, we
may increase production so far as
foodgrains is concerned. But, how
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far would it guv towards the better-
ment of the lot of the poor masses?

My respectful submission on this
point is that industrialistion of the
backward area is the strategy by
which we can uplift the rural poor
masses,

So far our strategy and our policy
towards industrialisation has been
provision of facilities for industries
for basic raw materials, rendering
assistance to small and medium
industries, helping artisans and tech-
nicians in setting up self-employment
enterprises, imparting training to the
enterpreneurs and giving them in-
centives.

Despite our rapid economic
growth, we have not been able to
make the desirable progress so far
as the rural poor are concerned.

The balanced development of the
different parts of the country and the
extension of the benefits to the less
developed regions should be our
main concern.

Two Study Groups, one under
the Chairmanship of Mr. Wanchoo
and another under the Chairman-
ship of Mr. Pandey were set up to
study this aspect regarding the indus-
trialisation of backward  areas.
Various suggestions have been
made.

1 urge upon this Ministry to
consider these suggestions very
seriously.

I may reiterate that this is the
only area which is left open for us to
do something.

So far as industrialisation of the
backward areas is concerned, our
approach has been haphazard. We
are having a sense of complacency
and content with saying that ‘some
thing has been done’. Supposing,
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a particular industry has been instal- *
led ina backward area, say, a cement
industry or paper industry.

17.00 hrs.

And what are we going to gain by
this ? We are going to give employ-
ment to about 1,000 or 2,000
persons by opening a particular unit,
but whatever benefits are derived by
that ultimately flow back to the urban
areas. There should be a complex in
a way; for example, a tractor indus-
try or scooter industry or watch in-
dustry where the main factory must
be only for the purpose of assem-
bling and 90 per cent of the com-
ponents must be manufactured in
the vicinity by the small entrepreneurs
or young graduates in the villages
who must be given proper training so
that they can manufacture the com-
ponents which are likely to be assem-
bled in the main factory. My res-
pectful submission is that, in this
respect, a very serious thought must
be given, so that further action can
be taken.

Another point I would like to
. touch is the power crisis. The Minis-
try of Industry might say that it con-
cerns the Ministry of Energy. But
my respectful submission is this. Un-
less we do something about energy,
we are not going to make much pro-
gress so far as industrialisation is
concerned. So far as my State,
Gujarat, is concerned. it has deve-
loped well ; in industrialisation, it is
the second so far as the country is
concerned and this country is one
among the first ten so far asthe
world is concerned. Whatever may
be the figures given on paper, so far
as Gujarat is concerned, about 2,300
MW are the installed capacity ; we
are producing about 1600 MW, but
our requirement is almost double of
what we produce. We have made
various requests and proposals
and they have been pending with
the Central Government—for
. example, the third unit of 210 MW at
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Gandhinagar, replacement of the
small units at Sikka, Shahapur,
Utran, Kandla and other places,
policy regarding import of sets for
power projects like Wanakbori Ex-
tensign. 1his Ministry is also
concerned with these one way or

the other. 1 would, therefore,
request this Ministry to see that
these matters are finalised. If at all

they are to be rejected, even those
decisions should be taken early.
These proposals have been pending
with the Central Government for
long, for five to ten years.

Two other projects which are
lying with the Central Government—
I say this because these are very
vital so far as Gujarat is concerned—
are these. One is the transportation
of coal by slurry pipeline. The
present annual requirement of coal
for the power stations of Gujarat is
four million tonnes. As against
this, the actual receipt of coal is
only 72 to 75 per cent. The require-
ment of coal is likely to double by
the end of the Sixth Five-Year Plan.
The Gujarat Electricity Board pre-
pared a preliminary techno-economic
feasibility study report to consider
the possibility of slurry pipeline
transportation of coal. I urge upon
the Hon. Minister to see that some-
thing is done to finalise this asearly
as possible.

The other important project is the
sponge iron project. The GIIC have
applied for a letter of intent to set
up a sponge iron project using natu-
ral gas and iron oxide pellets. The
proposal was submitted some time in
1979, and it is under the considera-
tion of the various sections of tie
Central Government. I urge upon
the Hon. Minister to do something
about this.

The last point I would like to
make is about the FERA companies
and MRTP companies. Those con-
cerns are likely to be benefited in
view of the present liberal policy of
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tae Government. My respectful
submission is that we must be very
cautious. Last year also I gave this
peculiar example. At Kandla Port,
free trade zone, a number of in.li-
genous pharmaceutical companies
started manufacturing drugs. 1hen
one multi-national company entered
the field, and it has manoeuvred with
bureaucracy and with everybody in
such a way that, if those terms and
conditions, which were agreed upon
so far as that multi-national com-
pany is concerned, were to be ap-
plied to any indigenous company,
then no indigeuous company can
survive. No indigenous company
can instal any factory so far as the
present policy is concerned. With
regard to multi-pationals my sug-
gestion is there. We will have to
be very cautious in respect of these
companies.

So far as the credit-reserve ratio
and liquidity restrictions are con-
cerned, there was a hue and cry and
the credit squeeze was blamed prac-
tically by every industiy. Now it
has been liberalised. We have de-
clared a year of productivity. Now a
very good opportunity has been
given to the private sector also by
giving a liberalised banking system
because a bigger amount has been
rcleased to the banks to be advanced
as loans to the various industries.
So. I urge upon the Ministry to look
into this also.

1 once again thank you for giving
me this opportunity to speak.

st g@ awaw fag (afean)
IursaE wErea, avET faw ataifis
Ata 97 F9 @I & AT IFA &Y Tq74-
#¥GA A FIA AT A1@F FZ (A
FE M1 1956 H To FAATZT ATA
Hg® ¥ Agea ¥ fa@ @rninsw Aifq #1
g sa €1 78 9 g foadk vea-
Aq [awrg #Y afq F1 9T 7@ ¥ 9739
¥ gu &N ¥ g% uF "wiFAmd qden
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g faver & wod dm & wdaeT W

wagqa avrw & fag ofeaw &gz A
Iarr-g9t & fawra &1 wear afeaa
fear w1 o w19 w9 & Fg gw
ey § fe sgd 21 gone ST &
SATET &1 ST Y g€ & 1 TG HFAT
gurafas 7 g1 v gw & ¥, fagsr
frar wrae 3w & mifes g &
qIg JI1 gAT g, AT HIT FTOFEIA §
gaifrafya F&ad, a9 F a7 7,
Fad & &7 § wrfz, 399 g q7-
fasizar #Y gay *w fear 1 gar
gqar a1 fF qfsas q%z7 §1 9 =qr7
9T F¥ gFgrar S @ife gEd 9%
gardy fasirar gara @11 &fss g
UF Agq AqATE WA frar Far
ag 3z f& garg, 1980 H e Fa1
srafos Afg &7 e &1 9§ 379
giaifas Aifa 1 geg i@ ag g fr
afsa® H#zx & Fuifza gigzga a7
qg=Ta FT &1 gmA wrawfazd at I
gfeeam &2 fzar war | ofeww §¥2v
%1 I 4T WEH WAz HFeT ¥ fao
TERI-EZAAT FATT FIAT 1 T4T |

ITEAET AR, wa A1 Aify @
ST TET § IAWT IT &7, Hedl-Amasd
F ®T WA FFMAT  ATC, IAR
far fegegeara & a@Ew  e@w
feg g g1 AFET #v @iz awg
aY frgrad & o€ &1 rara w1 fam-
arew far agr 3 1 *fer wwdrsr o7
o1 ata a@r STy @ gaF qfcEda
fpar war & 1 a3 gwigE ¥
waAd & af@ gamr swmAr g #7
fear a1 9 7A19 ITAAT gE &7 frar
o7 W 9W@FR 9%, f§ d3E @y
oI AT gEAT AE eI % fee
waw &7 anrey agy fear srar
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HIT aT GrgA WA g®@ arg F1 oA
fFar war WYX AR avg aw@
feamaa & o 1 waad § 3g @}
gil ¢ A1 § agf snwan f& sgf %
7 @Er g AUX gy fgAl 9890 A
g 7N wgEw fegewwdT ¥ uw
feriifaaw 22 @ W a4 77 Fa-
iy # ag @ax gnt § f& =gl &
gecrqaaeq &1 ;gr-ast fograqd 29
FT ARG feqr a1 § T AW 9%
fe ¢ fggearT o g€z g @3 34
d gUTY WIT &I | 9 qg T AT §
f& 2o & wiarins gaga & gfg g
¥ a1 saw geEl &1 famare gun @
afva feafa aar &1 s &1 faag
fag fgama & fogr mar 2, 948 gAI
29§ wR A1 AN fasw, § a3z
fraI9a® § gWt 3T & WATT &
fag | g@s1 "dterag fAasar g fF
Tzt AT I 943 gAEOfqaT & gral H
aifgs qar &f=za g 9 8 71 -
T & g9l § 99 A 91 & FEl-
FL0 7 A7 gfas agad z€ 2 &
tq faafasr 7 g SE w9 & g
I wAr qrgar | fagar 1 qfasafa
1951 & 153 §qg 41, 1966 # a§
548 £z 1976 § 1076 Fz HIX
1980 & ag 1500 $TT &TF g1 7% |
g a%E ¥ zrer & afvgsafa 1951
q Faeq 116 w7z &9 41, 1 a§ FL
1966 ¥ 505 sy, 1976 & 1069
FAg 6tz 1980 § 1450 *0g w97
graf | @ asir ag ¢ & 2w A
Tgq wius qrad) 9 aqG 1 ar
FAH 120 ¥ fava-ad gu §
gaE EHIC 4 f6ar @ gwar @
ATZ 3 frare w1 aqrsr @7 fqsar )
w7 IHY gATX &W AT wdar fadr ?

1960-61 ¥ 38.11 wIgdt wraET
TAET #Y X@T F A 9T, & 1977-78
¥ 48,13 g w§ #tz 1980-81 &
50.82grwg WYz fagix & ax § #
#g wHar g fr adEr &Y J\|r ¥
A= g arAt Yy gear 60 wfawa
¥ SAET | 97 WG &1 FAIERT
tZesl @, ¥ArgwTad ag &Y gg "t
#1 w-Atfa § ate @ war-Afa w1 93
Adrar fasar 3

z391 g A ISR &9 ufw
8.2 g% §%z & X q¥ qf¥ TE § WX
2 FUT 10 dra F1 IUAIML § | 73
¥ WAy gark qm A ww @Y §
sa-37 fawia g wgr g, T@ qw H
SalT-ue] &1 fama g1 ¥ 8, Sanil-
FIA G TGN 7 AAL SEH( AISHY
adrar ag s w@r ¢ 5 ard awfa
UF 7 & 919, gTA qT |l & gray
¥ Fiezd gt wEt g AT A1 HgAT F
FIT AT & F a0 &Y @0 & {rY v
@ gIRIT-AUAT F1 AR fa@aw
wEaY-ATaed A1 ;WIq AT gA AEY FT
qFF A4 awg I FEIU 0EXAA
gz faF #T @1 § 917 =4 faf gio
uFaqYl-g1(egees qifasT sAar Sgy
2 HIT qUI9 REEl-ATAd FFIAIST  FHT
agral T TG & | SAF1 agr-asr framaq
TIEEA AN A GE I g § AN
gadl GUF AT FAT FT I § | IRA
#1 Arfq wieTqy T @ §, FAS0ET
0% €to To &' Aifg ;feaait &v
Z &, ATg § Hdr T @ & A AT
ANT &7 QAEYIET &1 AFT HFRAT
FO¥ 3 fau a9gR g § IR wEAW
2w FIA & 9% gaw faw@ & fag
TITI-HTT T G-I § TAACHE
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[+ g e feg ]

FAI ¥ G F @ §, TAT g
w1, G fagw  afads  FAAE U,
ueT ge 71 T8 § | R agl fag
¥ oY W waerw § & o v A9
wogdl & gol & fag g g, SN
WY et & § 1| AT a9gq &
Far = gafag uT  gar FigA
a7 & facgarx fwar saifs ag <9
Awg < T GHEEAT F1 AFL I8 GG
#F SEEE ®T W@ 9T 1 Q@ WARI
SEEIW FEIX A @ ) W AE W

feafa a3 & qar gt o€ &1 wig

Fga ¢ f 37 o agar s« v @G
2, 9% @ g ag § )
fRERF IR T FFTMMIATE |
Ta &) arq § fs g & Ay gt
§% gy &1 gwk fage ¥ 1964 &

O Ay ¥ §ga7 g7 0w Eifeaw’

T FITAAT AT 47 | JUEAH
wgiag § wga1 agar § & w7 foegd
aq ¥ gzt 93 Ygifeaw fafaer
feqrgg gt agg aw @ 9t @ 9w
gy 7 99 *fawew agg #1 @+@r
N & qIX F 9T ISMAT 97 | IgF
aR ¥ fage faaw awmA ov Aq &
weara fFar a1 1 97 gug 33 @ga
wgr a1 & fag & @ azr @21
wfaseq 9Yg @A 191 § 1 HT q@r
g F @@ § T 5 a8 aug
g3 7Yy QAT ¥ ag AT Ir+AT
g OF @A FI@@r 90 ¥w w97
Y AT 7 FIQ W FT qOA K
A AT 4r | gAY ¥ arq @
fe ga 90 FOF & W93z 71 it Gy
fagr w@T & 1 S w4 AgAE IHT FH
T FINETA FT JAT4 STAT 9T, T8 AW
T gg WY FIT g9 fRar o @r @
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fr a0t & Yom wwwe o &0 &,
gt S FE G| F wgar agw g fw
qgi @AY a6 9% g, FAA FEm
g1 =13 axs Al wa ' § 1 oagh
war qx fas § &Y war 9 § 0 g
FEIAT F FIH KR qTo FAER
gl #Y HHT qgY &) agi A H
Fiaer e § | 6T wgr smar @
& ag fagre & ag) aawr | 9w g
gl gu o fagre & Al aw ay wgi
& ? \

fagre # w9 Arav § wyg=1 fawar
2| 99 a7 wraTfRa |1g 7 FL@Er
agt aqTaT 97 §Far g | gHI faRR &
&g WAl 7 ag AW g fF ww 97
wrarfed S4® #1 wreETy fagre ¥
gaar Arfgg 1 35 Ft &1 qrondy & a1
W zarzal &1 fagre & F99 uF FI-
@At wer fear war § ) g gAesIge
# ge faar war § ) v aran & agt
FIA § 1 FIT FTEATEATA FT GEIATH
FH agi TATLET & g5 9O @2 {5y
9T 6T §

qur fage SwEl @ wwaEr g
FIEZIHAHEH FT TEAATH §T & IFIHY
& gEY 1@ a7 qwd § | |alear,
qfat, wmege ¥ gz A dErEr g
graY 2 1 agl w9 g & Fre@E &
q%d g |

% ggaigds wgar wngan § fis fagic
wEfa® gwer & wa  giw §, @i
T AT gUT AiE § | 9%y wrondy &
35 a9 & F1T ¥ o faowd gmd wrAd
g 7% fagreaga @ foggr g wiw
AT g § | gway guiaga feafa
g AE G aFA |
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# awargds fMdas s Tgan g
f& fagre & soswar &t s gwear
R 9% g9 @ & fag wrg agi 32
faee gqg @I & M T | qgi
$IgAT TG AT F fawar g, I9E
WA 9T JATH  ETC@E] &7 F@f
fraf #fag | @@t Wi g §F AW
W |

St WA ATQ W1 (FYLAT) © FaATEAEY

wgrey, & g fwmr & wi s

aHgd FTY FU UF 1T HgAT ATQAT
EfFgrsam ANt A & wraeg §
EHIR 95T & €9 §IE] A agq ST
1 & oY I fawrr # awsar &1
TAIFT§ | A IT6 @@ A@ § HgAa
£ 1 & 3% O S §& g3 &7
ufas gua agl 771 T0ZAT |

gak us fax 73 @ ¥ fF fergeam
Awgi g M g &1 Fraem w3
gW W SEIT g SarEr "4 Ay g
o & aga wedear § 98 FEAT qEAr
g fF o " wedtaama & feameg
qudFr § gt ar § @ 9@ q9-
TrE g AT § W} W w9 grgafar
¥ a9 ®@w & fau wwty § WHg
Fear § fe gt e ¥ fawra Q@
A ag gmwATd) Y | g Wk 94
g9 &) fadq ¥ 997 FwT WUA T &
favra wTar @Y & &) wedAEAw
otz g g o @, wiE AT
#! A & oF Tar QU T §—
faear it gfr w11 ot gfa T
Wit get @ frer w0 ¥ & ard
grest ded @ A @t § |
(vrmaw) ¥ gg wvaar g fe oo fas
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wix st faw faer w2ar § ag fefaas
g wmar § ®R wiw fggem &
st § frfeafadt gk gaEa &
faare w1 ¥g fears agf {ar § 1

@ afevs el F @ & ag
Az #zar @igar § & gat @@r
Arfag ffq gt § i grg-gag
a3 x9d qfi@dq gar g, T W
qrfgr’ 1 AfeT & gt A ST &
%1 q1gar § fa wrfgr gsfeaw
qrfad} &1 A19% F7T ©F AI9QOE GAT
¥1fgg | fggeam wda 2w @, Qs
T & AN Y fRaAr Wi faear &,
feaar wagr fawar & feadt @8
fraet &, fea farer faad) & ¥ =
732 &, foad gu foet &= &Y qrferst
F IS & GFT § |

W g’y § § un ghaardy am
ST AZAT § | G aQa aw & gH
feeslt & wrde ¥ 9w ad, Fwas,
FAFAN, AT & AR § 99 1,
HqryHT  10-20 N FT HAT I[SH
fas srqar, AfFa ara &1 ada grad
S TS FTIGT F AYY @WAT &, SER
fag #er #9er fad gFMA 9T AGr
fa3mT | ag STEWT &1 A g |
mi fgegeara & a0 AEHr F AFH
g & fog gl FrEa 9T g
ghar i 21T §) 99 gER! TS
Frag a A oWwT fFgEE F
qidf § For Wi faare & @A 7 20
EIR HIGH! AT ST &, SAH! AT TN
fradt | Fa1 g qEIGAIS) W § 7
WIS T & SN0 & g g FY AT
AT IART THISFT qraT A IR A}

ara g |
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[+ FawaTa WI]

gafaa oo g U srafase @
1T T & g9 AT 7Y «qEA §,
gUTR IO HAY wvHHE @mmfase E,
fa=rT ¥ AT wraR A, gafqo § 379
fadga wvar g WX Fg7 *1 4 fgrma
# § fF grdwde ¥ fau sfag =m-
RFTT AR I T AF &1 A7 FWIW
®fqzer gyTele adae A= & fao
favg 5 wfawa = gwaw & /3 2,
FAT & a1 faq asgal &1 I79FT 95
gfqma @t F73 & SAA FEATR 7 ¥W
qrferdY 1 wTIFT T7 FTAT A7 1 77
g Afa <@ ar IeqrEa ft agarn
ST HIT TOET T qgaT AT )

“S-G T 3T FGTAT

arg zqa sfa =9 fzarar”

gaa . wrenfas Afs carfoa 71
@, ag $aw wiwel & faq 74 ®1 41
f giegma oF @IEee A AL @IEe
I T4 | TA ALE T HiFE Fal
fax wtq # 1 zad qfeqs A3z earfaq
fear g1 $37 IR Iz & fao
@t adl, afF Fv Fear 1 waifad
#i & fac fear ar) @z z &
fem woz &5 Z &Y agc ) @1 9rA
W1d ag 9 #1 qrfas g1, ag fagra
gAY aTF & 7Y 1932 ¥ wu«y Fiag
¥ OWM ¥ aET oar) g o
qfem® deT ¥ WiEFET 37 arT §,
@t WierET §, W AwgE §, wrfaw
A AaT A T T aEA W

agl g a9 §, @fsag grZaT @17 1)
ara &t ey gis 4, gfFaT adaw ot
gl 2 a%d € | gursarst A N §
au fragw &, det &z &a dag,
wq S g g4, T TAr erEy
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argve Ww gty f& g7 ofemw
A% T H Jwgy TUgY €AW 9% Im-
W A3 F FT AT AAW qH, 972
T #) Bfgug & 93 ) w19 3g wwge
#1 gfara & dzr §, &9 wATal
efgma & dzar &

W@egma ¥aq grewA fRgafag
®1 gga 8 Tg1 grar ¢ 1 fagar w1 gzr
FT OFAL F WIT 3 IHIT SOIg 97
fasr fear a1 saa g5 afiPar g1
wegfaez agfg af - - #ivefafes
qgfa & w417 qu a1 ag #ifea ady 2,
ST AL | UM 9T % gg
faafega & &t smu & ag wifsa ad
FZATA! § + TABT TITHIAT qrave F g1
g1 g | MATT ¥ 99 F arg-qig
HT WIS WiEwwd § o g9 99 904,
JIRA & qAw d o ofegdq gar
91fge | 38 g9 & 9@ § g @wew
®1 sanr fear ar fafesg =7 & genga

# graAat & wifeq quoir .y ag dear-
AT Frad g gaTu ¥ QT A

g ' gt W &A1 gAAEEHz LT A
TAGEIHZ ®IA A1 gAqEHE A1 g4
gimr afsa woaudz 9 gm 69k
THAF1 A1 ag g fF wAorwgiz
Az | gH A ¥ & uAeqwA
F A& & | a9g Ay & & (qeame
#d gEd 9 aF | Afea § ganr
g1 Wgar g f& gd od@r Eemaray
A1 @gra aar wifge faad serge
qEE g, g &9 @7 g1 graraie
smar fFa3z g1 1 gm EwmarfEce
gfaar & foelt & &7 aft &1 T gw
TETC &Y ZqAATAt w1 grigew §T
s § 1 9 few avafaez giamed
a3 & faq og agq gl g | Feglae
vzfa & waw Zenard) g &1 fedag

FTAY gt
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wa ¥ oF a1 g T F§ @wieq
®Tar g | miidfer gaz faes &1 @
aroy drzgd fey §, san fawiag &
fag gtz wify WY g & axF
T & gaar w3 Ty |

SHRI A. K. ROY (Dhanbad) :
Sir; Never before was such an im-
portant Ministry given such a limited
time;and never before was the House
in such a deception that all was well
with the Ministry of Steel and with
the Ministry of lndustry.

After a decade, a sudden increase
of 199, means nothing. In respect of
per capita production of steel, we
are still where we weie a decade
back. Similarly, a 99 sudden in-
crease in industry also means nothing.
We must see the durability and the
potential generated in the industrial
and steel sectors.

Bokaro is in my constituency. It
i1s lagging behind schedule. The
target is 4 million tonnes of steel; its
present production is 2.5 million
tonnes. lhe same is true of
Bhilai, Durgapur and Rourkela.
Even after the 6th five year plan, as
per calculations made, India will
have 2 million tonnes less than what
the demand will be at that time.
This is the paradox of our great
achievement on the steel front.

On the industrial front, they are
telling that they have increased pro-
duction to some extent this year.
But this type of increase in produc-
tion was there during the Janata
period also, in 1977-78 when produc-
tion increased by 89;; but that did
not last. You must see the direction
of production, i. e. whether in an
undcr-dcvclopcd country like India,
the industry should be foreign-
oriented, export-oriented or agri-
culture-oriented and village-
oriented. That is the first thing you
should decide. The Department of
Industry sends its officers outside
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India. 50 per cent of its higher offi
cers spend 50 per cent of their time
touring foreign countries. I pro-
pose that these officers be sent to
tour villages 50 per cent of their
time.

Where is the Industrial
Resolution 0of 1956? 1 hey are giving
an industiial policy dissolution,
diluting every socialist content—even
the prima-facie socialist content—of
our public sector. Now they say
that the social control should be
weakened, and that the public sector
enterprise should act as an econo-
mic unit. It means that public sector
enterprises must follow the path,
norms, code, morals and ethics of
the private sector, and reap profits.
This is the position after 30 years of
socialist exercise.

I was listening to my colleagues
lecture. A new convert becomes
more orthodox. So, when a Socia-
list turns a Congressman, he be-
comes more anti-Communist than an
original Congressman. 1hey say
that China has gone in for foreign
collaboration ; Russia has invited
foreign capital. Yes; they have, but
after 30 years of a vigorous exercise
of self reliance, China has done 1it.
Soviet Union has done it after 50 years
of such a vigorous exercise. I o-day,
China is proaucing 30 million tonnes

Policy

of steel. They are producing it
themselves. They did not go 1o
Russia, West Germany, Britain or

Japan.

There are two things : one is ver-
tical transfer technology and another,
horizontal transfer technology. Any
developing country must have vertical
transfer of technology. After that,
it must have horizontal transfer
technology within itself. This is not
taking place at all. In 1956, we
imported technology from Russia
and made Bhilai. Then we imported
tcchnology from West Germany
and  made Rourkela. 1hen
we imported technology from Britain
and made Durgapur. But we have
again to go to Russia for expansion
of Bhilai. and again to go to Britain
for expansion of Durgapur. You
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are doing the same thing i. e. you
are going to Russia for the Vizag
plant, and to Jupan for the Salem
plant. In every respect we are sel-
ling our entire things to them; and
we are not allowing any self-confi-
dence to develop.

How to develop sclf-confidence ?
I will given you one example. BHEL
is the most prestigious unit under
the Department of Heavy Industry.
The out-turn of BHEL is more than
Rs. 500 croresa year. BHEL had
a 60 MW generating unit. After
that 120 MW generating  units
they simply obtainel. When we de-
veloped 60 MW generating unit,
they opted for 120 MW. When
BHEL developed its expertise fur
120 MW  generating unit, they
opted for 200 MW generating unit.
When we started again for 200 MW
generating unit, they opted for 500
MW generating unit. In that way,
the country perpetually remained
dependent on foreign countries. We
developed our fertilizer expertise for
900 tonnes per day--we could pro-
duce nitrogen. Mr. Sethi is there.
They opted for 1350 tonnes. I
argued with them and said. in one
case you may import 1350 tonnes,
but for the rest you divide it so
that our experts, our scientists, our
technologists can deal with this
thing. No. They imported it;
There was a fight between the two
groups. 1 he entire bureaucracy was
divided. Members were divided,
Somebo ly was supporting one group
while others were supporting the
ather group. In this way, in steel
also, we were divided into two
groups. Somebody was going to the
West; somebody was going {o the
East. but nobody told why Mecon
should not be given the charge of
developing this thing In Rourkela,
we designed 4.5 metre high coke
oven plant. Again in Rourkela, we
bave to design 7 metre high coke
oven plant. Again we are going in
for foreign collaboration. In this
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way, the basic industrial strength of
the country, the basic concept of
self-reliance and industrial revolution
gets weakened.

Regarding sick units, the Minister
and the Government have committed
—it was written in that book also—
to restart Kumardhubi Engineering
Works; and for that, the Industrial
Development and Regulation ‘Act,
1958, committed an enquiry. The
Chief Minister of Bihar announced
on the radio to the workers that it
would be opened; the government
had 1aken it over. After that, they
retreated. You have written in your
book that you are going to restart
it. On page 13, it says : “An inves-
tigation was ordered under section
I5A of the Industries (Dev. and
Reg.) Act, 1951 into the aflairs of
the' industrial undertaking of M/s.
Kumardhubi  Engineering Works
Ltd., Kumardhubi. Distt. Dhanbad,

with a view to restart the same.”
But what have you done? You did
not say ?

You kindly see the nature of
sickness. You will be interested in
it.  Which industries are becoming
sick ? Only those industries are
becoming sick which are in the pr-
vate sector. The industries which
meet the people’s needs, the textile
industries are becoming sick, not the
rayon industry; the engineering 1n-
dustries are becoming sick, not the
refrigerator  industry. All  the
industries which are national are
falling sick, and all the industries
which are anti-social and are running
with foreign collaboration are = re-
maining healty. This is the new
direction of the Industrial Policy
Resolution pursued by this Ministry.

THE MINISTER OF INDUSIRY
AND STEEL AND MINES (SHRI
NARAYAN DATT TIWARI) :
I am deeply beholden to all the Hon.
members who have taken part in the
debate and cither supported the
demands that 1 have ventured to put
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before this august House for appro-
val or opposed them on ideological
consideration. I must in particular
thank Shri Zainul Basher, Shri Pratap
Bhanu Sharma, Shri Ram Gopal
Reidy Shri Ram Singh Yadav, Shri
Kamal Nath Jha and Shri C. D.
Patel for the support that they have
given to the policy inherent in our
demands [ also thank Mr. Halder.
Of course, he could not rid himself
of the ideological factors. 1 also
thank Mr. Verma, Mr. Surya
Narayan Singh and Mr. A. K. Roy.
In spite of their eloquence, it was so
apparent that they were fixed to their
ideological moorings. 1am sorry
for that. Well, of course, we all
need ideologics. We are all political
buman beings and we must stick to
our ideologies. But we have to
transcend ideologies in the sense that
we have to see what has happened in
the time span of ages, or even cen-
turies. We can see, in many coun-
tries, even though they said that they
were going to es'ablish socialism or
¢ mmunism, but still some of them
themselves say that they have not yet
been able to practise socialism or
communism hundred per cent. So,
ideologies apart, the realities of the
situation have to be dealt with and
ideological formulations have to be
implemented in a practical sense.
To-day, even Capitalist Countries do
impart technologies from the Socialiss
Countries, andsthe Socialists also do

not mind importing appropriate
technologies from the west.
There has been a  considerable

emphasis on so-called dilution of our
basic policies. I have only 15 or 20
minutes to go about, and I find it
extremely difficult to go through all
the points raised here. I beg to seek
the indulgence of the House through
you, Sir, if | am not able to reply to
all the points mentioned by the Hon.
Members. T will therefore, seck
your apologies, but I will certamly
try to answer each and every poiat
by sending a reply to each of the
Hon. Members regarding their cons-
tituencies, their States or respective

regions, in their speeches. Butin
the general sense, 1 must say, I must
make it clear—very clear— that this
Government stands  very firm,
rock-like on the policies inherent in
the Industrial Policy Resolution of
1956. There has not been—there is
no basic dilution, and there will not
be any basic dilution till this
Government lasts, thanks to the
support of the people of this country,
and the blessings of this House. We
shall not dilute our basic policies,
our Industrial Policy Resolution:
Theie has been no dilution.

SHRI KRISHNA CHANDRA
HALDLR Policies and practice
are quite different.

SHRI NARAYAN DAIT
TIWARIL : Now, what is happen-
ing round the world? If you look
at the international environment,
what do we find? On the one hand
we are seeing a technological revolu-
tion and every day we read about
new technological factors in develop-
ment in so many sectors of industrial
activity.  We cannot shut oveiselves
ostrich like and say that we shall
not have new technology in stcel or
any new technology in so rmany
industrial sectors that we have in
this country now. For example,
how can we say that we shall not
have the new high induction techno-
logy regarding steel ? My esteemed
friend SHRI A. K. Roy in his
ideological eloquence was saying
that we are going to Soviet Union,
and to Germany and so onand So
forth. OI course, we have to go
there, so that we can have the latest
technology. We cannot isolate our-
selves in the modern world of science
and technology from the latest
technology that is being developed
in the field of steel. We have to
have direct induction process of steel.
We have to have new type of blast
furnaces. We have to have new
types of coke oven batteries. If we
do not take these factors into consi-
deration, the raw materials they have
a life time. they have a time-span,—
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and therefore we have to have the best
utilisation of our naturalresources for
a longer period of time which can be
done only by the induction of new
technology. -1herefore, we should
not b2 afraid of importing know-
how by having amarriage of techno-
logies. All the countries round the
world, I do not want to mention
any names, but they are having
these new technological arrangement
amongst themselves. When I went
to Davos, I did not go there to
make any concessions. I did not
go there to dilute our policy. I only
went there to make, our basic
policies very clear, I made it very
well known to them that our basic
policies are there and you are
welcome to come to invest or collabo-
rate  within the framework of
our basic policy., We did
not go there to make any individual
negotiations. We went there and
participated in a general type of
symposium. We go to fiiendly coun-
tries to make our policies clear, to
make our standpoint clear. T here-
fore, we went there just to make our
policies clear. We told them that as
far as the field of high technology is
concerned, India is ready to welcome
any appropriate technology, high
technology and investment or trans-
fer of know-how within the frame-
work of our basic policy.

Sir, our political system as the
Prime Ministe, very recently decla-
red, our political system has the
capacity and the inherent strength to
absorb any technology and no multi-
national or monopoly house can in-
fluence our policies. We are proud
of our engineers, our technical peo-
ple and our talented young people
who are coming out of our engineer-
ing tnstitutions. In spite of the
drawback of centuries, within a short
span of 35 years India has come for-
ward as one of the leading inustria-
lised countries of the world. The
credit for this goes to the workers
who are working in the factories, to
our svientists, technclogists and to
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the nation as a whole. Now, should
we be ashamed of what we have done
in the last 35 years ? 1 pose this
question to my Hon. friends opposite.
Is it fair to the pation, to the wor-
kers, engineers and our scientific and
technological community, to decry
what we have done in the last 35
years 7 1 hcrefore, 1 would request
my friends opposite to keep this pers-
pective in view. Irrespective of the
ideological convictions, I must say
that we must be aware of the reality
of the situation.

As has been mentioned earlier,
according to the available provisional
figures that we have, our rate of
growth isabout 9 per cent compared
to (four) 4 per cent in 1980-81 and
—1.4 per cent in 1979-80. We hope to
keep up this tempo of rate of indus-
trial growth. It is essential that we
adhere to the objective of the Sixth
Five Year Plan that we shall have an
overall rate of economic growth of
5.2 per cent and in the field of indus-
try 7 to 8 percent. Itis a national
objective. It is not merely an objec-
tive of any political party. Itis an
objective that the nation has given
to itself within the framework of
our planned economy.

I am happy to report to this
august House through you that we
are determined through the blessings
of this House, to achieve this
target. I am also happy to report
that the gross domestic capital
formation last year represents an
increase of nearly 14 per cent, the
increase in that of the registered
manufacturing sector being about
17 per cent. Iam also happy to
say that the sanctions and disbursals
in the industrial sector by the
central financial instiutions, have
shown an increase of 29.8 per cent
and 16.3 per cent respectively in
April-September, 1981 over the
same period a year ago. The
buoyancy in investment climate has
been supported by a significant
easing of the iuflationary pressures
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in the economy. The rate of infla-
tion in the last week of March 1982
over the same period of March,
1981 has come down to 1.7 per cent
compared to 16.7 per cent during
the corresponding period a year
ago. In an international environ-
ment where highly developed
countries are afflicted with the pro-
blem of high interest rates, protect-
tionism, votality of exchange rates,
recession or inflation, does it not go
to the credit of our planners, econo-
mists and leaders and this House
of course, because the policies have
been adopted by it, that in spite of
this unfavourable international
economic environment, we have been
able to bring down the rate of infla-
tion to 1.7 per cent and achieve a
rate of industrial growth rate of
around 9 per cent ? 1 hope,
even my friends opposite in their
heart of hearts—I know they have
a very good heart-—do appreciate
the step that the Government has
taken in a democratic manner.

As far as public sector undertak-
ings are concerned, I do not know
why on the one hand, we speak
high and mighty about our public
sector undertakings and on the other,
each and every time, we try to decry
this public sector. [ cannot under-
stanc this attitude. ‘The public
sector has its own problems. Now
we have invested about Rs. 21,009
crores in our public sector. But
what do we do 7 Do we not know
that there are many public sector
undertakings which were sick units
previously and which have been
taken over by the Government ?
Day in and day out, even today
during this debate, there have been
demands to take over this factory,
nationalise this factory or that
factory where liabilities worth Rs.
20 crores, Rs. 50 crores and like
that are there. If you add up all
this, it comes to hundreds of crores,
So, when we take over all these sick
units, we take over the liabilities, we
take over the interest burden and
the repayment burden; then you say

that the public sector is not doing'
well. Well, you have to distinguish
between those public sector under-
takings, like Jessups, Braithwaite and
Burn Standard, etc., which have been
raken over...

SHRI KRISHNA CHANDRA

HALDER : You have not taken
over MAMC.

SHRI NARAYAN DATT
TIWARI : I am not talking of

MAMC. Since Shri Halder has also
mentioned about HEC, I must report
to him that now the situation has
taken a turn-round and that the
order book situation of HEC now is
about Rs. 600 crores. We are
trying our level best to see that HEC
can turn round the corner.

1here are losses; [ admit there are
losses in certain public sector under-
takings. But these are due to various
constraints, including the constraint
of power. Here 1 seek the co-
operation of friends like Shri A. K.
Roy and Shri K.C. Halder, who are
trade union leaders because, without
the co-operation of the trade union
leaders, an industrial climate cannot.
be gencrated and the public sector.
undertakings cannot deliver the
goods, as they should. Therefore,-
I would request all Hon. Members,
especially the trade union leaders in
this House, and the working class.
leaders to generate a climate, in which
it is possible for the public sector -
units, or the industryin this country,
to deliver the goods, to produce
according to the targets fixed.

17.52 hrs.
[MR. SPEARER in the Chair]

- Sir, because of the constraint on
time, I am not able to deal with’
many of the points raised. There
was a reference to the small-scale
units in the country. The estimated
value of production of the small~
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scale industries is over Rs.
28,000 crores. 1 he estimated number
of employment has gone up from
64.6 lakhs to 71 lakhs. So, the
small-scale industries are doing well.

There are 832 items reserved for
the small-scale industries. No large
house, no monopoly house, is allow-
ed to enter the area reserved for the
small scale industries except for 759%,
export or more. The policy is very
well-known, and we are very firm on
that policy.

We are strengthening the village
industries sector also. 1he allocation
in the Sixth Plan for the Khadi and
Village Industries Commission is
more than double the allocation so
far made.

A reference was made to those
who are below the proverty-hne.
Thhe House is well aware of the Sixth
Plan provision under the IRD,
NREP and 1RYSEM proerammes,
under which we propose to give
gainful employment to 15 million
people. Un-er the IRD and NREP
programmes, in each and every block
every year 50 families have to be
brought within the ambit of the rural
industries. What is necessary is this.
When we go round our constituencies,
let us see that these 50 people under
the IRD programmc in each block
are properly identified.

AN HON. MEMBER : 500 fami-
lies.

SHRI NARAYAN DATT
TIWARI : It is 600 families per

block; out of this, 50 are for KVIC
rural industries, 150 other service
and business activities etc. and the
rest for other forms of agricultural
employment. So, let us identify
these people. The work is there.
Let us see what we are doing @t the
grass root level. Here I seek the co-
operation of the opposition also.
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Let us make a united effort to see
that the IRD programmes come out
successful. In that way, we have to
sustain and help 15 million people to
break the poverty barrier. So, in our
system of planning, we have to pro-
vide for all these sectors.

I am glad to report to the House
and announce two productivity
measures, which have been taken by
our Government only a few days
back. I shall be placing in the
Parliament Library 1wo press-notes,
which are being issued today, in
regard to this.

First of all, in this Productivity
Year we are trying to liberalise
investment procedures by which all
the industrial units wishing to avail
of this scheme should report their
best production in the five financial
years ending and including 1981-82
On receipt and scrutiny of such
production data where production
plus one-third thereof in any year is
higher than the licensed capacity plus
25 per cent, capacity shall be re-
endorsed on the licence to the extent
of best production achieved plus one-
third thereof.

These facilities are not available to
those industries which are reserved
for the small scale sector in the sense
that they would not be allowed to
impinge upon the small scale indus-
tries, industries which are subject to
special regulation and licensing be-
cause of shoitage of raw materials as
also structural policies of the Govern-
ment as in the case of vanaspati,
milk food etc., and pesticide formu-
lation. lhesc three sectors apart, all
other industries will be able to avail
of this new facility of increased
production. Henceforth, in this
respect the principle is that we are
trying as far as possible to assess
capacity aocordmg to production, not
production just according to capacity,
but if they produce more, they may
be allowed more capacity.
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For MR | P/FERA companies, these
facilities will only be available in
relation to items included in Appen-
dix I to the Press Note of February
1973, subject to the further condition
that in the case of a dominant under-
taking, if as a result of higher pro-
duction their dominance will increase
further, such re-endorsement will not
be permitted.

Again we have tried to stick to
our basic policy. Again, Sir, we
have also reviewed this list of
industries which are mentioned at
Appendix | and revised this list so
that since 1973, we take note of
several developments that have
taken place in terms of technolo-
gical advancement, changing poten-
tiality for export, development of
middle level entrepreneurship below
the level of MRTP/FERA com-
panies, need for establishment of
adequate capdcities in certain in-
dustries consistents with the level of
technology and quality standards etc.

Keeping these factors in view, we
have revised the list which is
appended to the Press Notes which
are being placed in the Parliament
Library. Again this revision has
been done within the frame work of
our basic policy.

Our Hon. friend was mentioning
about rural housing. In accordance
with the wishes recently expressed
in this House, we have now libera-
lised allotment of levy cement
in two or three sectors.

(i) Existing stipulation of 80 sq.
metres has been relaxed as under :

(@) for wrban agglomeration/
towns/cities having a popu-
lation of one lakh and above
as per 1981 census— plinth
area of 100 sq. metres.

(b) for urban agglomerations/
towns/rural areas having a
population of less than one
lakh as per 1981 census—plinth
area of 120 sq. metres.

(c) Subject to the above limits in
case of individual flats levy
cement would also be = avail-
able to Cooperative Group
Housing Societies but not to
commeicial multi-storeyed resi-
dential complexes of buil-
ders.

(i) Small-scale/tiny sector ; Small
scale industries and tiny industries
using cement as raw material would
be allowed levy cement as the deve-
lopment of these industries falls
within the new 20 Point Programme.

In view of this, we have given
the relaxation........

MR. SPEAKER : Please conclude.
Otherwise your speech will be guil-
lotined.

SHRI NARAYAN DATT
TIWARI : 1 am placing these Press
Notes in the Parliament Library be-
cause these are being issued.

In the end, I would once again
thank the Hon. Members for the
suggestions thcy have made. 1 will
send my written replies to all the
Members who have raised specific
issues, as I am not able to reply to
all now.

I hope that the consensus that
has been evolved today in this House
will strengthen us in our resolve to
further the Industrial growth of this
country.

MR. SPEAKER: 1 shall now
put ail the cut motions moved to the
Demands for Grants relating to the
Ministry of Industry to the vote of
the House together unless any Hon.
Member desires that any of his cut
motions be put separately.

SHRI A. K. ROY : 1 want my
cut motion No. 108 relating to the
Demands of the Ministry of Industry
and cut motion No. .4 relating tqQ
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tbe Demands of the Ministry of
Steel and Mines to be put separately.

MR. SPEAKER : 1 shall now
put cut motion No. 108 moved by
Shri A. K. Roy to the vote of the
House.

Cur morion No. 108 was put
cnd negatived.

18.00 hrs.

MR. SPEAKER : I shall now put
all the other cut motions to the vote
of the House.

Cut motion Nos. 1to 28 and 45
to 107 were put and negatived.

MR. SPEAKER : I shall now
put the Demands for Grants under
the control of the Ministry of
Industry to the vote of the House.

The question is :

“That the respective sums not
exceeding the amounts on
Revenue Account and Capital
Account shown in the fourth
column of the Order Paper be
granted to the President out of
the Consolidated Fund of India
to complete the sums necessary to
defray the charges that will come
in course of payment during the
year ending the 31st day of March,
1983, in respect of the heads of
demands entered in the second
column thereof against Demand
Nos. 58 to 60 relating to the
Ministry of Industry.”.

The motion was adopted.

MR. SPEAKER : I shall now
put all the cut motions relating to
the Ministry of Steel and Mines to-
gether to the vote of the House.

SHRI A. K. ROY :
that cut motion No. 24

1 would like
relating to
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retrenchmeat of H. S. L. Workers
at Kudramukh moved by me be put
separately.

MR. SPEAKER: I put cut motion
No. 24 moved by Shri A. K. Roy to
the vote of the House.

Cut motion No. 24 was put

and negatived.

MR. SPEAKER: [ shall now put
all the other cut motions relating to
the Ministry of Steel and Mines to
the vote of the House.

Cut motion Nos. 1 to 23 and 25
to 29 were put and negatived.

MR. SPEAKER : I shall now put
the Demands for Grants under the
control of the Ministry of Steel and
Mines to the vote of the House.

‘I he question is :

“That the respective sums not
exceeding the amounts on Revenue
Account and Capital Account
shown in the fourth column of
the Order Paper be granted to
the President out of the Consoli-
dated Fund of India to complete
the sums necessary to defray the
charges that will come in course of
payment during the year ending
the 31st day of March, 1983, in
r.spect of the heads of demands
entered in the second column
thereof against Demands Nos. 81
and 82 relating to the Ministry
of Steel and Mines.”

The motion was adopted.

*DEMANDS FOR GRANTS
1982-83—Contd.

(iii) MinisTriES OF CiviL Sup-
PLIES, LNERGY, FINANCE AND
INFORMATION AND BROAD-
CASTING ETC. ETC.

MR. SPEAKER : The question is :

*That the respective sums not
exceeding the amounts on Revenue

*Moved with the recommendation of the
President.
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Account and Capital Account
shown in the fourth column of the
Order Paper be granted to the
President out of the Consolidated
Fund of India to complete the
sums necessary to defray the char-
ges that will come in course of
payment during the year ending
the 3!st day of March, 1983, in
respect of the heads of demands
entered in the second column
thereof against :—

(1) Demand No. 10 relating to
the Ministry of Civil Sup-
plies;

(2) Demands Nos. 29 and 30
relating to the Ministry of
Energy;

(3) Demands Nos. 32 to 43 rela-
ting to the Ministry of
Finance;

(4) Demands Nos. 61 to 63 rela-
ting to the Ministry of Infor-
mation ond Broadcasting;

(5) Demand No. 64 relating to
the Ministry of Irrigation;

(6) Demands Nos. 67 and 68
relating to the Ministry of
Law, Justice and Company
Affairs;

(7) Demands Nos. 69 to 71
relating to the Ministry of
Petroleum, Chemicals and
Fertilisers ;

(8) Demands Nos. 72 to 74 rela-
ting to the Ministry of Plan-
ning;

(9) Demands Nos. 76 to 79 rela-
ting to the Ministry of Ship-
ping and 1ransport;

Demand No. 80 relating to
the Ministry of Social Wel-
fare;

(10)

(11)

(12)

(13)

(14)

(15)

(16)

(17)

(18)

(19)

(20)

(21)

(22)

(23)

Demands Nos. 83 to 85 re-
lating to the Ministry of
Supply and Rehabilitation ;

Demands Nos. 86 to 89 re-
lating to the Ministry of
Tourism and Civil Aviation ;

Demands Nos. 90 to 94 re-
lating to the Ministry of
Works and Housing;

Demands Nos. 95 to 97 re-
lating to the Deparument of
Atomic Energy :

Demand No. 98 relating to
the Department of Electronics;

Demand No. 99 relating to
the Department of Environ-
ment ;

Demand No. 100 relating to
the Department of Ocean
Development ;

Demands Nuos. 101 to 103 re-
lating to the Department of
Science and | echnology ;

Demand No. 104 relating to
the Department of Space ;

Demand No. 105 relating to
Lok Sabha ;

Demand No. 105 relating to
Rajya Sabha ;

Demand No. 107 rcla_ting to
the Depariment ol Parliamen-
tary Affairs ; and

Demand No. 108 re]ating_ to
the Secretariat of the VYice-
President.

The motion was adopted.
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Demands for Grants, 1982-83 in respect of the Ministries of Civil Supplies,
Energy, Finance and Information and Broadcasting etc. etc. voted by
Lok Sabha.

No. Name of Amount of Demand for Amount of Demand for
of Demand Grant on account voted Grant Voted by the House
Demand by the House on 16th
March, 1982
1 2 3 4
Revenue Capital Revenue Capital
Rs. Rs. Rs. Rs.

Ministry of Civil Supplies

10. Ministry of 71,18,000 1,36,62,000 3,55,§9,000  6,83,13,000
Civil Supplies

Ministry of Energy :
29. Department of 18,97,93,000 163,50,51,000 94,89,64,000. 817,52,54,000

Coal

30. Department of 20,50,73,000 119,99,31,000 102,53,67,000 599,96,57,000
Power

Ministry of Finance

32. Ministry of 7,88,62,000 47,65,000 39 ,43,10,000 2,38,26,000
Finance

33. Customs 7,44,80,000 5,16,67,000 37,24,00,000 25,83,33,000

34. Union Excise 10,83,36,000 — 54,16,77,000 —
Duties

35. Taxes on In- 11,64,81,000 — 58,24,02,000 —

come Estate
Duty, Wealth

Tax and Gift
Tax
36. Stamp 5,61,27,000 46,83,000 28,06,35,000 2,34,17,000
37. Audit 13,27,67,000 - 66,38,36,000 —
38, Currency, Coin- 9,80,23,000 2,67,99,000 49,01,16,000 13,39,94,000
age and Mint
39. Pensions 16,55,37,000 —- 82,76,82,000 —

40. Opium and Alka- 28,81,48,000 26,13,000 12,78,61,000 1,30,65,000
loid Factories

4]. Transfers to 4,45,04,74,000 — 933,54,12,000 —
State Govern-
ments _

42. Other Expendi- 91,54,86,000 224 78,32,00(0 457,74,33,000 315,39,03,000
ture of the
Ministry of
Finance

43, Loans to Govern- —_ 16,21,12,000 - 81,05,58,000
ments Servants,
etc.
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1 2 3 4
i Revenue Capital Revenue Capital
Rs. Rs. Rs. Rs.
Ministry of Information
and Broadcasting
61. Ministry of In- 18,58,000 — 92.93,000 —
formation and
Broadcasting
62. Information 5,38,04,000 20,00,000 26,90,22,000  1,00,03,000
and Publicity
63. Broadcasting 17,08,41,000 10,75,68,000 85,42,06,000 53,78,42,600
Ministry of Irrigation
64. Ministry of 14,24,37,000 2,16,67,000 71,21,85000 10,83,33,000
Irrigation
Ministry of Law, Justice
and Company Affairs
67. Ministry of Law, 5,16,25,000 17,000 25,81,23,000 83,000
Justice and Com-
pany Affairs
68. Administration of  19,64,000 — 98,20,000 —

Justice

Ministry of Petroleum,
Chemicals and Fertilizers

69. Ministry of Petro- 22,08,000
leum, Chemicals

and Fertilizers

70. Petroleum and 20,46,59,000 43,01,92,000
Petro-Chemicals

Industries

71.
Fertilizers In-
" dustries

Ministry of Planning

72. Ministry of 83,000 —
Planning

73, Statistics 3,15,57,000 —

74. Planning

Commission 1,00,99,000

1,10,39,000

102,32,98,000

Chemicals and 90,11,37,000 42,55,17,000 270,56,84,000

4,18,000

15,77,84,000

5,04,96,000

215,09,63,000

212,75,84,000
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Revenue Capital Revenue Capital
Rs. Rs. Rs. Rs.
Ministry of Shipping
and Transport

76. Ministry of Shipping

and 1ransport 63,31,000 — 3,26,54,000 —
77. Roads 25,39,90,000 26,35,68,000 1,26,99,52,000 1,31,78,38,000
78. Ports, Light-

houses and

Shipping 12,95,57,000 25,52,79,000 64,77,85,000 1,27,63,93,000
79. Road and

Inland Water

Transport 38,23,C00 3,66,52,000 1,91,17,000 18,32,59,000
Ministry of Social
Weifare
80, Ministry of

Social Welfare  9,15,10,000  22,18,000 45,75,48,000 1,10,90,000
Ministry of Supply
and Rehabilitation
83. Department of

SUPPIY 5945)000 - 27,24,000 —_—
84. Supplies and
Disposal 1,70,47,000 — 8,52,35,000 =

85 Department of

Rehabilitation 4 40,67,000 1,17,27,000  22,03,33,000 5,86,37,000
Ministry of Tourism
and Civil Aviation

86. Ministry of
1 ourism and

Civil Aviation 13,50,000 — 67,492,000 —
87. Meteorology 3,45,56,000 93,44,000 17,27,78,000 4,67,22,000
88. Aviation 6,18,21,000 11,39,17,000  30,91,05,000 56,95,83,000
89. Toutism 96,74,000  1,83,75,000  4,83,68,000 9,18,75,000
Ministry of Works and
Housing
90. Ministry of Works

and Housing 26,75,006 — 1,33,75,000 —

91. Puablic Works  26,94,88,000 7,89,46,000 134,74,38,000 39,47,32,000
92. Water Supply
and Sewerage 21,66,67,000 — 108,33,33,0C0 —

93. Housing and
Urban Develop-

ment 5,4596,000 19,16,52,000 27,29,82,000 45,82,57,000
94. Stationery and
Printing 8,29,59,000 — 41,47,92,000 —

Department of

Atomic Encrgy

95. Decpartment of 12,99,000 —_ 64,96,000 —
Atomic Enargy
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1 -

Revenue
Rs.

96. Atomic Energy
Research, De-
velopment and
Industrial
Projects

97. Nuclear Power
Schemes

Department of
Electronics

98. Department of
Electronics

Department of

Environment
99. Department of

Environment 1.,88,89,000
Department of Ocean
Development
100. Department of

Occan Develop-

ment 4,44,55,000
Department of Science
and Technology
101. Department of

Science and Tech-

nology 7,83,58,000
102. Survey of India 4,97,50,000
103. Grants to Council

of Scientific and
Industrial Research

Department of Space

104. Department of
Space

Parliament, Decpart-
ment of Parliamentary
Affairs, Secretariats
of the President
and Vice-President
and Upion Public
Service Commission

105. Lok Sabha 1,49,27,000
106. Rajya Sabha 48,67,uC0
107. Department of

Parliamentary

Aflairs 4.67,000
108. Seccretariat of

the Vice-President 1,18,000

2,72,51,000 4,03,08.000

14,60,83,000

3

Revenue
Rs.

Capital
Rs.

. '9,44,47,000

—- 12,64,75,000

27,67,000 39,17,88,000
50,000 74,87,50,000

- 73.04,17,000

— 7,18,83,000
— 2,43,38,000

- 23,36,000

— 5,92,000

4

Capital
Rs.

21,28,30,000 23,10,20,000 106,41,48,000 115,50,98,000

16,77,31,000 16,16,43,000 83,86,54,000 80,82,13,000

13,62,55,000 20,15,42,000

1,38,33,000
2,50,000

10,28,76,000 13,96,34,000 51,43,82,000 36,68,91,000
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18.05 hrs.
APPROPRIATION (NO. 2) BILL*

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHER-
JEE) : With your permission, I beg
to move for leave to introducea
Bill to authorise payment and appro-
priation of certain sums from and
out of the Consolidated Fund of
India for the services of the
financial year 1982-83.

MR. SPEAKER : The Question is :

“lhat leave be granted to intro-
duce a Bill to authorise payment
and appropriation of certain sums
from and out of the Consolidated
Fund of India for-the services
of the financial year 1982-83.”

The motion was adoptel.

SHRI PRANAB MUKHERIJEE :
Sir, I introduce®** the Bill.

I bed to move **;

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Consoli-
dated Fund of India for the services
of the financial year 1982-83, be
taken into consideration.”

MR. SPEAKER : Motion moved :

‘““That the Bill to authorise payment
and appropriation of certain sums
from and out of the Consolidated
Fund of India for the services of
the financial year 1982-83, be taken
into consideration.”

Sto afera FAIT Agar (FHEAIY) :
weget 7157, fafue sfaaidy adearal
< fazafaenadt ademal & a1 gfu-
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wifcal &1 33ar §, ga€) A@A T
1 IFF FR@W TOefagt w1 fega
wfears gt § 7Y 9ad gdumd &
gfq s faeggatgar gzdY @ ITEr WiT
& w1q%r sy faerar argar g ) @Y
AF Far AT & qdeEl ®1 9T
& | W3 gra & famfl & w3-
QIT q3& A&7 &1 sgqeq1 %t 9§ 97 |
afF7 grar aa1 7 UF WITHY TH TH
qOeAT qrE FT Fa1 § a7 I Taar
$ A ) g myaed g1 ST AvhEd
¥fFT geq qher § qg g%« g amar
¢ a1 g Twr IaF! foy & aden
¥ 433 &I a5 AT qTAT & | €AW
¥ A war f& s gasr qgar Y
qUAT UF IRl AT AT AT-ATL
qar 237 & fqg IawT w41 arew fwar
TAT & | TER AT F GIFT FT A
AIFfeT FATAZATE |

fagrz, go dYe, vizzgid urfz wsal
H AlF Jar gIanT &1 gy ay
qaar § fasgar § wala aar fzar nan
g | art-are q{wmi %1 fafg &1
ealna fear smar & 1 9 qQenfaa)
w1 gAY agdl g ) fagre ¥ @1 gaAm
qeF HIT FF q1g Agr Fz Al uf
afaa qderiaay & fFadr a1
QTAAT IAT 937 gq461 M7 fwa)y &7
A AT AAT | ATT-ATT Y@ATHT WY
fafg ® azar qar | w=9 & Yar gor
fo s a% ga%! A8} faar | qwad
¥ gre fzar aq1 fF faa st qowrg
frgr & & &t 9 qderd) & @fw-
fag g1 awa § | afea fadr s&w o

*Published in Gazette of India Extraordinary, Part II Section 2 dated 21-4-82.

**|ntroduce/Moved with the recommendation of the President.
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& w7 gfrafaa g gwar ar ? g ax
Fgr a7 fr 9AR) wod gt & W
gfaa FFIIQ § =fex oree F@T F
waw 9% ¥ Jar arfgd 1 ga ¥ fagwq
ag g€ f& qdenfuaql & e of=q
sAITfEAY & d1Fy A1 HE) udee
®@A & fau gRAT 927 2T gAR
AT T FT HIHAT FIAT 98T—
(saererrr)

AsqA wFqQ :  AGAT ST ATAEY
Q& @2

sto fea gwiz Agar : fagra 5T
Ja3 927 ¥ faeafaarag qdem) &
®TAIT & fao gzaq £ | 19 o
aurEY grai &1 grfa g g 1 wIras
# NFy & fqo fqq3 N 9 aF
3917 feo 7o § Iasr FE wF TG
fasar & zawr adisr ag FA&A1
fe &t faardf afa ara @17 2, faaw)
9 & 7 TqrAY 9T 931 afwal a6
gyt & ¥ ziwr Arwrfead go AT 95y
& & 0 |

SarzT WA Age  gfaafedl @
AraiEea & fagw agy qA § geqT &
qra § & § AT qrgAr g Ig
T yaw & fau @rasx fags saF &,
fag qad F gt &1 ge faad 4,
afee Qar gax § war ¢ fw ag faaw
vafaa foar @ir @ 1 & gaar faqy
vafag sar g f& e wwa fogel s
i A & ard ifgd 97 W OR,
yaTg g @ g a1 S e IgH IAH
fas g€ oY, 9a gz %1 wafrg £ i

weara feat Y qrgd F oraw A Y,

gafae ©@ searw &Y garad & faar
w11 g |
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& g fagr ¥ #fy qo@ gam
& mrar g | Fgi 93 QR ar ag, fFEl
q gFIT F FAT FY A A FIE
yafaFar Agi Y 1 g1 T g agT F
qreay ¥ IFR Y wAq FE AT fHF
agi 9 Ffy-marfyg sawm aqmE =
98 &<, fag@ agt & ST FT Jaq-
T & 97 93 & a97 QM F wfu®
waaT IS fAq &F 1 gAEdIgT o
St T HIZE hFT AT FOTEJTE 9T,
FvaAT oY, IgF W eafog ag fwar
Y afew 9@ 9T &YF ¥ =gagi fwar
¥ R agrzier 9gi 7 wIge wEE
FT EAIQAT &Y AT |

oY VATEAR Wreat (7247) © qeaE
ugien, & |ay qzo ggEAT Sy &
eniq Tagaar gafagt &y s @=Er
wgar g | & 9 eadar arfaal w1 9|
HIAT AZAT & 1 gAZ-AET F AR
(qagd) & IART A TFAAFT FATHY
g faad aifgd, @ g Y sqqed
aiq £86 99 § &7 afFy

ot wfes ou. gw. 0. @ St
ga g ?

oY umaEary  wear  (72Ar)
gfad ar «& |

Yqqd qa3-ag&t #1 N 300 &9
g 500 =¥ aF v q;T x ufw
fagdt &, ¥ faaza ag § f& wgmd
®! ¥@ gu Iaw FH-J-F7 700 w94
AT FT far My |

UL GFFqT Arfaay F graw o
w19 7 3 919 & Hgar<ifea w37 gwar
1767 % @913 # ag Iamm 47 fF 34
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gqg a% 4,01,710 ITEEIEd HTH
gt u1 g7 4 91T 38 A1 A WA
tarEfa A 91 | wis 21 e #) e
& g qur f& 31 919 0 arfad
fafg @Y, 9o g a5 AMF agi F9
feaet sveareg o€ & ? Jama ¥ FI
mar @ fw 1,74,896 =T fast faai
w1, ag 50 IJraT g |

% g qaAT drgar g f& age A
fonz 87 & a1 a0 AF | @=q1 F
agAT FfgT a1 | FAT @gar A
AT HY 15 ? FEFT qaAS ¢ f®
g ufawifal 3 @O gag a1 #ig
# g Wa3 F Ffga #F @, IEA
TqAT A H@D T REA
Fiferr &1 21 g7 QA wiweT F @49
a1 agt & ? gAY 725y sgwwT 115
¥ aga 9 2fe Y ga17, It 9z oF
qarF T | "wifay 4 @@ 9 QY
dqTg £y 21 T 7 O HEIl FH §9
gt g ? & T feafwesdy a1 qww g4Y
qgIed FT A GiEAT AIgAT £ | T
g gutk 9T @y sfasst 97 wivw g
&% 1 A fam w2 faar A
w4 Agiea 7 g fzar

719 a5 93 W A A,
wrarat o gfaafafeat & wearga &
TFT AT § | TAFT AL TR
# fag 7 R fgrgea@ & dag¥m
g zfoear gEima wre gfaafad
I FTAA AT FWAITATT &1 ATH
¥ Hg ¥ I e g &Y goan
9 g=Y anr 97 A fqar ar 1 aga fa
q IAFT AN 7 @7 ¢ fF T Faar-
s giar =ifgy, wAifF wgmg fea-
sfa-fa azat a1 @Y & | 9% wfafos
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A FTAF F TrgAT TATYE FY GH
FA U | 9% 9 A AT IA A
art @1 & | W1 9 § i fagre w
16 gare Fraw A faeafqaras &
drast 1299 & "ot 31-gAy wia
¥ fag gzaia &I @ & 1 gIFIC AT
FIT ®) FgAT &, FfFT ITF 7 g
qX A 9 | 51§ = g=9rd Ag
TP | qRITAY g TW@EI A & 22
gid ¥ 28 ATA aF w2 &F F @R
TEA HA 7 grAIET FIT AT @
g1 wiza gewe Oy forem @AY Y
FeqA] ®Y AEEAEY A W A
dar arfgm, #4ifd T gard) agwma o
WY A F A¥7 WX GEHFT A1
T § 1 9T IAR HEEAE @A, @
FTH AT TAAT |

# faw A1 o fqaza &@ar s@gar
¢ f& stA-wmar a1 &9 1981 7 QY
IFI | 9T 53T @gd #)Y ArarE Ay
g 2 ) qEAT &Y WAy & ML H § Fg
a#dl g fr ag 4 919 4 9 ¥ 8 94
¥ smar 1A% ¥ AUT AIEIT A
fayar Y fee & w9-7 7 92Y fear g 1
g4 wF1ET a-AT FA 77 & fF A7-
Torar &1 fenZ oma & ag fean
STOAT | qzAT wAg agd A fad §,
faa® @ faar &1 41 2 7 &Y-0 § gET
aifgo, A€ @ @ &Y grar wifgg o 5|
a1 ¥ A19-g92 g FT fgar aar §
g @I g8 ar " fzar§ #1 W g,
foma @mai gw@wrd swafEy #@
THFL AGAIE § |

T g9 ¥ A1 HATAT & g
9T qg@ g g1 g | § wrwy gAYy e
Q1T q:d) qEAT @FE AIFAT HT AH
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@igAr wrgar § | 92-a wgd ¥ 43
FrsrAr F941 2 | FiFa wgd 1 feafq aan
g ? Y WEITT qTAT AT TG
agr % feafy 7at-qz &1 #ar ag o9-
qrAY & daF 1% 727 & ? 697 A
TRl g 9 &1 qrAY A faw @
17T & AW d OY@E T & FW
T aTF 9 @Y & | W g Al By
asE Wz wgd Wi @R F 9 F
qr4T &1 2137 FHAT ATMET ) ‘

fa=re gmaz &1 5 a1 qT @ agq
gl gEf & | ENIR gl A &AM &
Qurefen &1 g7 & | 94 "gizg |
UF ®ard & warg d warar § e
Qurefaw gue wArEgATgSEE WIw gl
qar &' fgeew (Nzara) 9w 1246
A w77 @« sy e sEd 17,57
g gxzgT &y ©o=ig gviYy | s9arar
Harm dmefan @w (VaE) a7

704 g 510 @'EII EfﬁT l
QIEATLHAA WIF A FHATA (AEATT,
qzAT WY7  VFFH) 25244 1™

TIT FY AIFAT , g F TSI QISEAT
aft B, T & 443 00 g9 FHRAT
swaTE &1 fg=rg g | Qearsfan ow
FiET  gAgT w@w, WE, T 9%
375.37 &rE w97 @9 g }IT 16.19
g gazax wdT @t fa=rg gri o

T & FIT A AT H egrA AT AR
aifF I Awme w1y wF | fage
F gTrre hgAr F79 @y @ "ig
w1 g A I W lge \ qgr A
IHIT § W19 & FG AT §, WX qG

AT AT Sed g W @ ITH
@YT FT FATITC |

&% TH axg & QTG FrwEr
% A { Far g | ag W qg W
fearé &7 @igar g1 165.46 @@
T FY NJAT g | T H WK AT
AP FT W Al w3 94l Y, qadr,
war, A1AeRT, M<mare arfa &Y fauarg
T Zh I a1z & TEar W ghh | g
FI AXE WIT F) Seay =q17 AT AP |
o971 a1 94T FH FT fear AfFq
fagre @x#1T 5T 9T F =l A7 I
ait zE @, SEAr FoEAl & arSAl
BT WY A ANTATH A QT F&E
fa=rs &1 st agi faawa & SaF g3
FIAT EIT |

gifadt a@ 7 § | KJT, MFAT
gifgar ara arsar agg 9§y Al
g1 WA 3EH "9 g1 Afag @
g TAUTE I WA FT WIS agl &
EFZ3T 2 gFaT g | AT R fagre &1
I ¥ 99 &, adET gl qar g
2, famza dar gar 2, |41 W AE
dar g r & 1Sa WSAT F A ;T
gar & ot fagre faur qfweg 4
9§ 9T &1 9% JF dgW g3 | A1 T4
TIFAT F1 G Wl ATIHT €419 (AT

arfge | agr g8 FFAT L |

SHRI PRANAB MUKHERIJEE :
A number of points have been
mentioned mainly addressed to the
Ministries of Education, Irrigaticn,
Home Affairs and Works and
Housing. Of course, one point
relating to the Mmtstry of Finance
was raised by Hon. Member Shri
Ramavatar  Shastii, and I will
answer that first. As the Hon.
Member knows, the figures which
have been made available are still
provisional figures and tabulations
are going on to get the final figures.

In reply to an Unstarred Question by _
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Mr. Halder, this position was
explained on the floor of the House
on 16th April. When the fipal
figures will be made available, in
regard to the eligibility of the cities
to be graded accordingly, Govern-
ment will then take a decision.

In regard to freedom fighters’
pension, particularly those Members
who were participants in the
freedom struggle, certain decisions
are being contemplated, but I do
not know whether it will be possible
to introduce the necessary legislation
in the current Session of the
House....

SHRI RAMAVATAR SHASTRI:
Why not ?

SHRI PRANAB MUKHERIJEE :
Because the time is not there. You
know how we are running against
time. Obviously, a decision will be
taken shortly and it will be com-
municated to the Hon. Members.

In regard to the suggestions made
about other Ministries, I think,
some of the Hon. Ministers are
present here, and they have noted
the suggestions made.

MR. SPEAKER : The question is :

“That the Bill to authorise payment
and appropriation of certain sums
from and out of the Consolidated
Fund of India for the services of
the financial year 1982-83, be taken
into consideration.”

The motion was adopted.

MR. SPEAKER : We shall now
take up the Clauses.

The question is :

““That Clauses 2, 3 and 4 and the
Schedule stand part of the Bill.”
The motion was adopted .

Clauses 2, 3 and 4 anua the Schedule
were added to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.
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SHRI PRANAB MUKHERIEE :
Sir, I move :

“That the Bill be passed.”

~ MR. SPEAKER : The question

is :
“That the Bill be passed.”

The motion was adopfted.

18.25 hrs.

BUSINESS ADVISORY
COMMITTEE

TWENTY-NTNTH REPORT

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND
WORKS AND -HOUSING (SHRI
BHISHMA NARAIN SINGH) : I
beg to present the 29th Report of the
Business Advisory Committee.

PAPER LAID ON THE TABLE
—Conzd.

NOTIFICATION UNDER CENTRAL
Excise RuLes, 1944

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRI JANARDHANA POOJARY):
I beg to lay on the Table a copy of
Notfication No. G.S.R. 327(E)
(Hindi and English versions) publish-
ed in Gazette of India daled the
21st April, 1982 together with an
explanatory Memorandum regarding
incentive by way of Central Excise
Duty rebate for excess production
of sugar during May-September,
1982, issued under the Central Excise
Rules. 1944, [Placed in Library See
No. LT-3975/82].

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday,
Apr | 22, 1982|Vaisakha 2, 1904
(Saka).






